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LOK SABHA

Thursday, August 3, 1967/Sravana 12,
1889 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. Speaxer in the Chair )
OBITUARY REFERENCE

Mr. Speaker: I have to inform the
House of the sad demise of Shri
Pramathanath, Banerjee, who passed
away at Contai on the 1st August,
1967 at the age of 81.

Shri Banerjee was a Member of the
Second Lok Sabha during the years
1957-62.

We deeply mourn the loss of this
friend and I am sure the House will
join me in conveying our condolences
to the bereaved family.

The House may stand in silence
for a short while to express its sor-
Trow.

The Members then stood in silence
for 5 short while.
ORAL ANSWERS TO QUESTIONS

wegaa

*1557. WY Wa© w9 q 0 W
TN WA WY gg A # g
w0 fr

(%) w s w gt 2 firer-
o srer g€ € fe 3w & 3o Wit & W7
weft ot ee R §; W

(w) ufx ¥, & 0¥ "Wt & faey
wr e W af g ?

The Minister of Gtate in the De-
partment of Social Welfare (Shrimati
Phulresu Guha): (a) Yes, Sir.

16666

(b) Complaints are investigated in
accordance with the Untouchability
(Offences) Act, 1955.

=) W "™ Qe glomT §
s ¥ faew v el ¥ foeeft siww
g wrfegd o Soft At g€ & 1 v oY
e gRERE W Nfafaes s@-
A9 I aHAE | W a FTerr OF-
Fu o ITET EF A Y 9k § | ww
# gweqr I aAw § 1 & o
argan ¢ fe ag o st & wer ok
wirgiiz wrod fear § arfe gfcomt &1
N ow aga aw fewr gk 2w @ &,
FA W W W W 0% agw a9
feam o1 § 9¢ ¥S W & &, TR
s &% | & s wigan g fe wed
wré nRe far § W1 R ST e
A7 w7 Ao F O AdE B Ay
sarfaesE T ¥ ?

The Minister of Planning, Petro-
leum and Chemicals and Social Wel-
fare (Shri Asoka Mehta): As far ss
the general improvement in the con-
dition of the Scheduled Castes and
Scheduled Tribes is concerned, a cel-
tain amount of progress has been
made. Further efforts are being mmde
to ameliorate their conditions, These
two constitute about 20 per cent of
our population and our ability to help
them in a massive manner ultimaiely
depends upon the surpluses the eco-
nomy is gble to create and provide for
this purpese. Within the Hmited re-
sources at our disposal now, all that
can be attempted is sought fo be
done, Tt is very difficult for me to
say beyond what we have already in-
dicated in the Draft Outline as to

. what will be done for them, I think
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if we can do that much, that itself
will be something 1o be satisfied
about.

Mr, Speaker: I would request hon.
Members to remember that we have
a seven hour discussion on this now.

- ot st AW o f e a1 fE
Cwm qwr frw 9T |Tat # w5 aw
ST WY &9 At § 7 wT §ae
fre ar) #7 qur ¢ fmardm aw
® w1y FYeaT T ST #< @ &, W
¥6 qarw A famm & | M v
 fear AT & | W e ST AT
a7 ga A gATT F F T€ & TG
Ui

Shri Asoka Mehta: When the ques-
tion is about ameliorating their con-
ditions, the schemes are known to the
hon, Member., They are about edu-
catiéhal facilities, providing housing
sites, giving them employment and so
on. There are various schemes. As
far as the tribal people are concern-
ed, there are tribal blocks. These
schemes are known top members.
These are heing pushed forward. Even
in this year, we have been able to
persuade the Finance Ministry to
make some additional allocation, be-
yonq what has been provided in the
budget. Every effort is being made in
thig direction, Within the limited re-
sources, the schemes that are on
mnﬂ are pushed forward.

oY WUT WTW TN WTIEY T Fe
e ol ot Ot S et @ oo @
forre % & fag e orf W
forerat § 1| & aga O« &1 =T wRT
aw ger arenft & off frear B
wgdt % off G sraf vy § o Rt #
o el W e G WY § fore & arw
wor #fY & | & ot e ¢ fie e
.o, aT dwaE g # o W T §
vt o ot ffres Frrerdy wrw wod
Aot A Tl w1 Aroray s
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T &, ITET ST wX &, F TR
T FT AT FEET T IS AW,
A A & g s e i & dw-
TEofamy 2w F R wrEg A g
arg g % ag o ST wgan g s o
w9¢ g1 W13 § T ag 3w g § e
FTHTT AT gicom! #1 gfooe g & 19
P 2 § 7 ST A HE {Y o
g et g 1 agara SR & AT g !

Shri Asoka Mehta: As far as the
scheduled castes are concerned, if
they get converted to a religion other
than the Sikh religion, they are not
entitled to any of the facilities and
concessions that are offered to them.
As far as the scheduleq tribes are
concerned, facilities gre extended to
them irrespective of which particular
religion they follow,

As far as the first part of the ques-
tion is concerned. I believe the hon.
member had in mind scheduled tribe
areas. For the scheduled tribe areas,
as I pointed out earlier, there are
today programme of developing tri-
bal development blocks. These blocks
are about half the size of a commu-
nity development block or even
smaller, ang the resources that are
provided for these small blocks are
much larger than the resources pro-
vided in the rest of the country to
community development blocks. In
this manner, efforts are being made.
1 think we have something like 400
community blocks or so now, we want
to expand them, we have not been
able to take up any new blocks as T
zaid because of the verv stringen!
and very difficult financial position.
but our whole programme is to S°¢
that through these ttibal development
blocks intensive efforts at improvin®
enmmunications and econgmic deve-
lopment of these areas are under=-

taken.

Shry B. Shankaranand: Tt is most
unfortunate and deplorable that “Tt";
touchability has been a challenge

_ the Indian society for centuries, an
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even after independence it has been
tolerable and tolerated amd we are
not eshamed to say that it still exists.
May I know whether Government
have taken any steps to find out what
are the causes for the Indian society
to observe untouchability, and if so,
have they found out any remedy?

Mr. Speaker: In the Question Hour
you are 'making s speech. I think I
will go to the next question now. Mr.
Limaye.

W "EE AW TH T T WA
qiw frre & fer &1

qeOR AW ;T fAg e 92
fer 7 &

W RIAE A« : 9GH WY TR G
¥ o e §F WoH w4 | AT 98
AT A 99T § W gEE T 9w
fre & e sTRE)

Mr. Speaker: I am not able to
understand. We have given seven
hours. Immediately after the Ques-
tion Hour we are going to discuss this.
Every-day members are doing this, it
is impossible to continue like this.
Yesterday we have already discussed
and we have another 6-1/2 hours to-
day, Hon. Members do not under-
stand. I do not know whal to do.

=t Wiy XA qq qE AT AT F
grawT w1 T T fear mar

5} Q&o qHo & IS : AT AT AT T
t Iad A GO W AATT AT & 1 A
v & e gw ® 9w 99 § W A
&1 waa? 7 faer | &feT g oot Yy aw
g 99 § 'Y § |

Shri Madhu Limaye: 1558.

Shri 8. M. Banerjee: 1584 may be
taken up with this.

The Midister of State in the Minis-

try of Finance (Shri K, O, Pant):
That is different.

M|s. Aminchand Pytrelal Group of
Firms

*1558. Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri 8. M, Banerjee:
Shri Ram Sewak Yadav:
Shri George Fernandes:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No, 76 on the 3rd
Nouvember, 1966 and gtate:

(1) whether the penalty imposed on
M,s. Aminchand Pyarelal for import-
ing steel after the expiry of the im-
port licences and for presenting forg-
ed cross border certificates has ginee
been recovered; and

(b) whether the firm exercised the
option given to it to redeem the goods
for home consumption?

The Miinister of State in the Minis-
try of Finance (Shri K. C. Pant):
(a) Out of the total penalty of Rs.
2,28,000 imposed on M]|s. Aminchand
Pyarelal in respect of three importa-
tions, penalty amounting to Rs. 1,28,000
relating 1o two of the three cases has
since been recovered. The firm has
filed a writ petilion in respect of the
third case in the High Court at Bom-
bay.

(b) Only in one of the three cases
has the firm exereised the pption and
redeemed the goods for home con-
sumption on payment of a fine of
Rs.  1,00,000.

Shri S, M. Banerjee: 1584,

Mr. gpeaker: That is a different

question.

st aq famd : & 1= ofem W
T O AT A W et wgen g fw
1951 WX 1959 & v mirestan-
wrer weafrdt w1 wi &t o7 fimme



16671 Ora] Answers
@ @ W, S A W q o,
e oy aE ¥ I & fe g
WTREHAY &, AT 9g w0 w 0w 9 FrE
qT, NI¥ Iy 00 ¥OW 1,28 RATT
T 1,29 FATT FY TAT | JHHT qaY T
o oz & e o owafa § v &
® wferwrieat o e FoeT a3 i I
T AT AAT | GORT A ¥W WAy #
ITHT WAL 1 T AT A § A
75,000 & ¥ 2%a amar g 1 & 1
ot =g g e o weaE el e
R ¥ T &9 O w @ WX S
wra-ardt efefede 3w v & fag
T 92 T war, I AW
ooy v #T A wH § W 39
¥ I ®IE i w6 Ag qan @,
witfr wfgor & el Afa s% 7
Lk icidis ok 8

Shri K. C. Pant: The supplementary
relates to the other question. Have
you allowed that question? That re-
lates to income-tax and this is cus-
toms; these are two different matters.

Mr. Speaker: Both relate to the

Finance Ministry.

wit wy forerd : & aaman g s & ST
wiwer @8 e € | o I o #
orf, ¥few qurel T =t wafag
wrwAt F1 foary &1 Jvwr frar

Shri K, C. Pant: If you allow that
to be answered. I should like to say
that it is not correct that the income-
tax had been reduced, That statement
is given in reply to the other ques-
tion which makes the position absolu-
tely clear. There is no question of
reduction of income-tax in 10568-59.

Shri Ranga: Under-assessment?
Shri K. C. Pant: That also is given.

Wy fenrd e WPNT, W
R Gifang 1 % gl W e
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& qw v o v, foral e ¥ oF zaw
faar mar av | 3w % arw fowr 97 f
1952-53 ¥ 9,13 EATT T T TA®H
¥y lw g mar 97 WK 1957-58
HAg 9 ®T 1,28 TACE ™I &
qZ I & Wit § Ia% 4% @y
g fear mr & 1 F0F T AN -
w7+ 7€ WX 75 99 T W &
FATAT AT | IQ AAT A qaTar o1
fe w1 st 7Y fvar mar | Sfer o=
st gra-ard afefebee w1 e
2,28 AT ¥ 1 AT fear 1 A
w1 3 § 5 rew S A 9 R
T e T A e g 7

Shéi K. C. Pant: In regard to the
other question 1584...

Mr, Speaker: You place the answer
on the Table of the House.

Shri K. C. Pant: 1 thought that we
were dealing with this question,

Mr. Bpeaxker: vhat is glso concern-
ed with M|s. Aminchand Pyarelal
group of firms. You have laid it on
the Table. Supplementaries can be
asked,

Shri K., C. Pant: It is laid on the
Table, In that statement we have
given the figures for each of the years
from 1951-52 to 1058-59 from which
it will be seen that the tax levy has
gone up from Rs. 8.91 lakhs in 1850-51
to Rs. 10:60 lakhs in 1958-59,

Shri Madhu Limaye:
But originally?

g wrs Wifwg e oy doEw
¢ wifcfomer 7 W
Shri K, C. Pant: Who is to take cre-
dit for this? The income-tax depart-
ment has done it.
Wt 7y formrdt : age T S
Qe far T

Re-assessed.
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Shri K, C. Pant: Therefore, the
original figures quoted by Mr. Limuye
refer to realization of tax, not to
the levies. The levy has increased
over the years.

ot vy fomd : qwi & a # wamw
i fear §
IR WA w4y Yv@ qA (0
ATt Au) (¥R A1

st w4 fomd : 7 st W@ W
ST X@ A9 WK T R oI
A FANETHE § ¥ ¥ O g
R @ @ T QA wei ¥
R F R g ?

ot Fo wAE g i -
How § T QR a1 I g faar g
qfF arer & FTTETKTICE & @R #
I S T 78 wwieg e e
T TG0 1 OF ®@d I T g
w1z i fz orew *1 § S g ®a |
I @gW T ¥ TR ww A g )
A TE IAH BEAT A QY w19 g IA
&% H1f s T ¥ o1 ew A

Shri S. M. Bamerjee: My question
pertains to the reply given to ques-
tion No, 1584—income-lax assessmenl.
From the statement given in reply o
this question, it appears to me gome-
thing strange; in the assessment year,
the income shown in the case of the
firm and tax levied in the case of the
firm, right from 1851-52 to 1958-59,
are like this: the income shown was
Rs. 12,50,000; and then, it js all ‘ditto’,
‘ditto’, ‘ditto’, as if there was no rise
or fall in the income. It was always
Rs. 1,50,000. It is also said in the
statement that the income determined
in the case of the firm was on the
basis that the income for the period
of assessment, from 1851-52 to 1058-
59, was Rs. 1 crore. On the basis of
this gtatic income and the income of
Rs. 12,50,000, it has been calculated.
This was on the basis of the agreed
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assessment. Whak wag [the agreed
assessment? It was agreed with the
connivance of the particular frm
by the income-tax officer that the
yearly income will be only
Rs. 1250000 and nothing more|

ot wy fewd : wfedl & s
st Houto wuli: wiadt & ey &1

1 wani to know what waa the agreed
assessment gand what was the assess-
ment before the agreement,

_.Bhri K. C. Pani: Assesamenis are
ugreed to sometimes. When the de-
partment feels that there are wvarious
items which they may not have besa
able to establish, and if the othar
party agrees, the higher amount I
arrived at. ( ot aq m :

wig wgi § 7 wvaw AR, N
e wh W v 7))

They cannot question the facts. I can
only give the facts as I know. The
facts ure that in this case, the con-
cerned officer exercised his discretion.
He felt that it was in the interesis of
the department and the revenue of the
Government to accept this figure of
Ra. 1 crore which is evenly distrl-
buted over these years. So he exer-
cised his discretion, and in the exer-
cise of his discretion, he hag fixed
this figure. 1 do not think there is any
objection.

st W et : wwrw wgew, WO
sqaeq ST R |

Mr. Speaker: In the Question Hour,
there cannot be any point of order.

Shri 8. M. Banerjes: Sir, on @

point of clarification.

ot Wy fowd ! SN R, Ty
it g W & www ﬁf.m
wi | 7 g WO T W
fx ¥y Wi fr o '—w AW |
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Mr, Speaker: Mr. Banerjee, What is
Your point for clarification?

. Shri 8. M Banerjee: Sir, my ques-
tion. was perlinent. How could the

income-tax department assesgs the in-
come as—

" Mr, Speaker: He has answered the
question,

Shrl S, M. Banerjee: He has not
answered it If you are satisfied with
the answer..., .. (Interruption).

Mr. Speaker: It is answered.

Shri §. M. Banerjee: The income-
tax department may be satisfied; the
Minister 'may be satisfied; but you
have to be satisfied.

Mr. Speaker: The answer is there;
he has answereq your point, You may
dot agree with him,

Shri S, M. Banerjee: It is on the
basis of a lower income; it was
Rs. 12,50,000 all through. Was it so
for all these 11 years?

Mr. Speaker; The point is this. Your
mpecific question was whether it has
been negotiated, how it js only Rs. 12
lakhs odd every year. That has been
answered by the Minister, Whether it
is satisfactory or not, it is a matter
which I cannot judge.

Shri S. M, Banerjee: My question is
whether the Minister would inter-
vene in this wmatter,

Mr. Speaker: T am not here to judge
whether it is correct or not. How
could I know?

ot Twdwe amew ;¥ ag SrAAr
wigat ¢ fe waitem amtems 0 @t
2,58 FWTC ¥7X &7 yular gov av;
oy firer forlt g ar ot v e
wger ®Y wE ¥ v oY ;e Ay A
waf 7t 1+ & ag A AT vy g
fir 2,26 e o ¥ & farely Er
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T, 3 ¥ fam 1,28 A T W
f&a ma, It wf Y fFo @

s g wx @ : ag G gafag
e F1 ke daret AR s
3 fom fova wma fo s 9 FwTEHe
qame @, $% "™ FAmar 97 faw ¥
IR w1 a1 fF gAa awrT g ®
AT F FAT AT AL@ F AR W
w ar §feT a1 F aEdwa gi ar
qaqT =T fF ag IR THaEgmer 7
JE IR 9T AR AT wHERC
faar w1 | IW ¥ ate IT 9C WA
FATAT T | HET WL 2 T AT A
z fau amAn AR qeEae GATeet a9
¢ | TEET YT &4 qge WY fam
AN A FaT F IFE AT faar § QA
Farur fe i Eiaor i
I I AT

st W GAEE TR HEILT,
7z At faegw w1 & 5 ow et 7
wra.E %E arst qfedz v 75
A 7T A F qg ATH A IGFT AT
e #7 wrfowr &Y 1 Y ¥ A
7¢ ¢ & ®1 Sl $9A § wwwa
WA ATATH FPTAT § F9 F1E A
FRATET T7FTT T FY & 7 e A
A %1€ safe, oF G0 FAA AT
#1€ sufe, #1€ W) TrdHE I w7 @
A qETH BORTL FMA AR
IHET FET ATAT & ¢

ﬂ'ltﬂﬂﬂ:ﬂﬂfﬁf:l‘ﬁ
I @1 & AT AIHAT T7% gTE B H |

ST WA FAAN WA "I,
g frz ardY amr 7w # ) A
VT ®MT AT § | T SILT 36 |
s T g fferT dea w1 A
fefamer o #1e o o FRA @
faradt w¥el I v ey sufir 1 e
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fear s & ww% " W@ fear
Q1 7t 7§} fear 7 sar qafag A@
fermar frm fis figst qar &1 %1€ g9

g7 (wmem) ... % 2
RAY %1 B2 arford dfeT ager w1
sarq faear =mfgg |

oY O W @ I &1 AT
&9 gz ¢ fv 92 %3q § f% wa¢ qrg@n
AL & WA gH A 3 A AR
FEFT AN Fgd ¢ F FWL ARAT F
WY WA | RED 9T &1 /U AT
A

qt WA KA WAF WZET,
AA AnEl g Wfge | wmarn ag
o mar g fF 2 are 58 gAR AT
% [Fq7r 11 AT 2 @ 28 A
wrar el @ g fomd & 1 9™
28 gAITAAIET FqaT A 418 | qafag
AFATHRAT T8 I@ q54F A6 § (%
FOAT F AT FT & 1 A FEG F
AT F AFIT AT IJAF0 q@pm
freeare Adt faar ?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): The matter is not so easy as
hon, members think., Wherever pos-
sible, we would certainly like to
prosecute them and also recover all
this money, In such matters and even
in the other 'matter of income-tax, it
is asked why only this particular sum
is kept. Unless these people agree, the
thing will not stand in appeals or in
courts. We will lose even the money
that we can recover. Therefore, one
has 1o see the balance of convenience
as to what should be done. It is said
that it js done by the minister. I do
not think this was seen by any min-
ister. How can a minister look into all
these things?

Shri Ranga: It was not brought to
your notice, That is the pity,

16678

Shri Morarji Desai: | know about
it only now, Instructions have been
issued now that wherever prosecu-
tiong can be made, they should be
made. There is no question of not
making prosecutions, In addition to
penalty, if prosecutions can be made,
they should be made. Not only that.
I propose also to consider whether
even forfeiture of property can be
made.

Shri Somavame: What was the total
value of the goods imported and what

was the percentage of penalty im-
posed on that?

Shri K. C, Pant: Taking all the
three consignments together, the

value of the goods was Rs. 7,73,363.
On this, fine in lieu of confiscation
comes to Rs, 2.58 lakhs and personal
penalty Rs. 2.28 lakhs,

Shri gurendranath Dwivedy: It is
really extraordinary that for 10 years,
the income, which has been assessed,
remains the game gmount. Can the
minister give us any other case in
which agreed assessment has been
made in the manner jt was done in
the case of Amincheand Pyarelal?
1 would also like to know whether
this Conrmittee which was appointed
to go into the entire steel deal by
Messrs, Amin Chand Pyarelal sub-
mitted an interim report specially in
regard to the Steel Controller's Office?

Shrj K. C. Pant: I would like to
clarify the first part of the question.
The sum total of the jncome returned
by this company for the years 1951-52
to 1958-59 comes to a few lakhs—be-
low Rs. 5 lakhs. As against this re-
turn of below Rs. 5 lakhg the Gov-
ernment made them agree for the
same period to Rs. 1 crore....

ot ay fod cF i W 3 1 W

e T SR CE AR AR Rl od i
R

Shri K. C, Pant: If you have infor-

mation which can help us to take more
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tax from them we will willingly ac-
cept that information.

o vy feamd : wE W FO &
9 7% & | Afeq wrow & oare
fFar |

Shri K. C, Pant: I am trying to put
the matter in its proper perspective,
The returns filed gave us an income
of below Rs, 5 lakhs. We made them
agree to Rs. 1 crore to be recovered
in egual instalments over a period of
SeVen Years,

o saffawa ¥g : gAfge &we i
5 T’ =27 f=gT 91 To WTEo HYo &To
a1

Shri K. C. Pant: So far as the Com-
mittee’s findings are concerned, I
have no information with me at pre-
sent.

! Tfe URo AW : WeAW FEI1EY,
o g 39F q K frar mn @ fw
ST WTA AT § OF &1 44N ¥
AT ATAT &, FHEE LAFH T BT aaTE
ardy & a1 & qer g  fv w1 39
I 1o ¢ AT fet a7 | e
grar § far =@t gal e sl Al fee
forgar AW g9 & A4 ¢ at gg dan
sy g’ wmalE g’

Shri Morarji Desal: This is not the
equal jncome shown by him. He had
shown a lesser income before and
the Income-tax Officer reopened this
case, After they are reopened we have
_got to prove that he has got that much
income, otherwise it will be remitted
in appeals. Therefore, when they were
prepared to pay on an income of Rs. 1
crore, Rs. 75 lakhs—that is what is
said in the gtatement that they agreed
to pay Rs. 75 lakhs—it was said that
the amount by which the income came
to be less and the tax came to less
than Rs. 75 lakhs, -we will levy
‘that much penalty to make it equal
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to Rs. 75 lakhs. The bargain was
on their side, It is g bargain, I do not
deny that. I do not gee anything wrong
in it. It is all right to say academi-
cally....

Wl Ay fewd om0 § o
HIAZAT AT 8, UF F0T W9 qTAAE
QT ATAA § |

Shri Morarji Desai: If I can prove,
then it is all right, That is why I am
saying that the only preventive
penalty will be forfeiture of property
in such cases, because then there is
no question of anything else coming
in.

it wg foerlt ;=Y 0 & i eiforg
AT FEAL dT F qaar §
(sgagr) ... .. HEqS HEIIT, FOST
FT AT 8, OF FUB A A 7

-----

Some hon. Members rose—

Mr, Speaker: I will allow only one
or two more supplementarieg on this.
We have already taken twenty mi-
nutes on this.

ot vy fomd : wemy w4y, A%
FBTFIATHATE ... ..
Mr. Speaker: One or iwo questions
take away the whole Quéstion Hour.
If it is a matter where crores of
rupees are involved you can have a
half-hour or one-hour discussion, But
during the Question Hour if one
question takes away the whole time,
what happens to the other questions.
That is why hon. Members were ob-
jecting yesterday also,

Shri Jyotirmoy Basu: They gave
Rs. 5 lakhs to the AICC gession at
Durgapur. Shri Atulya Ghosh nego-
tiated and got the money,

Mr. Speaker: They can never
satisfy you as long as Atulya Ghosh

is in your mind.
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st vq e : wemw AAYEm,
fom feq & @ AWt #1 ga=Y wX
w=ae gy I fa 3w ®1 q@w IO |
0 AWl £ & AW wawge @A
arfgd

W1 wege A AT WA T AT
ATH & AWAT AT {9 § AlG AT
Y T gl § W @ # ok frey
argw fafreet 7 wmT fE gai fedr
fafaeze 1 gra 7@Y av & gear TgaT g
fesarag g adY & fF g fag
AT firezT gagoaw QAT 7 £1 398
@% 9 fgr w47 ez a7 faar 7
7E %23 g1 & e wgan g fE @
i ¢ f& g 91 w0 gifead &
331 feurdds & @m2 ¥ ... ..

fo aelae ¥ 2 ile; iy o]
Lam canly ) e Sy & S
ke ol R3S 3l &y S gam
Reke g im ] & Wy &
ala Ugys e 9 i $ €
S A e kWS
pabetlype PR gyl B g e
Wy Sk el e 4oy
dyp X 4 -8y aley e
& e lals W & e
et BpdS g2 S @l S & Sed
sl £ AHE Ll o

[onene s b

smdy weRwweR ;. qTIE
v iy e SN 80
The hon. Member cannot go on mak-
i::# wild allegations against every-
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ot wegw wAy ae : & @y A
gr—im f& @ wom § e ogart
Fa:d wifgas 7 feqrRiz & Wi &,
MFwaATTI T WA § fy
g qT@ # SE 0% ¥ AW,
gafan g7 398 a7 forr, a1 § aan
agm £ fF gw mT ogW ® IR
feqar g R fegr gt @ 9=
300 % @aY 9T fawar ar, W R &
faparr sesn fiar, fopaa s A awr ¢
agr gz wéi A ¥ fe Swrem ¥ WA
¥y & SUTAT €T HraEr gwn !

S gy - dp g )
S AT LA A
SO L AN J ]
e e - dell e
S O ek 8 e SYldw
S A L
o P W e S el
LS Eyppal Jl«uﬂ.},u,fﬂw
U g P e Jloga g
S gt WS g e o
g ‘l?ﬂ o Sely U
ot o 2 e e

[-‘l,hiﬁutuldj‘}”.‘wl-
Mr. Speaker: How can he say how
much was sold in the blackmarket?
I will be very happy if the Minister
knows it and answers it

Wt wE W AT 2 W T
q1ga, tq # fewd) wew &, ag wHer
ST AT H q¥T TR

o uee ] ale Kapm ]
Jo sl alelae i - g 000 S
[-a% vy -
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Mr, Speaker: Let the Minister re-
ply how much was sold in the black
market, if he can, I will be very
happy.

ot Aot dark . EETAEY
Faer 7 g & fafaeed &1 Aty #e}
a g® ey, ay Ifww A 1 I
W% anq wrE waew T | A aw
¥ AW § § W) 7 @97 & 9
wferere §, qifearie &1 =T g
T &, AfeT ag ITHT WA AE TWT—
T & €T HEAT ATEA §

IET T A AT FT wEEE g
f§ % wmde ¥ Fq1 q0

Shri Abdul Ghani Dar rose—

M. speaker: He cannot get wup
whenever he chooses and begin to
speak. He has asked the question. The
Minister is gnswering it. He has to
hear him, whether he likes it or not.

st Aot durd ;IR FE i
muamA T awa w0
VAT AEY AT | WAT HqAT FrET A
T G WY A F7T | g A TG
t—zmt wrf ww A | g
akeq WY WY A §—%AH WE W
g Y AgY & | % wwez F fear
aar, afz qg q@ AT g, a1 I
ware Y 7 T8AT 94T |

Y SWw T T ATETT A
grferare &< W AT w1 )

eyl S i S 6]
[- 9

Shri Indrajit Gupta: In the matter
of the irregular import of steel and
alleged resale at blackmarket prices
by this firm, the Finance Ministry is
naturally interested to see that pro-
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per penalties are imposed and realis-
ed, When thig matter is also being
further investigated by the Asok
Sarkar Inquiry Committee, does the
Government consider it proper that
before that committee hag concluded
is investigation, the then Iron gnd
Steel Controller who was involved in
this deal, Shri Bam, should be per-
mitted by the government to tgke up
a Uniteq Nations assignment and
leave the country? Especially when
he is one of the key witnesses in this
whole matter, is jt considered pro-
per,

Mr. Speaker: I do not think it is
relevant.

shri Indrajit Gupta:
the reply?

Sir, what is

Mr. Speaker: Shri Hem Barua.

Shri Indrajit Gupta: Please tell me
why you are disallowing &.

Mr, Speaker: It has nothing to do
with the main question. You are
only asking gbout the Iron and Steel
Controller and not about the realisa-
tion of duty.

shri Indrajit Gupta: The first part
of my question was abd®t the mmport
of steel. At that time the Iron and
Steel Controller wag Shri Bam. An
inquiry has been ordered by gov-
ernment in the matter and the chief
witness is alloweq to leave the coun~
try.

Shri Morarji Desai: The question
here is not about that inquiry. That
is a separate question. If that ques-
tion had been asked, a question about
that particular officer would bhave
been relevant, Here the question is
about the collection of customs duty
levied. How does the officer come into
the picture here?

Shri Jyotirmoy Basu: It is all inter-
mingled: don't try to tell us all the
stories.

Shri Hem Barua: Since the hon.
Finance Minister gave us an aesur-
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ance on the floor of this House that
be would tighten up the tax collec-
tion machinery and would mop up all
the taxes evaded by certain people,
in the context of that, may I know
whether he has tried to find out the
taxes evaded by Aminchand Pyarelal
group of firmg and, iy he has found
out the taxes evaded by them, what
steps has he taken against this“parti-
cular firm or, ag is alleged in gome
section of the press, he is reluctant
to take any steps against this firm
because of the substantial contribu-
tion it has made to his party funds?

Bhri Morarjl Desai: Again an in-
sinuation is made by the hon. Mem-
ber.

Shri Jyotirmoy Basu: What a pity!

Shrl Morar)i Desal: T do not want
to emter into it. I do not want to take
up that matter. He can do what he
likes, T never promised in this House
at any time that J will mop up all
the evasion of taxes. It is not possi-
ble for anybody to do so. What I gaid
was that I am trying to devise a ma-
chinery and a method whereby this
will be lessened to the minimum. That
has not yet been done. I have not yet
been able to find it owt. If the hon.
Member can help me to do it, T shall
be eternally grateful to him. There-
fore T want suggestions from him.

Shri Hem Barua: He has not re-
plied to the latter part of my ques-
tion,

Mr. Speaker: Next question.

Shri R. Barua: Question No. 1558.

Shri Shivaji Rao S. Deshmukh: Sir,
question No, 1575 is also connected
with it.

Mr. gpeaker: That has been trans-
ferréd to the 1lth.

Fabrication of Fertiliser Plants
¥
*1559. Shri R. Barua:
Shri D. N. Patodia:
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Shri D. C. Sharma:
Shri Kameshwar Singh:
Shri A. Sreedharan:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it ig a fact that the
country is likely to be in a position
to fabricate her plants for production
of fertilizers within 4-5 yearg time;

(b) if so, whether Govermment
purpose to revise its policy on fer-
tilizers and stop further erection of
new plants with foreign assistance
and expedite the process of fabrica-
tion of plants in India; and

(c) the economy of postponing fur-
ther erection under foreign assistance
and importing additional quantity for
the next 3-4 years?

The Minister of State in the Minis-
of Planning and Social Welfare (Shri
Raghuramalah): (a) It is expected
that a major portion of plant and
equipment for fertilizer factories can
be manufactured in the country pro-
gressively in the next flve years.

(b) Government will naturally deo
all in jbs power to expedite the indi-
genoug fabrication of plant and equip-
ment. It js entirely because of our
expectations in this matter that Gov=
ernment has agreeq to consider new
proposals with foreign assistance only
if they can be finalised by the end
of this year and could come into pro-
duction in 3 to 4 years from now.
The present policy is consistent with
the objective of major self-sufficlency
in the net few years and doeg not
require any change in the meanwhile.

(¢) Iy projects now contemplated
are not proceeded with, Indigenous
fertilizer production that will be lost
to the country uptil 1973-74, when the
first plantls buflt from mainly local
equipment may be expected to be
ready, will be valued at about Rs.
500 crores. This may be compared
with forelgn assistance for investment
on these plants of about Rs. 150 crores.
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Bhrli R. Barua: What is the pro-
portion of indigenous component of
fertiliser plants and what step is the
Governrment taking to fabricate all
the plants and in collaboration with
which foreign parties?

Shrl Raghu Ramaiah: The indige-
nous component gt the moment avail-
able works out to only 10 to 15 per
cent of the total value of the project.
The main parts of the plant which
have to be imported at the moment
are vessels, valves, pumps and com-
pressors, air separation equipment,
seamless steam pipe, instrumentation
and electrical plant, But there are
various projects to manufacture gome
of these, For instance, the Heavy
Plate and Vessels Works, Visakhapat-
nam. has a programme to manufacture
heat exchangers, pipe fabrication etc.
Similarly, the Foundry Forge Project
at Ranchi has on its schedule the
manufacture of high pressure vessels.
In regard ¢o valves there is a pro-
gramme scheduled in Bharat Heavy
FElectricals Limited. Tiruchinapalli In
most of these cases there is foreign
collaboration. Tn the case of the Heavv
Plate and Vessels Works it i< with
Skodaexport. Tn  the case of the
Foundrv Forpa Plant at Ranchi it is
with the Jananese firm Similar
fareion eollahorations in regard to
many proiects are there.

Shrl R. Barua: May I know whe-
ther any Indlan concern has come
with anv proposal for an all-India
consortium In Tndia in order to fab-
rieate these nlante: if so. what {x the
reaction of Government?

Shrl Racrhu Ramaish: The fabrica-
tion of the plant requires all these
components and there are warious
units which have oprooosed fo manu-
facture them. I am not sware of any
nranneal hv a enneartinm  of people
tn whanufactire the entire plant.

The Minister of Planning. Petro-
lemmr and Chemirale and Saslal Wel-
fare (Rhel Aenks Mehin): Mav T add
that the miection dnee not arise be-
cause these things have te be manu-
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factured in different public sector
factories in India some of whom are
either being set up or are being en-
larged in order that they may be able
to undertake this work?

Shri D. N, Patodla: Foreign assist-
ance and setting up of a factory
under foreign collaboration will in-
volve not only a drain on our fore-
ign exchange resources but will olso
involve higher cost of the plant and
also payment of royalty for several
years to come. Therefore may | know
as to what would be the cost of get-
ting up a plant with foreign assist-
ance compared to the estimated cost
when the plant will be fabricateq in
[ndia after four years?

Shri Asoka Mehta: As has _ven
nointed out. at present. we are not in
a position to set up a plan of our own
because we do not fabricate sophisti-
cated equipment needeq for a fertili-
ser plant, particularly, a modern fer-
tiliser plant and it is. therefore, not
possible tn give the cost cf such a
plant in Indis todav. We have our
own assessments but untll we are in
a position tn fabricate these parts
here. these sssessments arr not of
much Importance. It is true, if we
conld buy the equipment with free
foreign exchange, the cost would not
be as high ae it is. But we have set
up most of these plants by drawing
upon credits that are extended to us
bv friendl.. CGoavernments and when
wa have to draw unon cradits which
are extended to us. we have often to
pav higher prices because we canmot
#o in for global tenders.

Shri D. N. Patodla:, Could we at
least know the estimated cost of fhe
plant?

Shel D, C. Sharmma: Sir, the repHes
given by the two Ministers have been
very depressing. T want to know
whéther thé mroductitin bf the warl-
ous components of fertiliser plant will
continue in this country and how long
it will take us set un a pjant which
can manufacture all the components
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of the fertiliser plant and how much
it will cost?

Shri Asoka Mehta: There is no
single plant which tries to manufac-
ture all the components. Take, for
instance, instruments. We have spe-
cialiseq plants for manufacturing inz.
truments.  Surely, instruments will
be obtained from these plants. Then,
take the seamless tubes. The seam-
less tubes are needed by refineries, by
fertiliser plants and by a variety of
other industries. There will be a
plant which will manufacture the
seamless tubes. What we are trying
to see is that there are facilities for
fabricating all these various compo-
nents in the country for tie purpose
of setting up indigenous plants.

Shri A. Sreedharan: Tho Czechoslo-
vakian experts have recommended
Cochin as the most ideally suited lo-
cation for the heavy plates and ves-
sels plant. But, as usual, Kerala is
ignored in a rough manner and our
claim has been brushed aside and
the plant is now going to be located
in Vishakhapatnam. In the Draft out-
line of the Fourth Plan, there is a
provision for a fabrication shop for
fertilizer and chemicals costing Rs.
12.8 crores. In view of the fact that
Cochin is ideally suited for the fabri-
cation shop for fertiliser and chemi-
cals and also in view of the fact
that Kerala has been consistently ig-
nored in her claims, will the Govern-
ment categorically state that they will
locate the fabrication shop for ferti-
liser and chemicals in Cochin,

Shri Asoka Mehta: We shall con-
vey the suggestion to the Minister of
Industria] Development who is in-
charge of this.

Shri Shivajirao 8. Desmukh: Will
the Government be pleased to tell us
what is the cost of turn-key agree-
ments entereg into for fertiliser pl-
ants and how do they do compare
with the indigenous capacity? 1Is
the hon. Minister aware of his learn-
ed predecessors announcement that
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the country and particularly the Fer-
tiliser Corporation of India with an
army of 300 design engineers and seve-
ral thousand other employees are in a
position to fabricate indigenous fer-
tiliser plants and even Dr. Mukherjee
of the Trombay unit has been pleased
to say that not only India has got
indigenous capacity for fabrication of
fertiliser plants but the cost alsn will
be to the tune of about Rs. 4 crores
to Rs. 5 crores. How does the Mi-
nister explain one of the turn-key
agreements entered into with an
Ttalian firm, S.N.AM. uand Monte
Carlo, under which Government is
paying them Rs. 15 crores or so when
the same firm in the technical jour-
nals of the world is quoting 8 million
dollars  for similar plants  which
hardly works out to Rs. 4-1|2 crores?

1889 (SAKA) Oral Answers

Shri Asoka Mehta: 1 shall be
grateful to the hon. Member if he
will kindly give me the figures be-
cause he has massed up his figures,

Shri Shivajirao 8. Deshmukh: I
wanted to know....

Mr. Speaker: We cannot enter into
a discussion now.

Mr. Pashabhai Patel.

Shri Pashabhai Patel: We have been
able to manufacture motor cars, bicy-
cles, aeroplanes, engines, tractors,
sewing machines and sugar machi-
1 want to know why the Gov-

nery.
ernment is not able to make this
machinery, I think, the Govern-

ment's stand is not convincing at all

Shri Asoka Mehta: I would like to
answer Mr, Deshmukh. Only one
point, Sir.

What the FCI said was that they
had designing and engineering capa-
city and they were utilising it fully.
I have made it clear over and over
again that we can design and engi-
neer four plants over a period of
four years, We have taken up four
plants and we are doing that. The
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engineers and designers do not fabri-
cate, Fabricating machinery is some-
body else's job. That is why I said
that, if the hon. Member would iee
me, I could explain everything.

The argument what can be manu-
factured in India gnd what cannot be
is a matter which could be easily
discussed with such an eminent indus-
trialist like the hon. Member. I am
willing to sit with him, get the
DGTD people and the industries and
carry conviction to him that what-
ever can be manufactured in India is
being manufactured. He is well
aware that the DGTD will not clear
any application for importing capital
goods unless every care is taken to
see that the indigenous fabricating
capacity is fully utilised. A dis-
tinguished industrialist like him sure-
ly knows what the procedure is.

Shrimati Lakshmikanthamma: May
I know whether the Government has
offered any concessions to foreign
companies to establish fertiliser fac-
tories in our country and if so, whe-
ther they are coming forward and if
they are not coming forward, what
are the reasons why they are not
coming forward?

Shrli Asoka Mehta: What conces-
sions have been offered are well
known to the hon. Member. As to
what the results would be, we would
be able to say only by the end of the
year because that is the period till
which we are waiting for these ap-
plications to be finalised.

Shrl Ranga: How do they find the
response 8o far?

Shri Asoka Mehta: It is difficult to
say this because the applications are
at various stages of consideration. If
1 were to say today that the response
is very good and tomorrow we are
not able to agree to some of the ap-
plications, .then 1 will be questioned.
So, T will be able to give a proper
statement only after the applications
are fully and finally cleared.
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1 faawx R(: ¥ 75 T §
T & 5 Tt # ov w § g
1 TF FAT ¥ et dve girarere
oATE WwA FT awerar feat § o f
T HT Aifer & il Soay Few gfefoa
STT9 & WTETT QT AT &@rer oy !
& Srver wren g fF ag ot amwn
AT & I8 T EwT fpaAr e maads
F@ar AR faw wee ¥ oawE A
s & faams #m e ¢ wo% freg
T FTEATE WL FTH T T 7

Shri Asoka Mehta: No such decision
has been taken,

Se_condly. this is a question about
fabrication of fertiliser plants, I do

not know where Ammonia comes
here.

Shri Bal Raj Madhok: It is a ques-
tion whether India needs chemical
fertilisers more urgently or the other
things more urgently.

An hon. Member: Natural fertilisers,

Shri Bal Raj Madhok: We have
enough of natural fertilisers and we
can make use of compost as well.

May I know whether we cannot
wait for the indigenous fertiliser
plants to come up? We can expe-
dite their construction and avoid
spending foreign exchange for gettlng
foreign collaboration and foreign
machinery for this purpose. That
will save foreign exchange and that
will glso add a sense of urgency
which will also be helpful.

Shri Asoky Mehta: The require-
ments of fertilisers have been assess-
ed very carefully and T am sure, the
hon. Member has seen the various re-
ports and the various caleulations
that have been made, The requiré-
ments by the end of the Fourth Plan
will be 2.4 milllon tonnes of nitrogen-
ous fertilisers, one million tonn¢s
phosphatic fertilisers’ and aom!thm!‘_
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like 800,000 tonnes of potassic fertl-
lisers. Without these fertilisers, it
has been established that we will not
be able to reach our targets either of
foodgrains or of agricultural produc-
tion. These are matters which have
been gone into very very carefully
by all the experts concerned. As far
as our Ministry is concerned, we have
to produce the fertiliser that is need-
ed in the country and in order to
produce fertilisers we are going ahead
with creating facilities for fabricat-
ing equipment in the country so that
in future we are able to do it on our
own, by setting up new plants here
and now in the country so that we
may be able to produce the fertilisers
needed, utilising our existing capacit-
ies to the utmost, and making up by
imports whatever shortfalls are still
left. This is the overall policy, and
1 think this policy is necessary {f
targets of food production and ~gri-
cultural production are to be reached.

st Mo ﬁoﬁ'ﬂ’:‘fﬂw%ﬁ!‘{
forer s 777 Ptz T e @
IHET T TR £ AT AF a17"ET
W T A & owar ?

Shri Asoka Mehta: The FCI is en-
gaged in drawing up a project report
for a fertiliser plant in Korba which
will be coal-based. When that report
is ready, we shall consider the econo-
mics of the plant and decide whether
it is advisable to set it up or not.

Shri Lobo Prabhu: While the
anxiety of the hon. Minister to in-
crease fertiliser production is quite
intelligible, may I enquire why only
half the established capacity is being
utilised now? Particularly, may I
know from the hon. Minister what
arrangements have been made to pro-
vide power and coking coal the short-
age of which has been responsible for
the failure to utilise the full capacity?

Shri Asoks Mehta: As far as phos-
phatic fertilisers are concerned, there
has been 4 considerable amount of un-
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utilised capacity because we could not
get sulphur. There was short sup-
ply of sulphur during the last two
years. As far as other kinds of
fertilisers are concerned, I shall have
to go plant by plant to explain why
there has been a shortfall. In some
cases, there has been shortfall be-
cause of shortage of power. As you
know, last year was a very difficult
year as far as hydro-power was con-
cerned; both in the Punjab and In
Kergla there was this difficulty. In
the case of Sindri, for instance, it is
rather an old plant and it Is having
a number of difficulties. Therefore,
we are now working on schemes to
modernise it. It is a very old plant
and it has to be modernised. We have
taken certain steps in that direction
and we hope that the production at
Sindri will improve, Likewisc, there
are other plants which have their own
peculiar problems. Tt would be very
difficult for me to give all these detalls
here. But if the hon, Member Is In-
terested, I shall be happy to gsend him
al] the details plant by plant, or if you
so direct, I shall place a statement on
the Table of the House.

Shri Ranga: That would be better.
Mr. Speaker: Yes.

Shri Krishna Kumar Chatterji: The
answers so far evoked from the hon.
Minister lack in a sufficient aware-
ness of the urgency of the matter.
It is not a question of financial im-
plications, but I am sure the hon.
Minister will agree that it is a ques-
tion of national security and prestige
At this time of world ten-
sion, if we depend on food imports
from foreign countries  then it would
be a question of national security and
national prestige as well. So, is the
hon. Minister prepared to stop all
kinds of these fertiliser plants being
made here with the help of the
foreign Governments?
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Shri Asoka Mehta: I have not the
slightest objections, and let us not
have any fertiliser produced in the
country, but I do not know how that
will solve the food problem. I do not
see the connection between the two
statements made by the hon. Member.

Shri Jyotirmoy Basu: May I know
whether there was a proposal to start
a fertiliser plant under the co-opera-
tive sector and for this purpose Gov-
ernment have been negotiating with
the American Co-operative League,
‘and if so, the terms and conditions that
they have been negotiating with
the American Co-operative League?

Shri Asoka Mehta: These discus-
sions are going on, and when the
discussions are gpver, we shall place

‘the terms and conditions before the
House.
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Shri Asoka Mehta: Because of
severe drought, therg is great in-
adéquacy of water and as a result of
that, power is not available. I do not
know what safeguards can be provid-
ed. Droughts are things that oecur
infrequently and we have got to take

them in our stride. This has not
been a normal situatien gnd I hope
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in future such situations will not

emerge,

ot vy fomd a1 7R ¥ wwr &
wd' wErEm ¥ gl wreem ¥ ft fie
wireg ¥ fuad woameT & e
TATY ST F FATL 30 F AT AT AT
21T & IAF WUT T FAIH WEA |
az ¥ $ A1f7 qi@dy &7 a1q aré
& srar wgar ¢ v owar g Aifx
afcada Tar Har7g WA & 02w 7T
w7 % mEA 8[43 w01 Wi
ZART 97 FA FT AYFT F7 7

Shri Asoka Mehta: If there is any
change in policy before that, 1 shall
be happy to make a statement and
give every opportunity to hon. Mem-
bers to discuss it.

Revision of Lists of Scheduled Castes
and Scheduled Tribes

_|_

*1561, Shri Dhuleshwar Meena:
Shri Vishwa Nath Pandey:
Shri Ramanchandra Ulaka:
Shri Heerji Bhai:

Shri K. Pradhani:
Shri Deorao Patil:
Shri K. P. Singh Deo:
Shri D. N. Deb:

Shri Siddayya:

shri M, L. Sondhi:

Wil] the Minister of Social Welfare
be pleased to refer to the reply given
to Unstarred Question No. 455 on the
25th May, 1967 and state:

(a) whether Government have
since finaliseq the revision of the
lists of Scheduled Castes and Sche-
duled Tribes; and

(b) it so, the result thereof?

The Minister of State In the De-
t of Soclal Wellare (
Phulrenu Guha): (a) and (b). Gov-
ernment hope to introeduee a bill oo

the subject in the near future.

Shri Dhuleshwar Meens: While the
Ministry was congulting MPs state-
wise, many of them the
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scheduling and de-scheduling of cast-
s and tribes. To what extent have
these suggestions been accepted, parti-
cularly regarding Rajasthan?

Shri Asoka Meh:a: I would like the
hon. Member to wait till the Bill is
introduced. He will then have very
little cause for complaint.

Shri Dhuleshwar Meena: It was
strongly urged by members that there
is a synonym in this respect, namely,

‘Mina’ and ‘Meena’. May I know
which word Government have ac-
cepled?

Shri Asoka Mehta: It is difficult for
me to give a reply. I would like the
hon. Member to wait til]l the Bill is
introduced. If he has any sugges-
tions, he van mo'» an amendment
and I assurg him Government will
give the most sympathetic considera-
tion tp any amendments moved.

An hon. Member: What is the mean-
ing of ‘in the neur future'?

oI g aifza - g gaAqva S
#ife wifz arfaarfaai 1 7ame &) g0
Y |WEA T 3T AAFT I I g |
¥ et wgrem & wraT TIgAT g fF g
¥ dwrad w03 aren Brags St @ ae
FomrgmE A g ¥ Ng e &
wrifew 33 grag w1 ®E, W oIw
war & dw ¢ P amoar ar AWt fear

Bhri Asoka Mehia: | am not in &
position to give a categorical answer
because we have to consult 3 number
of Ministries as alsp the Election
Commission because any change in
the scheduled castes and scheduled
tribes has a corresponding implica-
tien in the delimitation of constituen-
cies. Until al] thesp things are
cleared up, it is not possible for me to
introduce the Bill here. Therefore,
1 am everything poasiblé to see
that the Bill is introduced this session,
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but it is not possible to give g cate-
gorical answer,

Shri Siddayya: May I know whe-
ther the list of scheduled castes and
scheduled tribes in Goa, Daman and
Diu has been finalised? If not, what
are the specific difficulties in the way
of Government doing it?

Shri Asoka Mehta: That matter is
being considered in consultation with
the Ministry of Home Affairs.

Shri M. L. Sondhi: The hon. Minis-
ter prides himself with a penchant
for facts and figures, but with all
the statistics at his disposal, he is un-
able to decide a simple criterion for
including those who deserve or ex-
cluding those who do not deserve.
May I ask why he is consistently
ignoring expert opinion on this ques-
tion? 1 quote from an article entitl-
ed “New Deal for Tribal India”
where it is mentioned that two
Russian anthropologists came to India,
and after a study of the socio-economie
development, have protested..,,

Mr. Speaker: This is Question Hour,
You can parlicipate in the debate,

Shri M. L. Sondhi: What ] mean
is that there is expert opinion on the
subject, it does not require procrasti-
nation. My question Is: will he give
us gn assurance that without walting
for a completion of all this, he will
take a simple decision on the basis
or criterion of including certain tribes
which are deserving and excloding
those which gre not deserving, so
that Government money can be saved
and properly utilised?

Shri Asoks Mehta: I do not know
what kind of assurance the hon. mem-
ber wants. If he wants that the Bill be
introduced, I have pointed out that
until I get clearance from all the
parties concerned, T cannot introduce
the Bill. As far as accepting certain
criteria is concerned, this matter has
been gone into very thmﬂ%ﬂ'lh
all the State Governments, the
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Members of Parliament concerned,
and on the basis of that, certain deci-
sions have been taken. When the
Bill comes up, the hon, member is
free to make his observations, and, as
1 said, the Government will always
consider very sympathetically any
suggestions that are made in the
course of the debate also,

SHORT NOTICE QUESTION
Compulsory Sterilization

+
41. Shri Kanwar Lal Gupta:
Shri Raghuvir Singh Shastri:
Shri Ram Kishan:
Shri D. C. Sharma:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is g fact that Gov-
ernment propose to bring legislation
for compulsory sterilisation;

(b) if so, whether Government have
consulted State Governments about
this legislation;

(c) if so, the reaction of State Gov-
ernments theeto;

(d) whether Government also pro-
pose to consult the public on this
issue; and

(e) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B, 8. Murthy): (a) The Govern-
ment of Maharashtra have recom-
mended to the Government of India
to take legal and constitutional steps
to make sterilization, vasectony or
tubectomy, compulsory in the case of
all citizens who have three or more
children. This recommendation is
under examination and consideration
and no decision thereon has yet been
arrived at.

(b) to (d). The question of con-
sulting the State Governments and
the publiec will be considered after the
examination of the issue has been
completed.

(e) Does not arise,
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ST WAT oW N AW AT,
WAL A & 0 Fadeft @xameaes
fear mm, @ 7g weew TwEw &
faams g (wmana) o ga § 2w
TS H 9T WY e wwAr &1 &
g STt wrgan g i wr e A oqw
TR gt ¥ N Tw o g
o coaY ST Srofvee & 1w e
TERT ¥ T AT 9T WY [q9e faar
fe @ AT w1 9% oo e
STAT, ¥ & CTRRAT 92 fiamt
T AR gaw g feaet sy &Y
sTEawar grir 7
Shri B. S. Murthy: In my reply E
have already stated that the -ecom-
mendation emanated from the Maha-
rashtra government and the central
government bound to consider any
suggestion that is forwarded by the
state government. This matter is

now being examined by the Law
Ministry.

Wt $aT @™ TR : WEGH HEEA,
T qATA AT WA A femr qar g
o mer 2 fr #ar geaTT ¥ g At 9%
fa=1< fam & & 5@ atsam &1 TR
FTH T HAAT @ T W] gaw Ao
gt FuA<r 1 &% 7 |

Shri B. §. Murthy: Before we go
into those issues, we must first of all
find out whether we can legally en-
force a measure like that. Once the
legal department says that we can,
then we can think of other steps;
later on we may have to consult the
other agencies.

st waT wrw wew w6 oy fac-
T wreet #ré Wt CaeE g 2,
w1 oFTHT O g UE gae 9¢
wWiferad fame st g 7

Shrimati Lakshmikanthamma: The
word ‘madcap’ is unparliamentary. -
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Mr. Speaker: It is used not with
reference to the state government; it
is userd with reference to the sugges-
‘tion.

Shri 8. Kandappan: Though the
‘word is not wunparliamentary, the
‘suggestion has come from a state gov-
ernment and it is casting asper-
sions on them . . . (Interruptions.)

Mr. Speaker: Order, order, Nobody
should get up like this and begin
speaking.

Shri S. Kandappan: I feel that
when a suggestion like that has come
from g State government and it is
termeg as a madcap suggestion that
word should not be wused in that
-sense.

Mr. Speaker: It is not wused that
way.

Shrimati Lakshmikanthamma: That
word should not be used.

Mr. Speaker: The hon. lady Mem-
ber should not be excited so much.
‘She is doing it repeatedly when I am
.on my legs. She should not jump
and begin shouting.

%] gAMAITT WA : WY FAY
Fq qAAIT "IET T FJEE A 33
qg ¥ WeAl T T 4 ;|

Shri Eanwar Lal Gupta: Should I
repeat my question?

Mr, Speaker: Without that wmadcap
‘business.

|/ 1T aret Tex 5T 18 F A
%X Y qrd Srdra Wt g, ar owr
FER g @ P st ¢ 7 & ag
At st g § o o ag o6 w@a
A a--fgg, qaeam, foa, farf,
7 ATt a7 amy gAY o

Shri B. §. Marthy: The Maharash-
tra government is supposed to be one
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of the best State governments......
(Interruptions.) In the wisdom of the
full cabinet, it thought that a sug-
gestion like this should be made and
then it is ordinary courtesy that the
Central government should honour a
suggestion made and get it examined,
That is what is being done,

Shri Kanwar Lal Gupta: He has not
replied to the other part. Will it
apply to all? '

Mr. Speaker: He says it is being
examined. He has answered it

st 7a 1.7 Taz v s, T
7 Zay T ¢ fr gn falt woer Wt
R AT TA0 G H gwA AT
IaF ZUTIMAT &7 Ag W@ o §
1§ a0 78 mar 7% fF Gae
e & €ATEIT F SqIE H.T qraAl
T IR A I9T 98 TF AT AT WY
w1 et o gar #1 Afagar K saw
ST - (=TT 9T 541 97 yvg @4 ?
A1 Wi 29 50 Tra7" 7 UST gETA
1 WY TAger T ! g9 qw H ot
Tga & amifsx @wa@ g AT
aw F arifu st 9T ags AWTT )
1 941 5727 ©F gArA1 &, o Fawaar
¥ &4 5k /g quad e a !

Shri B. S. Murthy: Sir, .compulsory
sterilisation will never be introduced
unti] and unless the nation accepts it.

Shri D, C. Sharma: The so-called
population explosion in this country...

Shri S. M. Banerjee: He should be
exempted from sterilisation.

Shri M. R, Krishna; It is an insinu-
ation. He should withdraw it,

Mr. Speaker: Order, order. Let us
hear Mr. Sharma.

Shri D. C, Bharma: The so-called
population explosion in this country
has been given currency to by some
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of the aid-giving countries to this
India, Bharat, especially the U.S.A.
May I know if the State Governments
including the Maharashtra Govern-
ment, were directly or indirecily in-
fluenced by the propaganda that
is going on in the papers about this
population explosion and which is
being conducted subtly, impercepti-
bly, indirectly and directly. by those
countries like the USA and others. .

Shri Kanwar Lal Gupta: CIA agents,

Shri D. C. Sharma: Of course,
you are an agent. (Interruption) 1
did not mean it; he is a good riend
of mine.

Mr, Speaker: Come along, go
ahead with the gquestion Mr.
Sharma, you are too slow.

Shri D, C. Sharma: Slow men have
more staying and surviving power
than young men. May I know whe-
ther the State Governments inclu-
ding the Maharashtra Government,
have been influenced directly or in-
directly, subtly or imperceptibly, by
the propaganda which is being car-
ried on in the foreign press about

the so-called population explosion in
this country?

Shri B. 5. Murthy: Sir, the {fa-
mily planning programme of Indiafs
India’s. . . (Interruption). No outside
agency has any influence over our
programme, especially the family
planning programme. It is g fact
that nearly 5,000 years have been ta-
ken to produce a population of over
5800 milllon. And if you are not
taking care of our population growth,
in 25 years there is the danger of
this becoming a thousand million.

Therefore, it is our own program-
me and no outside agency need come
and tell us. The productive capa-

city of man is there in the age of
70 or 90.

Several hon. Members rose—

Mr, Speaker: It Jooks as though
the whole House wants to put sup-
Plementaries and unless 1 give one
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full day for it, there is no chance
of satisfying even 10 per cent.
Everybody wants to ask only one
supplementary. I will allot 10 more
minutes to this and call 2 from this
side and 2 from the other side,
(Interruptions). People over 70 must
advise the others:

Shri V. Krishnamoorthy: It must

be decided only by youngsters, not
by old people.

Shri Tenneti Viswanatham: The
Maharashtra Government have re-

commended both vasectomy and
sterilisation. Does it apply to n
couple?

Shri B. S. Murthy: It all depends
on how the family decides—the man
or the woman.

Shri Sradhakar Supakar: Along
with examining the legality and.
constitutionality of making sterilisa-
tion compulsory may I know whe-
ther Government will glso examine
the proposal of allowing those ner-
sons who have slerilised themselves
to take recourse to polygamy and
polyandry also?

Mr. Speaker: Shri Krishnamo-
orthy:
Shri V. Krishnamoorthy: The

hon. Minister has said that he has
referred the entire matter to the
Law Ministry for consideration, It
involves {wo main decisions of Gov-
ernment,  First is the political de-
cision. Only after taking a deci-
sion whether to implement compul-
sory sterilisation or not, can the
matter be referred to the Law  Mi-
nistry for examining the legal and
constitutional consequences, I want
to know whether a political deci-
sion has been taken by the  Cabi-
net to implement the recommenda-
tions of the Maharashtra Govern-
ment or not.

Shri B. 8. Murthy: As soon as the
recommendation reached the Govern-
ment, it has referred it to the Law
Ministry to see whether a measure
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like this legally possible. If it is

legally possible, then it will go to the:

Cabinet. Later on even the people at
large may also be consulted in the
matter,

Mr, Speaker: The Parliament also.

Shri P, Venkatasubbaizh: Before
the Government embark upon a
massive scheme of introducing family
planning programmes in the country,
may 1 know whether they have gone
into the financial implications of the
scheme and if so, with what countries
would they like to collaborate in the
matter of importing contraceptives
and other things?

Mr. Speaker: He has answered it in
the beginning. After it is legally
examined and decided that it is possi-
ble to implement it. then only all

these questions will arise—how much ~

is tha expenditure, with whom they
will collaborate, whether it should be
done after 3 children or half a dozen
children. etc.

Shri Hem Barua: May 1 say that I
am not opposed to compulsory steri-
lisation, for compulsory sterilisation
does not infringe a man's fundamental
right as alleged....

Mr. Speaker: We are not having a
debate now.

Shri Hem Barua: Sir, ] am putting

a question. As an initia] step I
would suggest that 3! Members of
Parliament should be compulsorily

sterilised.

Mr. Speaker: It is going beyond
limits now. I am not going to allow
this to continue like this (Interrup-
tions). Order, order. I would re-
quest all hon. Members to please sit
down. We have already spent twenty
minutes on this.

Shri §. Kandappan: Sir, from
eleven o'clock I have been standing
up.  Will you not allow me to put
one supplementary?
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Mr. Speaker: Fifty hon. Members
have been getting up. It is not that
the hon. Member alone should be
given a chance. )

Shri S. Kandappan: 1 have an im-
portant supplementary....

Mr. Speaker: Other hon. Members
are equally important for me. (In-
terruptions).  Will you kindly sit
down?  Nothing need be recorded
now. You are not going to catch my
eve now.

Shri S, Kandappan:**

Mr. Speaker: Let us proceed to the
next item now,

WRITTEN ANSWERS TO
QUESTIONS

Non-Project Lean

*1560. Shrimati Tarkeshwari Sinha:

Will the Minister of Finance be pleas-
ed to stale:

(a) whether the details of the non-
project loan have been finalised: and

(b) if so, whether Government can
give any indication of the priority"
industries to be supplied with this
non-project aid?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) A statement is laid on
the Table of the House.

(b) Non-project aid, other than food
aid and debt relief, will be deployed
for meeting the maintenance import
requirements of various sectors of the
economy including agriculture and
industries, Subject to availability, aid
funds will be used wherever possible
for maintenance imports of industries.
Such use wil] have to be within the
scope of the import policy applicable
to the different categories of indus-
tries and will also depend upom the
hmport requirements being eligible

**Not recorded
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for financing under the terms of the
available credits,

Statement

Details of non-project loans finalised
in 1967-68 so far:

(1) UNITED STATES OoF
AMERICA: For supplies of 1.5 mil-
tion tonnes of foodgrains wvaluing
$99.9 million under PL 480.

(2) CANADA:

(i) Food assistance valuing Cana-
dian $50 million.

{ii) Postponement to March 31,
1968 of the repayment of
principal of the order of
Canadian $0.768 million due
from India to Canada,

(iii) Cancellation of the repay-
ment of Canadian $1.3 million
due to her in 1967-68 on
account of the 1958 Wheat
Loan,

(iv) Canadian $10 million for sup-
ply of fertilizer components
as part of their expanded long

term agricultural aid pro-
gramme this year.
(3) UNITED KINGDOM: Non-

project loan of £19 million inclusive
of £11.5 million on account of debt
relief.

(4) JAPAN: Non-project loan of US
$7 million for supply of fertilizers.

Rate of Interest for Industrial and
Agricultura] Credits

*1552, Shri Sldheshwar Prasad: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that interest
rates for credits made available for
industrial and agricultural purposes
are different;

(b) it !no. what is the difference;
and

(¢) the reasons therefor?
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The Minister of State in the Mints-
try of Finance (Shri K. C. Pant); (a)
Rates of interest are not uniform and
depend on various factors such as
creditworthiness of the party, the
nature of security and the amount and
duration of the loan etc.

(b) and (c). So far as the Reserve
Bank of India is concerned, the re-
finance made available by it to com-
mercial banks, which is largely for
industrial and commereia] purposes, is
generally at the Bank rate. The rate
of refinance to the State cooperative
banks for agricultural purposes and
to commercial banks for a few cate-
gories of export is generally at 1}
per cent to 2 per cent below the Bank
rate, The concessional rate of re-
finance is intended to encourage the
flow of credit to these sectors.

National Income during 1966-67

*1564. Shri S, S. Kothari:
Shri Yajna Datt Sharma;
Shri P. N. Solanki:

Will the Minister of Planning be
pleased to state:

(a) the estimates of Nationa] In-
come for the year 1966-67;

(b) whether the national income
for the said year has shown a decline
over the figures of the previous year;

(c¢) if =0, in what sectors of the
economy; and

(d) the sleps Government propose
to take to ensure improvement?

The Minister of Planning, Petro-
leum and Chemicals and Social Wel-
fare -(Shri Asoka Mehta): (a) National
Income at current prices has been
roughly estimated at Rs. 22,900 crores
for 1966-67. ’

(b) No, Sir.
(c) Does not arise,
(d) Does not arise,
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Freight Rates for U.S. Flag Vessels

*1585. Bhri E, K. Nayanar: Will the
Minister of Finance be pleased to
slate:

(a) whether there is an agreement
with U.S.A. that half of the food-
grains under PL-480 would be carried
in U.S. flag vessels;

(b) if so, the reasons which led to
the Government of India to accept
such an Agreement;

(c) whether the freight rates for
U.S. flag vessels were higher than the
freight rates for non-U.S. flag vessels:
and

(d) if so, the
the two?

difference between

The Deputy Prime Minister and
Minister of Finance (Shri Morariji
Desai): (a) and (b). According to the
U.S. Merchant Marine Act at least
50 per cent of the gress tonnage of
ail equipment and commodities financ-
ed with U.S. aid funds has to be trans-
ported in U.S. flag vessels. This is
but one feature of U.S. aid, while it
is the totality of its terms and condi-
tions which determine its accept-
-ability.

(e) and (d). The freight rates for
U.S. vessels are on an average about
twice those for non-U.S. vessels. But
our liability in respect of foodgrains
under PL-480 is limited to payment
of the freight only at world market
rates, as the U.S. Government meets
the difference.

Acquisition of Foreign 0il Companies

*1567. Shri Baburao Patel: Will
the Minister of Petroleam and Chemi-
ocals be pleased to state:

(a) whether Government propose
to acquire foreign oil companies in
India like ESSO, Burma Shell and
mnationalize them in the near future;

(b) whether it is a fact that the
Indo-Burma Petrol Co. has been pur-
<hased by some Indian firm;

(c) if so, the name of the firm, the
price paid and the manner in which
this money was paid;

(d) whether Government have
decided to encourage the private seo-
tor top acquire oil interests; and

(e) if not, their reaction to the
Indo-Burmga Petrol deal?

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) No, Sir,

(b) No, Sir.
(¢) Does not arise,
(d) No, Sir.

(e) It is understood that the
Reserve Bank of India, Calcutta
Branch, had received an application
from the United Provinces Commer-
cial Corporation Limited, for the pur-
chase of 5,79.400 shares of Indo-Burma
Petroleum Company Limited held by
Messrs. Steel Brothers Limited, UK.
and the remittance of the sales pro-
ceeds in foreign exchange. The
Reserve Bank of India rejected the
application but the UP.C.C, has filed
a suit jn the High Court at Calcutta
against Messrs, Stee] Brothers Limited,
U.K,, for non-performance of the sale
agreement in which the Reserve Bank
of India has also been cited as one
of the defendants. The matter has
thus become sub-judice.

Forelgn Banks

*1568. Shri C. C, Desal:
Shri R. K. Amin:
Shrimat] Shakuntala Nayar:

Will the Minister of Finanee be
pleased to state:

(a) whether ecomplaints have reach-
ed him or the Reserve Bank of India,
directly or indirectly, officially or un-
officially, about the misbehaviour of
foreign banks operating in the coun-
try with particular reference to mis-
appropriation of foreign exchange,
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which the country is legitimately en-
titled to;

(b) the action taken on these com-
plaints either by the Reserve Bank
er by the Central Government; and

(¢) whether any cases of misappro-
priation or misbehaviour have been
found or suspected and what Govern-
ment propose to do to plug these
leakages and to enforce discipline on
these foreign banks?

The Minister of State in the Minis-
try of Finance (Shri K, C. Pant): (a)
No, Sir.

(b) Does not arise.

{e) No such cases have come to the
netice of Government.

duT® Az A% & wiawrfeat & fasg
fewrad
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Arbitration to decide payment of
increased Rayalty on Petroleum

“1570. Shri A, K, Gopalan:
Shri Jyotirmoy Basu:
Shri Viswanatha Menon:
Shri K. Ramani:
Shri Bhagaban Das:
Shri E, K. Nayanar:
Shri R. Barua:
Shri Raghuvir Singh Shastriz
Shri Dhireswar Kalita:
Shri M. Meghachandra:

Will the Minister of Petroleum and
Chemicals be pleased to state;

(a) whether it is a fact that Gov-
ernment have agreed (o refer for
arbitration the demand of Assam and
Gujarat Governments for more royalty
on petroleum crude payable by Oil
industry in the public sector:

(b) it so,
thereof; and

the terms of reference

(c) the name of the arbitrator and
the time given {o the arbitrator for
submitting the award?

The Minister of Planning, Peirolenmy
and Chemicals and Social Welfare
(Shri Asoka Mehta): (a) No, Sir.

(b) and (c). Do not arise,

e wmifran av gifa Idw €r
wILATAT
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‘j‘ ) . recession in the Maharashtra State;
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. e Minister of State in the Minis-
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Reocession in Maharashtra State

*1572. Shri Rane: Will the Minister
of Finance be pleased to state:

(a) whether there has been an

acute recession in the Maharashtra
_Stlte;

(b) if so, the measures which Gov-
ernment propose to take to arrest it;

(c) whether the Maharashtra Gov-
ernment and the Chambers of Com-
merce in Maharashtra have made re-
Presentation in this regard;

in other States as a result of (a) two
successive droughts, (b) some slack-
ness in consumer demand for certain
industrial products due to the low
levels of disposable incomes and high
prices of more essential commoditlies
such as foodgrains, (c¢) sluggish
demand for transport etc. due to rela-
tively low levels of output in agri-
culture and agriculture-based indus-
tries and (d) the consequent slacken-
ing in the demand for capital goods

and ancillary products. Representa-
tions in this regard have been
received.

Government js trying to stimulate
demand, for products of industries
experiencing recessionary conditions,
in a number of ways. These include
(a) advance indication of orders Gov-
ernment might place next year, for
railway wagons etc, (b) encourage-
ment {o exports of metallurgical and
engineering goods by providing steel
at international prices and by en-
hancement of rates of export subsidy
on steel and (c) provision of more
liberal credit for financing exports and
internal markeling of selected indus-
trial products.

Promotion in Post Gradoate Medical'
Institate, Chandigarh

*1573. Shri Hardayal Devgun:
Shri Yajna Datt Sharma:
Shri Bal Raj Madhek:
Shri Omkar La] Berwa:

Will the Minister of Health and"
Family Plaoning be pleased to state:

(a) whether it is a fact that 26 Lec-
furers and Benior Lecturers of the-
Post-Graduate Medical Institute,.
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Chandigarh were over-night promot-
ed as Assistant Professors by the Chief
Commissioner, Chandigarh during the
transitional phase of reorganisation of
the erstwhile Punjab after the 1lst
November, 1966;

(b) whether it is also a fact that
some of these promoted persons had
earlier been rejected by the erstwhile
Punjab Government; and

(c) if so, the reasons of these pro-
motions and whether this irregularity
has so far not been remedied?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B, 8. Murthy): (a) to (¢). In
the year 1866 the erstwhile Govern-
ment of Punjab had consti‘uted a
Review Committee to advise it regard-
ing the progress and development of
the Post-Graduate Institute of Medi-
cal Education and Research, Chandi-
garh, The Committee, inter alia,
recommended that in order to avoid
large scale stratification of academic
posts, the post of Senior Lecturers
should be abolished. This recommen-
dation of the Committee was approved
by the Government of Punjab who
ordered sixteen appointments of
Assistant Professors. In pursuance of
the same policy, the Chief Commis-
sioner of Chandigarh also temporarily
promoted ten Senior Lecturers of the
Tnstitute as Assistant Professors, Some
of these Senior Lecturers had earlier
appeared before the Punjab Publie
Service Commission for selection for
the posts of Assistant Professors but
some of them could not qualify for
selection in accordance with the terms
of advertisement.

The Post Graduate Institute of
Medical Education and Research,
Chandigarh, has assumed the status
of an autonomous institution with
effect from 1st April, 1967, under an

Act of Parliament. The Selection

Committee of the Institute has been
reviewing all temporary appointments
and promotions. The final orders
have yet to be passed.

Written Answers AUGUST 3, 1967 Written Answers
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States Share in Collection of Central
Exocise Duty

*1574. Shri Parthasarathy: Wil

the Minister of Finance be pleased te

state:

(a) whether any State Government
have represented to the Central Gov-
ernment to give increased share of
Central excise duties in proportion to
the increased collection in that State;
and

(b) if so, the reaction of the Gov-
ernment thereto?

The Deputy Prime Minister and
Minister of Finance (Shrl Morarji
Desai): (a) and (b). No specific re-
presentation has been received, How-
ever, with larger collections of excise
duties, the share of individual States
also increases in accordance with the
percentages of distribution determined
on the recommendation of the Finance
Commission.

Some States have in their Budget
Speeches suggested ‘a .oview of the
allocation of resources belween thd
Centre and the Sta‘es. The present
position in this regard is that while
the needs of the States in respect of
their non-Plan requirements are
covered by the Finance Commission's
recommendations, the allocation of
resources to each State for implement.
ing the Plan Schemes is done by the
Planning Commission after consulta-
tion with the States each year and
this provides for a measure of flexi-
bility which is necessary in such
matters.

Erishna-Godavarli Waters Dispute

*1576. Shri D, C. Sharma;
Shri George Fernandes:
Shri Madhu Limaye:
Shri S. M. Banerjee:
Shrl M, N. Naghnoor;
Shri Anantrao Patil:
Shri Sonavane:
Shri Solanki:
Shrl S, B. Patil:
Shri B. Shanpkranand:
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Shri Radashekharan:

Shri Tulsidas Dasappa:
Shri Hem Barua:

Dr, M. Santosham:

8hri K, P. Singh Deo:
Shri S. P. Ramamoorthy:
Shri Y. G. Gowd:

Shri R, K. Amin:

Shri Jagannath Rao Joshi:
8hri A, Sreedharan:

Bhri Mangalathumadem:
Shrl Eswara Reddy:

Shri Raghuvir Singh Shastri:

Will the Minister of Irrigation and
Power be pleased to state:
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(a) whether the Maharashtra Gov-
ernment have decided to serve a legal
notice on the Andhra Pradesh Govern-
ment in connection with the utilisation
of the Krishna-Godavari waters by
Andhra Pradesh without the consent
of the Maharashtra Government;

(b) if so, the reaction of Govern-
ment thereto; and

{c) the action taken or proposed to
be taken in the matter?

The Minister of Irrigation and
Power (Dr. K, L. Rao): (a) It is
understood that the Government of
Maharashtra has decided to serve a
legal notice on the Government of
Andhra Pradesh but the notice has
not yet issued.

(b) and (e). It is proposed to dis-
cuss the question of sharing of
Krishna-Godavarj waters between the
concerned States at a meeting of the
Chief Ministers shortly.

Family Planning Campaign In Delhi

*1577. Shri M. L. Sondhi: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that the
Family Planning campaign in Delhi
has fajled to achieve the desired
Fesults:

_ (b) whether the main reasons for
its failure are the lack of proper
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approach and inefficient and defective
working of the Department where un-
married girls are employed for pro-
paganda and that rural areas and
slum dwellers are neglected; and

(¢) whether it is proposed to go
inte the working of the Family Plan-
ning Department and amend its
shortcomings?

The Deputy Minister in the Minis-
trv of Health and Family Planning
(Shri B. §. Murthy): (a) No, Sir.
With sustained efforts better progress
is noticeable.

(b) Does not arise,

(¢) The progress of family plan-
ning work is reviewed from time to
time and whatever organisational
changes are considered necessary in
the Directorate of Family Planning
are made with a view to achieving
better results.
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Commissioner for Scheduled Castes
and Scheduled Tribes

“1578. Shri A. K. Kisku:
Shri P. R. Thakur:

Will the Minister of Soclal Welfare
be pleased to state:

(a) whether any guiding principles
have been laid down for the appoint-
ment to high and independent statu-
tory offices like that of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes; and

(b) if so, what and whether they
have been followed in the case of
appointments to the Commissioner’'s
Office made since 18627

The Minister of State in the Depart-
ment of Social Welfare (Shrimatl
Phulrenu Guha): (a) The general
principle is that the post of Commis-
sioner should be filled by a promi-
nent public figure, who has adminis-
trative competence, and a sympathe-
tic understanding of the problems of
the Scheduled Castes and Scheduled
Tribes.

(b) Yes.



16719
qdl Wi geEl & fal dfgn

*1579. &t TEIAAT  TTEAT
wq\ asTea fag gaaw
! TaaR Tag e
Wl B&W 97T $2A4 :
I THIAATC T4,
ol WEH T
it fag g awEl
Tlo AT Salqr g3t
sl Mo Wo Frfwa :

377 e g afeare fAdem way
A AATY FY FI F4 w5

(F) %37 4qf 21T gHA1 & fa7
uF g7 Afgar @A+ F1 F¢ gwWE@

L

(&) afz gi, a1 3% 9¢ =G
favia F7 aF Y w1 FF FATIAT Y

() ¥4 I¥@ wra sHfzar F
e ¥ 44 AT Rt ¥ ot qume
ferar T §; AR

() afz g, ayew art § s+t
w1 afafsar & 7

vy ga qfcare frdrwe swmg
Ayaqt (o geo qfw) : (¥) A
i

(&) & (%). ag wex 7Y 9331

Safety Margin in C.P.W.D,
Constructions

*1580. Shri Jyotlrmey Basu: Will
‘the Minister of Works, Housing and
‘Supply be pleased to state:

(a) the gafety margin ebserved in
Central! Public Works Department
constructions;

¢b) whether it is considered too
‘high; and

(c) whether the Government pro-
‘pose to consider to change the sche-
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dule and specifications as a economy
measure?

The Minister of Works, Housing and
Supply (Shri Jaganath Rao): (a) The
margins of safety are different for
different building materials.

(b) No. These margins are as pres-
cribed by Indian Standards Institu-
tion.

(c) The specifications are already
austere and economical. The schedule

ota.? is revised perwdically on the
b’ % of prevailing market trends.

Government Accommodation occupied
by Ex-M.Ps,

*1581, Shri Nitiraj Singh Chaudhary:
Will the Minister of Works, Housing
and Supply be pleased to refer to
the reply given to Starred Question
No. 67 on the 25th May, 1967 and
state:

(a) how many .of 37 ex-MPs.
defeated in the last Elections have se
far vacated their quarters;

(b) how many other ex-M.Ps, who
were defeated earlier are still in
occupation of the quarters allotted to
them as M.Ps.;

(¢) the further steps that are being
taken 1o get the quarters vacated;
and

(d) whether private bungalows are
proposed to be hired by Government
for allotment to new M.Ps, in lieu of
unauthorised occupation by ex-M.Ps.?

The Minister of Works, Housing and
Supply (Shrl Jagansth Rao): (a)
28.

(b) None.

(c) Eviction proceedings under
Public Premises (Eviction of Un-
authorised Occupants) Act, 1068 are
being processed in the remaining nine
cases.

(d) No.
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. *1582, Shri Marandi:
" Shri Virendrakumar Shah:

Shri Atam Das:
Dr. Surya Prakash Puri:
Shri Raghuvir Singh Shastri:
Shri Prakash Vir Shastri;
Shri 0. P. Tyagl:
Shri Y. S. Kushwah:
Shri Shiv- Kuamar Shastri:
Shri Ram Avtar Sharma:
Shri D. N. Deb:
Shri R. R. Singh Deo:
Shri D, Amat:
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Will the Minister of
pleased” to state:

Finance be

{a) whether it is a fact that an
agreement between India and Britain
has been sought for providing £12
million loan to India;

(b) if so, in what
will be ufilized; and

way this loan

(c) how fur it will help Govern-
ment of its foreign exchange erisis?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) to (e). A loan agree-
ment in an amount of £ 12 million
(Re. 25.2 crores) for providing debt
relief and general purpose assistance
was signed between the Government
of United Kingdom and Government
of India on 21st July, 1967. Of this
loan amount of £ 12 million,
£ 11.6 million was drawn on 26th
July, 1967 as reimbursement of re-
payment of principal and payment of
interest made to the Government of
United Kingdom during 1st April,
1967 to 1st July, 1967, and the balance
of &£ 0.4 million will be drawn very
soon as reimbursement of payments
made in the United Kingdom on ac-
count of imports from there of 2
wide . variety of econemic develop-
ment goods and services,

Since under this agreement most of
‘the loan has already been drawn in
‘cash, it will be seen that the agree-
yient has been most helpful in our
foreign exchange situation.

SRAVANA 12, 1889 (SAKA)
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Raising of Prices by Publie
: Undertakings
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*1583. Shri Sequeira;
Shri A, Sreedharan; .
Shri Kameshwar Singh:

Will the Minister of Finance be
pleased to state the commodities or
services in the Public Sector under-
1akings in which the prices have been
raised since the Fourth Lok Sabha
was formed und the percentage of
rise in each case?

The Minister of State in the Minis-
try of Finance (Shri K. C, Pant):
A statement giving the required in-
formation in respect of selected
commodilies/services is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1312/:i7],

Recovery of Income-Tax from M/s
Aminchand Pyarelal Group of Firms

*1584. Shri Madhu Limaye:
Dr. Ram Manohar Lohia;:
Shri S. M, Banerjee:
Shri George Fernandes:

Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No, 417 on the 3rd
November, 1966 and state:

(a) the reasons for not imposing
Penalty/fine on M/s. Aminchand
Pyarelal for evading taxes during the
period 1951—59 when the fArm was
progressively reducing its payment of
tax with the help of the Income-tax
Officers;

(b) whether any enquiry has been
held/action taken ageinst the Officers
who assessed the firm so lightly and
on the law side without investigating
the unusual reduction in the assess-
ment of the firm from Rs. §,13,0568 in
1952-63 to Rs, 1,28,965 in 1967-§8; and

(c) if go, the results of this enquiry?

The Minisier of State jn the Minis-
try of Finance (Shri K. C, Pant):
(a) and (B). The answer given in
reply to the unstarred question
No. 417 on the 3rd November, 1966
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gave the figures of taxes actually paid
by the firm and its partners, as was
required in the question, and not the
figures of income assessed and tax
levied. The figures of total income
determined in the case of the firm and
the taxes levied on the firm and the
partners are as follows:—

' Income Tax levied
Asscssment year, assessed  in the case
inthecase ofthe firm
of the and its
firm partners
1951-52 . 12,50,000  8,91,757
1952-53 . Deo. 9,13,304
1953-54 . Deo. 911,547
1954-55 . Do. 9,20,232
1955-56 . Do. 9,87,160
1956-57 . Do. 11,74,715
1957-58 . D. 10,57,616
1958-59 . Do. 10,690,796

The incomes determined in the case
of the firm were on the basis that its
income for the period from assess-
ment years 1851-52 to 1958-59 was
Rs, 1 crore which was taken equally
in each of the years concerned. This
was on the basis of agreed assess-
ments. It was stipulated that if the
tax due wag less than Rs, 75 lakhs,
penalty was to be levied to bring
the total demand to Rs., 75 lakhs.
Since the tax demand came to more
than Rs. 75 lakhs and the firm had
agreed to additions of large amounts,
which were otherwise controversial,
no penalty was levied for these years.
It will be seen that there has been
no progressive reduction in the taxes
levied. The previous figures only
stated the tax paid upto the point
of time. There is no question of
reduction in aessessment on account
of the alleged help of Income-tax
Officers. Some further amount has
been paid and steps to realise the
balance have been taken,

(c) Does not arise,
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Krishna-Godavarl Waters Dispute

*1585, Shri Vishwa Nath Pandey:
Shri D, C. Sharma:

Will the Minister of Irrigation and
Power be pleased to refer to the
reply given to Starred Question
No, 386 on the 8th Jume, 1867 and
state:

(a) whether the dispute about the
Krishna-Godavari waters has been
settled between the Governments of
Andhra Pradesh, Mysore and Maha-
rashtra;

(b) if so, the details thereof; and
(c) if not, the reasons for the delay?

The Minister of Irrigation and
Power (Dr. K, L, Rao): (a) to (c).
With a view to finding a solution to
the problem of allocation of the
Krishna-Godavari waters to the satis-
faction of all concerned, discussions
were held in 1966 by Shri Fakhruddin
Ali Ahmed with the Chief Ministers
of Maharashtra, Mysore and Andhra
Pradesh and these were to be conti-
nued. There has been some set back
in the resumption of the negotiations
on account of the General Electrions
in the couniry held early this year.
These discussions have now been
resumed. The Union Minister of
Irrigation and Power met the Chiet
Ministers of Maharashtra, Mysore and
Andhra Pradesh in the last two
months and discussed the matter
further with them, Tt is proposed to
hold a joint meeting of the Chiet
Ministers very soon,

New Incomeé-tax Form

*1586. Shri C. C, Desali:
Shri R. K, Amin:
Shri P. K, Deo:
Shri Onkar Lal Berwa:

WIill the Minister of Finance be
pleased to state:

(a) whether the Income-tax De-
partment has recently revised the
form with the object of simplification
to be filled in by the Income-tax
asgessees; .
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(b) whether it is a fact that the

new form runs into thirty pages and
is cumbersome too; and

(¢) i so, the steps Government
propose to take to simplity the form?

The Minister of State in the Minis-
try of Finance (Shri K, IC, Pant):
(a) Yes, Sir,

(b) The return form proper con-
sists of 4 pages only and the remain-
ing pages contain proformag for the
annexures. The tax-payer is required
to fill in only such of the annexures
which are relevant to his case,

For small assessees with total in-
come not exceeding Rs, 15,000, the
income-tax return form consists of

2 pages only. There are no annexures
to it.

(c) It is the constant endeavour of
the Government to simplify the form
as far as possible, in keeping with
the provision of the Income-tax Act,
the interests of the revenue and the
convenience of the tax-payers,

Raid by CB.I. in Central Bank,
Conjeevaram

7720. Shri C. Chittybabu: Will the
Minister of Finance be pleased 1o
state:

(a) whether it is a fact that the
Central Bureau of Investigation con-
ducted any raid on the Central Bank
in Conjeevaram Chengleput Distriet,
during the period between 1865 to
1987; and

(b) if so. the nature of documents
seized and the results of the investi-
gation?

The Deputy Prime Minister and
Minister of Finance ~(Shri Morarji
Desai): (a) No, Sir.

(b) Does not arise.
Industrial Housing Scheme fin Gujarat

7721, Shri Narendra /Singh Mahida:
Will the Minister of Works, Housing
and Bupply be pleased to state;

(2) the total oumber of houses
1775 (Al) LSD—3.
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built in Gujarat so far under the
Subsidised Industrial Housing Schemg
and the total amount allotted to
Gujarat for this purpose so far;

(b) whether there i3 any scheme to
build more houses under this schems
in Gujarat in 1967-88; and

(¢) if so, the details thereof with

locations, where the houses are pro-
posed to be built?

The Deputy Minister of Works,

Housing and Supply (Shrl Iqbal
Singh): (a) 20,843 houses were built
under the Subsidised Industrial

Housing Scheme in Gujarat since its
inception in September, 1952 upto the
31st March, 1867. The amount given
to the Government of Gujarat under
the Scheme upto the 31st March ,1867,
is Rs. 653.94 lakhsg,

(b) and (c). The Subsidised In-
dustrial Housing Scheme is a conti-
nuing Scheme and the State Govern-
ments have been authorised to sanc-
tion projects for construction of
houses for industrial workers under
this Scheme. The details of the pro-
jects sanctioned during 1867-68 will
become available after the report
for this period has been received
from the Government of Gujarat.

Rural Housing Schemes in Gujarat

7722, Shri Narendra Singh Mahida:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) the total amount sanctioned to
Gujarat for Rural Housing Schemes
during 1966-67;

(b) the amount actually gpent by
the State during the above period;
and

(c) the amount proposed to be sanc-
tioned to that State during 1067-687

The Deputy Minister of Works,
Housing and Supply (Shrl Igbal
Singh): (a) A sum of Rs, 3 lakhs
was allocated,
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(b) On the basis of the anticipated
expenditure of the State Government
during 1066-87, a sum of Rs. 2 lakhs
was released to them.

(¢) The proposed allocation for
1967-68 is Rs, 2 lakhs,

Irrigation Projects in Gujarat State
during Third Five Year Plan

7723. Shri Narendra Singh Mahida:
Will the Minister of Irrigation and
Power be pleased {p state:

(a) the names of irrigation projects
which started in Gujarat during the
Third Five Year Plan;

(b) whether it is a fact that ade-
quate funds have not been provided
for the projects;

(¢) the estimated
projects;

cost of these

(d) the expenditure incurred at the
end of the Third Plan; and

(e) when these projects will be
completed?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Goma
and Saraswati,

(b) The Gujarat Government have
reported that funds were provided
but, due to the emergency declared
in 1862, there was a reorientation of
the Plan so that work could be con-
centrated on medium and quick
maturing projects. Work on the
bigger projects had, therefore, to be
slowed down,

(c) to (e):—
Goma Saraswati

Estimated Cost (Rs.

in lakhs) . 5 65°78 131°53
Bxpenditure to the

& of the Third Plan
' . in lakhs) 544 1976
Date of completion . IV Plan IVPlan

AUGUST 38, 1067
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Leprosy Control Centres in Gujarat
State

7724, Shri Narendra Singh Mahida:
Will the Minister of Health and
Family Plinning be pleased to state:

(a) the number of leprosy control
centres at present in Gujarat;

(b) the number of patients for
whom provision hag been made in

these centres; and

(c) the total amount of loan or
grant given by the Central Govern-
ment to these centres during 1966-677

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) At present
3 Leprosy Control Units and 70 Sur-
vey Education and Treatment Cen-
tres are functioning in Gujarat under
the National Leprosy Control Pro-
gramme, In addition, there are two
Leprosy Control Units run by the
voluntary organisaiions with financial
assistance from the Government of
India.

(b) Each Unit in Gujarat is expect-
ed to detect and provide treatment
for about 600 to B00 leprosy cases.

(c) A total grant of Rs. 113.58 lakhs
(Rs. 50.87 lakhg in cash and Rs., 62.61
lakhs in kind) was released by the
Government of India to the Govern-
ment of Gujarat during 1966-67 for
the implementation of various health
schemes in the Plan, including the
Leprosy Control Programme, It is
not possible to indicate the exact
amount of assistance utilised by the
State Government for the leprosy
centres specifically, as according to
the existing procedure, assistance to
the State Governments is not released
scheme-wise, but in lumpsum for all
the schemes.

A grant-inaid of Rs, 35,666 w
paid during 1986-67 for the
leprosy control wunits, run by
voluntary organisations.

4]
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Income-fax Assessment and Appeals
in Gujarat State

7725. Shri Narendra Singh Mahida:
Will the Minister of Finance be
pleased to state:

(a) whether the work load of
income-tax assessment and appeals
in Gujarat State has gone up consi-
derably during the last decade;

{b) if so whether there has been a
demand for having a separate income:
tax Zone for Gujarat; and

(¢) Government's reaction thereto?
The Deputy Prime Minister and

Minister of Finance (Shri Morarji
Desal): (a) Yes, Sir.

(b) No, Sir. There are already two
Income-tax Commissioners' charges
for Gujarat State wviz, Commissioner
of Income-tax, Gujarat I and IL
Gujarat II charge started functioning
from April, 1964.

(e) Does not arise,
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Inclusion of Gold Parity Clause In
Contracts with Suppliers in East
European Countries

7728. Shrl G. S. Mishra:
Shri Nitiraj Singh Chaudhary:

Will the Minister of
pleased to state:

Finance be

(a) whether the East European
countries, having rupee payment deal
with India, have asked for inclusjon
of gold parity clause in their com-
mercial deals with Indian importers;
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(b) if so, the details thereof;

(c) the present gold content in the
Indian rupee;

(d) whether there is any fear of
further decline in the gold content;
and

(e) if so, the reasons therefor?

The Deputy Prime Minister and
Minister of Finance (Shri Morarfi
Desai): (a) and (b). Yes, Sir. The
East European countries have been
generally asking for the inclusion of
a gold parity clause in their com-
mercial contracts with Indian im-
porters. The gold parity clause is
meant to protect the suppliers against
any loss in the event of a change in
the gold content of the rupee.

(c) 0.118489 gramme of fine gold.
(d) No, Sir.

(e) Does mof arise.

Industrial Engineers jn Public
Undertakings

7729, shri G. S, Mishra: Will the
Minister of Finance be pleased to
state;

(a) whether jt is a fact that pre-
ference is given to those industrial
engineers wha have qualified from
foreign Universities, in the key
management posts of public seclor
undertakings,;

(b) if so, the number of guch in-
dustrial engineers who are serving in
the public sector undertakings and
the names of the undertakings;

(¢) whether such engineers are

being given the 1.A.S, grade; and
(d) if not, the reasons therefor?

Desal): (a) and (b).
given to the best man available from
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the point of view of qualifications
(whether Indian or foreigm), experi-
ence and other relevant factors.

There are altogether 48 engineers
and technical personnel holding top
management posts in Public Enter-
prises mentioned in the Statement
laid on the Table of the House,
[Placed in Library. See No. LT-1313/
67].

(c¢) and (d). The salary schedules
in respect of top management posts
in Public Enterprises have been
standardised as follows:—

Schedule ‘A’ Rs. 3500-125-4000
Schedule ‘B' Rs. 3000-125-3500
Schedule ‘C* Rs. 2500-100-3000
Schedule ‘D’ Rs. 2000-100-2500

The wvarious top posts have been
categorised in these Schedules op the
basis of the responsibility involved,
complexity of problems, etc, These
pay scales are admissible to all per-
sons, both technical and non-technical,
selected for such appointments,

Export of Petrolenum Ooke

7130. Shri G, S, Mishra: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) the countries to which the pet-
roleum coke is exported;

(b) the total productionof petro-
leum coke per annum in public gec-
tor refineries and private sector re-
fineries;

(¢) whether the Indian Institute of
Petroleum is conducting research to
utilize this product in fertilizer pro-
duction; and

(d) if so, the details thereof?

The Minister 02 dtaie m the Minis-
try of Petroleum and Chemicals ana
of Planning and Social Welfare (Shri
Raghu Ramalah) (a) Patroleum
coke hag been exported to Japan,
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(b) The total production of petro-
leum coke at present is as follows:—

(Tonnes
per annum)
Digboi Refinery (Private sector) 12,000
Gauhati Refinery 40,000
Barauni Refinery 70,000
ToTtAL 1,22,000
(c) No, Sir.
(d) Does not arise.
Engineering Museum

7131, Bhri G. S, Mishra: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any Engineering
Museum is proposed to be opened in
the Fourth Plan;

(b) whether the work has been
initiated; and

(c) if go, the details thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) and (c). A plot of land has
been acquired in Hauz Khas near the
Indian Institute of Technology, New
Delhi. for construction of the follow-
ing buildings for the Central Water
and Power Commission:—

(1) Central Soil Mechanics Re-
search Station,

(2) Library eand Information
Bureau.

(3) Engineering Museum.
(4) Auditorium,

The area proposed for the Engineer-
ing Museum during the Fourth Plan
is 69,000 sq. ft. The total estimated
cost in respect of the above mention-
ed buildings is about Rs 65 lakhs
Due to financial constraint, it has not
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b_een possible to take up the construc-
tion of the buildings so far,

Load Despatch Institute

7732. Shri G. S. Mishra: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the proposed Load
Despatching Institute is to be located
in Lucknow; and

(b) if so, the amount likely to be
incurred thereon?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
A proposal to set up a Load Despatch-
ing Institute at Lucknow is under

consideration. The non-recurring
cost of the project is estimated at
Rs. 13.7 lakhs.

Scheduled Tribe Co-eperative Finance
and Development Corporation Lid.

7733. Shri V. Narasimha Rao: Will
the Minister of Soeial Welfare be
pleased to state:

(a) the number of depots of the
Scheduled Tribe Co-operative Finance
and Development  Corporation Litd.
functioning in Andhra Pradesh, Orissa
and other States;

(b) whether Government are aware
that in some branch depots of Andhra
Pra-lesh, the forest produce is pur-
chaszd for lesser price from the tribal
peoole without issving receipts to them
and the produce ir sold to whole-sale
merchants for double the price;

(¢) if so, the steps taken in the
matter; and

(d) if not, the reasons therefor?

The Minister of State in the Depart-
ment of Soclal Welfare (Shrimati
Phulrenu Guha): (a) to (d). The re-
quisite information is being collected
from the State Governments concern-
ed and will be laij on the Table of the
House as soon gs it is received
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Floods in Bihar

7734. 8hri Shiva Chandra Jha: Will
the Minister of Irrigation and Power
be pleased to state:

(a) the steps which are being taken
for meeting the present floods, special-
ly in Bihar;

(b) the level of floods which went
up near the Kamla-Balan embankment
near Jhangharpur in Bihar; and

(c) the estimated damage caused by
floods in Bihar?

The Minister of Irrigation and
Power (Dr. K. L. Rao):(a) Since 1954
when a coordinateq programme of
flood control was initated, the State
Government have taken up a number
of flood protection meastres which
include construction of embankments,
drainage improvement, river training
and anti-erosion works, raising the
level of villages, construction of stor-
age reservoirs elc. The works execut-
«d so far provide reasonable protection
against floods ip an area of about 130
lakh acres in different States. Such
schemes are being continued in Bihar
and other States,

In Bihar, during the present floods
the State Government have made ar-
rangements for keeping a watch over
vulnerable points in the embankments.
In the light of the experience of the
1966 floods, the Stete Government have
raised and strengthened the emabnk-
ments par~ ‘¢ Jhanjharpur Railway
Bridge on the Kamla-Balan River and
the Railways have alsp carried out
works to improve the low through the
bridge. Protective measures on the
right bank of Burhi Gandak near
Muzaffarpur town have been com-
pleted. Precautionary measures have
beer: taken by the Kosi Project autho-
rities to prevent any adverse develop-
ments affecting the afety of the Kosi
embankments,

(b) The highest leve] attained by
the Kamla-Balan at Jhanjharpur Rail-
way bridge during the current floods
way 168.25 ft. on 10th July.
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(¢) The estimated damage to crops
and houses caused by floodg in North
Bihar so far during the current year
is Rs. 171.50 lakhs, as reported by the
State Government.

Indian Capita] invested in foreign
Countries

7735, Shri Shiva Chandra Jba: Will
the Minister of Finance be pleased to
state:

(a) how much Indian capital is in-
vested in foreign countries, country-
wise;

(b) who are the Indian investors;
and

(e) how much profit comes to India
annually from those foreign invest-
ments?

Deputy Prime Minister ang Minister
of Finance (Shri Morarji Desai): (a)
From the available records it is ob-
served that approvalg have been given
for an investment amounting to
Rs. 11.569 crores. Countrywise details
of this investment are given in the
statement laid on the Table of the
House.

(b) A statement indicating the
names of the companies who have
been given approvals for investment
abroad is laid on t he Table of the
House. [Placed in Library.. See No,
LT-1314/67]. .

(¢) While separate figures for re-
mittance by Industries set pp abroad
have not been maintained so far, it
is observed that foreign Branches of
Indian companies remitted Rs. 96
lakhs, Rs. 87 lakhs and Rs. 89 lakhs
respectively during the years 1064,
1985 angd 1886.

Post-Graduate Medical Institute,
Chandigarh

7738. Shri Hardayal Devgun: Will
the Minister of Health and Family

Planning be pleased to state:

(a) whether it is a fact that the
Junior Staff of Post-graduate Mddical
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Institute, Candigarh struck down work
form 20th June, 1967; and

. (b) if so, their demands and the
steps taken to meet them?

The Deputy Minister in the Minis-
try of Health and Family
(Shrli B. S, Murthy): (a) and (b).
There was a demonstratiop on the
24th of June, 1867 by some employees
who had not received any wheat loan.
The Governing Body of the Institute
which met on the same day approved
sufficient funds for meeting the needs
of the employees.

Allotment of Shopg in the Shopping
Centre of Post-Graduate Medical

Institute, Candigarh

7737. Shri Hardayal Devgun: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that some
shops in the proposed shopping centre
of the Post-graduates Medical Insti-
tute, Chandigarh have already been
allotted;

(b) whether it is also a fact that
some shops have been allotted to the
relatives of authorities of the Institute;
and

(c) if so, the action taken by Govern-
ment to set the matter right?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. §. Murthy): (a) Yes.

(b) The Chief Commissioner, Chan-
digarh, placed three shops at the dis-
posal of the Indian Ex-Services League
for allotment to Ex-servicemen, The
League hag allotted these three shops
to Ex-Service men, one of whom is a
relative of the Director of the Insti-
tute.

(e) The matter is being looked into.

Reoognition of Passl Community as
Scheduled Castes

7788, Shel D. §. Patll: Will the
Minister of Social Welfare be pleased’
to state:

(a) whether Government are in re-

16740

ceipt of the representationg from the
Passi Community demanding that
Passi Community in the State of
Madhya Pradesh ang Maharashtra be
recognised as Scheduled Caste in the
entire State and the area restriction
should be removed; and

(b) if so, Government's

decision
thereon?

The Minister of State in the Depart-

ment of Social] Welfare (Shrimati
Phulrena Guha): (a) Yes.

(b) The whole question of revision
of lists of Scheduled Castes and Sche-
duled Tribes is under consideration.

g7 T & i

7739, st THA® 1T : W4T
gaTe weuTt HAT gF T[T IO
w4 f:

(¥) Faraz =9 & frdgeosad
gfemt & zm gure & fag @
fad mgmAr I el A am AT
FFTFTIE ; AT

(@) afe g, @1 =% |1 T
g7

W weu v ® wat (simat
R ®) ;- (F) T

(&) e 7@ F3AT |

ghomt ¥ fadt wem

7740. W1 CHeE q1CAT ¢ WAV
T w97 @@ T e
w3 e

(F) 9% 1960 & 1966 aF
wafy ¥ wrg w3wW, WErOs aWr
A F gfem afeard 7 fead wem
Ry,



16741
Answers

(w) & wwmT 97 feem =0
goer; 61X

(w) At qudfa e F7
I f it & gfom af@Et
& oy wwel & fmiw F3g feam
o frqaa faar man § ¢

‘T W fm ® O Tog-Ee)y
(sheeh ey ) ¢ (F). ()
T (N). qg AT w@fga T4
qFEN § orfag #Y ST @ 8 0
g ag g7 grft wwWr e g @ Q@
Sa |

Credit from Japan

7741. Shrj R. R. Singh Deo:
Shri Dhirendranath;
Shri D. Amat:
Shri Chintamani Panigrahi:
Shri Amrit Nahata;
Shri K. R. Ganesh:
Shri Onkar Lal Bohra:

Will the Minister of Finance be
pleased tp state:

(a) whether the Government of
Japan have extended a Yen Credit
worth 7 million dollars (Rs. 525 lakhs)
to India;

(b) whether this credit has been
extended to cope with food crisis;

(e) the manner in which Govern-
ment propose to utilise this credit;
and

(d) the total amount of interest
payable to the Government of Japan?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Deaal): (a) to (d). Yes, Sir. The credit
ijg to be utilised for the import of
fertilisers from Japan. It is repayable
over 15 years, with a grace period of
5 years and carries interest at 5.75 per
cent, per annum, on outstanding bal-
ance of the credit. The total amount
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of interest s estimated at
million (Rs. 292 lakhs),
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Carges against Officials

7742, Shri R. 8. Vidyarthl: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the number of applications seek-
ing prosecutions of the officials of his
Ministry and itg attached offices re-
ceived from 1956 to 10686 year-wise;

(b) the number of applications in-
which sanctions were allowed and the
officials demoted or prosecuted by
Government, year-wise;

(e) the number of applications in
which sanctiong were disallowed, year-
wise;

(d) the number of applications in
which no reply was sent to the ap-
plicants;

(e) the number of applicants/vict=-
ims who have been afforded relief/
compensation, year-wise; and

(f) the number of applicants/victims
who are to be afforded relief/com-
pensation?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shrij Igbal Singh): (a) to (f). The
required information is being collect-
ed and will be placed on the Table
of the House in due course,

Sea Erosion in Madras State

7743. Shri Kiruttinan: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that there
is further danger of sea erosion at
Danushkodi in Madras State;

(b) whether Government have pro-
posed to build a protection wall on the
sea shore; and

(e) if not, the action taken to pro-
tect the area and to stop the menace-
to the Rameswaram Island?
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The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) The shore
erosion problem hag prevailed for
.some years along the Danushkodi vil-
lage. The Government of Madras have
not, however, reported about fresh
danger of sea erosion at Danushkodi.

(b) and (c). Anti-sea erosion
schemes, that may be required have
to be formulated and executed by the
State Government. These schemeg are
however, eligible for Central loan
assistance under the Flood Control
Programme.

Various protective measures have
been undertaken by the State Gov-
ernment from time to time. In 1964,
Dr. G. M. Watts, an American Expert
on Beach Erosion, whose services were
obtained by the Government of India,
studied the sea erosion problem near
the Danushkodi village, the protective
works already undertaken and further
measures to be taken. The State Gov-
ernment have proposed to collect
necessary data relating to winds,
storms, tides, waves, shoreline changes,
oft shore depth changes etc. etc, on
the lines indicated by Dr. Watts for
the formulation of further suitable
anti-sea  erosion works around
Rameswaram.

Reorganisationg of Office of Commis-
sioner for Scheduled Castes and
Scheduled Tribes

7744, Shri A. K, Kisku:
Shri P. R. Thakur:

Will the Minister of Social Welfare
be nleased to state:

(a) whether Government are aware
that to eradicate discrimination in
employment for the disadvantaged
groups, there ar: two separate federal
organisations in the U.S.A. namely the
President's Committee on Equal Em-
ployment Opportunity established in
1981 and the newly created Equal
Fmployment Opportunity Commission
under the 1964 Civil Rights Act, the
former carrying out the Government
Programme of non-discrimination in
Government employment and in em-
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Ployment of Govt. Contractors and
having wide investigatory powers and
the latter having statutory jurisdic-
tion over a wider class of employers,
including private employers, employ-
ment agencies and labour unions;

(b) whether in the current scheme
of re-organisation of the Office of
the Commissioner for Scheduled Castes
and Scheduled Tribes, Government
have considered the feasibility of ad-
opting suitable features of organisation,
functions, powers and effectiveness
of the two aforesaid organisations as
well as of the Fair Employment
Practices Commissions functioning in
the various States of the U.S.A.

(c) if not, the reasong therefor; and

(d) whether a special comparative
study would be made before starting
another experiment with a new set-up
of the Commissioner's Office?

The Minister of State in the Depart-
ment of Social Welfare (Shrimati
Phulrenu Guha): (a) Government have
not made a special study of the me-
thods adopted in the U.S.A.

(b) and (c). Do not arise,

(d) Government do not experiment
in such matters.

Complainty received by Commissioner
for Scheduled Castes and Scheduled
Tribes

7745. Shri A, K. Kisku:
Shri P. R. Thakur:

Will the Minister of Social Welfare
be pleased to state:

(a) whether g similar system as fol-
lowed by the Special Fair Employ-
ment Practices Commissioner function-
ing in U.S.A. is proposed to be adopted
for dealing with the complaints re-
ceived by the Commissioner for 3che-
duleg Castes and Scheduled Tribes;
and

(b) if not, tha reasons therefor and
the alternatives proposed in this re-
gard?
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The Minister of State in the De-
partment of Soclal Welfare (Shrimati
Phulrenu Guha): (a) and (b). No
stedy hag been made of the gystems
mentioned. The Constitution itself
lays down the functiong of the Com-
missioner. ‘The manner in which
complaintg should be dealt with has
been left to the discretion of the
Commissioner.

Ex-cade posts in Social Welfare
Department

7746, Shri Ram Charan: Will the
Minister of Social Welfare be pleased
to state:

{a) the total number of ex-cadre
posts of Class I, IT and III in his De-
partment, Attachedq and Subordinate
Offices which have been sanctioned
and filled up during the last five years
upto the 31st March, 1967;

(b) the total number of such ex-
cadre posts filled up through direct
recruitment and throvgh Employment
Exchanges;
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(¢) the total numbcr of such ex-
cadre posts filled up by taking offi-
cers on deputation;

(d) the total number of such ex-
cadre posts, filled up through depart-
menta] promotions on the basis of
seniority and filness; and

(e) the total number of such ex-
cadre posts filled up from amongst the
Scheduled Castes and Scheduvled Tribeg
candidates?

The Minister of Staie im the De-
partment of Soclal Welfare (Shrimati
Phulrenu Guha): (a) Seventy,

(b) Forty two. (Forty through Em-
ployment Exchange anq two through
Union Public Service Commission.)

(e) NiL
(d) Three.
Tnsertion of Loop as money making
device
T747. Shri R. R. Singh Deo: Will the

Minister of Health and Famfly Plan-
ning be pleased to state:
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(a) whether Government have re-
ceived any report about the detection
of many cases where gome wommen have
made inscrtion of loop as Money Mak-
ing Device; and

(b) if so, the action taken by Gov-
ernment to prevent such fraudulent
zetivity?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) No such re-
port has been received by the Gov-
ernment.

(b) Does not arise.

Gold seized at Agra Cantenment
Railway Station

7748. Shri R. R. Singh Deo:
Shri Raghuvir Singh Shastri:
Shri Hukam Chand Kachwai:
Shri Shri Chand Goel:
Shri Jagannath Rap Joshi:

Will the Minister of
pleased to state:

Finanoe be

(a) whether it is a fact that con-
traband gold worlh Rs. 30,000 was
serized by the Central Excise Depart-
ment from a passenger from Bombay
at Agra Cantonment Railway Station
on the 16th July, 1967;

(b) whether @Government has in-
vestigated to find out whether the
said passenger is a member of the
Internationa] gold smugglers gang
active in the whcle country;

(¢) whether the seized gold bore
any foreign marking; and

(d) the steps Government are tak-
ing to discourage gold smuggling in
the country and to disband the said
international gang of gold smugglers?

The Deputy Prime Minister and
Minister of Finance (Shri MoTarfi
Desal): (a) to (d). On 16th July, 1967
the Centra] Excise officers apprehended
a passenger when he alighted from the
Pathankot Express from Bombay &4
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Agra Cantonment Railway Station
and recovered from him 180 tolas of
gold bearing foreign markings valued
at Rs. 17,716 at the international rate.
Iwvestigations conducted so far in the
matter do not indicate thiat this person
i; a member of any known interna-
t onal gang of smugglers or that any
#ich gang is involveq in this case,
Besides maintaining strict vigilance
at all vulnerable places of smuggling,
preventive patrols are also undertaken
on bus and rail routes and intellig-
ence is collected from various sources
‘with a view to prevent sttempts at
smuggling of gold from abroad or
disposal of smuggled gold in the
country, In suitable cases prosecu-
tions are also launcheq in addition to
departmental proceedings,

Barauni and Namrup Fertilizer
Projects

7749, Shri Shiva Chandra Jha: Will
the Minister of Petroleum and Chemi-
calg be pleased to state:

(a) when the Barauni and Namrup
Fertilizer Projects will go into pro-
duction;

(b) the total capacity of production
in these projects and the tota] esti-
mated cost for the both;

(¢) the foreign exchange needed for
both the projects;

(d) whether t{he total production of
Sindrj Fertiliser Factory and Barauni
Expansion Project will be able to meet
the needs of fertilizer of Bihar; and

(e) i¢ not, how much more wil] be
needed from outside to meet the re-
quirements of Bihar?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Soclal Welfare (Shri
Raghu Ramaiah): (a) The Namrup
Project will start production by t.he
end of 1967. The completion of Barauni
and Namrup (Expansion) projects is
expected by 1970-71.
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(b) and (c).
Capacity  Esti- Foreign
mated Exchan-
Project Cost  ge Cost
(Tonnes
of Nitro- (Rs.in (Rs.in
gen) lakhs) lakhs)
Namrup 45,000 2100 690
(Approx.) (Approx).
Namrup (Ex-
pansion) . 1,51,800 3000

1239
(Approx.) (Approx.)

. I,51,800 3800 1468
(Approx.) (Approx.)

(d) Yes, so far as Nitrogenous fer-
tilizers are concerned. But, the entire
production of a factory situated in a
particular State may not necessarily
be allotted to or consumeqd in the State.

(e) Whether fertilizers will be
needed from outside and when and
to what extent cannot be stated at
present.

Misappropriation of Medicines in
CGHS Dispensaries, Delhi

7750. Shri R. R. Singh Deo:
Shri D. N. Deb:
Shri D. Amat:
Shri D. C. Sharma:
Shri Marandi:
Shry T. P. Shah:
Shri Jagannath Rao Joshi:
Shri Huokam Chand Eachwal:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that large
scale misappropriation of medicines
has been detected in Central Govern-

ment Health Scheme Dispensaries
particularly at the Pandara Road
Dispensary.

(b) the cost of the total misappro-
priated medicines;

(c) whether the Director-General,
Health Services hag lodged any report
regarding this; and
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(d) if so, the action taken thereon
‘and the details of investigations in
this regard?

16749

The Deputy Minister in the Minis-
try of Health and Family Planning

SRAVANA 12, 1889 (SAKA)

Written
Answers

(Sbri B- 8. Murthy): (a) to (d). Dur-
ing the last one year cases of pilfer-
age/loss of medicines were reported
detecteq at the following six CG!
Dispensaries out of the existing 56
Dispensaries. The details are as
follows:

16750

Pilferage of medicinesin C.G.H. Value of Present Position
. Dispensary stores
. involved
Rupees

1. South Avenue : .

2. Drawal of medicines on Chits
bﬂnng signatures of
c’r?li(:m& reported
shoruses of medicines in
Pandara Road Dispensary

3. Theft of medicies from Cup-
board of Delhi Cantt. Dispen -
sary.

4. Theft of medicines from the
referigerator of South Avenue
Dispensary .

5. Recovery of certain medicines
from a Dresser of Shrinivas-
puri Dispensary outside the
Dispensary.

-6. Recovery of certain medicines
from the residence of a Phar-
muacist of Shahdara Dispensary (approx)

8oo*00

371.68 The police investigation has been completed.
7338:98 Underinvestigation by the Police.

273-94 The case was filed by the police for want

of evidence.

8883 The case was filed by police for want of

evidence.

63:08 The cue is under investigation by the

police,

The case is under police investigation,

AY FATw wrearAl & fal SpEET .
for W
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19667 A faee 7 IACHT & TF0 7
g€ NHF FEA AW & TG WA
frar mar aqr fe ag shRE it dw

ITFN F wErg & Y i 2
aar Ia% fordr faeft qar & A9 2

(=) afy &, & s@r Y W
et Frafai av deefaal ®1 ww aw
¥ gfm & §; Wit

(w) afz =f, @ @& & w0
g7

foaw W crv, doen W
TR TEU™ watew W oea-Rat (o
wgo): (F) ¥frared et fawmrfor
1 §, fmg @oeTT W W hafine
aedE 2 o & e et st
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Wl § wravas fRet sEr o S
wIEeE

(@) 12 ¥ wqsifem st/ an
frafomdt sdes af@oamst s shar-

fire ©d ®wrag WA wgAw 2 f&d

g
(1) s 7€ S&ar |

Consignment of cloves of a repatriate
from Zanzibar

7752, Shri Madhu Limaye:
Dr. Ram Manohar Lohia:
Shri S. M. Banerjee:
Shri Ram Sewak Yadav:
Shri George Fernandes:

Will the Minister of Finance be
pleased to refer to the reply given
to Unstarred Question No. 657 on the
6th April, 1967 regarding consignment
of cloves of a repatriate from Zanzibar
and state:

(a) whether according to the Red
Book, the date of the arrival of the
consignment is material or the date
of its loading at the port of its origin;

(b) whether the date of arriva] is
the basig for allowing imports of
other goods also;

(¢) if not, why the date of arrival
which is beyond the control of the
importer, was taken as the basis in the
cage of this repatriate, Shri R. D.
Bhimji; and

(d) whether other repatriates receiv-
ed letters similar to the one received
by Shri R. D. Bhimji?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) to (c). According to the
“Import Trade Cortro] Hand Book of
Rules and Procedure”, the material
date is the date of shipment or des-
patch from the supplying country in
the case of goods imported in accord-
ance with the provisions of the Red
Book., Thig criterion is not applicable
to other goods.

AUGUST 3, 1967
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In the case of Shri R. D. Bhimji
the High Commission had intimated
that they had no objection to the im-
port of ivory and cloves on or before
the 31st December, 1964.

(d) As far s the Government are
aware there was ng occasion for the
Indian Missions concerned to issve let-
terg similar to the one issued to Shri
R. D. Bhimiji.

W AW, wEwer | R oo
T Ty W

7753 ot tm Tay wowwT :
St gON wR WA

1 faw WY g TA KT FAOU
w1 fF:

(¥7) ¥ ag 7= f¥ =, 1967
& gfeaw a9 § F9FAT F q2T AT
g ¥ 15 oW WY F g F -
TR THE T T

(@) afz a1, 1 4 781 & o0y
T; =T

(T) W AT F AT T A
FrdarEr Fr & 7

ImaR WA aqr faw wE
(sfi o 3e7€) - (%) dhr oAEw
sfuwfcd 7 F9FIT § 27-3-1967
FY TFT AAATHA F T 1, 29 AT
& 77 & {1 W AR AT 95T |

(@) @g Tar AE € fr T @ AT
AT FaT ¥ AW W T

() wveer #¥ T ¥ WAT W
w g
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7755. st fgfer fosy -
st wo wro fourdy :
T GWIW ST AT 4 Ty A
¥UT F4T i :
(%) warag a= 5 gumer s=or
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(7) ¥ safiw #1 30-3-1067 ®1
fecraar & & fora wma | sty ' ey
- #7 Fdad £ o o @
foraat swfts 97 w@™E §  wTEA
FraT far sma
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A Y A AT I e A
e ® fear omr @ aar gEw
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a - " Jet Fuel flood waters of the Ghaggar to the

7759. Dr. ‘Karni Singh:
Shrimati Nirlep Kaur:

‘Will the Minister of Petroleum and
Chemicals be pleased to state:

! (a) the names of the Engineers and
Scientists who made possible the
achievement of self-sufficiency in Jet
Fuel; and

(b) whether the International Air
Transport Association have accepted
the Indian fuel for refuelling Inter-
national transport aircraft?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramalah): (a) Jet Fuel can
generally be produced at any refinery
which produces Kerosene. Self-
sufficiency was made possible in India
due to the increase in the refining
capacity towards the end of 1966/
early 1967.

(b} Yes, Sir.

Damage to Crops in District
Ganganagar of Rajasthan

7760. Dr. Karni Singh:
Shrimati Nirlep Kaur:

. Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Government are aware
of heavy damage done to standing
<crops in the Ganganagar District of
Rajasthan by floods during recent
Years; and

(b) the {ime by which floods con-
trol measures are likely to be com-
pleted in Rajasthan?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) Yes,

(b) Short-term measures by way of
local protection works have been com-
pleted by the Rajasthan Government,
The Ghaggar Flood Diversion Scheme,
which was taken up as a long-term
flood control measure to divert the

1775 (ai) LSD—4

depressions south-west of Suratgarh,
has been substantially completed. This
diversion channel has also been com-
missioned during the current year.

Publicity Industry

7761, Shri Ram Kishan Gupta:
Shri Yashpal Singh:

Will the Minister of Finance be
pleased to state:

(a) whether Government have
received any request from the
National Book Development Board to
add “Books” as an item under the
Fifth Schedule of the Income-tax Act
to afford necessary facilities for the
growth of publicity industry; and

(b) if so, the action taken thereon?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desai): (a) Yes, Sir,

(b) The request of the National
Book Development Board is being
considered by the Government.

Investors of Indian Origin Abroad

7762. Shri Madhu Limaye:
Shri S. M. Banerjee:
Shri George Fernandes:
Dr. Ram Manohar Lohia:
Shri Ram Sewak Yadav:

Will the Minister of Finance be
pleased to state:

(a) whether Government have
received any memorandum from the
Indian investors overseas regarding
the effects of devaluation on invest-
ment in the National Savings Certi-
ficates;

(b) whether it is a fact that the
Government through advertisements
in overseas newspapers or through
other media insisted such investment
from Indian nationals abroad;

(e) if so, the details of the media
used to attract these savings from
Indian nationals living abroad;
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(d) whather the capital was repat-
riable alomg with intevest;

(e) whether devaluation has meant
virtual confiscation of a big percent-
age of this capital and interest; and

(f) if so, whether Government pro-
pose to devise a scheme to relieve the
hardship caused to these small inves-
tors of Indian origin abroad?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) Yes, Sir.

(b) and (c). The Government of
India only exhorted the Indian
nationals, abroad through publicity
literature and Indian Missions to
invest jn the Savings Certificates in
order to mobilise the foreign ex-
change held by them for the country’s
defence and other requirements. There
was no question of insisting on such
investments, which were made volun-

tarily by them.

(d) Repatriation of the maturity or
pre-maturity value of the Certificates
as also the interest has necessarily to
be irl comformity with the Exchange
Control Regulations in force in India
and in the country of the investors’
residence. This was made clear in the
publicity literature also.

(e) and (f). Any repatriation on or
after 6th June, 1966 when the rupee
wag devalued can only be at the cur-
rent exchange rate and not at the pre-
devaluation exchange rate merely
because the investments were made
prior to devaluation. The interest and
principal in respect of Small Savings
Securities are payable only in India
in Indian currency. No loss in terms
of foreign exchange would arise if the
interest and principal are not repat-
risted but are retained in India. It
is not possible for the Government of
India to compensate such investors
for any national loss in terms of the
foreign exchange equivalent which
they might suffer because of the
devaluation.
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16760
Poweer Shoriage in States.
7763. Shri Madhn Limaye:

Shri G. 8. Mishra:

Will the Minister of Irrigation amif
Power be pleased to state:

(a) whether there is likely to be
power shortage in some States;

(b) whether this is due to inade-
quate rains or strikes; and

(¢) if so, the steps taken by Govw-
ernment to counter the effects of this
shortage?

The Minister of Irrigation and Power
(Dr. K, L. Rao): (a) Power shortage
conditions are prevailing in Rajasthan
and also in Eastern Uttar Pradesh at
present. During the current year,
power shortage conditions are not
anticipated in any other States,

(b) Power shortage conditions arise
from one or more of the following
causes:

(i) Failure of rains which affects
the power availability from
hydro-electric projects parti-
cularly with storage dams.

(ii) Unforeseen breakdown of
generating plant or ancillaries.
Such breakdown limits power
availability for the power
station concerned thermal or
hydro.

(iii) Delay in the implementatiom
of new power generation
scheme. Such delays oftem
lead to demands exceeding the
available supply of power.

Strikes may cause delay in the timely
implementation of power projects or
temporary dislocation in the power

supply only.
(¢) The following steps are takem
to avoid power shortages:

(i) Systematic load surveys are
carried out to ascertain pre-
cisely the future demands for
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76 A .

power and installations of

new generating capacities and

transmission facilities are

scheduled to meet the anti-
cipated demands.

(ii) During emergencies created
due to failure of monsoon or
unforeseen breakdown of a
power station, measures are
taken (i) to maximise power
output in other power stations
in the system, (i) to expe-
dite commissioning of new
generation projects under
execution in the State and
(iii) to import surplus power
from a neighbouring State,
wherever possible.

Fertilizer Factory in Punjab

7764, Shri Yashpal Singh:
Shri D. C. Sharma:
Shri Hokam Chand Kachwai:
Shri Ram Singh Ayarwal:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Punjab Govern-
ment have approached the Central
Government for the establishment of
a fertilizer factory in Punjab based
on naphtha;

(b) if so, the details thereof; and

(c) the reaction of Government
thereto?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social] Welfare (Shri
Raghu Ramaiah): (a) Yes, Sir.

(b) The proposal is to set up, as a
joint venture between the State Gov-
ernment and the Central Government
a naphtha based fertilizer plant in the
Bhatinda-Jakhal Complex with a
capacity of 200,000 tonnes of nitrogen
in the form of urea.

(c) The place this proppsal can
occupy in the future programme of
fertilizer production is under exami-
nation.

Written SRAVANA 12, 1889 (SAKA)

Wricten 10962
wfcere frdtid  welem

7766. ot wWto So welt : ww
e wwr ofeere  fdeer WY
og T ¥ g w4 fe

(%) woere gra gfare fraes
wTdwAY o3 o aF  wdar< §@ e
a7 ¥ femr mar ¥ ;

() fex, wmemm aar  fek
au! & went s fpad sofe g7 adwY
FwEWH ST A WA R E

() w7 grETC R gan ¢ fp qew-
#TAt aar fargal # urfAs Aeami
7 ofat faaram ®1 ad fasg wifeq
fear & ; A

(%) 2w & qadft g§ Srwwn aur
AT W WFE FT AT K WY §U
w1 7@ F1 fave o= ¥ fmaifa
&1 ¥ a2 af@rt faatem 41 |fves
Fastafag s e ?

waTesy wur Tfiewre frder ey
& TN (WY wo o ufk ) : (%)
4085.18 #Tw WY w¥ fer 1
LER RS ra T Lard

G IR

qgeY QYT 14.51
et gyt 215.58
1961-62 139. 31
1962-63 277.25
1963-64 217.24
1964—65 652. 36
1965~66 1199.79
1966—67 1369. 14
(wrearat)

g . . 4085.18




16763 Written -Answers

(F) w7 % # F9qw g F
wwre qfaare fratea & amAl
ST FTA qTAT FT G T T AF
e —

(1) 7ma=dy foq m

arfer 71 1 AT 24 @M@
(2) = wahr  ser 17 w1
60 FATT

(3) safaq mifadasi

& AT FTA a1
qTIT . 5 wTE
% Arfa-are wiwel Y  dwar

o1 femra 7Y v mar §)

() 7 F qre oY F1€ AT
Iqeed A3T ¥

(7) Agrarer AT T WA
ATF §T, IT quT  Amfew & fow
% @ ar "fus v &, TEar
(Frwzrat a1 zgAFTAY) wfrard 5@
¥ fo sy o wawrfas v oI
#r fawrfor 1 &1 gw fawrfor @
St qEaTs A fae faar smwr

fuformen weater & qefte Wl wgd
aeit & wnbardt

7766. Sl PEW WA wEAW :
st Tw foy W

T wresw  war qfeere  frdee
HaAY a7 T Y FIO1F 4G w5

(%) 77 ag a= ¢ f& fafewrem
g & qig AR Tgd A F
FHATE WA Nt ¥ wEaTT & qrfg-
wIfcl & qra Aot 7 qELT Q@
®E;

(&) =ar gz oY g ¢ f¥ fafemres
geqaTe & mfggrfal § g7 amf
1€ sy Al faar &

AUGUST 3, 1967

Written Answers

16764

() afx gf, A ITH 7T o §
o= 3% ¥ fery wfwe 7 w= a6
g Fraf § ; W

(%) afz =i gy 7@} *Y € § an
T AR ¥ ATER A T FTHATET Ay
g7

Fareq A9r AT fA Ao surem
¥ goiht (sft w0 wo wfw): (F) &
(=) . faferesr wegam & saanfal
FY AT FT OF AT AATE, 1966 H
J[qTE  JAET F A # AT T
AT | T HOT 9T I 7T HY 7 FAAEY
F10F fagor a9y ve 9¢ ™ fagr mar
21 [qrowrerm ¥ et wan, afed @wA
LT—1315/67]

wei T a3 fewelt aeenf wed € foldr
fagre ¥ faorelt we

7767. st faderr sam : =0
fawrk oite frg 1 weft g Tary & g
wa fs

(%) =1 fage & feami &1 |4t
¥ for mefr U o< faoelt  gomE
T & for % wew faoredY 9 7
1 #rE yeara g & faaronde
¢

(@) afz g, &1 %@ @& § =T
faoig fgr maT & ; W

() afz 7Y, N 7 & w1 FTW
g?

fewrk o faqy woft (w10 go
wo ww) 1 (%) o, T

(&) ww 7EF @EAn



16765 Written SRAVANA 12, 1889 (SAKA) Written 16766
Answers Answers

!z (%) Fu=r wma Ef‘ A3 T F1 crores, Since raw material licences

- are valid for 12 months and capital

AL A ¥ fﬁt'l farelt 97 %1 arfos goods licences for 3 years, it is diffi-

AT fraemay a3t gian

Ayurvedic Polio Cure

%7768. Shri Tridib Kumar Chaudhuri:
Shri §. C. Samanta:

Will the Minister of Health and
Family Planning be pleased to siate:

(a) whether it is a fact that a
Caleutta Kaviraj who practised ayur-
vedic medicine for the last 31 years,
claims that he has discovered a medi-
cine which will cure polio, if detected
at an early stage:

(b) if so, whether that medicine
has been tested in any Research
Laberatory or Institute; and

(c) whether the photographs and
documents in support of the claims
by the Kaviraj have been examined
by a competent body?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B, S. Murthy): (a) Yes.

{(b) and (c). No.

National Defence Remittance Scheme

7769, Shri §, R. Damani: Will the
Minister of Finance be pleased to
state:

(a) the imports under the National
Defence Remittance Scheme during
1966-67; and

(b) the total import licences issued
under the scheme since its inception?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) and (b). From the incep-
tion of the National Defence Remit-
tance Scheme i.e. 16th October, 1985
to the 1st July, 1967 total licences
issued were of the order of Rs. 37.57
crores. For the year 1966-67 the
licences issued amounted to Rs. 27.92

cult to indicate how much import has
been actually effected during any
specified period against these licences.

= qfal e grae
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Fixation of Rent of Govornmaat
Buildings in Chandigarh

7775, Shri Vishwa Nath Pasdey:
Shri Valmiki Chasdbhaxy:

Will the Minister of Works, Hous-
ing and Supply be plessed to refer
to the reply given to Starred Ques-
tion No. 1238 on the 1st June, 1087
and state:

(a) whether Government have sinCe
decided the question of fixing the rent
for the buildings being used by the
Governments of Punjab and Haryana
in the Union Territory of Chandigarh;

(b) if so, the details thereof; and

(c¢) if not, when it is likely to be
finalised?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) to (c). The
matter is still under consideration.

Excise Duty on Dyeing of Knitting
Wool-

7776. Shri Vishwa Nath Pandey:
Will the Minister of Finance be
pleased to refer to the reply given to
Unstarred Question No, 1234 on the
1st June, 1967, and state:

(a) whether Government have since
considered the memorandum regard-
ing the withdrawal of Central Excise
Duty on dyeing of knitting wool;

(b) if so, the details thereof; and

(¢) if not, when a decision is likely
to be taken thereon?

The Depuity Prime Minister and
Minister of Finance (Shri Morarj
Desal): (a) to (c). The matter is st:ll
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under consideration and the decision
as soon as it is arrived at will be laid
on the Table of the House.

Swedeén Government's request for
Contraceptive and Medical
Personne] for Family
Planning

7777, Shri Vishwa Nath Pandey:
Will the Minister of Health and Family
Planning be pleased to refer to the
reply given to Unstarred Question
No. 1232 on the Ist June, 1967 and
state:

(a) whether Government have since
considered the proposal of the Swedish
Government requesting to provide
contraceptive and medical personnel
for family planning work; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) and (b).
The matter is stil] under negotiation.

‘Cost Plus Pricing’ Formula for
Industries

7778, Shri Sidheshwar Prasad: Will
the Minister of Finance be pleased
to state:

(a) when and why ‘Cost plus pric-
ing' formula for industries was
evolved;

(b) what were its main features;

(¢) when and why tax holiday for
industries was allowed; and

(d) what has been the effect of
these steps on industrial growth and
prices respectively?

The Depuiy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) The ‘cost plus pricing'
formula came into being during World
‘War II based on the practice followed
in UK, at that time. As many of the
items required by Government for
war purposes were new and competi-
tion was lacking, it was diffieult {0
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persuade the manufacturers to guote
fixed prices. It was therefore neces-
sary tg introduce this formula to en-
courage the manufacturers to take up
the manufacture of the items required
by Government.

Later, for grant of protection to the
indigenous industries, and for regulat-
ing prices of commodities, wherever
called for, the ‘cost plus' pricing for-
mula was resorted to.

(b) The main features of the for-
mula are that the manufacturers are
reimbursed all their legitimate ex-
penses incurred by them and also
allowed a reasonable profit margin
which is intended to meet the various
commitments like Annual Bonus,
Managing Agents Commission, if any,
Interest charges on borrowings,
income-tax, dividends to shareholders
ete. In the case of ‘cost plus' con-
tracts where ceiling prices exist, the
prices are restricted tp the ceilings-
fixed.

(¢) Provisions exempting the pro-
fits of an industrial undertaking newly
established in India, to the extent of
6 per cent of the capital employed
in the undertaking, for a period of
5 years (7 years in the case of an
industrial undertaking run by a co-
operative society), were introduced in:
the Indian Income-tax Act, 1922 by
Section 15C (corresponding to Section
84 of the Income-tax Act, 1961) by
the Taxation Laws (Extension to
Merged States and Amendment) Act,
1949. This concession was granted in
order to stimulate industrial produc-
tion in the country.

(d) (i) It is rather difficult to iso-
late the effects of the ‘cost plus' pric-
ing formula and the tax holiday on
industrial growth and prices because
these are not the omly factors that
determine the level of output and the
prices of jndustrial commodities. In
fact, it is the general level of econo-
mic activity in the country and the
incomes of the people and the avail-
ability of materials, both indigenous
and imported, and the interplay of
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various other factors that determine
the level of output, costs and prices
at a particular point of time.

(ii) As for the effect of tax holi-
day, it helped in stimulating industrial
production by attracting new invest-
ment and thereby enlarging the total
availability of industrial goods. 1In its
turn, the greater availability of goods
helped check undue rise in prices.

16773 SRAVANA 12,

(iii) A measure of the effect of
these and wvarious other factors has
been that whereas the general level
of wholesale prices had risen by 81
per cent during the last 14 years end-
ing 1966-67, the rise in prices in the
case of “manufactures” was only 63
per cent during the same period. As
for the growth of industrial output,
it may be noted that it has been
faster than the increase in the gene-
ral economic activity of the country
taken as a whole. Whereas the real
national income has been increasing
by about 3} per cent per annum
during the past fifteen years or so, the
growth in industrial output has, on an
average, been nearly twice as much.

Haldia Refinery

7779. Shri R. Barua:
Shri Vishwa Nath Pandey:
Shri D. N. Patodia:
Dr, Surya Prakash Puri:
Shri Y. S. Kushwah;
Shri Prakash Vir Shastri:
Shri Ram Avtar Sharma:
Shri Atam Das:
Shri Raghuvir Singh Shastri:

Shri Hukam Chand Kachwai:

Shri Shiv Kumar Shastri:
Shri Eanwar Lal Gupta:

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starred Question
No. 372 on the B8th June, 1887 and
state:

(a) whether negotiations for foreign
collaboration to set up an oil refinery
at Haldia have since been completed;

(b) if so, the outcome thereof; and
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(¢) it not, the stage at which the
matter stands at present? '
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The Minister of State in the Minis-
try of Petroleum and Chemieals and
of Planning and Soclal Welfare (Shri
Raghuramaiah): (a) Not yet, Sir.

(b) Does not arise,

(¢) The matter is still under the
consideration of Government,

Toddy and Beer as Family Planning
Devices

7780. Shri Sradhakar Supakar: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether one Dr. Karim of Vel-
lore has recently claimed that toddy
and beer are good family planning
devices; and

(b) whether this claim has been
scientifically tested and established?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B, 8. Murthy): (a) There was
a news item to this effect.

(b) No.

Hirakud Research Centre

7781. Shri Sradhakar Supakar: Will
the Minister of Irrigation and Power
be pleased to state the total invest-
ment made so far in the Hirakud Re-
search Centre?

The Minister of Irrigation and
Power (Dr, K. L. Rao): Rs. 45,76,670
till June, 1967.

Srisallam Projeot

7782. Shri M. Sudarsanam: Will
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Unstarred Question No. 244 on the
30th March, 1967 and state how Gov-
ernment propose to raise the funds
for the execution of Srisailam Project
in Andhra Pradesh with a view to
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-expedite its completion by the sche-
duled time?

The Minister of Irrigation and
Power (Dr. K. L Rao): Srisailam
Hydro Electric Project is a scheme in
4the State Plan. Accordingly, it is
financed by the State Government out
of their own resources including the
Miscellaneous Development Loan
advanced by the Centre to the State.
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Self-sufficiency in Petroleum Produsts

7785. Shri Onkar Lal Berwa: Will
the Minister of Petroleum and Che-
micals be pleased to state:

(a) whether it is a fact that India
has achieved self-sufficiency in petro-
lewm products; and

(b) if so, the output of petrol

annually?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghuramaiah): (a) On the basis of
the current refining capacity, India
has achieved self-sufficiency at present
on all products except kerosene, lubri-
cants and some minor products.

(b) The output of petrol and naph-
tha during 1966 was over 1.5 million
tonnes.

Allotment Rules for Government
Accommodation

7786. Bhri Lilsdhar Kotoki: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether there is a 'move to alter
the pay ranges for the allotment of
various types of Government accom-
modation in Delhi|New Delhi;

(b) if so, the details thereof;

(c) whether this change is likely to
ease the housing situation of Gov-
ernment employees in this area;
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(d) whether it is a fact thut Gov-
ernment employees in Delhi even with
20 years of service are without Gov-
ernment accommodation; and

(e) it so, their number and when
they are likely to get the accommo-
dation?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Iqbal Bingh): (a) and (b). A
proposal to revise pay ranges for
allotment of various types of accom-
modation in the general pool is under
consideration of the Government but
it will take sometime before a deci-
sion is taken,

(c) At this stage it cannot be anti-
cipated whether the proposed change
will ease the housing problem of the
Government employees, That point
also will be a relevant congideration
in taking a decision, Housing problem
can be eased if more additional units
are constructed.

(d) Yes,

(e) 1,053 employees who are draw-
ing emoluments less than Rs. 700 and
in whose case the priority date is
reckoned from the date of joining
Government service have not been
allotted general pool accommeodation
even though they have put in 20 years
of gervice. The construction of 1,788
residential units in these types is in
progress and subject to availability of
funds it is proposed to take up cons-
truction of 2,080 residential units
during the current financial year in
Delhi. It is presumed that after these
quarters are ready for allotment, the
situation will ease.
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Evasion of Income-tax by Birla

Group of Jute Mills

7788, Shri Kameshwar Singh:
Shri Suraj Bhan:
Shri P. M. Sayeed:
Will the Minister of Finance be
pleased to state:
(a) whether it is a fact that the
Birla Group of Jute Millg have been
evading Inéome-tax in a big way;
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(b) whether it is also g fact that the
Enforcement Branch has taken up the
matter; and

Written Answers

(¢) if so, the action taken by Gov-
ernment in the 'matter?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) Some complaints of eva-
sion of income-tax by this group have
been received recently. Necessary in-
quiries about the same will be made.
Whether it is a fact that this group
has been evading income-tax and, if
so, tp what extent, can only be as-

certained on the completion of the
inquiries,

(b) No, Sir.

(c) Does not arise.
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Government Quarters in Andaman

7790. Shri A, 8. Saigal: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is g fact that the
Andaman Public Works Department
have built 40 quarters in excess of
their requirements and they are
lying vacant;

(b) whether these are proposed to
be allotted on rent to persons not en-
titled. for- Government quarters;

AUGUST 3, 1067
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(c) it so, the reasons therefor; and

(d) the action being taken against
the officers responsible for this?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) No.

(b) to (d). Do not arise.

Sale of Government quarters in Gole
Market Area, New Deihi

7791, Shri Sradhakar Supakar: Will
the Minister of Works, Hosing and
Supply be pleased to state:

(a) whether Government have sold
some Government Quarters in the
Gole Market area to some religious
institution;

(b) it so, the number of gquarters
sold and the rates of the sale and the
area covered; and

(c) the reason for selling ihese
Government quarters when there is a
dearth of Government accom'modation
in Delhi and New Delhi?

The Deputy Minister in the Minis-
try of Works Housing and Supply
(Shri Igbal Singh): (a) to (c¢). Land
has been allotted in the Gole Mar-
ket area to the following three insti-
tutions for construction|expansion of

schools and for construction of a
Mtmor*al to the late Punjabi Scho-
lar, Bhai Vir Singh:—
(i) The Congregation of the Irish
Christian Brothers in India
(for St. Columba's High
school);
(ii) Jain Sabha .(for Jain Happy
school);

(iii) Bhaj Vir Singh Sahitya Sadan
(for Bhai Vir Singh Memorial).

The Government quarters standing
on the sites allotted to these institu-
tions had outlived their useful life
but, no Govenment quarter was sold
to them. However, tenders for demo-
lition of 14 quarters standing on the
site allotted to the Irish Christian
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Brothers in India for expansion of
S.. Columba's high school were invit-
ed by the Central Public Works De-
pari'ment but, as there was no res-
ponse, the work of demolition of
these quarters was entrusted to the
Principal of the School a. Rs. 34,300
which was 'more than the reserve price
of these quarters,

Study of surface water resources of
Mahanadi River Basing .

7792. Shri (Chintamani ~ Panigrahi:
‘Will the Minister of Irrigation and
Power be pleased o state:

(a) whether surface wa.er resour-
ces studies were conducted and are
being continued for Mahanadi River
basins; and

(b) if so, to what effect so far?

‘The Minister of Irrigation and
Power (Dr, K, L. Rao): (a) Yes, Stu-
dies on Surface Water Resources of
Mahanadi River basin are being con-

ducted by the Central Water and
Power Commission.
(b) The sludies are still in pro-

Eress,

Peace Corps Volunteers in Andhra
Pradesh

7793. Shri Vasudevan Nair: Will
the Minister of Finance be pleased to
state:

(a) whether the Andhra Pradesh
Government have undertaken any
survey tp evaluate the work of the
Peace Corps Volunteers in the State;
and

(b) if so, whether the State Gov-
ernment propose to dispense with the
services of those found unnecessary
following the evaluation survey?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desal): (a) The Government of
Andhra Pradesh has informed the
Government of India that Heads of
Departments have been asked to eva-
luate the work of Peace Corps volun-
teers.

(b) Since the evaluation reports are
not yet available the State Govern-
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ment has not taken any decision on
the question of dispensing with the
services of any volunteers,

Coca Cola

7794. Shri Baburap Patel:
Shri Kashi Nath Pandey:
Shri Jagannath Rao Joshi:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that Coca-
Cola 'manufactured by Pure Producls
Co. contains Phosphoric Acig and
other chemical substances which are
very harmful for the enamel of the
teeth and the gums;

(b) if so, why Government have not
asked the manufacturers of Coca Cola
to print the formula of the drink on
the labels of the bottles showing that
the drink containg chemichls; and

(c) the steps Government propose
to take to ask the manufacturers to
declare the contents of Coca Cola
which is reported to be causing
various tooth and stomach ailments
among children?

The Deputy Minister in the Minis-
try of Health and Family [Planning
(Shri B, 8. Murthy): (a) Coca-Cola
contains phosphorie acid besides other
permitled chemicals as given under
Itemm A. 01.01 corbonated water, in
Appendix ‘B' of the Prevention of
Food Adulteration Rules, 1956. Gov-
ernment have no information about
the injurious effectg of Coca Cola on
the health of the people including
teeth and gums.

(b) The manufacturing formula is
not required to be printed and dis-
played under the provisions of the
Prevention of Food Adulteration Act,
1954 or the Prevention of Food Adul-
teration Rules, 1055, or any other
enactment. Carbonated waters are
required to be labelled according to
the provisions of Rule 32 of the Pre-
vention of Food Adulteration Rules
which prescribes the conditions for
packaging and labelling of “foods.

(¢) Does not arise.
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Income-tax Assessments

7796, Shri Nitiraj Singh Chaudhary:

Shri G. S, Mishra:
Shri N. K. P. Salve:

Will the Muuster of Finance be
pleased to state:

(a) the number of assessments set
aside by Appellate authorities for
de-novp assessments by the Income-
tax Officer under the Income Tax Act
and the Excess Profits Tax Act, the
Business Profits Tax Act, in the years
from 1080-81 to 1965-668, year-wise;
and

(b) the number of cases in which
such de-novo assessments have been
completed, yearwise?
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The Deputy Prime Minister and
Minister of Finance (Shri Morarj
Desal): (a) and (b). The desired in-
formation is not readily available and
is being collected. It will be laid on
the Table of the House.

Income Tax Appeals

7791, 8hri Nitiraj Singh Chaudhary:
Shry G, 85, Meshra;
8hri G. C. Dixit:
Shri N. K. P, Salve:

Will the Minister of Finance be
pleased to gtate:

(a) the number of appeals filed in
the financial years from 1960-61 to
1964-66 under the various Acts for
Direct Taxes (operative and repleaed)
which are slill pending before the
(i) Appellate Assistant Commissioner
of Income-tax; and (ii) [ncome-tax
Tribunal;

(b) the number of appeals filed
prior to the financial year 1960-61
under variows Acts for Direct Taxes
(operative and repealed) still pend-
ing (i) before the Appellate Assistant
Commissioner of Income-tax and (ii)
Income-tax Tribunal; and

(c) the assessment years to which
the appeals referred to jn part (b)
above pending before the Appellate
Asgistant Commissioner of Income-
tax and the Tribunal relate to?

The [Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) to (c). The information
is not readily available. It i being
collected and will be laid on the Table
of the House.

Beopening of Income-tax Assessments

7796. Shri Nitiraj Singh Chaudhary:
Bhri G. 8. Mishra:
Shri N. K. P. Salve:
Shri G. C. Dixit:

Will the Minister of Fimance be
pleased to state:

(a) how many assessments were
recpened under section 34 of in-
come-tax Act, 1922 or section 147 of
the Income-tax Act, 1961 in the finan.
clal years from 1960-61 to 1085-86;
and

(b) the reasons therefor?
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The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desal): (a) and (b). The information
is being collected and will be laid on
the Table of the House as early as
possible.

Rates for erection of Machinery and
plant at fertilizer plants

7799. Shri N. K. P. Salve: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) the average rate, per tonne,
contracted to be paid to various con-
tractors for the erection of plant and
machinery at the following fertilizer
planty at Trombay, Nangal, Gujarat,
Namrup, Visakhapatnam ang Gorakh-
pur; and

(b) whether it is 3 fact that the
contractors who erected the plant and
machinery at Trombay and Nangal
have preferred large claims against
Government despite the fact these
contractors were comparatively paid
excessively high rate (on an average)
per tonne for erection of plant and
machinery?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghuramaiah): (a) and (b). The
information is being collected and will
be laid on the table of the House.

Seizure of Foreign Currency from an
executive of M|s Jenson and Nichol-
son, Calcutta

7800. Shri Gunanang Thakur:
Shri Madhu Limaye:

Will the Minister of Finance
pleased to state:

(a) whether Government's
tion has been drawn to the report
appearing in the Indian Express
(Bombay) of the 3rd July, 1067 of the
seizure of Rs, 5,000 in foreign cur-
rency' from a British national bound
for Teheran;

(b) whether # is a fact that his
name is Mr. G.C.P. Garnet, Manag-
ing Directorlor some top ranking
officer of Mls. Jenson and Nicholson, &
British firm in Calcutta;

be

atten-
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(c) whether it is also a fact that
for the last three years, this firm has
been showing losses by manipulating

.account books and sending out the
money in this-illegal 'manner;
(d) whether it is also a fact that

the Life Insurance Corporation has a
substantial holding in this company;

(e) whether the said Briuish Offi-
cial's Contract for three-year renewal
with a salary rise has been sent to the
Central Government for approval;
and

(f) the action proposed to be taken
in regard to the contract and the
smuggling activities of the official
and company's manipulation of ac-
eounts?

Lhe Deputy Prime Minister ana
Minister of Finance (Shri Morarji
Desai): (a) and (b). On receipt of
information, Bombay Customs autho-
rities seized on 2-7-67 approximately
Rs. 5,000 worth of foreign currency
and Rs. 65 in Indian currency from

Mr. C.P.A. Garnelt, a British na-

tional and Managing Director of Mis
Jenson & Nicholson Ltd., Calcutta,
who was going abroad by air.

(¢) The company made profits (be-
fore tax) of Rs, 13,93,2804 and Rs.
513,557 for the yearg ended 3lst
December, 1964 and 31st December,
10685 respectively but it incurred a
loss of Rs. 6,008,801 for the half year
ended 30th June, 1966. The directors
have attributed the said loss to (a)
loss of 2,35,076 on account of loss due
to devaluation of the Indian Rupee,
and (b) short supply of some of the
raw materialg and rise in operating
expenses. There ig no evidence re-
garding  manipulation of accounts.

(d) The Life Insurance Corporation
has got holding in the subscribed
cepital to the extent of 59.43 per cent
and 2386 per cent in the preference
shares and ordinary shares respec-
tively.

(e) Yes, Sir. An application for
approval of the reappointment of Mr.
<C. P. A. Garnett as the Managing
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Director of Jenson and Nicholson Ltd.,
for a period of four years with effect
from lst June, 1967 has been receiv-
ed.

(f) The application for approval of
the re-appointment of Mr, C. P. A,
Garnett has been kept pending by the
Department of Company Affairs,

The case of attempted smuggling of
foreign currency out of India is being
dealt with under the provisions of
the Customg Law,

In the absence of any evidence of
manipulation of accounts of the com-
pany, the question of taking any ac-
tion in the matter under the Compa=
nies Act does not arise.

Special police engquiry against some
officers of Fertilizer Corporation of
India

7801. Shri A. Sreedharan:
Shri George Femandes;
Shri Madhu Limaye:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether the Special Police Es-
tablishment jnvestigated into the
charges of corruption against some
officers of the Fertilizer Corporation
of India at Trombay in 1961;

(b) if so, the findings thereof; and
(¢) the action taken in the matter?

The Minister of State in the Minis-
try of Peiroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghuramalah): .(a) The Special Po-
lice Establishment had enquired into
charges against one officer of the Fer-
tiliser Corporation of India at
Trombay in 1961.

(b) The Special Police Establish-
ment made the following recommen-
dations:—

(i) departmental action be taken
against the officer for having
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acquired assels disproportionate publication of this special supple-

to his known sources of in-

come,;

departmenta] action be taken
against the officer for mixing
up public funds with hig per-
sonal accounts in the Bank dur-
ing 1958 to 1960;

(i)

the fact that the officer failed
to verify labour|packing char-
ges preferred by a firm of con-

“(ild)

tractors, be reported to the
departmental authorities for
such action as deemed neces-
sary; and

(¢) the matter was examined by a
duly appointed Enquiry Officer, whose
report was considered by the Central
Vigilance Comrmission. On the advice
of the Commission, the officer was
exonerated of charges (i) and (iii)
and was cautioned in respect of alle-
gation (ii) mentioned in (b) above.

Special supplement brought out by
New York Times

'7802. Shri George Fernandes:
Shri Madhu Limaye:
Bhri A. Sreedharan:
Shri J. H. Patel:

Will the Misister of Fimance be
pleased to state:

(a) whether Government are aware
‘that a special supplement of the New
“York Times was published in the
{United States in March, 1966 to coin-
cide with the Prime Minister's visit
1o the country;

(b) whether Shri Moolgaonkar,
‘Editor of the Hindustan Times, New
‘Delhi was in the United States in
connection with the publication of
1his special supplement;

‘(¢) the amount of foreign exchange
-given to Shri Moolgaonkar in con-
nection with the publication of this
special supplement; and

(d) whether any other individual

or institution was given gny foreign
exchange in connection with the

1715 (Ai) LS.

ment?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) Yes, Sir.

(b) Yes, Sir.

(¢) Foreign exchange at $35 per
day for seven weeks for his mainten-
ance expenses and $300 for entertain-
ment was released to Shri Moolgaon-
kar in February 1966 for his wvisit to
U.S.A. for various purposes includ-
ing work in connection with the
publication of the Special Supple-
ment,

(d) Birla Group of Industries was
released $ 69,500 towards publication of
the Special Supplement of the New
York Times of U.S.A. which broadly
attempted to focus a clear picture of
the economic and other developments
in India.
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Installation of Dynames etc. at Central
Ministers’ Residences

7804. Shri C. C. Desai:
Shri R, E. Amin:
Shri D. N, Patodia:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether additional dynesmos or
other comirivances have been install-
ed at the houses of Central Ministers,
Ministers of State and Depuly Minis-
terg in order to obviate inconvenience
caused by the frequent power fai-
lures in Delhi; and
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(b) if so, at whose houses these in-
stallations have been made, gt what
cost, capital and recurring, and at
whose jnstance the scheme was ap-
proved.

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) and (b). N,
except for one standby generating get
installed at the residence of the Prime
Minister at a capital cost of Rs. 50,000.
During 1986-67, a recurring expendi-
ture of Rs. 10,000 was jncurred on
the maintenance and operation of the
set. The set has been installed for
reasons of security to meet situations

arising out of failure of supply of
electricity.
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Shri J. B. Singh:
Shri (N. S§. Sharma:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether it is g fact that mono-
cast Operators in the Government of
India Press, New Delhi, suffer from
lead poisoning as a result of lead
being mixed with mobil oil in the
performance of their duty and, if so,
the arrangements made by Govern-
ment to check it;

(1) whether Government have made
any tudy of the service and working
conditions of employees of this Press;

(¢) if so, the results thereof; and

(d) the action taken thereon?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) to No, Sir.
(b) to (d). The possibility of lead
poisoning due to lead fume does nol
exist as the temperature in the mel-
ting pot for monomectal is far below
the vapourising point of lead. In
order, however, to minimise the po-
ssibility of lead poisoning by direct
contact, periodical medical examina-
tion is prescribed to be carried out
by the Inspector of Factories (Medi-
cal) Delhi Administration and em-
ployees coming into contact with
lead are supplied with detergents
and other cleansing agents indivi-
dually.

The service conditions of all indus-
trial employees in the Government of
India Presses have been studied re-
cently and actions have been taken In
accordance with the recommendations
of the Categorisation Committea set
up for this purpose.
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Monocaster Operators have been %) W7 ORI § TE g fad

:ategorised as ‘skilled’ with a pay tt‘];!'r)ﬁ :;;

scale of Rs, 100-3-130. The Committee T YTRT & L ALl L

however recommended a  higher
grade with 5 pay scale of Rs. 125-155
for certain Monocaster Operators. The
creation of this grade is under con-
sideration,
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Shoot Flies for Farakks Barrage

7811, Bhri Indrajit Gupta: Will the
Minister of Ifrigation and Power be
pleased to gtate:

(a) whether a large consignment of
Japanese sheet piles was purchased
last year for use in the Farakka Bar-
rage construction work;

(b) if so, the total quantity and
value of the purchase and name of the
importing agency;

(c) whether it is a fact that a
quotation at lower rates for German
sheet piles on barter terms of pay-
ment was received but not accepted;
and

(d) whether an inquiry will be held
into the whole transaction?

The Minister of Irrigation and
Power (Dr, K. L. Rao); (a) and (b).
An order for the purchase of 7500
M Tons of Cofferdam Sheet Piles at
a total cost of Rs. 47,11,995, was placed
on deferred payment basis on M]|s
Mitsubishi Shoji Kaisha Lid.. Japan,
through their Calcutta office, by the
Farakka Barrage Project, in 1964,
The delivery of this was completed
in 1965.

(¢) For the Cofferdam Sheet Piles,
a firm quoted to supply Krupps make
flat section Sheet Piles againsy a bar-
ter deal. The offer was not uccepted
as this quotation was not lower than
the offer of M]|s Mitsubishi Shoji
Kaisa Ltd., of Japan.

About 6000 M|Tons of permanent
Sheet Piles were obtained from West
Germany, through Minerals and
Metals Trading Corporation, against a
barter deal. The supply which com-
menced in 1966 was completed by
early April 1967.

(d) Does not arise.

Jaishree Textlle Industry

7§12, Shri Nitiraj Singh Chaudhary:
Shri N. K. P. Salve:
ghri Natha Ram Ahirwar:

will 1i1e Minister of Works, Housing
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(a) whether it is a fact that the
Jaishree Textile Industry entered into
a contract with the Director General
of supplies and Disposal for Supply
of fire fighting Hoses in 1963-64;

(b) if so, the quantity agreed wpon;

(¢) whether the said Industry did
not supply agreed quantity of Hoses
and slopped supply in the middle;

(d) whether a fresh contract was
entered by the Director General of
Supplies and Disposal with the said
Company for supply of remalning
quantity of Hoses; and

. (e) if so, the quantity and rates of
the original and subsequent contracts?

The Deputy Minister in the Minls-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) Yes, Sir.

(b) 33,000 metres,

(c) No, Sir; the quantities of the
vontract were duly supplied,

(d) No, Sir. The fresh contract
was enlered into for fresh indents,

(e) Does not arise,

Deductions made from M.P’s, Salarles
for Additional Services

7813. Shri Ram Charan: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether it is a fact that de-
ductions are made from Members'
salaries once and of some additional
services rendered 1o them in or
around their flats;

(b) if so, whether attention of Gov-
ernment has also been drawn to the
tact that deductions are sometimes
mude from M.P's, salaries without
uny odditionl services rendered to
them;
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(c) if so0, the reasons therefor; and

(d) whether Government propose
to take steps to ensure that no undue
deductions are made from Members'
salaries in future?

The Depuiy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) The rent fur
the residences and additional services
ete,, is recovered every month
through the salary bills of Members
of Parliament.

(b) to (d). Complaints from Mem-
bers of Parliament for non-avail-
ability of any service are looked into
immediately on receipt and remedial
steps taken. The deductions on ac-
sount of the additional services are
made from the MPs. at the rates
fived with the approval of the House
Committee of both the Houses of
Parliament and no unrdue deductions
asre made,

Food Adu'teration Act and
Punishment Thereunder

7814, Shri Shiv Chandika Prasad:
Shri Valmiki Choudhary:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether it is a fact that Jam-
siedpur Retail Shopkeepers Associa-
tiony through its Genoral Secretary
has submitted a Memorandum dated
the 31st October, 1988 to him con-
cerning the Food Adulteration Act
and punishment awarded under the

said Aci; and

(b) if 50, the action taken thereon?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. 8. Murthy): (a) Yes.

(b) The Memorandum was care-
fully examined and the Genersl
Becretary of the Assoclation was in-
tormed of the views of the Govern-
ment on various points raised in the
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Memorandum on the 28th March,
1967, '

Incentive for Sterilisation

7815, Shri Kanwar Lal Gupta: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that the
Finance Ministry has questioned the
right of the Directorate of Family
Planning 1o draw amount for pay-
ment as incentive for sterilization;

(b) if so, its effect on sterilization;

(c) the number of cheques of the
Directorate which were dishonoured;
and

(d) the alternative steps Govern-
ment propose to take to popularise
the programme of sterilization?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Mu thy): (a) No.

(b) Does not arise,
(¢) None,

(d) The Sterilization programme in
Relhi is progressing well, However
the following additional steps have
been taken to popularise the pro-
gramme:—

(i) Intensive campaign for publi-
city and education have beem
staried to make the people
aware about the advantages of
sterilisation operation.

(ii) Special drives are being car-
ried out in selected areas where
arrangement for on the spot
sterilisation facilities through
mobile surgical units are pro-
vided.

(iii) Facilities for sterilisation have
been provided in the hospitals|
Family Planning Centres and
other Centres.

(iv) Arrangement for on the spot
payment of compensation
money have been made at all
the Centres,
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7817, Shri R, K. Amin;
Shri S. K. Tapuriah:
shri R, R, Singh Deo:

Will the Minister of Health and
Family Planning be pleased to state:

(a) whether Government have re-
ceived any proposal from M|s, Warner
Hindustan Ltd, Bombay for the
manufacture of contraceptive pills;
and

(b) if so, the decision taken there-
on?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S, Murthy): (a) No.

(b) Does not arise,
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FOA &1 §; AT

() afx 7, At ™ ¥ w1 wOT
g7

Ie-AuTA WA aar faw @y (i
Aot ¥k ): (%) wed safeadi &
ST FAT XA A HF-GEATA F Ar6T TIAY 10

(@) g «rF FET AW &
sfamifal ety wraw fawm 710
Fram wgrd | fedt we fawmr grovas
#T ®1  wrEvgwaT J8 20

(1) w7 &1 A& BAT

faeeit & wqd AR & oo & frk-
R wwdl v

7821. S WEATY TE W :
st W W o

1 frwfw, wmawm aa g HAT
qg qATT AT FAT K F ¢

(F) 999 A9 ¥ wAfCa F
fag woraHY & %1 FHG AT feaA
T a0 97 &, f9q § Tqwar q4qr
e 7@ &,

(@) Fav 97 A F FHwACA
Ffarzaad g1 &9 @19 §9 AT
FaTEs T4 ®1 AL A1 fawr

() i Fey fea frg aqmEl 92
T3 ¥ fra g MrAmr @A
TOHIT AGT TEIE W1 FaTE STay;

(@) afx g, &1 GATAr A &
¥qT FIT E; W

(z) <d soft & fegy 9
Ff@ 7t o7 7% gy O F \ET
ey mr § w3 ¥ feaar feor fram,
Jar g ?
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fwfiot, wwa awr i siwreer &
et (ot e frg): (F) ¥ ().
qagEat A T Iy Aofy & st
Ffeoafrge @19 A RFE, Qw3
AT 720 FETAATX TX 4 | AT R
¥ uw FHT @ & ft F19 2w F
ww aF favhy faear mar & fF o +-
wifadt & fol 2t 97 a7 0% AT
wry amd far & € www & 8
Wﬁ.ﬂoﬂ'{foﬁoﬁ'ﬂ'ﬁ. ﬁ.*"ﬂ’:’f
FATY A FT WA 2
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(%) zvda 11 & WEDT 1 wrE=A
110 wqgy 797 T § wfas afoafaaqgy
I AERTO FHAT T &1 fFar s
IF wHarfEy & fra s afas 344 150
oy & ww 8, 7} stwa feoar T
fapar arram & aaT 37 & forg =1 f wifas
AT 150 T T4T T A WET 3,
10 Sfawe feoar age fear san 2
T wqd At & wHArd faR zrdw 11
¥ Fd g amfea fer i &, 37 & uiw’®
o ¥ A W@ A |

Electric Fittings in Meena Bagh Fats
for M.Ps,

7822, Shri Babarao Patel: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) the number of years that have
passed since the electric fittings in
the Meena Bagh flats for M.Ps. have
been examined, repaired or replaced;

(b) whether it is a fact that all
electric and water meters in the
Meena Bagh flats record (fantastic
consumption even when the flats are
under use;

(c) the steps Government propose
to take to replace the time-worn
electric fittings which are hazardous
to human life; and

(d) if so, when?

SRAVANA 12, 1880 (SAKA)

Written 16806 -
Answer:
(Shri Iqbal Singh): (a) Electrical

fittings in Government Residence are
checked regularly and repaired and
replaced, whenever necessary. This
work in the MPs' flats at Meena
Bagh was last carried out between
January and March this year.

(b) Not to the knowledge of Gov-
ernment. The fitting are tested by
the C.P.W.D, periodically and on re-
ceipt of complaints from allottees, to
ensure that there are no leakages.
Electric and water meters in these -
flats are maintained by the New
Delhi Municipal Committee who take
readings of consumption and receive
payment of charges from the allottees
direct, I! excessive consumption is.
shown because of defects in the
mweers, the allottees should approach
the New Delhi Municipal Committee -
for remedial action,

(e) and (d). The eclectric fittings
in the Meena Bagh flats were provid-
ed at the time of their construction,
in 1952-53. As the fittings have not
vet outlived their normal life and are
not hazardous to human life, there jc
no proposal to replace them.

M s. J. Walter Thompson Company
(P) Ltd,

7823. Shri Baburao Patel: Will the -
Minister of Finance be pleased to
state;

(a) the amount of income-tax paid:
during the five years ending the 31st
March, 1967 in India by M|s. J. Wal-
ter Thompson Company (P) Ltd,;

(b) the amount of remittances
made to foreign countries by the
above firm during the five years end-
ing the 31st March, 1867;

(c) the number and names of
foreigners employed by the firm, their
salaries, the amount each of them is
allowed to remit to foreign countries;

(d) the nature and amount every-
vear of other expenses guch as enter-
tainment, housing and parquisites al-.
lowed to the firm; and
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(e) the amount of foreign exchange
earned by the firm from foreign ad-
vertisers during the above period?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) The Income-tax paid by
Mis, J. Walter Thompson Company
(P) Ltd. during the five years ending
31st March, 1967 is ag below:

Year ending Amount
®
31-3-1963 1,62,423
31-3-1964 2,18,997
31-3-196§ . . . . 548,238
31-3-1966 . . . 555686
31-3-1967 . . 3,32,312
These figures represent the total

amount of tax paid by way of pro-
visional|self|assessment advance tax
The regular assessments for these
years are pending.

(b) and (e). The information about
remittances of, and earnings of foreign
exchange by, individual companies is
treated as confidential and it would
not be in the public interest to dis-
close it,

(¢) and (d). The information re-
garding particulars of employees of
the company and their individual re-
muneration ete. is not available with
the Govt.

Contract for Publicity of Family
Planning

7824, Shri Baburao Patel: Will the
Minister of Health and Family Plan-
ning be pleased to state;

(a) whether it is a fact that the con-
tract for the mationwide advertising
campaign of family planning and to
make the slogan ‘Use Condoms”
popular has been given to the Ameri-
can firm of M|s, J. Walter Thompson
and Co, Ltd,;
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(b) if so, the total amount intended
to be spent on various types of media
of advertisement during one year
through this particular firm;

(¢) whether Government are aware
that there are many competent
Indian advertising agencies to whom
the contract of advertisement could
have been given with equal benefit;
and

(d) if so, the reasons why the con-
tract was given to an American firm?

The Deputy Minister in the Minls-
try of Health and Family Planning
(Shri B. S, Murthy): (a) No.

(b) to (d). Do not arise.

Casual Workers in Stationery Depot,
Calcutta

7825, Sh-i Mohammed Ismail;
Shri A, K. Gopalan:
Shrimali Suseela Gopalan;
Shri Jyotirmoy Basu:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether the stationery Depot of
the Controller of Stiationery situated
at 3; Church Lane, Calcutla, is main-
taining casual workers there;

(b) if so. the total number of the
casual workers and the rate of wages
paid to them;

(c) whether Government had
staled earlier that out of these casual
workers, 46 persons would be de-
casualised; and

(d) if so, the reasons for their being
not decasualised?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) Yes.

(b) 38, skilled and unskilled. They
are pald daily wages at the rate
Rs. 3 and Rs. 2.50 respectively.

(c) No assurance as such was given.

(d) In consultation with. the
workers, the Controller of Stationery,
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Calcutta drew up on 1st February,
1965 two lists—one of 85 and the
other of 21 workers. Employment is
offered to workers in List I in order
of geniority, People from List II are
taken for casual appointments only
when people from List I are
not available, The present position
is, out of 85 in list I 34 are only left
who are yet to be appoinied on regu-
lar basis. The total number of
labourers working on casual basis at
present is 38 i.e. both from List 1
and List II. There is a proposal to
decasualise a further 20 workers out
of remaining 34 of List 1, mentioned.
There is no intention at present to
decasualise anv more workers as
the requirements of work do not
justify the same. List II is purely a
“stand-by"” arrangement and the
question of decasualising any from
this list therefore does not arise.

Selection Grade for Section Officers
in C.P.W.D,

7826. Shri M. L, Sondhi:
Shri Beni Shanker Sharma:
Shri Brij Bhushan Lal:
Shri Onkar Lal Berwa:
Shri Hardayal Devgun:
Shri 0. P. Tyagi:
Shri T. P. Shah:
Shri Bharat Singh Chauhan:

Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply given to Unstarred Question
No. 4091 on the 29th June, 1967 and
state:

(a) whether it is a fact that the
Central Public Works Department
had on the lst October, 1964 given the
Selection Grade with effect from the
1st July, 1859 to 82 out of 84 Section
Officers who wecre already promoted
as Assistant Engineers;

(b) if so, the reasons therefor;

(¢) whether Government propose
1o rectify it under F.R, 9(13);

(d) whether it iz also a fact that
the Second Pay Commission had
recommended the conversion of 10
per cent posts in the Selection Grade
for Section Officers out of the then
total of 1523 posts;
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(e) if so, why 10 per cent of the
937 permanent posts with effect from
the 1st July, 1959 were sanclioned;
and

16810

(f) when Government propose to
sanction the remaining posis?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) Yes.

(b) The officers were eligible for
confirmation as Section Officer (Selec-
tion Grade),

(¢) Does not arise.

(d) and fe). Out of 1523 total
posts, only 937 were permanent posts.
Selection Grade posts could be created
in permanent establishment only.

(f) Some more posts have been
created—42 with effect from the 13th
October, 1961 and 24 with effect from
the 3rd March, 1966 as 325 and 234
temporary posts were converted into
permanent ones from those dates.

g MW & weame 1Tt A
wTA W W

7827. st HEg TWA :

=it forg @ =R
st R TW
st Tt T
W et Wt wwmm Al
ag AT &1 F F 4 R

(%) = gETRRW AT ¥
TTETT ¥ FZ A0, FHrATTE, WTE-q
FreamE zmai aqr grEw A
FA ¥ MY ITTIEMT OF FIEATE
ZqEAT AT FT FTC@AT WA &6
g fear §; wiT

(@) afz z, @ @ wew &
g I T FAEE A g 7

ftfemm st @A den aan
wwTa weqTo A & T Wl (4
wom) @ (F) W (@) ¥,
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1966 ¥ IAT 9IW HTHIT T INGr
Arowarafy § F ow gIE /7 F
WMEz § dgwAr (BHC) stz &
& A (DDT) =711 1 2qGET FH
&1 wae feay a1 1 3 qfew fear
mr ur fF Sy geemafy § tow
N ow wf ( BHC ) giz @t &t &1
( DDT ) & 3=vza & g fm w1
¥ JE waw &7 faw o Fo—

(%) d=d Fardfzar #fawew
o % MR R FARA 2, 310 TAGE
o OF & OF HY YT FY SGTIAT HI AT
TR

(w) #wst  fegema -
argen fafaiz, af feeet o faesid
fieg  FrmTA W 1400 FED I
N A F uF NTHIT 7Y WGTHT FI
LA

FHT FAV AFTILT ITTHIN F
BT g A 1 FrE wA

T&t fear a1

AW We To UW @MW

w1 faw W@ 13 qETE 1967 ¥
waTfaa ST ST 5491 & IAY
¥ waw ¥ gz w@W W ¥ w4
s :
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(¥) dvs Fo o wwE T
wifcgees femare $fea srovinT (smz)
fafrds o A% fafmds o
FALARN O AIFTA6 (A QN
IJmaAdy; =W

(@) =7 % § QU A7 H faerew
AR R SR s -

Jo-mwrr wN awr e wwir (oft
MM) :[F) oW Foe e
UYE T & WIHAT § ATH TIAH A
faer a6 & w1 7% TO 8 19 T HWrEaw
2@ A AwAT ¥ oATEd H oaga-
AT 9 31 F1 o 4 gET 8 zafag
Tg T AT T4 3 fr sre-TEar
gt 1 ¥ e 599 A | AT TTATE
TarEwE wHer QO FA RO Ao
T R

(@) w9 93T T M A aE
T FANE qgT AT AT A HY ATA-
g A

Ny -

7829. &I TWEAK TWE :

it W w

ot TgaT feg et :
Y gaa feg wag -
st e mred
o F& werw q@ -
it wgr fafom A
st fow gwre wreR

w7 faw HEl qg @ ® O OpAn
wat fw -

(%) at 1966~67 ¥ A ~w-
TR & F1 qar A & fadr qoerc
gra T T ol ¥ feew safe fircwre
feq ¥ 4;

(w) 37 & feqm Jw-a@ a%
TOwE guT; WK



Written
Answers

(7) wafag =feai & fawg
FIHTT 7 A qF 1 FAAE AT § 7

e e aen faw it (st
e k) ((F) §8 T I
¥ wa  WTaET favTT #1 §W SFIT
& ®r¢ wfewr = firr o #

(@) st (1) 7w @ A
g |
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WA OO & qEonan; § qafrey
N AT

7830. »it oA fag wWeR -
ot g gRe e -
ot au i fag g :
e ga wem @
=t O W
=it T T

w1 fawio, svawe e gfr 54t a7
A HY T w49 fF

(%) =7 ag 7= & f¥ W@ 7w
F mmmt ¥ wEfrw (W)
T Tq-wH ASfaw  (AreAl- AAY)
& Fom-w 1 ey v § 9w fr 33
Fa d¥faw 1 AEA-AEl ARt A
waT  wfew 3t A% Fr9 w0 qEAT
2

(w) afz g, @1 &% Fwar FTo00
g W

() wv wER W AT ST &
FTT-FN T WAREAT FT 1T FO KT
27

formfor, wrave oy gy swrem ¥
Il (ot ywar fog) (%) ¥ (7).
T AR & qpowat § A¥faw
(A¥frwer) 125-180 *97 ¥ Jaw AT
#ow “guw’ sHArQ § qor e
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(wmeAt/AAY) 175-240 WA & ¥
¥ “ganfes gww " wErd 3
W §THTC ¥ siafa W
R s # wfafa 7 feorfont
& we g gg ol feor o §
f adwm Aot (F3rim ) aer
WA Afw (§50w) ¥ odf w7
T AW T T Q@
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e A AT AR wew  free
1w

7831. st TgEre fag wwest :
st fary g e -
st g fag gwE :
ot A Tt
st g |
ﬂ:q&m!ﬂ:
st SeTTEe wredr

& fwior, o aar gqfe et
waam N FET Fsa v o (%)
TEOT FAT FEA-AT & qey Fraw &
Frfaa # ¥ 1965, 1966 WX 1967
¥ fraar frasma & wf; @

(@) wrT 57 R & qEomeEt #
qZO F TAHFTT ¥ @ & 9 ww
FraaEY FT TR

frafw, wrm mar gqfer swreg &
I (ot pwwr fog) ((F) 1965
1966 & A #r fresgmar a8t A
T ff | 7T, 1967 A WIS e
fz ¥ wegg & weeasq it
w1 g # 78 =feagl v &= A7 76 |
WHEIT 1 72 200797 #Y Thr vy
T gt |

(&) fawmr & it afawfay

®1 O-ETT & qEOT FF AR T-
g} & weg 9T gt a% W Y 99
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W FTC & SqEoTel § I A §
g sfirerer g fadw w9 o &

TOT-SHTT & FET X T oA &
fog Frgwr st wiferemft & arao
frile e T ST @ 1 W ¥ AT
0 ¥ WA H CF A TAF [EOIET
&1 o eror forar St @ ) ST R
qET & FE A A EOEd w
& frdas o qur  FEeEnn &
ST G aEAEr g2E fear S
g

arre Bl WY wpEEdn wwA & fad
faeelt A fem W W

7832. S WWT W TR : w7
wrew aar ofee feiem A9t ag
mﬁwﬁﬁﬁ:

(¥) wr@Ez #= ¥ AR Famai
® et @ & fo¥ w g ad ¥
faeett e o &1 fat ofr & o€
t wiX WS F2U § AT FAmHT #Y
e 4 9T fomm 3 9w H § feat
ofr &% # §;

(&) "rag e g o o &
s & fod wfas a7 7w §; o

() afeer ot @ Fare & qwwrc
% afafwr g ?

e e ofcare fratee sn-
wq ¥ e (oft wo wo wfw): (F)
faeeft & qr3de w0 # Arafw gfagmt
# eqgeqr A S fay &0 o &
sif wyerA A fzar smar 1 aarfe
a7 afeqd’ % w%id T4 gAfaww &
fortr e wd aea ifgw Gat FqER
i fed, frrim w1 7€ TRfraer g
% s @ frar smat &)
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(=) < 7&i
(7) =g wev g I |

ofr et & ¥y fooreht W woerf @
fod weg stwr & @ of vw "

7833, Y o wo dfww : w7
fewrf s fagar 5t ag aar &t g
w3 fw 0 .

(%) at 1966~67 % ¥ FrAl &
g1 fawret o qoard & fadr weg 9w
#1 f&3ar @ifer & o wgrgar & 0§
qr; #I7

(') 39 74 Usq ¥ 3fq g
mrfay feadraafnsagsiag?

feaf xar fagm @Rt (w0 Fo
®o Tr) (F) wnr fagaa awiwi & fan
#1¥ grra 71 far o e @0 e
1966—07 & a9 & 104, Wy g2
q7ET F1 AW fagaw @At & fay
175 & 897 #7 §7dr3 W GR0T
gr af 4y

(@) 1966-67 & a8 & 14,
3oma frd & fadr 3,27 ova/Fwga
wfom fer ag &

ar AW A i fafemn wwfedt &
fodr wgraar

7834, off sto wo wWifwr : ¥
waTesy oW qieare (Ratow W ag aEm
I FT HT (% ¢

() ®1 dmd GURGT disAl
% w+g x &6t fafwem Toet ¥ fair

s wiw gL & (o #1€ afw fras
% nf 41;
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(@) afz g, ot feeit af frag
wt of ot /Y e 3 g afwdr s o
W

(w) afz a8, a1 w8 & 7ar a7<o
¥ ?

waresy o gfeare faadtw swren
¥ sl (st g qfE(®) & (7).
A ST T AT § wew SEw AT
wr wanr fafwear mgfa avaai &
aufqa g & fa 1,22, 000 %9 F1
ofw frma &1 7 @ | TsT TR
T § 30,000 797 g {5y qafe
BET FTHRIT A 32,000 ¥99 39 0
o< fzir ¥ f5 39 %1 fgama-feama a1z
fazr frar s@ar

vt ¥ qfeare fratem wid-%7

7835. &t wWiww wW & :
St WY T W
s g T
st At TrwT TRE
1 eveen et qfeare fom w41
ag AT & FAT &

(%) #1 a8 7= & {7 2w & afzare
frara w1d-%n a8 s M7 w FEifaa
faar om <@ &;

(&) afzgi,drad 1966-67 %
A 9FH W ST AT 799 o9 ¥ AW
@; WK

(m) 57 wvaw & TogarT wiwE
&7

wreey oy qfcare o siwr-
wu & g (st xowo gfa) : (7)
o, |

(@) w17 foRi & s 97
1966~67 & T G T 9
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g ¥ WY wETe e T ¥ writ
WIE

(7) wifa g=ar a9 gEw 9%
@ faar Hfr af | [wamw |
v fer ma | el W OFo Ao
1317, 67)

domreat & fadr www
nas.ll’twml’rtt&nﬁ:

#1 fawiw, wrate aw i w4
ag AT & FU F (F

(%) * ag a= & fx 39 q62-
wzedl 1 Tgd a2 warA wAe fer
T §;

(@) %1 qg wr &9 § f& azedi F1
o mErA Tz fmrad § 39 & & wfasw
F gREq § AT AT G AT I T
& W

() #avag Wit a4 & fx ma R g5
uy wzeq & fog wrars nfnla & faoie
% a7 W UIS RE A qaTz Ag et
&7

famfo, e aar gt e ¥
et (o ywaw fag) : (F) 39
fqg geeal ®1 @G 99 & "ated
fadr 7Y K77 GEY-ATE T A JIAH
Tl & qATAE |
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(a) Jrer, I7da §8 ammg
9 & § A9, §ag-F4 WAV q9q qrawe
wfufadi & mawi &0 fawfor ox
Faz 7zeql w1 wafea &y od &

() S g7 | @ wag § amATa
9 A 35 A9 55 3t ®1 wE@Afer
foq 7q 4, 39 ¥ & w41 q% G F
|| |THE I AT | T g 40, ARG
94 % 20 77 FIH1 & 719 yafea w7
fagmr & @ SFT ANMTI QA T ®
HOZ-ATE] F1 IIeH [AaTq €QH w1
9d 55 AR AG TATR | FO WA W
o0 gt A gE E, o W a
ITqey i, QT fFm sz

Qo FWTo TIET AT TN T& WTOW™
T g

7837. =it wag ww :

ot wy fawd :
st ofr wm

1 faw W4l qg q@T KT OFA
wa fw .

(%) 77 7 A9 § & @12 &
) TG [T § QAo T
qIRT FATA AT FITErA ¥ I THT TG
ar arfz Agl %% ¥, o7 99 FE@A
& T 9T qFSAT ATT ST AW AT
ar;

(@) afz g, ot €& & \@av w1
u;

() war o it aw § fe g Wi
FTZA-eH A9 HAT eF A8 § 918
forwroe fwlr o v SR wTET
%mwﬂtmﬂwuﬁgwmﬁuﬁ
%

(w) afe g, o1 agi & w o«
‘FHl TORE #1 aE; M

(¥) 09T 7 %% & W § W4T

Fraaf) w7
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IFawE ol wer faer it (o
et derk): (%) i () wwfEw
FITGTAT FHH HHTATY WHFT Q0T 778
HAIRTATE aTal ¥ & | TF a<g ®1 H1§
BT A€ AT AT | FHIT Teq1EA e
& FQIAG FAATA FREA F AT g
afe o1 ¥ Trwm & wd agr A
g TFE, WifE ga % F1§ wravawar
il

(7) gga=ife 21 & T FEA
JARA N & Araf-ad agIqF AATZA!
aar fadie fagmea (dmr gew qar
®E 17 Feqae ew ) & fgwd Feam
7 w7 g Ffw 397 F1v@d F TFANT
91 o FTET T ANTHT AT S A€

FTATE A £

(7) 397 F@R ¥ #E IA
FTIHT AL FT TE

(#) o o7 Fif TAGE FET A7
FIT CTO A& TGN auaAr @ [ifw
41 FeIT1A % 47 79 AfafTaw
aar fAaat & seada &1% gTay gEAT
& qrar A |

Qo TAEY o QW TT INTA IEW

7838. st wWg WWwW
(st Wy fow :
st ofr qn :
T faw TAT ag IAT wT FO
w3 fr
(%) wa ag 7= ¢ = fag s@fom
ﬁ%ﬁﬁﬂo“ﬂum*m
wew % 10 Sfawe o ofg @ ol }
o aree. wafor o ¥ 9 angat o
Tg U AGY FATAT AT
(w) war ag o wx § e searea
o & 73 & iy e e (Feweit),
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TATT (w67 AAW) WX wATAR &
wreamt & feg @Afom a0F & @
qredY #T ez WHfom 4% § I9 9TKT
Farar A §;

() wT & FqrqT qF faw
A A Avg #§ ITUET FHT 97 B
T 91 W FF 077 qARg faq
T,

(%) ¥ 37 TargAt & favqew
& for af faeelt &1 o affaw
SAFTWIAT ¥ WaAT AT AT

(¥) #1 3B 7o @A
SANTATAT ¥ o1 Ffqdza TIT 0
Ax faar §; wYx

(=) afz g, F1a7w17 T57 q79970
I O FAagrFr e’

I WAt aar fae st (s
Arereoit-dwtg ) : () ag A= e o
& @mez Wy I qIEYY 9T §F0T
FeqTEA W AG FaAT aqT A Fagy
str qf o &1 adr wa feedi #
FEAT T FATATT | 0 e & Fw
15 fqag A6 FE@ IWIA K
AT R |

(&) #a& wwe ATq ATERT TF
T & wEaE ¥ T ¥ aw
ATYY qTEE Wy AT o1 A g | frET AT
(faest) a9y FA1T (WEWAAW) F ETX-
aTAT & AT F AT THCE F o1 R
T 72T Y A 77 T & et

() T FeaTEA O & ey
FITH FOAAE & w17@w F A ¥
a1 I ¥ g ey fea &
o fay 4
1775 (Ai) LSD—8
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(%) v foao &7 gt faweww
¥ forg ¥vza Torexr fagaor s war
7t fasit ®1 W91 79T 47 |

(%) g, &g v fagaw
garrar & faiE grea g€ 4

16822

(%) "7 d o7 @17 AHE g
FTEATE FT AA94F TG qHA) FIF
#1% faaafasg a1 & & ag wry
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Finance Minister's Visit Abmoad

7839, Shri K. P. Singh Deo: Will
the Minister of Finanoe be pleased
to state:

(a) whether he proposes to visit
some member countries of the Aid-
India Consortium in the near future;

(b) if so, the countries likely to be
visited by him; and

(c) the purpose of the wisit?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal); (a) to (c). I propose to visit
Japan towards the middle of August
1967 to discuss matters of mutual
interest to India and Japan in the
context of further strengthening Indo-
Japanese relations,

In the month of September, when
I go abroad to attend the annual
meeting of the Board of Governors
of the International Bank and Inter-
national Monetary Fund, I also intend
to wvisit certain other Consortium
countries.

Selanlim Irrigation Project, Goa

7840. Bhri Sequeira:
Shri KEameshwar Singh:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the

Rs. 10-crore Selaulim Irrigation Pro-
ject in Goa has been kept pending
because certain areas supposed {0

Fl
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contain mineral ores may be flooded
by it;

(b) the estimated nature and mone-
tary value of the mineral ore body
concerned and its percentage to the
total ore body in Goa; and

(c) when a decision in the matter
is likely to be taken?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) The Pro-
ject referred to is presumably Salauli
Project in the Sanguem Tehsil of Goa
Territory. Investigations for the Pro-
ject have been completed by the Cen-
tral Water and Power Commission
and the Project Report is under fina-
lisation. Gauge and Discharge ob-
servations on the Sanguem river are
also being continued.

(b) and (¢). A preliminary assess-
ment made earlier by the Geological
Survey of India revealed a possible
deposit of about 40 lakh tons of
Manganese and iron ores, costing
about Rs. 4 crores, in the submergence
area, Further explorations by the
Geological Survey of India will be
needed to get a firm figure. The
Project Report for the Salauli Pro-
ject is however being finalised on the
basis of a lower figure subsequently
indicated by the Geological Survey
of India.

Electzo)ysis Plant at Nangal

T84L Shri- Umanath:
Shri K, Ramapi:
Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that a
20,000 kwt, electrolysis plant unit had
been brought to Nangal 3 years back
from thg Fertilizers ~and icals
Travancore Ltd, Kerala, for commis-

sioning;
(b) whether it has been commis-
sioned;

(c) if o, since when; and
(d). ifs aot, the reasons therefor?

.
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The Minister of State in the Minjs-
try of Peiroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaniah): (a) The electro-
lysis plant together with correspond-
ing mechanical rectifier unit with a
capacity of 7500 kwt was brought to
Nangal from the Fertilizers and
Chemicals Travancore Ltd. early in
1968,

(b) and (c). Yes, in August, 1986,
(d) Does not arise,

Electrolysis Plant Unit

7842. Shrl Umanath;
Shri K. Ramani:

Will the Minister of Petroleum and
Chemicals be pleased lo state:

(a) whether it is a fact that a
20,000 kwt. electrolysis plant unit was
shifted to Nangal about 3 years
back, from the Fertilizer and Chemi-
cals Travancore Ltd., Kerala;

(b) if so, the reasons therefor;

(c) the quantum of additional pro-
duction in FACT that would have
been secured, had the electrolysis
plant unit not been shifted;

(d) whether there is any proposal
to bring back the electrolysis plant
unit;

(e) if so, when; and
(f) if not, the reasons therefor?

The Minister of State in the Minis-
try of Petroleum and Chemicals and:
of Planning and Social Welfare (Shri
Raghu Bamaiah): (a) In December,
1965, 5 cells of the Electrolysis Plant
were sold by FACT to the Fertilizer
Corporation of India for use in the:
Nangal unit,

(b) With the commissioning of the:
Tonnage Oxygen and Oil Gasification.
Plants in the Third Stage Expansion.
Scheme, 5 cells of the electrolysis
plant. became surplus to the require-
ment of FACT, There was also no
adequate power supply to operate all
the cells of the plants at Alwaye.
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(c) No additional production was
expected to be secured from the five
cells shifted to Nangal,

(d) No, Sir.

(e) The company no longer requires
the cells in view of the reasons men-
tioned at (b) above.
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Re-Allocation of Finances between
the Centre and Stateg

7843, Shri Parthasarathy: Will the
Minister of Finance be pleased to
state:

(a) whether Government have re-
ceived any complaints from the State
Governments that the present system
of allocation of finance, by the Centre
to the States is not satisfactory and
there should be re-allocation of fin-
ances between the Centre and States;
and

(b) if so, whether Government are
contemplating constitutional amend-
ments for facilitating satisfactory and
equitable  distribution of finances
between the Centre and States?

The Deputy Prime Minister and
Minister of Finance (Shri Morar}i
Desal): (a) No formal communica-
tion has been received from any

State Qovernment in this regard.
Some State Ministers have however,
referred to this in their Budget
Speeches,

(b) The Constitution already pro-
vides for the appointment every
5 years of a Finance Commission,
which considers the question of allo-
cation of resources to States to cover
their non-Plan requirements on
Revenue account. Apart from this,
the further allocation of resources {o
each State for implementing the Plan
schemes is done annuslly by the
Planning Commission after consul-
tation with the States and after
determining their resources and needs.
This provides for a measure of fexi-
bility which is necessary in such
matters.
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Assistance to Droughi-Affected States
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7844, Shri D, (N, Patodia:
Shri R. Barua:

Will the Minister of Finance be
pleased to state:

(a) the total amount of assistance
given by the Central Government to
the different States affected by
drought conditions to provide relief
measures to the people there during
the year 1965-66 and during the cur-
rent year; and

(b) how far they compare with the
requirements of those States as com-
municated to the Central Govern-
ment?

The Deputy Prime Minister and
Minister of Finance (Shri Morarfi
Desai): (a) and (b). A statement is
laid on the Table of the House.
[Placed in Library. See No. LT-1318/

67].
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Bub-letting of Flats by M.Ps. during
Third Lok Sabha

7846. Shri Beni Shanker Sharma:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether Government are aware
that some of the M.Ps, during the
period of the Third Lok Sabha had
sublet the flats allotted to them in
violation of the rules and regulations
governing such allotments;

(b) if so, the steps taken to stop
such a practice; and

(e) whether this practice is still
continuing and if so, the manner in

which it is contemplated to combat
this?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) Yes.

(b) During the period of Third Lok
Sabha some cases of unauthorised
use|subletting of MUP. residences
were referred to the Government for
making enquiries. After enquiries

AUGUST 3, 1967
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the reports were submitted to the
respective House Committees, The
two House Committees had, on a
number of occasions, considered the
problem of subletting of MP. resi-
dences. A meeting was held in
Speaker's Chamber on 1st December,
1964 which was attended by the
Minister for Parliamentary Affairs
and Works and Housing and leaders
of all the parties and groups in
Parliament. A specific date was fixed
by which Members of Parliament
were asked top remove unauthorised
occupants, if any, from their resi-
dences, failing which if the subletting
was established after enquiry the
allotment of the concerned Member
was liable to be cancelled. Accord-
ingly, the above decision was com-
municated by the two Secretariats of
the Parliament {o their Members,

(c) The Government is not aware
whether the practice of subletting is
still continuing because no specific
cases have been referred to the Gov-
ernment by the House Committees of
the Parliament. It is for the House
Committees to devise ways and means
for stopping the subletting of M.P.
residences. However, in the Accom-
modation Circular circulated to the
Members of Parliament it has been
clearly mentioned that if the sublet-
ting is proved, apart from any action
which the Speaker may take, such a
Member will be debarred from apply-
ing for Member’s residence at Delhi
during the next Session or the ad-
journed Session of the Lok Sabha.

Yogie Therapy

7847, Shri Hem Raj: Will the Minis-
ter of Health and Family Planning be
pleased to state:

(a) the number and names of the
Institutions which are en_gased on
the experimentation of yogic therapy;
and

(b) the names of the institutions
to which grants were given for re-
search in yogic therapy during the
years 1965-88 and 1966-87 and are
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proposed to be given during the year
1967-687
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The Deputy Minister in the Minis-
try of Health and Family Planning):
(Shri B. 5. Murthy): (a) The names
of some of the prominent Institutions
which are engaged on yogic therapy,
are given below:—

(i) Shree Kaivalayadhama 8. M,
Y. M. Samiti, Lanavla, Maharastra,

(ii) Yoga Institute, Santa Cruz,
Bombay.

(iii) Vishwayatan Yogashram,
New Delhi.

(b) No grants were paid to any
Institution for research in yogic
therapy during 1965-66 and 1966-67.
As regards 1967-68, the matter has
yet to be considered.

Assistance to Punjab and Haryana

7848, Shri Shri Chand Goel:
Shri Hardayal Dévgun:
Shri Brij Bhushan Lal:
Shri Beni Shanker Sharma:
Shri T. P, Shah;

Will the Minister of Finance be
pleased to state:
(a) whether the Punjab and

Haryana Governments have approach-
ed the Central Government for the
allocation of more funds to help them
achieve their plan targets and bud-
getary requirements;

(b) if so, the reaction of Govern-
ment thereto;

(c) whether it is a fact that the
financial aid which was originally
proposed to be given to Punjab and
Haryana has been cut down; and

(¢) if so, the reasons therefor?

The Deputy Prime Minister and
Minister of Finance (8hri Morarji
(a) Yes, Sir.

(b) In view of the fact that the
total available amount of Central
assistance has been distributed among
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the various States, it iz not possible
to provide additiona] funds to any
State.

(c) No, Sir.
(d) Does not arise,
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Patients under Treatment in Ayurve-
dic C.H.S. Dispensaries in Delhi

7850, Shri M. L. Sondhi: Will the
Minister of Health and Family Plam-
ning be pleased to state:

(a) whether any record is main-
tained to indicate that some of the
patients under treatment in C.G.H.S,
Dispensaries in Delhi shifted to
Ayurvedic treatment when they were
disappointed from allopathic treat-
ment; and

(b) if the reply to part (a) above
be in the affirmative, the number of
such patients involved?

The Deputy Minister in ihe Minis-
try of Health and Family Planning
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(Shri B, S. Murthy): (a) and (b).
C.G.H.S. patients are free to discon-
tinue allopathic treatment and receive
Ayurvedic treatment instead. Like-
wise they are free to revert to allo-
pathic treatment. No record of
patients who shift from one sysiem
of medicine to the other is maintain-
ed and as such no information is
available in regard to part (b) of the
question.
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Unit Trust of India

7851, Shri M. L. Sondhi: Will
Minjster of Finance
state:

the
be pleased to

(a) the progress recorded by the
Unit Trust of India since its coming
into being, in the order of its invest-
ment and the net profits accrued;

(b) the fields in which the bulk of
the investment has been made;

(c¢) whether in spite of its exien-
sive propaganda, people in the mid-
dle income group could mnot be at-
tracted; and

(d) whether Government propose
to increase the fixed dividend which
an investor may expect?

The Deputy Prime Minister and
Minister of Finamce (Shrl  Morarji
Deaal): (a) and (b). The Trust earn-
ed a pet income of Rs. 130.42 lakhs
during the first year ending June 30,
1865 and Rs. 160.11 lakhs during the
second year ending June 30, 1966. The
firm figure for the year ended 30th
June 1987 is not yet available Dlut
it is estimated to be over Rs, 2 crores.

A statement showing industry-wise
" investments of the ‘Trust as on
30-6-1965, 30-6-1986 and 31-6-1967 is
laid on the Table of the House.
[Placed in Library. See No. LT-
1319/67). In all the three years, tex-
tiles, engineering and cement have
been the three major groups account-
ing for the bulk of the investments.

AUGUST 3, 1287
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(c) It is not correct to say that peo-
ple in the middle income group have
not been attracted by the Unit
Scheme. Nearly 60 per cent of the
applications received from the incep-
tion of the Trust upto the end of
December 1985 were for 50 or smaller
number of units and another 20 per
cent were for 60—100 units. Salary
and wage earners formed the largest
single group accounting for 52 per
::_ent of the total number of applica-
1ons.

(d) Under the Unit Trust of India
Act, 1963, the dividend declared on
units depends on the income and ex-
penditure of the Unit Trust and there
is no question of Government increas-
ing such dividend.

Welfare of Scheduled Castes in Mani-
pur

7852. Shri M. Meghachandra: Will
the Minister of Social Welfare  be
pleased to state:

(a) the amount spent on the wel-
fare of Scheduled Castes in the
Union Territory of Manipur during
1966-67 and the amount proposed to
be spent during 1967-68; and

(b) the items on which the amount
was spent and is proposed to be spent?

The Minister of State in the De-
partment of Soclal Welfare (Bhrimati
Phulrenu Guha): (a) Approximately
Rs. 70,000 wag spent on the Welfare
of Scheduled Castes in Manipur
during 1966-67 and a further sum of
Rs. 1,50 lakhs is proposed to be spent
during 1967-68.

{b) The main items are:—

(i) Pre-matric stipends;

(ii) distribution of improved
tools and implements for weaving
carpentry and blacksmithy; and

(iii) water supply and housing.
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Development of Batellite Towns under
the Capital Zone Development Plan

7853, Shrl Bal Raj Madhok:
Shri O. P. Tyagl:
Shri T. P. Shah:

Will the Minister of Werks, Housing
and Supply be pleased to state:

(a) whether it is a fact that Chief
Ministers of Haryana and Uttar DPra-
desh have objected to the plan of
development of satellite towns in the
respective States under the Capital
Zone Development Plan: and

(b) if so, whether Government pro-
pose to modify the Delhi Master Plan
to meet the needs of the new situat-
tion?

The Deputy Minister in the Minis-
try of Works Housing and  Supply
{Shri Igbal singh): (a) No.

(b) Does not arise.

Civic Amenities in 0ld and New
Areas of Delhi

7854. Shri Bal Raj Madhok:
Shri 0. P, Tyagi:
Shri T. P. Shah:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that popu-
lation in outlying areas of Delhi dotled
with colonies for displaced persons
from Pakistan is growing fast while
the population of the old city of Delhi
is setually on the decline because
of exodus of rich people to new colo-
nies;

(b) whether it is also a fact that
development expenditure in outlying
colonies is disproportionately low as
a result of which they do not have
minimum civic amenities even; and

(c) if so, the steps which Govein-
ment propose to take to redress this
imbalance in the development of civic
amenities in the old and new areas
of Delhi?
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The Deputy Minister in the Minis-
try, of Works, and  Bupply
(Shrl Iqbal Simgh): (a) to (c). The
information is being collected and
will be laid on the Table of the Sabha
in due course.
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Shortage of Medicines in Imphal

7855. Shri M. Meghachandra: Will
the Minister of Health and Famfly
Planning be pleased to state:

(a) whether the Civi] Hospital at
Imphal and the dispensaries in the
different parts of Manipur are in
acute shortage of medicines;

(b) it so, the reasons thersfor; and

(c) the amount sanctioned by Gov-
ernment for medicines during 1966-67
and 1967-88?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) No.

{b) Does not arise.

(¢) The budget provision made for
the Union Territory of Manipur
during the years 1966-67 and 1967-68
is as follows:—

1966-87 Rs. 3,61,600
1967-68 Rs. 3,14,900

The actual expenditure on medicines
during 1986-67 was Rs. 3,58 000,

Funds for Medical Education and
" Training in Manipur

7856. Shri M. Meghachandra: Will
the Minister of Health and Famlly

Planning be pleased to state:

(a) the total amount granted to
the Government of Manipur for the
Centrally sponsored scheme under the
Head “Medical Education and Train-
ing" during 1966-67 and 1967-68; and

(b) the manner in which the
amount was utilised during 1960-67?

The Deputy Minister in the Minis-
try of Health and Family Plinning
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(SBhri B. 5. Murthy): (a) Provision for
schemes of Medical Education and
Training for the years 1986-67 and
1967-68 was made in the Manipur
budget itself as a non-Plan item. The
figures of provision made are as
follows:—

1966-67
1967-68

Written Answers

Rs. 40,200
Rs. 46,900

No separate grants were made by the
Ministry of Health and Family Plan-
ning.

(b) Information regarding the man-
ner in which the provision for 1966-67
was utilised is being ascertained and
will be placed on the table of the
House in due course.
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Enrolment of Scheduled Castes and
Scheduled Tribes in Pre and Post
Matric Stages

7859. Shri A. K. Kisku:
Shrl S. C. Samanta:
8hri S. N. Maity:
Shri Tridib Kumar
Choudhury:
Shri Abdul Ghani Dar:

Will the Minister of Social Welfare
be pleased to state:

(a) whether in his 6th Annual Re-

port for the year 1956-57, the Com-

missioner for Scheduled Castes and
Scheduled Tribes suggested to  the
Ministry of Education to collect sepa-
rate figureg of enrolment of Schiedul-
ed Castes and Scheduled Tribes in the
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pre and post-Matric stages of educa-
tion for enabling him to evaluate the -
progress made by these people in.
this vital fleld and this suggestion was
accepted by the Education Ministry
who agreed to collect the required:
information from 1058-59;

16838"

(b) whether the said Ministry sub-
sequently informed that the collection
of these figures had been deferred
due to the paucity of stoff and that
they were unable to start collecting.
the figures until the beginning of the
Third Plan period due to the same
reasons and they finally agreed to-
collect the necessary data from the
year 1964-65 on gpecified lines:

(c) whether in spite of the fact
that the Commissioner was awaiting
the data, there is complele silence
about the position in his latest Re--
port for the year 1965-66;

(d) if so, the reasons therefor; and

(e) whether the basic data is pro-
posed to be furnished immediately to
the Commissioner’s office?

The Minister of State in the De-
partment of Social Welfare (Shrimati
Phulrenu Guha): (a) to (e). The re-
commendation made in the report of
the Commissioner for Scheduled
Castes and Scheduled Tribes for
1956-57 was accepted by the Minis-
try of [Education. That Ministry
started collecting separate figures for
the enrolment of Scheduled Castes
and Scheduled Tribes for the broad
categories of institutions from the
year 1059-60. The Ministry of Edu-
cation started collecting detailed in-
formation covering al] the recognised
institutions from the year 1964-65.
The information has not so far been
received from all the State Govern-
ments. On receipt of the comlpete
information from all State Govern-
ments, it will be passed on to the
Commissioner for Scheduled Castes-
and Scheduled Tribes.
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Re-erganisation of Office of Commis-
sioner for Scheduled Castes and
Scheduled Tribes

7860. Shri A. K. Kisku:
Shri S. N. Maiti:
Shri S. C. Samanta:
Shri Tridib Kumar
Chaundhury:

Will the Minister of Soclal Welfare
"be pleased to state:

(a) whether under the prescnt re-
organisation gscheme for the Office
of the Commissioner for Scheduled
Castes and Scheduled Tribes, the
various State Units functioning under
the Deputy Commissioner in each
State are being abolished; and

(b) if so, the reasons for reducing
the Commissioner’'s Organisalion and
expanding the administraiive orga-
nisation of the Director of Backward
Classes Welfare?

The Minister of State in the De-
pariment of Social Welfare (Shrimati
Phulrenu Guha): (a) Same of the
units are being wound-up and amal-
gamated at a regional centre.

(b) The Commissioner has been
relieved of the mnon-Constitutional
duties hitherto imposed on him. In
relation to his Constitutional func-
tions, the Commissioner's Organisa-
‘tion has beep augmented.
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Gujarat Fertilizer Project

Shah:
and

7862, Shri Virendrakumar
Will the Minister of Petroleum
Chemicalg be pleased to state.

(a) whether the Gujarat Fertilizer
Project has started production;

(b) if so, the installed capacity and
the rate of production reached; and

(¢) the other salient feature there-
of?

The Minister of State in the Minis-
try of Petroleum and Chemfoals and
of Planning and' Soolal Welfare (Shri
Raghu Ramaiah): (a) Yes, Sir.

(b) Installed capacity is as under:—
(i) Ammonia 150,000 per year.
(ii) Urea 100,000 per year.

(iii) Ammonium- sulphate-phos-

phate (185 : 10.5) 256000 per
year.

(iv) Technical Grade Urea:
3,200 per year.
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Trial runs of the various plants
in the project were held in the months
of May and June, 1887. Thereafter,
the plants were shut down for about
3 weeks from the 12th June, 1867 for
minor adjustments. They have gince
been restarted one by one from the
7th July, 1987 onwards.

16841 SRAVANA 12,

A trial production of 819 tonnes of
urea, 272 tonnes of Ammonium pho-
sphate and 71 tonnes of Ammonium
sulphate was achieved prior to  the
12th June, 1967.

After restarting on the Tth July,
1967 up to the 26th July, 1967, the
factory has produced 2538 tonnes of
TUrea 399 tonnes of Ammonium pho-
sphate and 45 tonnes of Ammonium
sulphate.

As the factory has started produc-
tion only recently, any asscssment of
the rate of production at this stage
would not be realistic.

(c) There are no other salient foa-
tures.

Post Graduate Medical Training

7863. Shri D. N. Patodia: Will the
Minister of Health and Family Plan-
ming be pleased to state:

(a) whether it is a fact that while
addressing a meeting in Delhi recent-
ly, he had stated that the present
post graduate medica] training facili-
ties were inadequate and were far
from satisfactory as in service train-
ing and patient care was not insisted
upon; and

(b) if so, the steps taken to remedy
the situation?

The Deputy Minister in the Minis-
try of Health and Family Planniag
(Shri B. 8. Murthy): (a) Yes.

(b) The Scheme for the improve-
ment and development of post-gra-
duate departments in Medical Col-
leges wag commenced in the First
Tive Year Plan. Upto the end of
19668-67 Central assistance has been
provided for 51 post-graduate medi-
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cal departments in different States

in accordance with an approved pat-
tern. It is also proposed to give
financial assistance for more  post-

graduate departments during  the
Fourth Five Year Plan. Besides,
Post-Graduate Institutes of Medical

Education and Research are function-
ing directly under the auspices of
the Central Government at Chandi-
garh, New Delhi and Pondicherry.

One of the steps for improving the
quality of post-graduate medical edu-
cation that the coordinating Commit-
tee of Post-Graduate Medical Insti-
tutes has recently recommended is
the introduction of the residency pat-
tern of training. Details for imple-
menting the recommendations have
vet to be worked out.

Resettlement of Oustees of Rajasthan
Canal and Pong Dam

7864, Shri D. N. Patodia: Will the
Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that he
had a meeting with the Chief Minis-
ters of Punjab, Rajasthan, Haryana
and Himachal Pradesh to consider the
question of resettlement of the per-
sons who are likely to be uprooted as
a result of the construction of the
Rajasthan Canal and the Pong Dam;

(b) if so, whether the number of
persong who are likely to be uprooted
as a result of the construction has
been estimated;

(¢) whether there is any proposal
to give alternate sites to the persons
who will be uprooted;

(d) whether the Central Govern-
ment have been approached for fin-
ancial assistance; and

(e) if so, the reaction of Govern-
ment thereto?

The Minister of Irrigation and
Power (Dn. K. L. Bao): (a) Yes.

(b) Yes, the number of oustees of
various projects connected with the
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Rajasthan Canal Project, namely,
Pong Dam, Beas-Sutlej Link, Harike
Project and Rajasthan Feeder has
since been estimated as about 35000.

(e) It is proposed to resettle most
of these oustees in the Rajasthan
Canal area in Rajasthan.

(d) and (e). No specific request for
financial assistance for the resettle-
ment of these oustees has been receiv-
ed, though the Government of Rajas-
than have been asking for funds for
the development of the Rajasthan
Canal area.

Supply of Water from Rajasthan
Camal to Rajasthan

7885. Shri D, N. Patodia: Will
Minister of Irrigation and
be pleased to state:

(a) whether it is a fact that the
Central Water and Power Commis-
sion had recently intervened io settle
the dispute between the Governments
of Rajasthan and Punjab over the
question of the supply of water from
the Rajasthan Canal to Rajasthan;

(b) if so, whether any reconcilia-
tion in the matter could be arrived
at; and

(c) if so, the details of the arrange-
ments agreeq upon?

the
Power

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Ministry
of Irrigation and Power have held
meetings in connection with the dis-
tribution of the surplus Ravi and Beas
waters between Punjab and Rajasthan,

(b) Yes.

(c) It was decided that 43 per cent
of the surplus Ravi and Beas waters
be made available to Rajasthan in
the year 1067-68 and the require-
ments for the year 1968-69 be review-
ed in February 1968.

Cost of Imported Kerosene Oil

7886, Shri Jyotirmoy Basu: Will the
Minister of Petroleum and Chemicals
be plewved to state:

(a) the landed cost of kerosene oil
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imported by foreign companies in
India excluding those from socialist
countries; and

(b) the landed cost of kerosene im-
ported from the Socialist countries?

The Minister of State in the Minis-
try of Petrolenm and Chemicals and
of Planning and Soclal Welfare (Shri
Raghu Ramaiah): (a) Kerosene oil
is being imported only from the
USSR and Rumania. No import of
this product is being made by the
foreign oil companies.

(b) It is not in the public interest
to disclose the terms and conditions
of the commercial agreements under
which IOC is importing kerosene.

Opening of Branches by Forelgn
Banks

7867. Shri Jyotirmoy Basu: Will the
Minister of Finance be pleased to
state:

(a) whether Government have
granted permission to the foreign
banks for opening a number of bran-
ches during the last flve years;

(b) if so, how many were allowed
during the above period;

(¢) whether these have hampered
the growth of Indian banking in the
country; and

(d) whether Government have
taken any steps to stop the exipansion.
of branches of foreign banks in the
country in order to encourage the
growth of Indian banking?

The Deputy Prime Minister and
Minister of Flnanocs (Shri Morarjt
Desal): (a) Yes Sir.

(b) 7 foreign banks were granted
licenses between 19062 and 1966
open 80 new branches.

(e) No, Sir.

(d) Generally, foreign banks are
permitted to open new offices in port
towns only where they can help in
the financing of foreign trade.
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Projects Run with Russian Assistance

7871. Shri Shiva Chandra Jha: Will
the Minister of Finamce be pleased
to state:

(a) the number of projectg in India
which are bein‘ run with the Rus-
sian assistance;

(b) the names thereof and how
much Russian investment is therein;

(c) the terms of agreement with
U.B.S.R. for such investments;

(d) how much returns, if any, have
gone to US.S.R. so far on such in-
vestments; and

(e) the number of projects which
will be started with the Russian help
during the Fourth Plan period?

The Deputy Prime Minister and
Minister of Finanoe (Shrl  Morarjl
Desal): (a) to (d). Twenly-two pro-
jects are being financed under the
Soviet Credits extended upto  the
end of the Third Plan. A statement
(Annexure I) showing the aames of
the pruvjects, value of contracts placed
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on the Soviet suppliers and the
amount disbursed upto the 30th April,
1867 is laid on the Table of the House.
[Placedq in Library. See No, LT-
1322/67). There is no Russian invest-
ment in these projects but the fureign
exchange cost of the machinery,
equipment, technical assistance, etc.,
is financed under the Soviet Credits.

The Soviet Credits carry interest at
2-1]2 per cent per anum and are repay-
able over a periog of 12 years, except
in the case of the credit for Drugs
Projects which is repayable in 7 years.
The payments of interest and repay-
ments of principal are made in Indian
rupees which are utilised by  the
Soviet authorities for the purchase of
goods in India for export to  the
U.S.S.R. Upto 31st July, 1967 a sum
of 138.44 million Roubles has been
repaid towards principal and 4569
million Roubles as interest under
the credits.

(e) U.SSR. has extended a credit
of 300 million Roubles for ihe con-
struction of 6 projects as well as
carrying out geological and prospect-
ing work, training highly skilled
technical personnel in the field of
development of sea fisheries and in
carrying out other work during the
Fourth Plan period. A statement
(Annexure II) is laid on the Table of
the House. [Placed in Library. See
No. LT—1322/67].
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Funds for Irrigation in Manipur

7874. Shri M. Meghachandra: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether funds have been allot-
ted for irrigation works in the Union
Territory of Manipur during 1967-68;

(b) if so, the amount thereof; and

(c) the pature and extent of the
irrigation works being taken up with
the amount allotted?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (¢). A
sum of Rs. 2 lakhs has been provided
in the Annual Plan of 1867-68 of
Manipur, for investigation of Loktak
Lake Project.

Ashoka Hotels, Ltd., New Delki

7875, Shri D. C. SBharma: Will the
Minister of Works, Housing amnd Sup-
ply be pleased to state:

(a) whether construction work was
allowed to be taken up at Ashoka
Hotel, New Delhi even before the
plans were approved by the authori-
ties;

(b)whether it is a fact that the
plans were against the municipal bye-
laws but were approved when sub-
mitted later on;

(c) if so, the reasons therefor; and

(d) the action taken or proposed to
be taken in the matter



16851

The Deputy Minister in the Minis-
‘try of Works, Housing and Supply
(8hri Igbal Singh): (a) The construc-
tion of Ashoka Hotel Annexe was
taken up a few days before the sub-

Written Answers

mission of the plans to the New
‘Delhi Municipal Committee,

(b) and (c). On scrutiny, the
‘t’hief Architect of the New Delhi
Municipal Committee listed some
objections against the plans  which

were subsequently met. It ig under-
stood that the sub-Committee of the
New Delhi Municipal Committee have
now sanctioned the plans, although
no formal intimation to that effect has
so far been received.

(d) With the plans passed, no fur-
*ther action in the matter is necessary.

Tribal Development Blocks

“7876. Shril Nitiraj Singh
Chaudhary:
Shri G. C. Dixit:

Will the Minister of Social Welfare
/e pleased to state:

(a) the number of tribal develop-
'ment blocks at present State-wise;

(b) the amount so far allotted to
these blocks; and

(¢) whether the development is in
-yroportion to the money spent?

The Minister of State In the Depart-
ment of Social Welfare (Shrimati
Phulrenu Guha): (a) A statement is
laid on the Table of the House.
[Placed in Library., See No. LT-
1828/67],

.(b) Rs. 3302 lakhs.

(¢) The development varies from
~State to State and from Block to
Block. Although no generalisation is
possible, the progress ‘has generally
Ybeen s» dsfactory.
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Regularisation of Unauthoriseg Colo-
nles

7877, Shri Raghuvir Singh Shastri:
Shri Y. S. Kushwah:
Shri Shiv EKumar Shastri:

Will the Minister of Works, Housing
and Supply be pleased to refer to the
reply given to Unstarred Question No.
3330 on the 22nd June, 1967 and
state:

(a) whether al] those colonies which
came into existence prior to Septem-
ber, 1962 i.e., the date of enforcement
«of the Master Plan has sinee  been
regularised; and

(b) if so, the names of such colonfes
which existed prior to Septempber,
19627

The Deputy Minister in the Minis-
try of Works, Housing and  Supply
(Shri Igbal Singh): (a) and (b). No.
A statement is laid on the Table of
the Sabha from which it will be geen
that 103 colonies have been approvea
by the Delhi Municipal Corporation
for regularisation, the cases of 23 have
been rejected and 18 are under exa-
mination. [Placed in Library. See
No. LT—1324/867].
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RBesunscitation Unit at Irwin Hospital,
New Delhi

7879, Shri Marandi: Will the Minis-
ter of Health and Family Planning be
pleased to state:

(a) whether it is g fact that the
U.S.£R. has agreed to help in setting
up a 25 bed resuscitation unit at
Irwin Hospital, New Delhi;

(b) if so, the facilities which will
be provided by setting up this Unit;

(c) the kind of assistance which
will be given by the U.S.S.R. Govern-
ment; and

(d) the total expenditure involved?

The Deputy Minister in the Minis-
iry of Health and Family Planning
(Bhri B. 5. Murthy): (a) to (d). The
U.S.SR. Government had offered to
provide consultants for setting up a
resusditation unit gt the Irwin Hospi-
tal, New Delhi. The proposal could
not be taken up because of financial
<onsiderations.

The concept of g resuscitation
<ertre is to provide adequate nursing
and medical care for seriously ill and
Tespiratory cripples subsequent to
surgieal. procedures, neuro-paralytical
1775(Ai)LSD—T.

estimated that a -resuscitation wunit
would invdlve an expenditure of
about Rs. 5 'lakhs,
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Venkataraman Committee’s Report on
State Electricity Boards

7881, Shri M. S. Murthi: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the recommendations
of the Venkataraman Committee on
State Electricity Boards have been
implemented fully by all the State
Electricity Boards.

(b) if so, the improvement in the
financial position of the State Elec-
tricity Boards, State-wise?

The Minister of [Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
The recommendations of the Venkaia-
raman Committee gs accepted by the
Government of India have been com-
municated to all State Governments|
State Electricity Boards for necessary
action. In respect of the specific re-
commendations relating to the im-
provement of the net return on the
capital base, implementation is requir-
ed to be completed over a period
According to the unaudited figures
supplied by the State Electricity
Boards for 1966-87, there has been an
improvement in the net returns as
compared with the actuals of 1965-66,
in the case of State Electricity Boards
of Andhra, Bihar Gujarat, Kerala,
Madhya Pradesh, Maharashtra, Mysore,
Punjab (composite), Uttar Pradesh and
West Bengal. In the case of Madras
the net return in 1988-67 is of the
same order as in the previous year.
In regard to the three remaining
Boards of Assam, Orissa and Rajas-
than, there has been a decrease In
the net returns mainly due to further
time required for increasng wutili-
sation potential in Assam and to
drought conditions affecting power

generation in the States of Orissa: and-

Rejasthan,
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Nepal's Request for a Waterway
through Ganga

7883, Shri D, C. Sharma:
Shri Kanwar Lal Gupta:
Will the Minister of Irrigation and
Power be pleased tp state

(a) whether Nepal has approached
India for a waterway through Ganga:
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to the Bay of Bengal and a delegation
of Nepal officials yisited India for the
purpose;

(b) if so, the outcome of their visit;
and

16857 SRAVANA 12,

(e) the reaction of Government
thereto?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (c).
Some discussions took place recently
between the delegation of officials of
Nepal Government and the officials of
the Government of India. It was
considered that further studies may
be made and information agnd data
might be exchanged through the
Indo-Nepal Co-ordination Board.

Payment of Tax to Calentta
Corporation for Cenira]
Government Properties

7884, Shri Jyotirmoy Basu: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) whether any tax is paid to the
Calcutta Corporation for union Gov-
ernment properties within the juris-
diction of the Calcutta Corporation;

(b) if so, the amount thereof in the
year 1965-66;

(e) the percentage of the annual
value of Union Government proper-
ties representing the amount of tax;

(d) whether the Central Govern-
ment have paid any increased amount
of tax on their property in the city of
Calcutta during the years from 1937
to 1948; and

{e) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Iqubal Singh): (a) Yes, Only
in respect of such property as was
liable to tax before the 1st April,
1037,

(b) to (e). The information is
being collected and will be laild on
the Table of the House.

Written
Answers
Payment of Service Charges to
Calcutta Corporation for Central
Government Propertles

7885, Shrl Jyotirmoy Basu: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) whether the Central Govern-
ment pay any service charges on their
properties in the city of Calcutta for
specific service rendered by the Cal-
cutta Corporation;
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(b) if so, since when and the am-
ount thereof in the year 1965-68;

(c) whether any amount of service
charges is due to the Calcutta Cor-
poration;

(d) if so, the amount thereof;

(e) whether any service charges
have been paid during the years from
1937 to 1953; and

(f) if not,' the reasons therefor?

The Deputy Minister in the Minls-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) Yes,

(b) With effect from 1st April, 1954
Information regarding amount paid
on this account in the year 1865-66 is
being collected and will be laid on
the Table of the House.

(¢) and (d). The information is
being collected and will be laid on
the Table of the House.

(e) No.

(f) The property of the Central
Government is exempted from pay-
ment of all taxes imposed by a State
or by an authority within the State
by virtue of the provision of Article
285 of the Contitution, except in res-
pect of such property as wag liable to
tax before the 1st April, 1937, The
Government of India on receipt of
representations from the local bodies
agreed to pay the service charges to
the local bodies in respect of Central
Government properties for specific
services rendered by local bodies with
effect from 1st April, 1954.  Such
payment is not treated as payment of
taxes.
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Oilfields, Gujarat

7886, Shri P. N. Solanki: Will the
Minister of Petroleam and Chemicals
be pleased to state:

(a) the total ocil revenue earned
from the oil-fields of Gujarat so far;

(b) the total amount spent in main-
taining the Oil and Natural Gas Staff
there; and

(¢) the expenditure incurred so far
on oil and Gas exploration separa-
tely?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Social Welfare (Shri
Raghu Ramaiah): (a) The total gross
income is Rs. 54.31 crores approxi-
mately upto the 31st March 1967,

(b) The expenditure on the salaries
and allowances of staff working in
Gujarat is Rs. 11.16 crores upto the
31st March. 1967,

(c) All exploration in Gujarat was
for oil; the discovery of gas in some
areas was incidental to this effort.
Information on expenditure incurred
on exploration galone is not readily
available; it will be compiled and
placed on the Table of House in due
course,

Kusava Community

7887, Shri Vishwanatha Menon:
Shri K. Anirudhan:

Will the Minister of Social Welfare
be pleased to state:

'(a) whether Government are aware
that Kusava Community of Kerala is
backward in all Tespect:

'{b) whether Government have re-
ceived any representation to include
that éommunity also in the list of
Selieduled Castes: and

._(Ic.; if so, the reaction of Govern-
ment thereto?
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The Minixter of State ta the Deophit.
ment of Secial Welfare (Shremsktl
Phulrenu Guha): (a) to (c). No re-
presentation has been received from
the Kusava community,

Reglonal Medical Colleges

7888, Shrimati Jyotsna Chanda:
WWill the Minister of Health and

Famiyl Planning be pleased to state;

(a) the progress made so far in
establishing the Regional Medieal
Colleges in the Fourth Plan: and

(b) the names of the industrial
hospitals proposed to be used for
such purposes and the names of the
Ministries of the Government of India
which have been approached in this
connection?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S. Murthy): (a) and (b).
The scheme for the establishment of
Regional Medical Colleges during the
Fourth Five Year Plan has not yet
been finalised.

Barak Dam Project

7889. Shrimati Jyotsna Chanda:
Will the Minister of Irrigation and
Power be pleased to state:

(a) the progress made so far in the
preliminary work of multi-purpose
Barak Dam Project; and

(b) whether Government propose
to have any other irrigation project
in Manipur?

The Minister of Irrigation amd
Power (Dr. K. L. Ras): (a) The in-
vestigations of the Barak Dam Pro-
ject, have been completed and the
project report is expected to be ready
shortly.

(b) Investigations in regard to
Loktak Lake Multipurpose project in
Manipur are in progress.
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Indian Drugs for Birth Centrel

789%0. Shri D. N. Deb:
Shri R. R. Singh Dee:
Shri J. Sundar Lal:

Will the Minister for Health and
Famjly Planning be pleased to state:

(a) whether Government have tak-
en any steps to encourage and dis-
cover the indigenous drugs for con-
trolling birth rate in India; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Health and Family Planning
(Shri B. S, Murthy): (a) and (b). A
Seminar of Vaidyas and Hakims was
held at New Delhi on the 18th & 19th
July, 1967 to associate Ayurvedic,
Siddha and Unani Practitioners wtih
the National Family Planning Pro-
gramme. One of the recommenda-
tions of this Seminar was regarding
the use of indigenous drugs for con-
trolling birth rate. An ad hoc Com-
mittee has been appointed to consi-
der these recommendations and to
suggest ways and means to imple-
ment them.

Seizure of Opium in District Chittor

7891. Shri Shrichand Goel:
Shri J. B. Singh:
Shri N. S. Sharma:
Shri Hukam Chand Kachwai:
Shri Jagannath Rao Joshi:

Will the Minister of Finance be
pleased to refer to the reply given
to Unstarred Question No. 3877 on
the 20ty June, 19687 and state;

(a) whether the investigation in
regard to the oplum seized in District
Chittor has since been completed;

(b) if so, the details thereof; and

(¢) if not, the further time likely
to be taken in it?

The Deputy Prime Minister and
Minister of Finance (Shri Merarji
Deml): (a) Yes, Sir.

(b) The persons arrested in this

case were found to be in posseasion -

of contraband opium and the ques-
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tion of prosecuting them in a court
of law ynder the Opium Act, 1878, is
under consideration.

(c) Does not arise.

WA WUETT & wrenewi & fowrem
& qaT-AT

7892. Mt Tto Glo W :
o FEATT T W
o} ZEW I wEAm

#11 faa 531 7z 4q17 &7 FO
w1 f=x:

() w11 @z 7= § f& arwd
qEomeat § F19 F 7 vy Freraran
¥ AAT-AEI A 1 FAA0, 1966 % Afg
#Fra€d;

() =ar az WY =9 ¢ f& %
az FTHIT A ey warey/fawm §
FTH F7A aT [HeeqTd F TAA-ATAI
7 afg = & OvAT wEEgar gF5 #1
¢

(7) afx &, a1 ga% ¥ T
g
(w) fea fea sarerqt/ e
% fazaat & ITA-AIT aTY ATA AT
famfor fasr saerm @ Y 2, fog
gw fawmfow &1 =wre a8 farar v
# w7 3 wererqy /fawrt & forr a3
gC FA-AT aTH Aw 9% 9T A
Frafv ¥ty G wE & 5
(%) afx af, 2 Rorexarat ¥ a0
ey o F T w7

Fo-sura s awr faw st (o
wraen ) :(F) o, g
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(1) 9T FT@ ¥ R F TEL
¥ qg swra favia faar qv fs 59
HYq aF 931 ¥ AaA-WAI ¥ I F
fedt w7 gr e deaT T fear
I | {9 G5 § faa daeg I
WS 1966 ¥ WA fFY 17 wRw
30 A 1968 IF A @ |

(%) fire dameg & w9 wEER
W T sfeerarr e s e
fa™T ¥ wow waey faiw g=e
99 A W F@ I foaeqa=t F
FTART F 100-3-130 TIX X
gifaq & 110-3—131—4-143
Zo Wo—4—155 TIX FT FAT A &7
sears fFTTaT 1 1966 T9T IAF TR
g o & 110-3-131-4—
143—%0 Wo—d—155 TIT & FATA
¥ faesaml & 1€ 97 9% @ a0
g

(®) st & 7gt 3=ar |

WA WO & qIrem, 7% faedt &
stfam

7893. & Nt W@ AR :
&Y ATATE T W
st faro @o faz :

Hq( A AT wGIA :
sff 710 T@o WAL :

st fge fag :

AT ®WYo Wo &@my
st T fag wavars
WY T INTS e

v faata, wrawe asr gfa W=t
ag @ WY FO w6 fE

(%) war g F far wrw
qTFTT ¥ Eomeg, A€ feeelt & mfieet
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39 WA (=t gwarw fag) o (%) o,
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(&) w13@ ETHTT [REOIHT A
AT F afasl #1, Faq "wTEn
(1957) #t fawifeai & WA
GTHITH FUU 1963 7 o F20)-
TV T ¥ “wgww Ay §
soiga fFar &1

() = =&Y

wram @ faRs wne owdr @

7894. =1 Ty fog *Bra :
WY JW T wFT
! Ao o AT :
Y fao o fag :

sy faw w20 qT 1967 F
SATATHRS 97 §S4T 3974 ¥ IATH
qrERH ¥ A JATH FY FAOT w40 R
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T B AfaaT® AT IFE AN
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wr g ; W
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wrreat dek) ¢ (F) o, 7 Qe
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44T gEAAT & wde

7895. WY siaE Mae
st WY T W ¢
! gFR 9T FGNG :
! fAo @o faz :
T Ao ¥o ;AT :

a1 faqi, smate @@ g "t
g TqTH F FIFG fF
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frate wrae wwr qff s
§ IR (st gemw  fex)
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g wow (dafor), fag wa
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|
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AR AR & qramdl & ‘wse
57 & wam
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(%) afe g, @ ‘o gwA B
AW FH AT FET TA AR
Wy o § 7

frmto, smam e gfa sxea &
g (s v Feg) @ (§) W@
L F oA ¥ AwE §E T
# TLE F—gW F A WA AT
WY W T STAT M7 A
1 e fafow st & wgarn
|

(W) ot A
() of T
() srer &Y At 9T

Smalipex Vaccinations

7897. Shri K. P. Singh Deo: Will
the Minister of Health ang Family
Planning be pleased to state:

(a) the pumber of primary wvaccl-
nations and re-vaccinalions perlorm-
ed under the National Smallpox Era-
dication Programme since its incep-
tion;

(b) the amount spent thereon; and

(c) the results achieved so far?

The Depufy Minister in the Minis-
try of Health and Family Planning
(Shri B, S. Murthy): (a) The number
of primary vaccinations and re-vacci-
nations performed under the Nation-
al Smallpox Eradication Programme
is given below:

Primary vaccinations 7334 mil-

lions
Re-vaccinations 44549 millions-

(h) The expenditure incurred upto
1085-86 amounted to Rs. 17036.04 lakhs
and a provision of R&. 23410 lakhs
was sade in the budgets of the State
Governments for the year 1966-67.

(c) Comparing the incidence dur--

ing the first six months of the yeam
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‘1867. to that of the corresponding per-

iod.in. 1963 (when the Natjonal
Smallpox Eradication Programme was
started) there is nearly 38 per cent
reductien in morbidity and approxi-
mately 51 per cent reduction in mor-
tality.
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(7) =T *1 Y AT qwAT
@ faer &
Additiongl Funds for Irrigatjon in U.P,

7902. Shri Vidya Dhar Bajpai: Will
the Minister of Irrigation and Mer
oe pleased to state:

(a) whether in view of the acute
food shortage in U.P,, additionsl fundr
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are being allotted for irrigation works
in that State during the current year;
and

(b) if so, the amount thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
An outlay of Rs. 16 crores for major
and medium irrigation schemes and
Rs. 28 crores for minor irrigation
schemes has been approved for 1967-
68 for UP. The State Government
has requested for allotment of addi-
tional funds amounting to Rs. 4 crores
for minor irrigation schemes during
the current year. The matter is
under consideration of the Ministry
of Food, Agriculture, Community
Development and Cooperation.

Assistance to U.P.

7903, Shri Vidya Dhar Bajpai: Wili
the Minister of Finance be pleased
to state:

(a) the amount allocated to the
Uttar Pradesh Government out of
Rs. 98 crores of additional Central
assistance provided for 1967-68;

(b) the schemes on which the addi-
‘tional allocation wil] be spent; and

(c) the details thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desal): (a) The amount of Rs. 98
crores consists of Rs. 55 crores for
State Plans, Rs. 38 crores, for assis-
tance to Scarcity affected States and
Rs. 5 crores for purchase of deben-
tures of Cooperative Land Mortgage
Banks, as indicated in the Supple-
ment to the Explanatory Memoran-
dum on the Centra] Budget laid be-
fore Parliament.

Out of the additional Plan assis-
tance of Rs. 55 crores. Rs. 8 crores
have been allotted to Uttar Pradesh.
The distribution of scarcity relief
assistance will depend upon the re-
quirements from time to time nd no
-State-wiee allocation can be made in
advance. As regards the sum of
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Rs. 5 crores for debentures of Land
Bank, no State-wise distri-
bution has so far been made.

(b) and (c). The additional Plan
assistance of Rs. 8 crores indicated
above is for the State Plan as a whole
and is not related to specific schemes,

Allocations to UP. in First Year of
Fourth Plan

7904, Shri Vidya Dhar Bajpai: Will
the Minister of Planning be pleased
to state:

(a) the amount of allocations made
for U.P. during the first year of the
Fourth Five Year Plan for implemen-
tation of the scheme under the said
Plan; and

(b) the amount actually paid to
U.P. out of this allocation during the
above period?

The Minister of Planning, Petro-
leum and Chemicals ang Soclal Wel-
fare (Shri Asoka Mehta): (a) and (b)
Anainst an allocation of Central as-
sistance of Rs. 90.29 crores for the
States’s Annual Plan 1968-67, the
actual release amounted to Rs. 86.83
crores. In addition a grant of Rs. 1
crore was paid provisionally for Rural
Water Supply Programme in the
drought affected areas of Uttar Pra-
desh.

Medical Education and Training in
Uttar Pradesh

7905, Shri K. N. Pandey: Will the
Minister of Health and Famlily Plan-
ning be pleased to state:

(a) the total amount granted to the
Government of Uttar Pradesh for the
Centrally-sponsored scheme under
the Head—Medical Education and
Training during 1966-67; and

(b) the manner in which the
amount was utilised by the State
during .the above period?

The Deputy Minister in the
Ministry of Health aaa Family
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Planning (Shri B. S. Murthy): (a) A
grant-in-aid of Rs. 148 lakhs was
sanctioned to the Government of
Uttar Pradesh towards the expendi-
ture jncurred by that Government
during 1968-87 on the Centrally-spon-
sored scheme under the head “Medi-
cal Education and Training” on a
proyisional basis subject to final ad-
justment in the light of audited
fgures of expenditure to be reported
by the State Government during the
current flnancial year,

16873 SRAVANA 12,

(b) The amount was utilised by the
State Government for the Post-gra-

duate course at Dental College, Luck-
now,

Autonomy for . A. C. Vis-A-Vis
other Public undertakings

7906, Shri Sidheshwar Prasad: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the
Indian Airlines Corporation enjoys
more autonomy than other public
undertakings;

(b) whether it is the main reason
of the success of the Indian Airlines
Corporation as a public undertaking;
and

(c) whether Government propose to
examine the better functioning of
other public sector undertakings in
this context?

The Deputy Prime Minister and
Minister of Finance, (Shri Morarji
Desal) (a) No, Sir,

(b) and (c), Do not arise,

Investment by L.I§.

7997, Shri M, L. Sondhi: Will the
Minister of Flnance be pleased to
state:

(a) the magnitude of investment
which the Life Insurance Corporation
has undertaken since its formation;

(b) the names of major companies
‘which account for bulk of the invest-
ment;

1880 (SAKA) Written
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(c) the guiding principles for mak-
ing investment by the Life Insurance
Corporation;

(d) whether gome of the invest-
ments have become bad debts or are
yielding no return at all; and

(e) if so, the amount jnvolved?

16874

The Deputy Prime Minister and
Minister of Finance (Shri Morarfi
Desal): (a) and (b). The total amount
of net investment made by the
LIC since its inception upto the 31st
March, 1966 is Rs. 611.75 crores, The
distribution pattern of investment is
as under:—

Class of Investments Amount of

Invest-
ment

Rs. in

1. Central& State Government
& other approved Sec-
urities including Municipal
Securities which are not ap-

proved securities 353'09
2. Invg:stmcms in Foreign coun -
tries . N . ) 1-09
3. Shares & Debentures of Com-
panies in India 111-87
4. Loans and Deposits in India . 131'30
5. Loans on Mortgages of Pro -
perty . . " . 0-83
6. House Property . . . 13°57
TotaL . 611-75

The total amount of investment in
the shares and debentures has been
Rs. 111.87 crores which is spread
over as many as 1075 companies,

(e) Guiding principles for making
investments are principally (i) meet-
ing the requirements of Section 2TA
of the Insurance Act, 1938, as modi-
fled in its application to the LIC by
the Notification dated 23rd August,
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-1958. and (ii) 10 esrn the maximum

possible yield consistent with secu- -

rity.

(d) and (e): It is difficult to indi-
cate which investments of the Cor-
poration have become bad because
investments constantly
or depreciate according {0 market
condition at a particular point of time.
The extent of depreciation, if any,
in Corporation's investments during
a particular year is indicated in the
Annual Report which is laid on the
Table of the House.

Calcination Plant at Barauni

7908, Shri Thirumala Rao:
Shri S. R, Damani:
Shri Shashi Ranjan:

Shri C. K. Bhattacharyya:

Will the Minister of Petroleum and
Chemicals be pleased to stale:

(a) whether the construction of
calcination plant at Barauni has been
sanctioned;

(b) if so, to whom the contract
for the construction work has been
given;

{¢) whether any foreign collabora-
tion is involved;

(d) if so, the royalty directly or in-
directly payable and other terms of
the collaboration; and

(¢) who will provide the technical
know-how?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning apd Socisl Welfere (Shri
Raghuramaiah): (a) Yes, Sir,

‘(h) The contract for construction
kwbepvenbylndianeil(',umo-
ration and the matter is still under
their consideration.

(c) to (e). Do not arise.
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appreciate .
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Chands Commiftee Report Re. Regu-
laxigadion of srudtares in Delhi

7810, S8hri Chintamani Pasigrahi:
Wﬂlthe!ﬂniﬂrofwmm‘
and Sspply be pleased to state:’

(a) whether the Committee appoi-
nted in 1960 under Shri Anil K.
Chanda, the then Deputy Minister to
examine which of the structures
could be regularised in accordance
with the Gadgil assurances submit-
ted its report sometime back; and

(b) it so, whether Government pro-
pose to lay a copy of the report on
the Table?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Iqbal Singh): (a) Yes.

(b) It is not intended to lay a

copy of the Report on the Table of
the House.

American Income-Tax Expects

%7911, Shri Beni Shanker Sharma:
Shri Onkar Lal Berwa.

Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that gsome
American tax experts have besn in-
vited by his Ministry to help and ad-
vise them in the improvement of
day-to-day administration of the In-
come-tax Department;

(b) if so, the number and names of
such experts with their qualifications
and for how long they have been
staying in India;

(¢) how much is expected to be
spent on their remunerations, lotel
charges and other perquisites;

(&) whether they have submitted

any report; and

(e) if so, whether the same will be
laid on the Table?
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The Depuly Prime Minister and
Minister of Finance (Shri Morarjl
Desal): (a) Yes, Sir,

(b) The information is given in the
‘stalement laid on the Table of the
House,
LT-1325/67].

(c) The Government of India pay
only a daily allowance of Rs, 15|- to
each expert for the period of his stay
in India. Total expenses uptodate on
this account will approximately be
Rs. 54,000/- in respect of all the Ame-
rican experts, All other expenses are
met by the' U.S. Agency for Interna-
tional Development.

(d) No, Sir. The members of the
Team function only as advisers in the
area of tax administration and are
not expected to make a formal re-
port.

(¢) Does not arise.

12.23 hrs,

‘CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORT-
ANCE

ACUTE SHORTAGE OF FOODGRAINS TN DELHI
CAUSING VIRTUAL BREAKDOWN OF THE
RATIONING SYSTEM
Wt g™ daqm (99 o)

s, # wAfawrdm A% wgeE &
frefafeaa fawg 4 wrc @, Ffe,
arqnfaw fawres ©d @gere w4 W
sa1a faenar § A s s £ e
aE THE A § OF TwTe 3—

et F e &Y marfas T,
fagd  groor wwfar soxean
TSR gt Tk & 1
Shrl 8, M, Banerjee (Kanpur): Sir,
this Calllng Attention Notice was
given by us on the basis of a news
item which appeared in all the news-
papers.
Mr. Bpeaker: How does it arise?

Shri 5. M. Baserjec: It arises on
this Calling Attention Notice.

SRAVANA 12, 1880 (SAKA)

[Placed in Library, See No.

Shortage in
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st wwe o e (fee w9Y) o
WEOW WEISH, AT SATEE o vl
fare Wea wr Fre-gdvwa A foa &, 96
w1 ST w1fge | ag T ¢ e
1 WY W I ATE AT FATH
KA AT FTET ) TE 06T A
% g% faeg et gz g
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Shri S. M. Banerjee: Sir, I am rais-
ing a point of order.

Mr. Speaker: Every day 30 or 40
Members give Calling  Attention
Notices, They are balloted and five
names are taken out, If every hon,
Member who has given notice and
whose name js not included in this , .

Shri S. M, Banerjee: Sir, my name
is there. Kindly hear me, ] am not
enamoured of my name, I am only
submitting to you that the Calling
Attention Notice on this particular
item, which was given by us, myself
and Shri Madhu Limaye, mentioned
about break-down of rationing syst-
em in Delhi and other places, 1
would only request that the hon.
Minister when he replies may kindly
touch upon the other places also.

Mr, Speaker: 1 have allowed only
about Delhi.

The Minister of State in the Minis-
try of Food Agriculture, Comsmunity
Development asd Cooperation (Bhri
Anunasaheb Shinde): Sir, statutory
rationing is in force in Delhi from
8th December, 1065, Foodgrains
covered by rationing are wheat, wheat
products and rice. The rice stocks
in Delhi with reference to the ration
quantum fixed therefor are sufficient
to meet the present rationing eom-
mitments. Indigenous wheat obtain-
ed from Punjab is being issued at
present to card holders through ratlon
shops to the extent of 50 per cent of
the entitlement. The balance 050
pﬂ'centi.ltnbeiuuedinlthe!orm
of wholemeal atta manufactured by
roller fiour mills, ‘
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[Shri Annasaheb Shinde]

Imported wheat for the manufac-
ure of atta is being received in the
Food Corporation depots in Delhi
from the ports of Bombay and Kandla,
This House is aware of the difficulty
caused in imports due to closure of
the Suez Canal and late arrival of
ships resulting in the shortfall of
supplies to many of the States. Bom-
bay has been experiencing an unusual
heavy rains this year and this has
interfered with the discharge and
handling of imported grains in the
port resulting in some temporary in-
terruptions in the supplies from
Bombay to Delhi, This hag resulted
in the running down of the stocks of
imported wheat in the godowns at
Delhii. As a measure of abundant
caution, the Delhi Administration de-
cided that card holders should be
allowed o draw their ration only on
weekly basis till the stock position
improves. These low stocks which in
turn affected the supplies to some of
the mills partially have resulted in
insufficient supply of wholemeal atta
in the case of a few ration shops.
The situation was met by transfer of
stocks of atta to these ration shops
from other shops.

Action has already been taken to
provide adequate stocks in Delhi by
arranging regular supplies from the
ports. Since 29th July a special car-
rying 1,000 tonnes of wheat per day
has been arranged from Bombay.
Arrangements are also being made to
expedite the movement of indigenous
wheat from Punjab,

With the measures taken it ls ex-
pected that the stock position in the
Delhi depots will improve in about a
week's time,

Foodgrain

! g AN . WS RIS,
wofy s 7 o) awwey faan @, 9A &
feafer ever 7t g€ 1 oY saTT wEdw
weary faar AT o7 37 # IT W 41T
€ T F¥ A< frwrar v o fw faest
# wie ta & @ T ¢ fw aEi oW
ot T faew § 1@ s @
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™R, WA & A wE ey §
g qeq FAETH qriw Wi qwlior
& FrdFT ariz A gwrareeat ¥
TRreq 2T Uz Favar § fw 2 wew
¥ 9 wrEr ¥ A 9T weATE &, WK
feafa g & f& wrer foram wfeg, sadr
15 sfawa #= §, walq 5,250 &
F §— TF acarg ¥ 1 faeelt o wfe
fex &Y &wa | gonT =T AT gER
Faw ag aavm § f& @w dare 51 aog
7 frewadar g1 wf ¢ &fwa oy wwEr
1 AT qUATY | qgl 77 TF At
A A AT GG G oA wan
TATTH &4 T FATT T FTE ATET AL 9711
A% FAwz 41 afg agr 9T 0F gaw
A AF Wy, ar A1 gGgr A ieafa g
3T T F A qvar o wFA o fya
fom weg<i & wwfas §, agt o2 41 mgA
1 &#1% grn aifey, 79 fgarT 7 =
ATHFIT K[ TG T7 54 §A7 A T 205
T Tifgg ar | 77 2w FR @l
T TET—ag AT qIA 2 7 maT =T
#are %1 aorg 7 fevra dar g A
A1 F qET IT FATH A7 FT 244947
i A wr af 7

Shri Annasahib Shinde: As I have
explained in my statement, there were
some difficulties in regard to supplies,
But, it would not be correct to say
that the rationing system is about to
collapse. In fact, on the 1st of August
1967 the stock position in Delhi was
like this: imported wheat 3,177 tons;
indigenous wheat 12,396 tons; fine rice
715 tons and coarse rice, 5,097 tons.
The requirement of Delhi roughly is
1,000 tons, and not 1 lakh tous, as
mentioned by the hon. Member.

st g @ o o g
TAE ST AT |

Shrl Annasahib Bhinde: Broadly, the
requirement of Delhi is 1,000 tons.
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What I explained was that as a result
of the Suez crisis the arrival of ships
at the ports of Bombay and Kandla
wag very much affected up to 15th
July. Naturally, that position affected
the supplies t0 Delhi and other parts
of the country also. Now, about
1,200 tons of wheat is being moved
every day from Bombay to Delhi
Moreover, arrangements have also
been made to move 2,300 tons of wheat
from Punjab up to 5th August and
then for two weeks every day 600 to
800 tons of indigenous wheat would
be moved to Delhi. That means that
there would be substantial stocks at
our disposal and there would be no
risk or danger of the rationing system
being in danger at all.
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o) TR JaE grEw (TTEH)
qEqe WA, AT HA 7EET 7 w77 6
aeaf & 3 gy of gfad agt § 77
1% # fagga dar g€, scgEdaaag
for an® A &r "= g R faet w1
HOAAT g1, WF HALT T FH FT goaw
THAT & AT 7Z GGAAT AT FATE |
¥ sar g g fr afrw @ a1 3=
HYAT FRUIEE & gIATA g, T vl
FY oY § T@A g FAT FIE THT 1T
Ty &1 wifow g o ? feedr Wik
dat gl ¥ wgt IewA dar gar §
Ty g% {5 or Awzda g IAw
arz Wy T F< ¢ g9 2wy § v ow
wiw g & a9 g F F0AT AT §

wra an pfe war (81 S
uw) : WIT W & owAST A g
dar #F aqeTaT, 29 AW § g AG
¥ < o7 e OF Qe 37 avaf & agt
o @Y 9 | Fa1 Igarar qav qfdfeafa
7 § feawerTs o g7 9@ a7 W
AT OTH WN ITAH g1 | 0T AT qg
wary g fw 9 ograr wiaT 3, IEW
JATT HT FgT €T g § agt garaw
qEar & | WA IET &1 G o
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feafa 7 @t | w2 gATe A wEw
et g1 17 Y wAE 3T g% g %
& THL €TF aA1G | gW qg WY THES
¢ f& foat ot To0% ¥ % awrg W
o 7 faa &1 wrw @ wif aga
T AT AG & | gW wAqw awwy
# fw samer g wifgy, &fve of feafa
aat g g vk § fr argd go W g
feesft % gaq wfgw gl og=r &%
qg I€TT FT qA1T § | FT 6 GoATT &
T FT HAT A 97 A F1E FAAT
%7 21§ 751 ¢ fir gw foraar 1§ san
ATAF ) AR H 400ZT T @R
F A1 a1 3 345 gw A A 77 fw
W1 ZF ¥ IO W AFT A IGI W
g w7 fear smaar
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st W T (FqEAT) faer g
farFTaTa ag var @ ¢ AT 1R
F1S aTAT ®1 TF qeq1z wr WA fzar
ATAT ¥, a8 ¥ATE AT 9g TA! Tq qF
& ?

Shri Annasahib Shinde: As I have
already indicated, within about ten
days the position will substantially
improve because the arrivals should
amount to 1,700 to 1,800 tonnes a day
while offtake will be only 1,000 ton-
nes a day; so, there will be stocks at
our disposal to the tune of 800 to 900
tonnes every day and that should im-
prove the position and there ghould
be no difficulty afterwards.

Shri Hardayal Devgun: 400 toanes
from Punjab and 1,000 tonnes from
Bombay amounts to only 1,400 tonnes,

Shri 8. M. Banerjeo; At the time
when the rationing system of Delhi
was practically failing there was a
news item in the press gaying ¢hat
5,000 bags of wheat were found in an
absolutely rotten condition in the
godown of the Food Corporation of
India in Delhi Has his attention
been drawn to it; if so, what ig the
truth about it and has any investiga-
tion been made into this?
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Shri Annasahib Shinde: We are
having very heavy transport of wheat
from the ports to the interior and
sufficient number of covered wagons
is not available for transporting such
huge quantities of foodgrains, parti-
cularly wheat, to the various interior
cities, In the case of some consign-
menis o Delhi it so happened due to
heavy rains water leaked into the
wagons, which were covered by tar-
paulin, and some of the wheat got
wet but after it was unloaded on ar-
rival here mecessary precautions were
taken to see that the wet portion was
separated. It was properly inspected
and about 10 per cent of some con-
signments were found to be not fit for
issue,

"Shri 5, M, Banerjee: I said whether
5,000 such bags were there., 1 gave
the rumber 5,000,

Mr, Speaker: He has said about 10
per cent of the total stock was found
to be bad and was separated.

Shri S. M, Banerjee; It is a very

serious matter. Was it properly
analyred and found out what per-
centage. ...

Mr. Speaker: 1 know, it is a serious
rnatter. He has answered your ques-
tion. Now it is a separate question
that you are putting.

Y AT AW AR : WAR WERA,
feesh & go gl ¥ o gAT AT dww
@@ ¢ (& ag faemnr & QF =g
frmmacaz ®1 0 7 A%, A®A
siw ag T w1 nfcar @ T8 w awa
gafeT Fo qre ¥ wqaar FIAT & 1 WA
ey o sgarar 7 ¢ e qww v
¥ wiez ¥ wwa § ag Hazhaa nff
# qu g fw T sy foeht
qeinfre@ e N g7 31a F garw Jf
Gi o ag feeelt Foiet & AF A awt

w1 &% fawar &% 7

l?:l‘mqukﬁrwn 8 arw
E et wreret 3 & o T T
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1 § Wifs TN § vaw ¥z A
WAl | qEl W gt § o § e
o v fos o gfcarar & wrar ¢, e
fgmT & warar a9 WY & o @
arar | AT TadRE Ay ard a
TH! THTT qET T2 7IFTT T gt oy
1, do1a TadRe WReT wAT A W
@, graife seR wmde faa gar 2,
gafax g3 @19t aaHet 97 ag wmév
TR g 9T IT TAY sqaeyT ¥ g §7

sft wneivew W wgT aF faee
F T ST F AF ATT FT A @, 7N
w1 feet & vawgfes #ffese @
o afesfat & a9 g of a7 72
7 gu1 a1 f& @71 & W g awe
FTE F I F age A feeedt & amge &
AT A2 AT AT §FA & | F AT A
g& v ag A w7 man fr gl A
FT qIIT W AT grav g, gafeq 7
T8l WG At TEE @AT § | W 9T 4
T fpar & o faeet efafa-
®|WA F AATETE F@F g Jg ATgY
T AT AFF B, WX T 97 AT SHAG
a7 ag feent & mfuwfoai
F AT XA AT E

gl OF W9 W G F1 |AA g,
& e o wfrew @y )
= At gF Ia ag og gwt v feeelt
T AR WT.T IA AT H @iy w1
A FOT 300 TET AT aF TaT o
fx adt #1§ serae QR & a1 AdY

Y o Eqw - agEr Y ¥
W AT TARTLT IR AT qET WA
f& sz T Y & oo, gfamn
W wer 2w Wi oav it aft s
T

wr
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™ dgras w7 ¥ A wsy §
¥FMEE AT ¢ | gAY sqaag ¥
Far st wrfEgy Fx QT wrew ¥ ar
aff) we gt ¢ v ogd am @ A
o 67 R 7t A FY WY HH |
1236 hrs.

RE. CALLING ATTENTION NOTICE
(Querry)

Shri Jyotirmoy Basu (Diamond
Harbour): Sir, we have tabled a Call
Attention Notice. .

Shri Indrajit Gupta (Alipur): On

a point of order, Sir.

Shri Samar Guha (Contai): The
people of West Bengal are starving...
(Interruptions),

Mr. Speaker: Only one at a time.
Shri Indrajit Gupta

Shri Indrajit Guopta: Sir, you were
good enough, somelime ago, in your
wisdom to inform the House that ac-
cording the discretion which is al-
ready vested in you, if you consider
it necessary, you can even admit two
Call Attention Notices, one in the
morning and the other in the after-
noon. We were very happy that the
“Call Attention about the acute shor-
tage of foodgrains jn Delhi which 1s
a serious matter was admitted by you
But we would like to know from you
what is the criferion on the basis of
which you admitted this one and re-
jected the other one. We have been
dnformed that you have rejected the
.other one which was given in the
name of several Members from West
Bengal belonging to different Parties
about the serious news which has ap-
peared. Sometime ago, the Minister
stated in this House that he will have
no objection if Punjab was willing to
-give rice and wheat to West Bengal.
Now the news has appcared that
when they were actually loading the
foodgrains for being sent to West Ben-
gal they got instructions from here to
divert the foodgrains to other places
and not to send to West Bengal. This

SRAVANA 12, 1889 (SAKA)
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is a very serious matter . . ., (Inter-
ruptions).

Shri Samar Guhs: Hungry people
are there. We are being denied an op-
portunity to express ourselves here,
We have given so many short notice
Questions and so many Call Atten-
tion notices but all of them have been
disallowed . . . (Interruptions) we are
following constitutional means. You
arc forcing us to resort to a course
which we do not want to pursue . . .
(Interruptions),

Mr. Speaker: [ hope you are all
right now. What you wanted to say
vou had it though it was not proper to
do so. Yesterday, a senior Member,
the leader of a Party, Shri Mukerjee,
said that those who shout get
chance. Now, I am glad he will see
thet his own Party Members . . .(In-
terruptions).

Dr. Ranen Sen (Barasat): A com-
mitment was made by the Minister
here, in this very House on the 4th
July that he will have no objection to
Punjab sending rice to West Bengal,
Now he is doing this ... (Interrup-
tions).

Mr. Speaker: It is not to be record-
ed; let them have their say... (Inter-
ruptions).**

Shri H. N, Mukerjee rose—

Mr. Speaker: Everything has been
shouted already. (Interruptions)**®

Nothing ic being recorded.
(Interruptions) **

is this the way? Shall we do this
in  future also? (Interruptions).
Un'il they finish I am not going to
disturb myself. 1 know they are
excited.

We could easily have discussed it
in the Chamber. Now U.P. is also
there—Mr. Banerjee is there—apart
from West Bengal . . .

Shri 8. M. Banerjee (Kanpur): I
am an Indian first and Indian last

T 4*Not Recorded.
1775(Ai)LSD—S8.
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Mr, Speaker: After all, I cannot
admit two or three motions in a day.
Delhi is directly under the Centre
and, therefore, Delhi getting the prio-
vity is all right. Then tomorrow
there is another call-attention which
is also considered important, not
from the Congress benches but from
the Opposition. My hon. friends feel
that it is very important. It is very
important, I agree. ] agree, Kerala
ig also very important. I admit, West
Bengal is also very important. Some
other States are also very important;
may be, the members of those States
are not shouting. Bihar is also im-
portant. (Interruption).

Shri Hem Barua (Mangaldai):

What about Assam? You forget
Assam.
Mr. Speaker: 1 do not forget it at

al'. Assam comes first,

1f the hon. members think that a
cull-attention should come, then we
can discuss it in the Chamber and
have them one by one. Today Delhi
has come, Tomorrow Kerala may be
discussed and the day after West Bengal
may be discussed. Like that, in the
coming seven days we can certainly
have them. I have absolutely no ob-
jection if the other things are less
important. (Interruptions). I am
not prepared to argue here. Certain-
ly, T am prepared to sit down and
dizcuss. But the hon. Members
never cared even to come and dis-
cuss: they never even cared to sug-
gest; all those who are shouting here
did not even care to come to the
chamber and suggest that we should
tgke this up. I have no objection if
hon. Members want it; let us have
it and let us discuss it . . . (In-
terruptions), Once hon. Members
start raising it in this manner in the
House without first discussing it with
ne and without trying to satisfy me,
I do ont know where it will lead.
(Interruptions). When 1 am on my
legs, hon. Members should resume
their seats. They have had their say
already.

AUGUST 3, 1087
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Shri Shiva Chandra Jha (Madhu-
bhani): I had tabled a calling-atlen-
tion-notice in regard to Bihar, based
on the statement made by Shri Jaya
Prakash Narain that Bihar was not
getling the quota for that State from
here. But that has been disallowed.

Mr, Speaker: I know that.

What I am saying is that when
once hon. Members start speaking in
this manner, there will be no end to
it ip the House and there will be no
order at all, and I may tell you from
the Chair that I shall be helpless.
These are the problems. If anybody
who has given a calling-attention-
nolice will just get up in the House
and then have his say or her say,
then 1 do not know what it will lead
to....

Shri Jyotirmoy Basa:
also get a constituency?
not®

Mr. Speaker: The hon. Member
has already had his say. It is only
after all the Members have had their
say and have sat down that I have
got up. Today, there is a calling-
attention-notice about Delhi; tomor-
row, there is some other calling-at=-
tention-notice which the Opposition
has tabled. It may not be in the
name of Shri Jyotirmoy Basu but im
the name of somebody else.

You have
Have youw

But, if without discussing it previ-
ously and without trying to arrange
the work inside the chamber; hon.
Members are going to raise the issue
like this, then it will be impossible to
carry on here. 1 know that it is not
only Bengal which is faced with a
food probiem, but Bihar also has got
» food problem, Kerala has got its
food problem and so on. All these
problems are there. But this is not
the way to raise them here in the
House. I am really very much pain-
ed becausc it is not as though the
Chair covld give food; the Chair can-
not give food whether for Kashmir
or for any other State,
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Dr. Ranen Sen: You may allow
the calling-attention-notice tomorrow.

Shri Samar Guha: Our patience
has been exhausted (Inter-
ruptions),

Mr. Speaker: First of all, when I
am on my legs, hon. Members must
learn to sit down. I know that his
patience has been exhausted because
the rice which ought to have gone to
Bengal is going to Kashmir. I have
heard all this. The Food Minister
also has heard it. But I do not want
to take it up here and now. Let us
consider the mat'er, as Shri Ranga
has suggested, that perhaps we could
take it up tomorrow in addition to
the other notice, in view of the seri-
ousness of the situation. It is not
only Bengal which is concerned, but
as Shri Shiva Chandra Jha is saying,
Bihar is also affected.

shri Sheo Naraim rose—

Mr. Speaker: I know that UP, is
also there. Even without Shri Sheo
Naraing getting up, I accept that
U.P. is aiso there, because Shri Sheo
Narain is there, Let us see what can
be done. But I shall have to consi-
der it. I am not going to assure hon.
Members of anything on the floor
of the House now. Shri Ranga has
made a constructive proposal and I
shall consider it and then give my
decision tomorrow,

But may I appeal to all sections of
the House not to repeat what has
happened? It may not be Shri San-
jiva Reddy in the Chair always but
it mav be somebody also later. Fifty
calling-attention-notices came today,
and I have rejected 40 of them.

Shri 8§, M. Banerjee:
operating with you
ruptions).

We are co-
. (Inter-

Mr. Speaker: I can admit onlv one
for a day, and, therefore, I have re-
jected the 49 others. If all those 49
Members are going to get up and
shout in this manner, I do not know
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where it will lead us to. I am really
pained at this because this is going
to lead to too much of confusion and
chaos, and all of us will suffer.
Therefore, I would appeal to the
House on this matter.

Shri Jyotirmoy Basu: It is the Food
Minister who is creating chaos all the
time by practising falsehood all the
time and by making false promises.

12.50 hrs.

PAPERS LAID ON THE TABLE

Mr. Speaker: Now, Shri Morarji
Desai.

Shri M. L. Sondhi (New Delhi):
The Prime Minister's house is being
surrounded by Government emplo-
yees. Let the hon. Minister make a
statement on the matter.

ReporT OF STUDY TEAM ON CusToMms
DEPARTMENT

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant):
On behalf of Shri Morarji Desai, I
beg to lay on the Table a copy of the
Report of the Study Team on the
Customs Department—Part [—Clear-
ance of Cargo; and Part Il—Preven-
tive Arrangements: Organisation and
Personnel, [Placed in Library. See
No. LT-1288/67.].

DeLr  SALes Tax  (AMENDMENT)
RoLES, INCOME-TAX (DETERMINATION OF
Exrorr Prorits) RuLes

Shri K. C, Pant: [ beg to lay on
the Table—

(1) A copy of the Delhi Sales
Tax (Amendment) Rules,
1967, published in Notifica-
tion No. F. 4(33)/62-Fin. (E)
(1) in Delhi Gazette dated
the 18th July, 1867, under
sub-section (4) of section 26
of the Bengal Finance (Sales
Tax) Act, 1941 as in force In
the union territory of Delhi.
[Placed in Library. See No.
LT-1289/617.].
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(2) A copy of the Income-tax
(Determination of Export
Profits) Rules, 1967, publish-
ed in Notification No. S.0.
2382 in Gazette of India dated
the 15th July, 1967, issued
under section 2 of the Fin-
ance -Act, 1967. [Placed in
Library. See No. LT-1290/67].

A copy of Notification No.
G.S.R. 1100 published in Gaz-
ette of India dated the 22nd
July, 1967, containing corri-
gendum to G.S.R. 760 dated
27th May, 1967, under sec-
tion 159 of the Customs Act,
1962 and section 38 of the
Central Excises and Salt Act,
1944. [Placed in Library. See
No. LT-1291/671.

3)

(4) A copy each of the following
Notifications under section 159
of the Customs Act, 1962:—

(1) G.S.R. 1099 published in
Gazette of India dated the
22nd July, 1967.

(ii) G.S.R. 1149, published in
Gazette of India dated
24th July, 1967.

(iii) G.S.R. 1150 published in
Gazette of India dated the
24th July, 1967.

(iv) G.S.R. 1151 published in
Gazette of India dated the
24th July, 1967.

(v) GS.R. 1152 published in
Gazette of India dated the
24th July, 1967,

[Placed in Library. See No, LT-
1292/67.].

NOTIFICATIONS UNDER ESSENTIAL
CoMMODITIES ACT

The Minister of State In the De-
partment of Social Welfare (Shrimati
Phulrenu Guha): On behal? of Shri
Raghuramaiah, I beg to lay on the
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Table a copy each of the following
Notifications under sub-section (6)
of section 3 of the Essential Commo-
dities Act, 1955:—

(1) The Kerosene (Fixation of
Ceiling Prices) Fourth Am-
endment Order, 1967, pub-
lished in Notification No.
G.S.R. 995 in Gazette of India
dated the 1st July, 1967.

(2) The Kerosene (Fixation of

Ceiling Prices) Fifth Am-

endment Order, 1967, pub-

lished in Notifieation No.

G.S.R. 996 in Gazette of

India dated the 1st July,

1967, [Placed in Library. See

No. LT-1293/67.].

—

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF
THE HOUSE

SeconD REPORT

Shri Bedabrata Barua (Kaliabor):
I beg to, present the Second Report
of the Committee on Absence of Mem-
bers from the Sittings of the House.

—_—

12.51 hrs.

RE. CALLING-ATTENTION
NOTICES—Contd.

(Query)

Shri S. M, Banerjee: Sir, I rise on
a point of order. I fully agree with
you that whenever we have any diffe-
rences, we should go to your chamber
and discuss the matter in respect of
all calling-attention-notices.

Mr. Speaker: That is over now.

fhri 8. M. Bamerjee: It is a very
important thing. Kindly hear me.
Since this can be discussed, I suggest
that it may be held over....
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Mr. Speaker: There is no point of
order. The hon, Member is starting
a discussion now. There is no point
of order. Let him kindly resume his
seat,

Shri S. M. Banerjee: The Central
Government employees are going to
gee the hon. Prime Minister today. Can
you not ask the Home Minister to
make a statement that the ban on pro-
emssion will be removed? Otherwise,
there will be lathi charge and it will
coyntinue. All *his will happen. I am
telling the Prime Minister so that she
may do something about it.

Shri M. L. Sondhi: We want leader-
ship from her.

Shri S. M. Banerjee: We are not
discussing the question here. But I
atk why should sec. 144 be imposed.
We are not policemen so that the
Union could be banned.

1#.52 hrs.

APPROPRIATION (RAILWAYS)
NO. 2 BILL* 1867

The Minister of State in the Minis-
try of Rallways (Shri Parimal Ghosh):
On behalf of Shri C. M. Poonacha, I
beg to move for leave to introduce a
Bill to provide for the authorisation of
appropriation of moneys out of the
Consolidated Fund of India to meet
the amounts spent on certain services
for the purposes of Railways during
the financial year ended on the 31st
day of March, 1965, in excess of the
amounts granted for those services
ang for that year.

Mr, Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
purposeg of Railways during the
financial year ended on the 3lst
day of March, 1965, in excess of

of M.P. by Police

the mmounts granted for
services and for that year”.

The motion was adopted.

Shri Parimal Ghosh: I introducet the
Bill,

153 hrs.

RE, HARASSMENT TO MEMBER BY
: BOMBAY POLICE

Mr. Speaker: There is the matter
concerning the complaint of Shri
Virendrakumar Shah regarding the
treatment given to him, He is not
here.

Shri Nath Paj (Rajapur): This is a
matter in which not only one hon.
Member's privilege is involved. Some
of us have also written to you about it

those

Mr. Speaker: Let us wait for him.

Shri Nath Pai: This matter of haras.
sment of an hon. Member is not a
matter of breach of privilege of a
Member only; jt concerns the whole
House.

Mr. Speaker: He will please resume
his seat. I will explain the position.
Shri Shah wrote to me. He is not
here today. Though we had sent him
a telegram on the 1st, whatever be
the reason, he hasg not been able to
come here today. I wish he were also
here so that we could get first-hand
information. We would like to hear
from him a first-hand account of what
happened. I shall therefore postpone
it for 3 day or two.

Shri Nath Pai: Suppose he {g incapa.
citated from coming? The whole
question is one of interference with
the Member's freedom. He is not in a
position to raise it here personally.
Therefore, he approaches you. Suppose
bhe is not able to come? I do not re-
gard it as a breach of privilege of one
Member, but of the whole House. So
my right to raise it here, with your
permission, remains absolutely un-
trapmelled.

Published in Gazette of India Extraordinary, Part II, Section 8

dated 3-8-1967.

tIntroduced with the Recommends tion of the President.
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Mr. Speaker: No question of raising
that way. The Minister has to get in-
formation from the loecal officers. Sup-
pose there is something in that infor-
mition which is niot correct. You and
I do not know the details. Therefore,
we must hear from the hon. Member
concerned himself. I do not mind
disposing it of here and now, I can do
it. But I thought we must wait till
the hon. Member returned.

Shri Surendranath Dwivedy (Ken-
drapara): When he comes it can be
taken up.

Mr. Speaker: Suppose he does not.
We cannot wait indefinitely. We have
sent a telegram on the 1st. We will
take it up on Monday.

Shri Nath Pai: In the meanwhile,
Shri Chavan may be instructed not
to proceed with further harassment of
the hon. Member. Can we have that
Assurance?

Shri Ranga (Srikakulam): Just now
we have received a message from
Bhri Virendrakumar Shah saying that
he had an opportunity to meet the
Chief Minister and the Chief Minister
expressed his unhappiness that this
enquiry should have been made of
him. Therefore, Shri Shah is not real-
ly keen on pursuing the matter.

The Minister of Home Adirs (Bhrl
Y.'B. Chavan): May I also explain?

Mr. Speaker: Ther we can proceed
with it now.

Shri Y. B. Chavan: Certainly, what
has happened is a matter of regret. I
must say that the behaviour of the
sub-inspector was, to say the least,
stupid. We are all sorry for it. I also
express my regret. Ag far as we are
concerned, we will see that such
things ure not repeated.

Shrl Nath Pal: I am glad that Shri
Chavan has been candid enough to
deseribe this- kind of behaviour to-
wards the hon. Member as stupid. The
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matter had to be raised because of
my  personal experience with Shri
Chavan. I did not receive 5 particu-
larly kind treatment in the hands of
his policemen in 1960. When the mat-
ter was raised in the ‘Assembly, Shri
Chavan ‘said, ‘Shri Nath Pai should
have complained to me.’ I did not
condescend to complain because 1 had
never expécted such a thing. Therefore,
I would not complain to anybody ex-
cept the people, but here a fellow
member is concerned, but Mr. Chavan
has come out with the description
that it is stupid ang I hope this will
be taken very seriously by the con-
cerned avthorities, and there will not
be a repetition of it.

Mr. Speaker: May I also add that it
is not only an hon. member, any citi-
zen should not be asked just to come
to the police &tation. 1 ‘would also
request the hon Minister tp tell us
after some time if any action is taken
against the concerned officer.

Shri Y. B. Chiavan: The Maharashtra
Government have informed me that
they are themselves taking action
against the sub-inspector. I entirely
agree, It is not merely s question of
a Member of Parliament. No citizen
can be treated this way. Really speak-
ing, unfortunately cur police have not
come out of their old tradition. (In-
terruptions),

Mir. Speaker: The hon. Member
wants information. He was asked to
come to the police station. When he
went, he was asked: what is your
name, what is your flat number, what
is our telephone number etc. All these
things were asked. Anyway, it is all
over now. I am glad the Maharashtra
Government has taken a strong view.
I am also glad the Home Minister has
take a strong view about it.

Shri Ranga: May I be allowed to
say a few words? Something which
caused us a bit of unhappiness hns
taken place today by the talk between
Mr. Kandappan and yourself, I would
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Hke you to give some consideration to
4t when you go back to your chambver,
and see that Mr. Kandappan continues

to receive your eye as well as your
goodwill

Mr. Speaker: 1 have nothing
personal.
1258 hrs.
MOTION RE: FOURTEENTH AND

FIFTEENTH REPORTS OF THE
COMMISSIONER FOR SCHEDULED
'CASTES AND SCHEDULED TRIBES
FOR THE YEARS 1964-65 AND 1965-
“86—Contd.

Mr, Speaker: Further consideration.
“‘We have already taken 45 minutes
out of seven hours, Mr. Solanki may
«continue his speech.

Shri 5. M. Solanki (Gandhinagar):
‘There is no time.

Mr, Speaker: Two or three minutes
are there. Yesterday also you took
‘two minutes. Today also. Does not
.matter.

Shri S, M. Solanki: May I remind
the hon. members of this House that
the Indian people profess different
religions, castes which are undemo-
cratic institutions, which have in-
fluenced 1o a large extent the growth
of local, regional and State loyalties
and have threatened both national
unity and our social progress. We
the Indian people have failed to
digest democracy. It has not been
Tooted in the traditions of the people.
We are only surrounded by gherao.
1 want to say something about gherao,
but this is not the subject today.
Today we hear from the newspapers
that in Bihar there is a gherao, in
Bengal there is a gherao, but T want
4o ask: have you ever heard from
any newspaper thatl in any part of
India the scheduled castes and the
scheduled tribes people have taken to
such a kind of gherao? This is be-
cause the scheduled caste people un-
derttand the real position and the

SRAVANA 12, 1889 (SAKA)
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defects of this gherao, because it is
a very injurious thing. I say it is
not pnly injurious in a narTow
sense, but it is injurious to the intel-
lectual life of nation.

I draw your attention to the fact
that we have forgotten the old values
of our ancient Indian culture which
held our society all together, which
have now disappeared. = Remember
those days when our Indian civilisa-
tion and culture had reached to its
highes zenith, I am very proud to
remember the rehistorical period
when the cradles of Inidan civilisation
and culture were lulled in the villages
of the Indus and the Ganges. If you
enter the corridors of our ancient
history and literature, you will jump
with rhythmical steps without inter-
ruption. It is not grandiloquent say-
ing but real and true, we have had
our own culture and civilisation,
national inorm and socialist in content.

13 hrs,

There is one line in Hindi:

a1 faqT @Y @y #ST A § )
Qg W7 AT T T TS R G N

That is the real thing. But today
it is very sinful on our part that we
have forgotten all these things, We
are far beyond the verge of active and
independent historical activity and
we are not able to reach the horizon-
tal line of our cultural achievements.
How can we reach the profound in-
ternationalism without respect for
national dignity, Arendship and fra-
ternity?

Mr, Speaker: The hon. Member may
continue his speech after lunch,

13,01 hrs,

.Lhe Lok Sabha then adjourned for
Lunch till Fourteen hours of the
Clock.
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[Mr, Speaker]
The Lok Sabha re-assemb’ed after

lunch at two minutes past Fourteen of
the clock,

[Mr. DEPUTY-SPEARER in the Chair]

MOTION RE. FOURTEENTH AND
FIFTEENTH REPORTS OF THE COM-
MISSIONER FOR SCHEDULED
CASTES AND SCHEDULED TRIBES
FOR THE YEARS 1964-65 AND 1965-
66—Contd.

Mr. Deputy-Speaker: Shri Solanki.

Shri Krishna Kumar Chatterjee
(Howrah): Sir, an hon. member of
this House was about to be murdered
a few days ago. Another telegram
has come .

Mr. Deputy-Speaker: You can refer
the matier to me and 1 will look into
it.

Shri Krishna Kumar Chatterjee: 1
am a new member and that is why
I seek your guidance,

Shri 8. M. Solanki: Sir, our Indian
democracy is like a tender plant with
unsteady roots. It ie a delicate
period for us to come out. For this
purpose, we must work in coopera-
tion with the opposition parties and
alsc with the scheduled castes and
scheduled tribes people. One flower
makes no garland. If we desire to
strengthen nationa] consciousness and
unity and a feeling of national soli-
darity, a revolutionary change is
quite indispensable pertaining to the
growing and dangerous indications of
social disorganisation.

Give way to the masses who are
suppressed and depressed for the last
go many centuries. Let mesay a few
words regarding the period of British
rule, In British rule, we were
slaves, The Harijans were not only
slaves, but double glaves. Hon., mem-
hers know algebra. In this equation,
it we strike out slaves, then the figure
is this, When we got democracy, the
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40 crores of people who were slaves
became independent. But ihe sche-
duled castes who were double siaves
will remain as scheduled castes.
Therefore, ‘we want double chance
and double democratic rights in this
democratic India. We were depres-
sed and suppressed for centuries So,.
it is the duty of the Government to
remove these disparities and disabilit-
ies of the depressed classes. Otherwise,.
India will go backinstead of going
ahead. Don't consider that the depres-
sed classes are unconscious and sleep-
ing. Now they are awakened to their
senses of democratic rights and privil-
cges. Take care of their demands re-
garding education and equality of
socla]l and political status, Give them
full amenities and higher standard of
living. The soclal distance is going on
to cover the large surface of India.
Now it is between the rich and the
poor, between the educated and un-
educated, between Harijans and non-
Harijans. Education, therefore, ig the
important role to achieve social and
national integration.

Sir, coming to the subject, I am
glad that our Union Govern: nent is
trying too much for the welfare of
the scheduled castes and schedu'ed
tribes. But in Gujarat, the scheduled
castes people are still suffering under
so many disabilities. They are not
getting entry into  temples, hotels,
common well, varigrah, barber's shop,
dhobi's shop, etc. They have a sepa-
rate burial ground. The hotel-owners
are keeping the cups and glasses out-
side the hotels. The police officers
are seeing everything, but they do
not take any steps, although it is &
cognizable offence.

Regarding education, there should
be a percentage of reservation in
education also. In Gujarat, in classes
5, 6 and 7 Gujarat Government is
taking fees from Harijans. The
secondary schools are aided by the
Government. So, I humbly request
the Central Gowvernment to give
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some instructions. They should not
take any fees from those students who
are studying in high schools and
secondary schools.

SRAVANA 12,

Regarding colleges and hotes, in
Ahnmiedabad there is only one hostel.
It is not sufficient to provide resi-
dential accommodation to the Sche-
duled Castes and Tribes s‘udents.

In the services, all the high offi-
cials are caste Hindus. They do not
give any promotion to persons be-
longing to the Scheduled Castes and
Tribes because they are under their
centrol and authority. They look: to
the confidential reports. These per-
sons who belong to the Scheduled
Castes and Tribes are not given any
good confidential repoirts with (he
result they do not get any promo-
tion in the services,

I now come to the question of
gencral reservation in the services.
There are many students belonging
to the Scheduled Castes and Tribes
who are pget.ing more than 70 per
cent marks. They are not takep in-
to the services in the general quota.
My humble submission to the Gov-
ernment is that those students who
are getting more than 70 per cent
marks must be allowed into the ser-
vices in the general seats and then
the reserve seats should be filled up.

In the last ten years no student
from Gujarat State has taken advan-
tage of the overseas scholarship, It
is advisable that Harijans, Scheduled
Cas'es and Scheduled Tribes should
be given some facilities in the elec-
tions. In schools untouchability is
there. To some extent it has been
eradicated in the urban areas, in big
cities like Ahmedabad, Baroda and
Surat, but in the rural areas it still
exists. In the panchayats the posi-
tion is very difficult for people be-
longing to Scheduled Castes and Tri-
bes. Under the decentralisation of
power, powers are now given to pan-
chayats. The heads of these pan-
chayats, the Sirpanches, come from
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casie Hindus. The member belonging

to the Scheduled Castes and Tribes is

only a nomina] member, He does.
riot get a chance to take part in the

meetings. He is not allowed to ait

in the chair along with other caste

Hindu members. He has to take with

him his own glass or cup for tea. This

is a bad thing to be followed in the

panchayati-raj ins.itution also.

There are many villages where:
persons belonging to Schrduled
Castes and Tribes are restricted

com casting their votes. I will give
one example of Mehsana Districy in
Gujaral where in a village known as
Beioni there is  restriction on the
Harijans casting their votes. This is
something very bad for the Harijans.
in this democratic India.

It is my duty to bring to the notice
of this hon. House that in villages:
there are so many plots of Govern-
ment waste land. It has been ruled:
thst such waste land should be given:
to pcople belonging to Scheduled'
Caste and Tribes. But they are not
able to give their applications for
this waste land because the Sirpan-
ches of panchaya!s say that the gou-
char land is not sufficient for animals
to graze and therefore it is neces-
sary to convert these waste lands
also into goucher land. When the
Harijans apply for waste land they
are told that according to a resolu-
tion passed by the panchayat it is
not possible for the Harijans to get
any waste land. Therefore, my hum-
bhle submission is that the waste
lands, wherever they are available,
should be given to the members of
the Scheduled Castes without any
obligation, Also, some percentage of
Government waste lands should be
reserved for them,

Coming to the housing problem, in:
1848 there was 219 scheme, post-war
reconstruction scheme for building
houses for harijans in Gujarat State.
Due to thig acheme, so many hous-
ing societies came into existence Im
that State during the last ten years
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[8hri 8. M. Solanki)

-ar more. That scheme has been to-
tally discontinued from 1961. So, at
present there is no housing scheme
for harijans. My submission to the
Minister is that instructions should
be issued for the continuance of the
219 scheme, called the post-war re-
construction scheme so that houses
-cuuld be constructed for hanjans.

Many harijans are working as
landless labourers in the fields. In
these difficult times, when the prices
of commodities, foodgrains and other
items of daily necessities have in-
creased, the rata of wages of the
labourers has not increased. It is
the duty of the Government o take
care and protect the labourers work-
.ing in the fields in the willage. Now
those labourers find it very difficult
to make both ends meet with their
meagre wages. Government should
fix some minimum wage for these
farm labourers and implement it so
that their standard of living could
be raised. Government should also
make greater efforts to provide some
relaxation for the members of the
Scheduled Castes under the various
existing schemes for workers so that
members of the Scheduled Castes and
‘Scheduled Tribes may derive greater
benefit from them.

Then, my next demand is that there
should be a parliamentary committee,
like the Estimates Committee, at the
Centre also to look after the welfare
of these people. We should not
jgnore their demands. While I am
not glving any warning, my submis-
sion is that there should be a parlia-
mentary committee at the Centre also
to look into the condition of the peo-
ple belonging to the Scheduled
Castes.

Coming to their representation in
Jegislatures, our number is one-fifth
of the total number of members in
Parliament. Yesterday my hon
friend was saying that there should
be at least ten Ministers belonging
to the Scheduled Castes at the Centre.
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While I do not claim 10 Ministers at
the Centre, if you are libeiral, there
can be at least 5 Ministers belonging
to the Scheduled Castes in the Cen-
tre. 1 do not know wha! wrong we
have committed, what damage we
have done, what crimes we have
committed that we should be ignored
like this. If the claims of the Sche-
duled Castes and Scheduled Tribes
are ignored there would be great
difficulty in the Centre and also in
the States, because we are the balanc-
ing power. We have got the balance
in our hands and we can do whatever
we like. Therefore, Governmen)
should pay attention to our demands.
Here 1 want to draw the attention of
the Government to one fact. Shri
Satya Narayan Sinha is a Minisier
without Portfolio. Let us have some
more Ministers without Portfolio. If
you find some are capable people,
after two or three months attach them
to the warious Ministries; otherwise,
it is better to allow them to continue
as Ministers without Portfollo. Like
people belonging to other communities,
we have also got two eyes, tWo ears,
one nose, one mouth and one tongue.
‘We are not such humble people, All
the 40 crores of us were slaves a
the time of the British rule. Now we
are a free country and we have got
democratic rights. So, we have got
a right to ask Government to give
us our share not only in other walks
of Life but also in Government. If
the Government ignore or reject this
demand of ours, I cannot visualize
what would happen in future,

Then, there should be reservation
for members of the Scheduled Castes
and Tribes in the Upper House also.
Why should it be confined only to
the lower House?

Lastly, according to the reports of
the Commissioner for Scheduled
Castes and Scheduled Tribes, untou-
chability has not been eradicated in
almost all the parts of the country.
In Gujarat in almost all the villages
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we are not able to draw water from
public wells. There is a very diffi-
«cult position for Harijans. 8o, the
period should be extended by a fur-
ther period of ten years, that s, from
1970 to 1980.

With these words
motion.

I support the

ot N W (seETeT) o SeTeE
e, gfom @ & & afal &
W faew w7 e g W B 0
TOat Y [qar A fra o & e
Ao G & oI gwEgea w &
o 9§ ¥ WX @ FT SRATE
‘gt # wifw ¢, TR @
gt afes,
A1 ®1 AT § T QT ATH @A
g

fogsr wowe ¥ W AT wWET
wr WA 7g Fg T@ ¥ f5 W
FAET B gHEd W1 T a1 gl &
faq ag w¢ 30 ag w< & | wfE
Wi & 5 19 qreT 67 §e¥ qTHaT
# gl Y ot grera g€ & Sa9 {8
Wt gent f oo @ forel #
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o AT % fggeamd gut wmg & oyt
¢ gicerT Fardt o aran} § [ A
aear | g wx frars @ sfawc @

framdf w7 | 7% Y e & T WA
7| us fra gfcor Frardt wad Prevdt
¥ o 5= | gfgat o | agh AT
gaor fardt ¥ avq A T W A
% fay 1 aff ©r wtaw av | qAA
framdf & #g1 5 wrf A =7 a19 wrdl-
T § | qg W9 4 & agaAal F g
oAt T % §94, wg Wy frera g
X wEA, W ooy A 3 et |
wafwa o wifwdi w1 Fw AT W
¥@ va ¥ gg Sgm TR
wreart gfeaat & agr & & g, frerr
W7 M1 WX & agi § qOLAT | QLA
W9 9T ¥ wwaeT ¥ 4AT | qg a€<
3gL a1 WitE e $1 awTT av )
QAT W@r W Fawy are qe
T | {AHMF § IAAHIAAH
T w1 7% | wae frandt ewr e
& qTE W gWT WraT WY dre £ Wk
95, AT H Wi & 7€ §, LA |
ghom faandt & wa1 fF fag v &
T § YR G TN A7 w18 g,
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@ ¥ OF g W favgw oA far
war @1 waexfafafz ®1 agrar ¥
wTHt A foard & S gAET KA WA
€ I9 I WY & 7 FA7T AT A0(RY,
warg ag f<faara &Y, sarg aw €, sarg
Fifafers gf 1+ W Wy g fFara
T &7 TG T FwA § A1 FH § FH I
WieFE W AT WIS ®! aET geT 2T
Tfgy 1 gEh! T W E

T & A2 § gur oz @ g
v & fgars  dieeer g wfgd o
T ST F oMW qF g A
wiemw FT owET & 7 A% wewrd
gifreat 1 g7 dAewwrd gifaat
% fad SrqdAfrmat § fom & a1 A
wg T w1 gwwar § 1 ¥ 7 fawd fawi
T oifeadee § gaer fvar 4 g
g wayET 89 "I T Feaw
| #T 1950 ¥ ¥ F o9 % fvqar
¥9aT "9 ¥ faar gfew o2 # & g9
o % 747 w1 f5q1 § ? 39 F1 99
7g faan a1 § f& e somirer ofvr
®T 20 914, 12 AR 984 %o fa¥
T § WX gfaa aa% 6@ %1 51 9714,
37 &I, 170 To fa¥ 7 § | WX
o & 7 gat feeqy &1 omw qor fF
gt g4 fraat @ war fear € ar ST
T a1 ¢

“The two organisations men-
tioned above have been working
for the removal of untouchability
which had its impact in eradicat-
ing the social evil of untouchabi-
lity.”

7 wara ¥ w1 waaw fawwar g7
o feafax % ¥ QF &S I
T 4T FTEE IS & | TF AT I
# wgr s f Form | mferar o O A
fera 1 ¥ g% wrdY & sonye fore fore
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&1 AT TITTH FTH $Y 9F FT FATAT|
g ¥ fearqr fefaat afaq aga
LA WIAT 9T, FFI GIST WA QL
QT gErwE a1 fF Iq @ /T
g feral ¥ OE qa A
937 f& L7 WITA T arew & v 0w fqr
? a1 w3 i ag 7 320 v g @, €T
T v foar @ fe g 3 |w gee
F1El &0 573 2 fax | w1 F06i w0
AT ATAITC AT | Tg WH FT AT

wfaiaT weqsw grgsw w7 degew
FE 1 7 sfaz (EadmT 3t 2 fa
g &w ArA-mifews gafaat s 3
& T4 mATAT & A owvAr faoir
¢ QexEisfar Gz fagaw ofsafaer
%1, 38 %1 faar oy | Afs7 37 %1
W AN T THT w1 A
THT faT & T3 & W g=2AAT FTAT
a5Y & | A AOAEAMT ST &
a7 F aw g E ITH AR g7 gheaq
KT A FTT H A T 6 waey-
fafazr & faars

g7 & a2 X oF 1 gAra 20 qrgAr
g1 wmwifad 95T ¥ §9 /1 3T F¥F
& ©F Tg7¢ afwar ag g fw wrw
¥ aw g WA & far sfavwre fexr
wid | wq a6 greemsfar G grn
a9 IF qg FI-O1d A IAU ;wH
agt gifr 1 xq famm # ®\to qqo
Wi A FH wrH fHAT {1 G oawvar f
fis qzeq & €1 Am ¥ {9 ¢r 7% g,
Afwa i arg gy 9a 7 Sfaqgrr &1
acea faersr qr & gaa 0 Jrgan
g (F T tefege FI7 70 gr g fpal
W F1g, A T W AT FAT A0E,
a7 ¥ iz wifEys #1 T06 ¥ vladiq &
Fer Terez faar w1 39 & qg A8
grar wrfzy fe mad e & aw § v
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TEOL HIY | g WISHT W9T €T &
WTAT T T AY [T AT ATAT KHL3T
stfamray | 3@ & ¥ @@ fow
®FTIGE G | CF AT TG AT
HFAT |

gL §2VwTE ATq g Wifs €7 &Y
AERWEFATATCAFAT G | KA &
waTa qg W grar wifgg f& &t
AT gfwa 718 s weleg gl
af@rdt # mfzar &% 97 w1 ¥y
FrEZT WX WEGTT IEH & T@
q afadw § foadar faar @l
YA a0 & wacafafedr * g v
& FT7 &1 Iqrar fzarar awar g

grawr ga & qg & Srgan §
f& w9 foag fefgaT 1 €5 7 &
faq TewTe #31 9g IO a1 | w6
o 37 IHA T | €7 foment i\""lﬁ-
zafafadt #1 queat fear o e
i1 B TR A IF § woIfafas
&1 Sfezw 7§11 9% 919 @q ¥ 75
WT 1gan g f® 97 srggact ga® any
foed a1y & 9A%1 agET faar g,
XN woAr foedi & gur-g3 &1 faer
¥t qOT q@AF ® W § ITHr &
f& of o¢ & dr@ade Zaq I57 faan
A | '

79T 18T § AT KA G® quy #
# f 7 faa auat w0 fa%s w< awar g
9T # QIFAT & A I wqraw g
QBT & WA 9 CF qTT § 407
FgA W A qATOET HAT A0gGAT
%5 fea gu gaerda vrawefer a2
w1qs wfen gdry 37 Aggfaarn
€1 TAT AAAT KA WIT AT Fgar
ar AT ¥ 34 falzr gy @ & W
w1 g€ 41 fa 9T 7 @7 1948 7
qHLT #T € 97 | IF WA WA &
WTET A AT AT g ? g
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[ e )

N T @@ A& IR W
wiH W afw T g W}, @
WA 19487 @1 gfraw faandi
¥ AF) 6 BT WIT AT ¥9F WTw WY
frrerd § 1 g Stara ¥ g 4 4qv fw
gk foifaw fafwex § otz g7
fafaes ftfem & gw wiz samer =@t
 oawa £

o feafed & & wd &1 TR
fe 3w & wIgTMI FEET A AT
THIE @A F FeA F AW AT 4G
& T2 T HE gegeeT T TSR QAT
T T G g g A e 3w H gt
o fx7 a7 afzdi g g Tw g W R

o ww nAt T (3A1F)
IF TR A T W K AW FA
¢

@ g 9= ;¥ oA g fx W
RAFATA M & ATY THT &1 FFA |

W WFEHT T TSI FATC 54T
qErT @S gran ¢ afed gfoo faq 97
s & g W IR &
HFEIET AFAT T ¢, TCATH I8 419
gt wif @ M Ew wa F aauE W F
AW & AW & U §, IAH qoAT &
sl & ufw @w3F & far o
wed & f aqrow are a7 74 3 & qEiT
wia @ g 5 @ 9% 51 afw
#fefazat agt wifgg 1+ <@ aww
a1 ofw 2 st @ 78 wig S e
g

@& 1w q19 & 7 Wit w7 Ty
g f& 3T o ag afw & ot § 2
T AR O 18 TR I
T % AT & A% It 9g ufw faadr

AUGUST 3, 1067
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€ 1 v wr a v v  fF = I
T R g0 @ oot § qw ag
forealt & 1| R 9 IR 7g afr @
Frverelt & 1 & wrear § 5 aw o Iy
e #Y ufw faamy v waw ey
L g

% 0% W gATT WTOEY AT Srgar
g | o faardi dwfee oudve ST
FT4 & IR W e iy A ¥ ) 2w
¥ F TR, A0 OFNA T FA F ATR
o« 7 wfaw & a1 sq a1 AT =TT
& $ § 9% a¢ I g ufew wmw
fFac st awT § | T foq Wi S
e v@Er i &)

ud WY 0F AT 1 F1 W &
7 | gfom frafeat s g7 gwfag
¢ & 91 FESl § W 7@ fear
amar ¢ ®ifs g IAwr afaw e
foar smg & & wrfaw a AN 0w
awger I fag fwes AT g3
I TATG! F T W FT A7 T W
W M & fAu oF =F g=gTr @WAr
o7 | ¥ A & faafaai @Y 3 q®
¥ wg 27 ¥ f6 wrt oy 7 R}, ov-
forw QU 1 THT ¥ 1 TW FTOU F FARY
et & i & aff e 30 &
§HF AL H IR CF AT AT SqrEar
£ | 9T g OF &K 6T FAw § fAag
g anfaet 73 ¥ fs I ofw ©: qade
T T IR A ALYET ¥ AR
weger qw & faorfan & W
s wfed WX olw ©: gdz W 2
Tifas 7 T JY ITH! qiT AT ¥ §
¥ | a7 w9 AR e ¥ gfom miza N
afas s & faq 7% @S Wt
&5t )

agt 9T T el & o wfar
fafear e gfvafadt § 1 &) awn
t fF a7 & q@®T 717 § AN T AT



16913 S.C. & ST,

ATTY ¥ AW | IES! TH AT AT
AT TEAdE & wiw faedt @ 1 @
W AR A d W@ gfafed ¥
g A& A afewr =1 &z ol
aiz fawdr & ¥fer gt & fag g
gfiffiTefimast g aaw @
gfrafwdt #1 39 ama woar 27 & @t w41
T §2 g gl v gfami &
faq fesm wxi &

wa & &e wfaez #1 aww g&n
¥ | a2 weT e & i gfeaet #1 st
W A At @ & wwwar § 5 1964-
65 # feard # sfawz g ¥ Az
adr ¥ faw faar & fe feaam qaew
€F W W qow AT 3 1 1964-65 F
wEgeT F2 ¥ fau o @ gEE A
€ 4t s afaed 1 ¥ fau owd ¥ qame
HTE TGT AW GAT | WILEE T A
fera % w0T &1F e 597 F afr o
gt | o qge faet dow g€ oy I
€ T T | =TT 1964-65 FT
fetd oqt gt 5T Sad waw fos 2w
s a6 g fr @ agE A U
i 6 ga@ &t < weTRIE @Y | wite
1965-66 %1 o ¥ 3w ufw #v
fa% A8 foar mar & 1 ag v = A
¥ T gHar qv | AfeT Qar A fear
v | & qIaE) (EF /" ¥ OF gETT
& qarjan g 1 ag % fwfae gara &
g7 wifya a3 fefigwe & dygee swe
¥ orad Mg | 99 A S dae
vy i &, I wfas fear smo
WTAFA Z1T 48 & fF aA-veger s
o S AT Ao AT A T A
gfoat & wf et Fr E ae A @t
gfeaa gaet oA & 1 gFET arad
w3 §iT a1 & w97 a9 wIdr syt
¥ &fafsz & A $9 31 99T & FTT AR
39 TATSE A AfFwEw A% 97 geame
& B Hiforw w31 0
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wx & wfafew & aow owav §
T AR & oy s § e g ag
SR wiafed ¥ wT ¢ § | v og A
oF T §F g ¥ IEe w37 g oW
wid et 1 g wa v @ e gfom
Nz FaaE g g T oaad
o ¥8 wiw? dw s A g )
fort & wTTwt qaT SR R IAET At
foer & qcew w1 & 1 ¥ wfasaT grar
fe mr wiw® & 1 1950 & 1060 AW
% wiv? @ fe @ aff mq & a¥e vz
gafae 7 fo 1@ § 5w gy 2
faar s @Y waAdE T vET @IF @
AT | AT 2 FF |- 1-60 T T
OF, FME 2 W 779 @7 ¥ fFaa ¥
o ¥ | 3T a9 I 1 X HEgeT wE
¥ 1.16 T SN ¥ WhT WEgew
IETF 0.21 THe ¥ | ¥ATH T H
gges sz w1 fifRew 2. 45
S IZETF 0. 74 F | FWE AT
# degrE w7 ¥ 7. 15 W FEST
0.94% 1 ugfeafa 1—1-60 Frem)
1-1-65 %1 77 fegfa of gy ot w9
A | ¥ OF A TG I F 1. 59
TR I % 0.53 9 1 F4w X
I FTE ¥ 2. 51 W JOE ¥
0.28 I FM T/ 1 TETTHFT &
8.614 MIT ZE™ & 1.11 91
 wheei w5 gy & ax F gwaw A
wg ¥ fag s g

T[T MTGAT 78 ¥ fawrwr
oF 1T AT F FACT 71 fAFA0
o e |

fafreraga sz awi § dIPA
% Q% @iz ¥ ag g v ar i foo-
W EE & Wi T g, e ¥
wiez § 1 § 341 S ®F qAAATE |
AfFT & TF FaTe QO SRAT§ WS
wfcd arsaw gtz | o A & dhav
AT §AE OAT WEgar § WOk -
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IS WP | F IA e A7
g qor W g f6 ag wd
fif 1950 A ¥ ww aw W F,
W A W) oW dw #,
ot amgw WK #rd avew  feadt
reg v g & | W 3 @ o
W gH &) &Y AT WeTRYE g e |
AT /T SAfAqd §T q@r q«9 ACH |
WX w5t o% e afafew & &9
wfirer Ay 7€ §, THET GO S AT

frar & afza fFaa fam e
gt afes arxefas gard 1 q@al
®q foprie sigmr g, U T=ge-
Hz &, AU FASAATFI A G
sAmA  #r  foizdz & &% wiwd
Rfed g1 7@ wr® wfgx @ §
fw foyrdiz & gast gas T At
faer @, faqar o@dz wg faear
aifgd a1 fasgar & faer 1 AT
AT T mosrdy & 99 Iy §1
afga foaq g7+ afafaq ¥ arE
&g | wfwx @ F wvar § QR
ot g f57 a1 <g & forad gawr
ffgfEoT g5k Wt 9 g AT
WX FrF ffwAzam & A1 qE€
€1 TATY | TF ANUSC & FF RWIAIAT
mr g 5 ogw gepvaw g @ fw
mx dIgsr ey w1 wErse
Tt famar a1 a1 g I AITEE
®TEC #f 3 1 owEr or AT IA I A
avaiar | AfET g8 AFTA TAAHE
gy g9z Ry g fem g R
Wy ag G ARgE 3
w T ey @ ag degeE
FTEE ¥ A F AT qAH I
ST & 7 qredr |
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TF §TT JUST A WIATAT AT
gfr g feude § o ordfdwe
g ¥ e A ¥ feadiww garar
afer w73 feaddtew wafaia s
Yy 9q foadaw &1 330 frar
g M Faw @@t gAwicm § 93t
st fopziz grar 74 & | femddew
wrifsivieg Twr 98 wfear ¢ fe
W 7% ®IE FIFD 790 @ o
g1 ag wT qg AT AG @
uR #g faur @ fF agr <ed grifie
aA dzEEa ifaw §

wgt a% qurizdeE wr aneew ¢,
gfom omardy # " St at &
g frar s 31 &) wwar 2 e go
¥ 3 WX Z AT w0 & wr art
g1, afeT 379 f-wew JmEl 9T mar
oAt & | R ATt arefeaq § e fresgew
wIEH & Arfo o THo H ¢E-fodza
aréx gfew ar o fasgfcdt o &
wn kot & a ofafEge A
I wfera s sE@ & g
frar st &1 gfem wised ®
fefew 1 ot a1 T@e dte A
AT ATAT R |

ot Qo wo Wi (TE@WYT) : A
arer &% A fad w1 fegdt s gfc
o7 av |

St WA g, dfeT ag A
TR g |

st i fag  (qgaw ) @ goIr
Two dYo g & |

TE WA w3 gfiom s
fafaee< g1 =fgg |

St g WA ;g FAGHNA K
Zrew 9T fogdwm oY, Afe oo dgamm
Tz ¥ Iawr o 3 feaT

gt % NHTIT FT ATCE g, ¥
@ Wi g & feadu aff # ot § )
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g ey Gt Qs xft fea wm, A fragen wrew
% ot o fr Rwder g WY, enfd § foed wow @Y ot o
Afer 9w e Wk s R e g g e o e R
qufeer®t fr g § 6 1061 ¥ g%

1 QR FE, g 1, ¥ ag dawr o & gfor W wr eerifn
fean fis e s 3 Ford wx W*ﬂ*wmmll
Fwdt & ¥y o TR T o o A 9T I3 At Wy gt v gue
iwaﬁrﬁl m%faqﬁ&&w? 1 % g

ag WY v fasrag s foe @
o< firggey FTeeE & wifead w1
¥ w S frear gar §, IR
wifewdwe Foarrd Sm-qw T g 7T
feir o §, anfer ST A ¥ wEew
< faar a1 fregee sezw Ffawx
FY Fear 7 ot gt fas fFar man @ W
w1 T ¢ 5 o= feww w1 F1E -
g% ¥4 7@ 2, afew OF aga ¥ Hfaw
g fs smqm w7 fogges wrew ¥
wifRad & FW 6T fOFTE @0 FX
fer st & | = faafew § sfawac
1T A 7 HAE=A A ¢ fF wfwivw
o & 77, “Gar” AR a0 T
&t #Iaw A & W WA fedr
forggee Frega F mfwac F ar d 27
forar oma, @ 37 F7 G q2” Fw_
w11 | qg avv At e ¢ afew qR
< ¢ fF o7 77 I 7 g=Eaw Al
Y s, @Y forggee wreza & mifwad
& wifwdae fowr i\'qzﬁ'a-{r“ir"
fera e smar w30 1

%9 faq ¥u gama ¢ & gfom
grarde ' afew A ;o
sarvfu R REI|E
¥ Wi g9 F g g ¥« TAH-
oF fearddz  oF wifwax
wWd qFi fear o, @
mmmmm
| ag wiEEe @ feer & qum
mﬁﬁﬁhaﬁrm'ﬂﬁﬁm

¥ aw
ST

9%
a:@

-2

g § fe v feot & fg s
T HTH @ A & | TE T AT A R
f& 9T Y 1oy, w= qdfar el
Fat =gy W § fgear fear o

% gt 9¢ ww I w1 fs s
IEa § fF &7 maade & qifea
9T TAAAZ F TIFE AEN AT 59
dg9 ofs =70 W oFy ¥ fgarg ¥ &
gt | FfFT wa gfamm 9T 9am #
TIAHTH F TH F O T R CFT F.
fgara & @@ dr 1€ 37 AT I FATT
o WY uFe F frmma ¥ gfoai v 3
o1 @ | wgt ofw w9k & oFe A wgt
1T AL WL F OFT | ¥ qg AT
A wrgan g fF e wEeg 3w At
TRz # fad fr ols w0 @ oy
| FER F I IR W OFT
¥ feama & a9% ¥ g8 A wREA
g, Sewt I g fr A @ o, afew
F 7570 # gfa weqmor w¥ F SrAv
T ¥ | A9 wad fgooat ¥ foq 2t
TR FAE |

stz F4E1 # fod ow aw ¥
FogreT a9 FT gL far e Aew @Y g
uraz fFeY qaT FSrrs wifEsr ¥ ¥
< ag [ fordy o€ gvir 1| 9w foové
& wgr man & fe gfceet § g3 anfaat
T ®TaE § 1 o fod o ot waww
T & fr @& wrer AT s dga

g qg! X OF faw Ardd w wod
hrﬁﬁ%wﬁww#& faadt
Ty we afe afaf w miFn
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# wrgan g e S w98 it fo @
Y wT fagr Sy |

wa & a8 A1 F 679 T FEAT A
¢ e @ 3w & wrdww faegw &= far
s arfge | &9 3w ¥ ad-afedq X
g wnfa &1 aga THam qg=man g |
W@ T a1 F7 CgATE & fF whg -
fow &1 @@ died Tl w1 A qg
[ wEe, SfeT & guAr Sgar § & a7
gfamT &1 a7 1 CFAEE I qTY
R IAE TGS FT ATATE FTAIT IS
FI, IAF! TF OA g AT §S FILT 3HTC
IwT gu-afadd w33 &, a1 99 I

I dgAfn st Fa A |

gfF 7w ¥u ¢, wiww & fTw
¥ 7 s fas 9 gem & A SEar
14 e A qg g AR
THo ‘ﬂ:ioﬁ@mmm,ﬁ
gl # awegmal £ orET T AR
ITF! g F TYARE FAF AR A
waR e 71 fawfd w3 | # 9% gRdA
FTaT g | T wE F wHew I ¥ fge-
ot % fag q& wom fafagt & abr
#Y oy <@ & AfeT it aw Qo A
foar mar § 1 ot G ¥ ag W Fe
fear ¢ fr ot gfom =t fafrex
fazree qrEwnferat ammar ard | & aewar
g e fafres fazee o wifedr &
et g §, afew Iw fafre o gfe
I FAGA T HgHAT fegr AT EwAT |
#few & a1 a8 q69% w5 @ w7
¥ 1oy qHe fige FT UF AL AT
'ﬁl: _
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Bhrl Somavane (Pandharpur): Is
there any time regulation? )

Mr, Deputy-Speaker: I am here to
see to that,

Shrl S, Kandappan (Mettur): Mr.
Sonavane is a senior member, he
should know,

Shri Sonavame: That is why I am
asking.

s g 9w : wifaT ¥ § ag
FigAT STt § f forgges sz sfawac
#1 fodt? ot & s sl o §,
few g7 v fawfo 97 915 oaoe
&t forar amar & 1 & wfaw< age #r
AR A g fF ag A w0 &
O FHH U A A0 £ | ¥ ¥
feafad 7 ag avtew T T §
e g4 foqred # seafafad, afafow
Fiw ¥ yefas Ry ad, Agw N
foitzd &1 FRf 7 & 9 s
M w5 5 fFE fies § e dgad
araeEr gE R

3% 5 wEd B T W
fog & st A # Ao F@TE |

Shri M. R. Krishna (Peddapalli):
We are really very fortunate to have
a discussion on the Scheduled Castes
and Scheduled Tribes Commissioner’s
Report, I am thankful to the Minis-
ter of Planning and Social Security
and algo to the new Minister of
Parliamentary Affairs; I am also
grateful to you and to the Speaker
because thig is the first time probably
we &re discussing this report a little
earlier, and also the time allotted @
this report is about seven. hours. " iy
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Shri 8. Eadappan: After seven
Years.

Shri M, B. Erishna: It is not seven
years. We are g the report
Wwhich has already become stale, The
comments and references which we
will be making here are not going to
have any relevance, nor any reference
to fhe Teports, because already the
cn:xrre third five-year plan is almost
over,

I said that I am grateful and the
House is grateful. I should have said
that as a right we have to discuss this
Teport every year in this House, but
since the Minister for Parliamentary
Affairs and the Minister concerned
with the report were not very serious
earlier, I said at least this time they
have been considerate enough. There-
fore 1 say we are grateful to them,

Seven hours is nota long time given
to these reports. Two and a half re-
ports are being discussed today. In
1863-64 3 report was placed, As has
been pointed out by Mr. George Fer-
nandes, my esteemed colleague, that
report was discussed half and then
afterwards the next report was placed
very late. ‘The House could pot dis-
cuss it, and now we are discussing a
Teport which is probably current, and
the assurance which the Deputy
Minister, while initiating debate, has
given to this House that hereafter the
reports will be present in time and the
Ministry will take at least half a year
to prepare and submit it and it will be
discussed, is really very welcome in-
formation.

The report every year, ard the way
in which we are discussing and the
way in which it is being presented, ig
being changed. I am thankful to the
present Minister that he has apointed
one of his Joint Secretaries to be the
Scheduled Castes Commissioner for a
little while even though we all resent-
ed that because I particularly thought
that this was a demotion of the Com-
missioners’ post and this was not going
to do any good service to the commu-
nity, but the way in which he has
cleaned his office and prepared his
first report I am really impressed, and

SRAVANA 12, 1889 (SAKA)
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probably most of my friends would .
be getting a lot of benefit from this
report,

It is pointed out that this re-
port has now come before the Par-
liament and Parliament should take
note of this. Earlier, it used to be for
the consideration of Parliament. The
constitution- makers have not been
unwise when they brought in the Pre-
sident of the coutry to be resposible
for the welfare of the Scheduled
Castes and Tribes. They knew the con-
ditions prevailing in the country at
that time and they also knew what
would be the temperament of the
Hindu community after some time.
Therefore, they wanted that they
should entrust this responsibility 1o
the highest person in the land name-
1y, the President of India, The way in
which this report was presented is
shocking and it also reflects sometimes
on the highest person in the land.
Many of my friends wanted that there
should be 3 committe of Parliament to
See to what extent these recommenda-
tions could be jmplemented. In the
United States the white people while
dealing with the black Negroes are
more considerate than what we are
doing to our own brethren here. We
have been tolerating to some extent.
The white people generally cannot
tolerate the black people, But here it

is not white or black; it is entire
Hindu community and the Indian
nation, T want a committee to be

constituted by the President because
he has been entrusted with this res-
ponsibility.  All along the President
has been receiving the reports and
sending it {o Parliament but 1 wonder
whether the President knows what
discussion takes place here and what
recommendations have been made by
varioug members here. So, he should
have a committee to advise him on the
findings of the Scheduled Castes Com-
missioner and after a discussion in
this House, he should convey to the
state as well as the centra] govern-
ment the recommendations that need
to be implemented by them, Failing

such a Committee, T would like a com-

mittep of Parliament which should
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have almost the 2ame Dawars like the
EC or the PAC. This is not a mew
Tecommendation but & very old ze-
commendaton. The Estimates Com-
mittee which went into the question
of Scheduled Casteg affairs has made
thiz recommendation. T do not know
why Government has not taken
serious notice of that recommendation.
I am one of those who always udvo-
cated that the welfare programmes of
the Harijans or the Harijan Ministry
should not be entrusted to the Harijan
memebers because I was thinking that
a Minister belonging to the Harijan
community might have some disad-
vantages and might not function
effectively.... (An Hon. Member:
Adivasis) 1 do neot exclude Adivasis
whenever I spaek of Harijans. But
after seeing the way in  which the
Ministers function in the Ceatral Gov-
ernment I lose hope in them, When
the State governments or officials in
the ministries do not agree with their
view, they become helpless, This
makes me feel that our problems will
have to be discussed and settled by our
own people because we are gradually
losing confidence in the people who are
manning these  departments. Mr.
Asoka Mehta is a very able Minister
and as a socialist nobody would
doubt his sincerity. But here what
is needed is practice .They have to be
implemented. The Planning com-
mission is merely a body to recoms-
mend certain things; it has to be exe-
cuted by the respective departments.
Fortunately for us, Mr. Asoka Mehta
happens to be the Planning Minister
and also the Minister in charge of exe-
cution of these programmes. The
Home Minster was dealing with this
problem earlier, At that time, when
the Harijan members wanted to have
a separate department to handle the
problems of the Scheduled Castes, the
former Home  Minister, the late-
Jamented Govind Vallabh Pant as-
sured the Members belonging to the
Harijap community and the Scheduled
Tribes community in thig House that
as the Home Minister he would be
able to make the State Governments
implement the recommendations made
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by various agencies or by Parliament.
It was really true and we belloved it
and we continued te have fuith in the
Ministries. Now, I weuld go a step
further and say that when there are
so many Minisiries at the Centre, it
is not going to cost the Government of
India enormoug sums of money if they
create a Ministry exclusively to be in
charge of this department.

The country is facing, and is passing
through various kinds of crisis,. We
are seceing what is happening in the
various States, The have-nots should
not be taken very lightly now, be-
cause having the cxperience as legis-
lators and also having got some edu-
cation with the help of the Govern-
ment, the Harijan population, the
tribal population and the have-nots
know what is happening in this
country. You cannot gupress them too
long. You cannot put them in an
iron mould and then go on doing what
all you want. There will come a time
when, either the man will have to die
and if he dies the whole of your sche-
dule will vanish, or the man will have
ip break the steel-frame of your
caste, creed and all kinds of exploita-
tion. All these things will be broken
and the time is coming,  Therefore,
whether it ig the Congress Govern-
ment at the Centre or the Opposition
governments ir the States, they will
have to realise this and will have to
become more sincere than what they
were,

We do not dispute with the Minis-
try that they have to find money for
education; and money for economic
benefit. We find fault with the Mins-
try whenever they expose their own
hollowness, whenever they pretend to
be too gincre in implementing the pro-
grammes meant for the welfare of the
Scheduled Castes without really doing
so. Mr. Ashok Sen, when he wa8 spea-
king on these very demands here, said
that there should be a credit co-
operative for the Harijans; he wanted
that gt least the agricuturists who
are faced with various kinds of debt
gshould be benefited grom thig credit
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finance cooperative, At that time,
my esteemed and learned #riend Prof.
Ranga asked whether he was  very
‘serious about'this scheme; whether he
was going to implement it. Mr. Ashok
Sen replied that he would see that th
States agree and he would see that
they implement it. After two years, Mr
Ashok Sen was told by this depart-
ment or probably by the State Gov=-
ernments that because the Scheduled
Castes are not concentrated in one
place they cannot have the schemes
executed. The Central Government has
come tg thig conclusion or has got this
information; it has become wise after
two years and has said that the Hari-
jans are not concentrated in one parti-
cular place and  therefore this kind
of finance corporation cannot be estab-
lished; This is actually what is hap-
pening, which makes the members of
the Scheduled Castes gradually luse
faith,

Sir, I see you are about to press the
bell. I have alerady pointed out that
the reports for two and a half years

are being discussed just in seven
hours.
Mr. Deputy-Speaker: 1 entirely

agree with you, but I have to acccmo=
date g number of Members,

Shri M. R. Krishna: I know your
sympathies for the Harijans, There
is nothing which I have to recommend
to this House or to the Minister, All
those recomendations which the Hari-
jan Welfare Advisory Board, the Par-
liament and the various committecs
which have been constituted by the
.Government have made are before the
‘Government, Now, Mr. Asoka Mehta
‘who is really very serious and sincere
about the welfare of these communities
shou'd see that hic Ministry examines
all those recommendations. Even if he
can implement half or a quarter of the
‘recomendations, very soon this com-
Iyrunity "will be able to advance to
‘some extent. It has "become -the
“practice ‘with our lepders thit when-
tever they start speaking, thiey “weuld
always bring the weaker séctienito
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the front and gpeak for them, Un-
usualy, our Deputy Prime Minister
also aodpted that course. Submitting
his tax proposals ke said, because In
this country there ig a section of the
population—scheduled castes and tri-
bes, backward classes and pther wea~-
ker sections—suffering from various
kinds of wants, therefore, Government
will have to collect revenues to meet
their requirements, It wag very nice.
But after making thig declaration, he
has imposed a cut on the social wel-
fare programmes. It is something
astonishing. I never thought that Mr.
Morarji Desai will stoop tg this kind
of thing.

15 hrs.

Now instead of five year plans, we
are thinking of annual plans. In 1966-
87, the total amount gllotted for social
welfare was Rs. 23.85 crores. It has
been drastically cut to Rs. 17.54 crorus,
We are grateful to Government at
least in one respect—in regard to the
educational programme. Because of
the money Government is spending on
it, we have been able to get some cdu-
cation. But that is not ecnouga, But
even in that field, the ministry is try-
ing to curtail the quantum of scholar-
ships. They do not want the number
to be increased. This is not g right
uttitude on the part of the Central
Government, Even if you do not give
them anything else, you must provide
them the opportunity to educate, You
must give- hostel facilities, post-matric
scholraships, etc. In 1986-67, the
figure wag Rs. 272 lakhs. It has been
cut down to Rs. 210 lakhs gcholarships.
1 do blame the Bocial Welfare Minijs-
try for not giving better opportunity
for education, Yesterday the Deputy
“Minister, initiating the discussion sald
‘that untauchability has been removed
‘in cities. It is'very surprising, because
our information is, accordine to the
Report of the Commissioner, even In
the Central : Government 'departments,
‘utrtoachabllity s pravtised.

lAn “Mon, Bember: (Even -in the:
(@abirret!
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Shrimati Lakshmikanthamma
(Khammam): It is not good to make
such wild allegations,

Shri M. R, Krishna: Even in the
Progressive State of Mysore which has
introduceq education for scheduled
castes quite some years back the seh>-
duled caste people are not allowed to
go with shoeg in the city. The Com-
missioner has brought it out in the
report,

Mr. Deputy-Speaker: He should try
to conclude now. I have to accom-
modate representatives from all
sections,

Shri M. R. Krishna: The Plan should
be made in such a way that they
should take at least 2 or 3 items like
drinking water, houses e'c. They
should be able to earmark funds and
lay down a definite period by which
they will be able to provide all these
things. It is no good simply saying
that the Housing Minister will lock
after it, and the Housing Minister,
when he is asked, saying that the
Social Security Minister will look
after jt, It is just dodging the thing
and it will not pay the community or
the Government.

I have already mentioned about tue
committee. The then  Planning
Member, now the Minister of Trans-
port, Dr, V. K, R. V. Rao, has organis-
ed g seminar. He wanted the un-
favourable conditions in the matter of
services to be done away with. He
said that the quota reserved for the
Scheduled Castes should be comple-
ted. He suggested g central authori-
ty to be created for this purpose. But
so far that central authority has not
been created, I do not want Shri
Asokag Mehta to come before the
House and say that there are yarious
difficulties. One of their gister de-
partments has shown the way to the
Central Government how  these
vacancies could be fllled up. In the
Railways, when they found that these
posts were not being filled, they ap-

‘pointed a Special’ Officer for all the -

ones. That Special Officer was able
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to fill up all the vacancies (Inter-
Tuption). The Social Security Ministry,
I hope, will be able to take lessons
from them and try to do likewise,

For various things we go to foreign
countries like Russia and America,
Now the time has come when, if our
Government is not in a position to
Plan properly for the Scheduled
Castes and Scheduled Tribes, since the
Americans also insist that they would
not give the Government og India all
the funds required for the Five Year
Plans but they will give money pro-
ject-wise, the Social Security Minister,
if he thinks that it is not possible to
get favours from the Finance Mini-
ster, should at least look to America
and other countries treaing this prob-
lem as a project and get al! the assis-
tance that is required for implemen-
ting some of the programmes.

About the missionaries it has been
said.... ’

Mr, Deputy-Speaker: Now he
should conclude. It is not possible
for me to allow him any more time,

Shri M. R, Krishna: Sir, I will con-
clude in a minute,

Mr., Deputy-Speaker: He will have
to conclude now. This is not the way.
He has taken 25 minutes,

Shri M. R. Krishna: Sir, I will con-
clude with one sentence, It has been
said that the missionarieg are convert-
ing people. We do not want any
Scheduled Caste to be converted. We
are very definite about it. All those
people who continue to be Scheduled
Castes, who want to suffer under all
kinds of domination, would not like
this conversion. But let my Hindu

- brethren try to do the game kind of
- sacrifice which these Christian mis-

sionaries coming from wvarious coun-
tries do. - : SRR
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Some hon, Members roge—

‘Mr. Deputy-Speaker: ‘Shri N. C.
Chatterjes—

‘Shri P. K, Deo (Kalahandi): Sir,
mobody has spoken from our party.

Mr. Deputy-Speaker: Let me com-
plete one round. Your party will
have its time,

Shri Srinibas Misra (Cuttack): Sir,
the hon. Member....

Mr. Deputy-Speaker: Every party
will get the allotted time,

Shri Srinibas Misra: Sir, I am seek-
ing one clarification. The hon, Mem-
ber who spoke just now was saying
that when you nodded he took it as
your supporting the point that he was
making. For further guidance of the
House, may we know what it means
‘whep the Chair nods?

Mr, Deputy-Speaker: My nodding
meed not be interpreted by any hon.
Member or the House. Let us proceed

now. I have called Shri N. C. Chat-

‘terjee,

Shri N, C. Chatterjee (Burdwan):
Mr. Deputy-Speaker; Sir, some of the
‘very impassioned speeches have deep-
ly touched us. I take it they are
spontaneous outbursts of souls suffer-
ing from real anguish and torment.
‘We must remember this is not a com-
munal problem. Thig is a national
problem of the first magnitude. You
know that in the preamble we have
.set very glorious ideals for ourselves.
In the great Beru Bari case it was
accepted by the Judges of the Sup-
reme Court that you have to look to
the preamble for the purpose of un-
Jocking the minds of the Constitution-
makers. What have we sald there?
-Our goal is to secure “justice, gocial,
-economic and political, liberty of
thought, expression, belief, faith and
worship, equality of status .and of
.opportunity....” Therefore, we have
given ourselveg a very liberal Consti-
rtution.
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I remember I was engaged by the
then Railway Minister, Shri Jagjivan
Ram and the Government to argue a
case of the Scheduled Castes before
the Supreme Court—it was the
Southern Railways case I was argu-
ing—and it was said that the Consti-
tution has, to a large extent, been a
mere paper platitude, It hag become
a platitude. We have said that un-
touchability is abolished and its prac-
tice in any form is forbidden. Sir,
standing there, when I used to occupy
the seat left by the late lamented Shri
Syama Prasad Mookerjee, I pointed
out that in a big city like this, in the
city of Delhi, in the Parliament Street
Police officers were actually practising
untouchability and actually did some-
thing very unfair to our Harijan bre-
thren. Simply because he touched a
well and touched a particular pot
through which water was taken out,
for that offence, that fellow was not
only beaten but he was fined Rs. 3 or
Rs. 4 He had to pay that fine in the
city of Delhi. That is being practised
still.

What is the good of putting this in
article 16 of the Constitution when we
are not implementing it? It is amaz-
ing that in the latest Reportthe Com-
missioner Is saying:

“The decision of the Govern-
ment of Punjab, West Bengal,
Delhi, Himachal Pradesh and
Tripura for not appointing com-
mittees to go into the problem of
untouchability cannot be appre-
ciated.”

1 come from West Bengal, I feel it
a matter of shame that my State—at
that time, the Congress Government
was there; but any government which
is there must get the blame—did not
appoint a committee to go into the
and the
Commission says that this decision
cannot be appreciated. The Commis-
sion finds that ag a matter of fact un=-
touchability is being practised both in
Punjab, West Bengal, Delhi and some
other States. Even today the report
is, in this city of Delhl, although we
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have solmnly. declared, that untoucha-
bility shall. be abolished, yery little
has been done in actual practice.

I have the privilege tg know the
distinguished lady who sponsored this
motion and who is now in charge of
the Department of Socia] Welfare. I
think you cannot have a better Mini-
ster than her. But I am disappointed
that she made one statement which
is completely contrary to facts, She
said yesterday—I have got the official
bulletin here and I heard her also—

“At the Centre we have always
attached the greatest importance
to detailed examination and im-
plementation of the important
suggestions made by this Commis-
gion,”

It is. entirely incorrect. I will prove
it to the hilt that this government has
not done it. I will point out to you
what hag been done. I think an hon.
Member from the Jan Sangh aisc
pointed it out. Look at the figures,
which are very revealing. In 1957 the
percentage of representation for Sche-
duled Castes in Class I service was
0.71; in 1963 it went up to 1.831—won-
derful progress! Then, again, look at
another disgracefu] aspect. On the 1st
of January 1957 the percentage of re-
presentation for Scheduled Castes in
Class 1V, the lowest class, was 22.1.
But do you know what was the per-
centage on the 1st of January 19637
It came down to 17.55. Instead of
Any increase in the lowest class the
figure has come down by about 4 or
5 per cent. Nuot only that. They
.made certain very strong recommen-
.dations. .In the Fourteenth Report
.they pointed out that any number of
wacancies are, there in the Central
Seczptariat .. Clerica] Service—I am
: mﬂ.ﬁn‘.gut..thg mteand the re-
commendation was this..

At e fgle %A wonomie ot
I am from page 148—
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. “Since a large number of vacan-
cieg still exist in the Central Sec-
retariat Clerical Service it ig sug-
gested: that another attempt
should be made to recruit adequate
number of Scheduled Castes and
Scheduled Tribes persons against
those vacancies on the basis of
qualifications laid down in the
recruitment rules.”

Do you know, Sir, what he is say-
ing in the Fifteenth Report? The
hon, Minister says, “We have imple-
mented it.” They have done nothing
of the kind; on the other hand, there
is the grossest indictment of the Gov-
ernment. The Government should be
ashamed of it. Shri Asoka Mehta
should look into it and he should
apologise for the misconduct of his
colleague. I am reading out from the
latest report, page 216:—

“The Government of India,
instead of taking steps to accele-
rate the tempo of appointments in
favour of the Scheduled Castes
and the Scheduled Tribes, have
now issued the following wvrders
which are likely to defeat the
laudable objective of securing
adequate representation of these
communities in the various posts
and services under the State.”

They have not only not implement-
ed; on the other hand, they have
issued orders directly calculated to
defeat the objective. I ought to tell
you—I do not want to take up much
of your time—that he has pointed out
how they are doing it; how they are go-
ing back on their words, how they are
flouting the recommendation of this
commissioner and how they are defy-
ing the Constitution of India. Every
minister ig pledged to support and

uphold the Constitution. Do yow

know, Sir, what is said on page 216
of the latest report? It 1s:—

".l‘lmmvemmntdlndia in
o:HomeAﬂnlnhnve‘
iat these orders were
fssued after careful conslderstion
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and it is not considered necessary
to revise them.”

T,

‘The, Commissioner .for Scheduled
Castes and Scheduled Tribes definitely
said that they should reconsider their
gtatement and previous orders so as to
fit in these people in the services. That
should be done. He has also pointed
out what are the recommendations.
Against that, the action taken is
bureaucratic attitude, indifferent atti-
tude, an attitude of callousness, This
is very unfair and very disappointing.

Actually, we have failed to do our
duty. The Father of the Nation
pointed out that we have got to make
atonements for our sing of omission
and commission. Hindu society has
got to recognise that it is guilty of
gross dereliction, T appeal to my
Scheduled Caste friends not to suffer
from any kind of an inferiority com-
plex. 1 entirely support Shri P. R.
Thakur's suggestion that there should
be a ministry and that ministry should
be manned by a Harijan,

I said in this very House that some
percentage, not merely a minister, of
Governors, should be recruited from
among, the Scheduled Castes. Why do
you not do it? Some percentage of
ambassadors should be recrujted from
among the Scheduled Castes. When
even the Commissioner for Scheduled
Castes and Scheduled Tribes is
appointed you do not take him neces-
sarily from among the Harijans or the
Scheduled Tribes, That should be
done. But they themselves suffer
from a peculiar kind of a complex.
They used to say that if you appoint

a Scheduled Caste person he will be
suﬂering from some kind of a peculiar
attitude and that it is much better to
have another man who is not a Sche-
duled Caste. That is not proper.

I am also pointing out that very
little work ls being done in the States
and in the public undertakings. At

ge 151 of the
pt:at pubilc wndertakitigs should follow
“fhe qrders lssued by fhe Govertiment

o Jadiacn S e e
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. It is also pointed out that with re-
gard to gchools and colleges freeships
are not being awarded properly and
that there is a good deal of discrimi-

nation. A good deal of difficulty is
created,

Then they have pointed out how the
state of affairs is very unsatisfactory.
Coming from Bengal, specidlly having
to deal with the terrible problem of
rehabilitation—you know, Sir, our
friend Shri Atulya Ghosh has now
dissociated himself from the Rehabi-
litation Committee—being in charge
of that commitiee, I know that over
2 million Scheduled Castes and Sche-
duled Tribes people have crossed over
from East Bengal to our part of India.
If you go to one of these camp sites
or ex-camp sites, you will find that
the situation is horrible. Actually, in
Bengal, the extreme communalism of
the Muslim League backed by all the
forces of British imperialism was
fought by the scheduled castes and
tribes people, specially, of Faridpur,
Purnea, Bakarganj and Noakhali. It
was the great idea of Shri Shyame
Prasad Mukerjee that we should have
our borders guarded by training these
people and by building up a perfect
and properly-equipped militia. That
sould have been done. Even now
something should be done to that
effect. There is one Sainik School, I
think, in Purulia but there is nuihing
on this side and at least 100,000 very
able scheduled castes and tribes bhoys
can be secured for the purpose of de-
jend;ng our border, There would
have been no Naxalbari if we would
have been very falr to the scheduled
castes and tribes,

oft we forwd (srT) : & e o

f:amr ' imobtigdd ‘to Him. "It
on. 'I'am o

15, to'a labje’ éxtént, dlso an hgrarfan.
i pitletn.
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Mr. Deputy-Speaker: On this side,
‘Shri Sheo Narain also gives support
to you,

Shri N, C, Chatterjee: Thank you;
he represents the biggest Party.

I am pointing out that we have
done very little to alleviate the econo-
mic distress of the scheduled castes
and tribes people. Waste lands Lave
not been distributed properly; land-
less labour has not been settled.
‘What is the good of saying, we swore
by the Preamble of our Constitution,
Justice, Equality of opportunity and
all that?

As my hon. friend pointed out, al-
though I won the case, as you know,
Sir, in the Railways reservation case,
and the promotions were upheld by
Justice Gajendragadkar, Justice Sar-
kar and Justice Das Gupta, after that,
they have gone back on that and prac-
tically the promotions or the reserva-
tions given to them have been taken
away. This is wvery unfair., The
argument given in the Madras High
Court was that equality of opportu-
nity meant equality of opportunity at
the time of initial appointment. The
submission that I put forward before
the Supreme Court was that it would
make the Constitution completely
otiose and that equality of opportunity
meant equality of opportunity for the
scheduled castes and tribes and for
the backward classeg in all grades it
every stage. Justice Gajendragadkar
accepted that. Now, that has been
done away with. I am yery sorry to
say that we are putting the hand of
the clock back.

There are so many things to be
pointed out in the Fifteenth Report.
1 am amazed to find that in regard to
the special committees which were
appointed in the different States—they
have given facts and figures—they
have said that in four or five States
the Harijan Special Committee has
never met throughout the year. In

--regard to 6 or 7 States, no figures
.. have been given as to how many times
they have met. That means, practi-
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cally, they have never met and (hey
have never done any work. There-
fore, I say, this organisation should
be galvanised and put in proper shape
and form. If there is one Ministry
to look after this, specially assigned
with this great task, they would be
able to do something and they would
put it in proper shape and form.
That should be done. Even if you
have one Department, specially con-
stituted, with competent staff, under
the leadership of Mr, Asoka Mehta,
I am sure, the things would improve.
Then, we can haul them up, we can
get necessary, requisite, information
and we can see that the promises
made, the pledges given, are redeemed
and the minimum justice given to the
scheduled castes and tribes people,

Shri R. D. Bhandare (Bombay Cen-
tral): Ever since the Constitution has
been framed, ever since tre Commis-
sioner for Scheduled Castes and Sche-
duled Tribes has been appointed and
ever since these Reports are placed
before the Houses of Parliament, I
have been studying these Reports very
carefully. When I came to Parliament,
I thought that there should be or there
would be some change found in the
Report since I thought that, jn the
fate and destinies of these people,
there might have been some change.
But I am really sorry to say that there
has been no change found in these
Reports in the light of the conditions
of these people. T specially draw your
attention to the fate of the Scheduled
Tribes, the scavangers and the sweep-
ers. A number of committees were
appointed or have been appointed and
a number of recommendations were
made, What happened to those re-
commendations, nobody knows. The
reply is given in this House that the
Government is considering to impie-
ment those recommendations. If this
state of affairs is to continue, then
what will be the fate of these people
after some years, none can see and
none can foretell. Therefore, I need
not deal with every point that has
been brought out by these Reports,
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Time and again the Commission for
Scheduled Castes and Scheduled
Tribes has made recommendations on
all points from ‘A’ to ‘Z’; no point is
left out, on any question by the Com-
missioner. But I doubt very much
whether those recommendations have
been implemented. What is the
reason? Why is it so? This question
must be asked and this question must
also be answered. Why is it that in
spite of the Constitutiona] authority
making recommendations—the Consti-
tutional authority which is appointed
for this purpose—these recommenda-
tions are not implemented at all?

Let me go back, Mr, Deputy-Speaker,
to those days whenthe Constitutional
provisions werc hammered out and
enshrined in the Constitution, We
must try to understand the purpose,
the object, of those Constitutional pro-
visions which have been enshrined in
the Constitution. Certainly I will deal
with those points which have been
dealt with in these two Reports, but
let me first go back to the proposition.

After Independence, when we got
the power to frame the Constitution,
we had taken into consideration the
fact that there should be a democratic
form of Government. Itistruethat a
democratic type of Government means
a government by consent. The ques-
tion, therefore, arose as how to
obtain the consent of all the people
inhabiting this country. That was the
question, and in order that we can
obtain the consent of all the people
in the governance of the country, we
accepted certain recommendations of
the Committee on Minorities, which
recommendations were incorporated
angd enshrined jn the Constitution.
Then again the founding fathers of the
Constitution knew jt very well that
the modern State is a functional State.
The question was again thought by the
founding fathers as to how the consent,
the desires and the ambitions of all
the people should be reflected in the
Constitution and in the governance of
the country. I need not tell this to
the House, but let me tell this to those
who are entrusted with the authority
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to jmplement the Constitutional pro-
vigions. For their benefit let me tell
them, through this House, When we
talk of the consent of the people, we
talic of the people as a unit. But
when the founding fathers found that
in our Indian society there were divi-
sions of the people, they thought that
there should be some mechanism, some
device, by which the consent of these
people could be obtained and reflected
in the governance of the country.

15.30 hrs,
[Surt G. S. DERLLON in the Chair]

Some of my friends, inciuding Shri
N. C. Chatterjee, have expressed the
view that our society even today, as
it was before at the time of framing
of the Constitution, is divided into
three classes or three sections or
three divisions. Firstly that there are
some communities which are sp ad-
vanced that they alone are in a posi-
tion to enjoy the benefits and blessings
of life. Secondly there are some com-
munities which are considered to be
backward communities which are so
backward that they are not in a posi-
tion or are not able to enjoy the
benefits and blessings of life. But
there are also some communities such
as the Scheduled Castes and Scheduled
Tribes who are not only ‘denied’, but
‘forbidden’ to enjoy, the benefits and
blessings of life. In order that those
people could be lifted up and benefited,
these Constitutional provisions have
been incorporated,

Shri Frank Anthony (Nominated—
Anglo-Indian): But nobody accepts
them.

Shri R, D, Bhandare: I do agree, but
that does not mean that [ or for that
matter my hon. friend should not
hammer that point further, I am quite
aware that the constitutional provi-
sions are flouted. I am quite aware
that those authorities who have been
given the power to implement the
Constitutional Provisions have not
changed their attitude, and their pre-
judice against these communities is
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'not vanished. I am quite aware of all
‘this. But I must insist that we must
try to understand the reasons or the
principles why we accepted reserva-
tion in the Constitution, and as a prin-
ciple enshrined in the Comstitution,

I need not tell you that this modern
‘State is a functional State. There-
fore, I must again go back and tell the
House, and more especially the Social
Welfare Depariment, that they must
insist on all those who are given power
to work out the Constitution that the
consent of the people should be reflect-
ed not only in the Legislature, but
proper representation should be given
in the Executive and also the Admi-
‘nistration, in the Executive in the
sense that they should be given proper
representation in the Cabinet, because
otherwise there can be no political
justice at all. In the preamble to the
Constitution we have accepied that
‘there shall be justice—social justice,
politica] justice and economic justice.
‘For that purpose, let there be repre-
sentation not only in the legislature
but also in the executive or in the
Cabinet and in the administration.
That is the reason why reservation as
a principle has been enshrined in the
Constitution.

Again, I may tell the House that a
provision has been incorporated or
enshrined in the Constitution even as
regards economic justice, The reser-
vation in services was enshrined in the
Constitution for this reason namely,
that after getting proper representa-
tion in the administration those people
would rise in the social scale and there
would be equality and social and
economic justice. For, in Government
service, there is equal pay and there-
fore equal gtatus and equal status for
equal conditions of work. In order
that these down-trodden people should
rise in the social scale, reservation in
services was accepted.

gnri Frank Anthony: But it has

' thdr ‘They have with-
J:envlm awn. They R caly. 1
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am doing the case in the Supréthe
Court,

Shri R. D. Bhandare: Then, we shall
not allow it to be withdrawn., It is a
very simple statement which I ean
make, because we cannot allow them.
to turn the wheels of history back to-
those ages when these people were left
to themselves and to their fate. But
I doubt very much whether reserva-
tion could be withdrawn or has been
withdrawn. I do not challenge the
statement of my hon. friend . . .

Shri Frank Anthony: I am doing
the case in the Supreme Court. They
have withdrawn it practically from all
the cadres.

Shri R. D. Bhandare: Reservation
has been withdrawn?

Shri Frank Anthony: Yes.

Shri R. D. Bhandare: Oh? It is news
to me. I shall understand jt from him
later un.

Shri Frank Anthony: I shall show
him the petition.

Shri R. D, Bhandare: As I was say-
ing, even on the question of social
justice, this reservation was accepted
as a principle.

For the purpose of getting the con-
sent of the people to establish justice,
political, economic and social, we have
enshrined articles 17, 46, 335, 15(4)
and 16(4) in the Constitution.

Liet me, therefore, raise the question:
are these provisions mandatory or are
‘they based only on political expedi-
ency? If it is political expediency,
4§t will be ¢hanged according to the
exigencies of the time. My hon.
'#end, Shri Frank Anthony, says that
‘{Rese ‘are ‘Wwithdrawn. Let me tell my
Yearned friend #md the House that this
{s not @ matfer of politica? expediency;
these ‘afe enshrin~d »s mafdatory pro-
“¥isidns n the Constitution, But'then
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I am aware that Government have not
been able to understand this aspect of
it. It 1s, therefors, reflacied imme-
diately in this Report. I am referring
to page 285, of the Report for 1064,
“This mandatory provision js not imple-
mented even after 17 years after the
Congstitution is framed. They say that
the reservation would be based on the
population basis—

“The question of revision of
percentages of reservation for
Scheduled Castes and Scheduled
Tribes on the basis of latest popu-
lation figures will be considered
after the lists of Scheduled Castes
and Scheduled Tribes are revised
by the Department of Social
Security”,

To that extent, Government have not
been able to wunderstand the basic
mandatory provision that the reserva-
tion must be based on the population
basis. After 17 years, this is not
accepted.

Then again, let me come to the other
point. Has it been implemented? I
shall certainly join my learned friend
in arguing in the Supreme Court. I
am also a lawyer as he is. We shall
certainly make a common cause.

Shri Piloo Mody (Godhra):
know that,

We

Shri R. D. Bhandare: I am telling
my hon. friend, Shri Frank Anthony,
not you Mr. Mody.

Mr, Chairman: Please address the
«Chair and do not get involved with
‘him.

Shri R, D, Bhandare: I beg your
pardon, I am addressing the Chair.

Whatever provision of reservation
accepted by Government under differ-
ent resolutions may be, has it been
implemented? That is again the ques-
tion of questions. In the Commis-
sioner’s Report for 1964-65, on page
145, figures are given. These were
read out by my hon. friend, Shri
Chatterjee, and I need not repeat
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them. B;.lt wltat is digcloped there is
very relevan figyres are
nchtn-omws'rup;omq, What ia
the improvement in the imnlemqu..
tion of this reservation in seérvices?

Then again, let me refer to the
figures on page 10 of the Report for
1965-66. You will find that these
figures show that even the principle
which is accepted under different
resolutions, even though not based on
the qonstitutional pravisions, is not
properly implemented.

Let me Jay down a proposition that
the Government are not in a mood to
implement the provisions which they
themselves have accepted. Only yes-
terday there was a question asked of
the Home Minister and the reply given
is that ‘the quota of reservation has
thus to be observed in vacancies as
and when they occur in services and
posts filled by direct recruitment and
in services and posts filled by promo-
tion to the extent reservation is per-
missible . . . What is the meaning
of this, what is the connotation of this?
The connotation is that the backlog
will continue for ever. Why? Because
at the time when a vacancy occurs,
then only there will be a quota fixed
according to the principle of reserva-
tion, which means that the provision
will never be implemented, and the
quota will never be fulfilled at all.

St WEE WAl T W
Tt ®Y S §T % ar g S )

JON PR S R C & N
[kts g8 33 0 ¥ @lae o

Shri R. D. Bhandare: Your Govern-
ment will be worse than what we are
doing here.

The Public Service Commission and
the Government officers say: If
the candidates are mnot coming
forward, what cap we do, there
is a paucity of candidates. Let me
tell this House and the ministry and
the machinery of the Government that
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paucity of candidates is a false cry
intended to silence the eritic and
beguile the gullible, because it can be
proved by the report of the Scheduled
Castes Commissioner and from the
number of applicants registered with
the employment exchanges that there
is no paucity. How many graduates
have been registered there, how many
doctors, how many engineers, how
many professors, how many men with
B.Sc. and M.Sc. degree, how many
with chemistry degree have been
registered there? They were also
called for interview., I have with me
the 15th and (6th reports of the U.P,S.C.
There, churts are given as to how
many appliel from these communi-
ties, how mainy were called for inter-
view, and hocw m2.av were selected, If
80, many applicants, according to the
chart, were called for interview, the
question arises as to why is it that so
many of them were called for inter-
view and rejected? So many of them
were called for interview and rejected,
and yet the cry is that there is a
paucity of candidates. What is the
difference between taking these per-
sons in the service and simply raising
the cry of paucity? A world of differ-
ence. Moreover, the Government has
not been able to wunderstand the
principle of selection and the principle
of competition. In the case of the
scheduled castes, the principle of
selection of the candidates with mini-
mum qualifications is engrafted in the
Constitution, and not competition.
Competition envisages that because of
the rule of law, equality before the
law, like should be treated alike. But
in the case of the scheduled -castes
that principle is not accepted. There-
fore, I must come to the conclusion,
and you will agree with my conclusion,
that the Government has not under-
stood the constitutional provision. The
Government, the administration, the
appointing authority including the
Public Service Commission, has not
chanegd their attitudes towards these
people.
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The second conclusion is the pre-
judice which is entertained by these
people, people who are firm in power
and authority, has not vanished. The
result js that these people who have
been suffering for ages together con-
tinue to suffer.- Therefore, let me

make some suggestions and take my
seat,

Let me repeat one or two points,
that these people should be given
representation, because the represen-
tation is based on the concept of
social justice, and social justice is
based on the fact that these people
have been suffering for ages together
from disabilities and difficulties, and,
therefore, this reservation has been
given to them as a principle enshrined
in the Constitution. In that context I
have suggested that to those people
who are living in villages, and whose
slatus or position has not changed,
even after converting themselves to
Buddhism, the same principle should
be extended, With four suggestions, I
shall resume my seat. First, let the
constitutional provisions be properly
understood by those who are in power
and authority. Secondly, all the re-
commendations must be implemented
with sincerity and honesty. Thirdly,
a parliamentary committee must be
appointed with powers to examine,
with power to question, to call for
documents from different departments.
Lastly, let us hope that those charged
with implementation will fulfill the

constitutional obligations. With these
words, I have done.
Shri Sivasankaran (Sriperumbu-

dur): spoke in Tamil.**

5! wo fago wgnw (fawmayR) :
wmq amiz ws wwc | & ol
aoEr ¥ arg wy wEm f§ e
f fir uw Iww e AT

T eThe Member did not furnish s Hindi or English translation of his

speech.
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o oA g Wi ff @ o
T 9w & 9w g | f ¥ free
Mo & i F ol o 7@ fear

T & far ov S fae a0
g maed g fe o7 A At oy
ffqe 6k ffw T =@ Tt
wig Wt ¢ S ® gERg
g T . . .

Shri P, K. Deo (Kalahandi): While
supporting the suggestion made by my
friend, Shri Amar Singh Saigal, I
would like to draw your attention to
the handbook given to the Mcmbers
where the direction of the Speaker is
very clear: that nobody should ap-
proach the Chair in this way: whether
he be a Whip of the official Congress
party or whether he be a Minister or
a senior Member of the House.

wamfa wgew @ AT 7 @ qg
a9 FE qg AW F W F WG R
MR ¥ @ oFw §F U@ SO
& & fag aar Ad § | F @Y qw A
WWE WEH I A
w fRE wmE g fF e ow e
fowrga @ @Y ag &fw & FT Fwar
¥ ¥fe ag & wro ¥ e us wE
fie o wig wrr woR oEf dd ¥
afd defer W 99 & yofew

W YHAT QAT | T T[EI & W
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¢t i STt R g W uway
T e agw N Afre § ar
N W o g o @ 9w ¥
Tl ¥ ot 3w ¥ AR
g, AfeT % xw I it Y W
TR 9T TR OF JqAT & TG A
e @ st & sq oA AT
WTH A1 T F GHAT | TE A
T @ T T GG qw |

Shri P. K. Deo: I draw your at-
tention to page 110 of the Hand book:
jor Members:

“(42) Members should not ap-
proach the Chair pearsonally in
the House. They may send chits,
if necessary.”

So, this is an established convention
in the Lok Sabha. Maybe in the
State Assemblies, members may ap-
proach the Chair. But here it was
never done. 1 am very sorry to say
that in this Lok Sabha, this indul-
gence is often given by the Chair,
which should not be done,

Mr, Chalrman: I am very grateful
for this reference. So long as I have
been occupying the Chair, members
only came to enquire whether their
turn is coming today or some other
day. There is no question of any
favour having been shown to any
member. I will bring all these re-
marks that you have made to the
notice of the hon, Speaker. I quite
agree that it is not a good practice.
But it is very difficult to tackle, An
hon. Member may come and say that
he wants to go, his train is leaving
in the evening and he may be given
a chance to speak,

16 hrs.
Shri P, K. Deo: He can send chits.

Mr. Chalrman: Another Member
may come and say that another hon.
Member has agreed to his speaking
and if the Chair could accommodate
him he would be grateful. So these
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-arg qecasions when I do not think
ther is anything objectwnablp for the

Member concerned to a
“Chair. pproach the

Shri P, E. Deo: The rules are very

-clear that they "should not approach
the Chair,

Mr, Chairman: They should not.
‘But I have quoted instances where a
Member wants to know whether
there is any likelihood or possibility
of his name being called today or
Atomorrow and so on....

Shrl P, K, Deo: They can send in
chils,

Mr. Chairman: [ quite agree with
the hon. Member. But I do not
propose to be very hard and fast on
“this.  But this practice should be
discouraged.  will request the hon.
Speaker to consider your views,

Shri S. Eandappan: He has already
given a ruling that Members should
not approach the Chair.

Mr. Chairman: Members from both
the sides approuch me. It is for the
hon. Members io agree. I cannot
push out Members from this side or
that side. I cannot leave the Chair.
Therefore, it is for the Members to
agree not to approach the Chair.

wradt  was oo (AL
(srfc) : @wfs weww, WA
T & foe aua fear &, 9o @
e 3@ F o w fod & sfae
grga 7 ot fawrfad 1 § 99 & fay
Wt 9 BN gmEr FOE
gfs g g foe & G fawr-
folt 1 7 & 71 I H gATX TEdeE
wEM W EgE g & AW
N T FWMG FEATL |

Aefolt ¥ www @ R
for 12} (W@ Ag ) sfww W
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¥ 12} sho o ¥ ¥ o
qﬁrmﬁlﬁggﬁﬂﬁ*q'wﬁ
T @ g ¥ e
AT 9w A w9 A g T
faffs & @ & sv ¥ amw
ﬁaﬁmﬁmtﬁznwmﬁ
w F g fufira aww awaE A
FTEF Qe AT ET EfE oW
T F g T w1 R g
W §WE  ® WA ¥ &f
L Y wer g 5 ogw qEemm
o T Y Y. 4wl gw A ww
a1 faer | o7 A & Wi T |nfe-
A FI ORI AT @IE | W ah
a@ER it sfaw  w=w AT

Succll

@ A, afy &E q AEa ¥
A F94 F@ W, &7 Ehwr ol
fa @ I fRda e F fOTE
#tl @ s fFrae & TR
frwar s & ww o SR
AR - oF wifgar G
¥ OF O AT F WEr wT AN,
g% dfaw sf@ ov #@red & W%
IEE S W famr o oW A
FEam o ¥ AR 7w Ay W fee-
mmE far m@E I A aw oX

L

matm‘t}{ Eo LR wl"mrf
R § W eI el e
fRYE ) o T Rw S
mm mxlwmm-
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s A FER TEF A
faar mr, I & 17 o WEd Wi
I 17 PR WS § O g ol
forar mar W 16 G WEE RWIC
@1 WA ¥ dwrd g Oy
WY @ w 0w wfr

AT AIRTA o9 T@ UF
Ifwa Fm Iz@ET Z ) WO qg
F 500 oEEEl FT IR WRW
fam f& g% oE@EW &1 AW
agr 31 XA AIET FT A7 gRM, A
AR A A, ITT A AT AL
ferrnim ITFE A | TAT
SaTEA FT IET WEHT BN F4T G
N aq AT T IT F owqEw faw
T @ A AT 1000 Frardt
%7 fAFT 17 1 § @ ¥ g
w1 WAt f f5ozw oA & we
s JgY grar g izt @t
aF § 39 aqifsa &, afsvgn @
5t g&t & ifex f—0% T
faggrer stz gaw & annfas g@
qA g WA A AW & AEI A
qga oA AFIET M F | FA AE
FA=--FT T AT ®@ G, TR
T AT AT TETE

% WA UF WRWNE | AL

#RT, T L AMEI A qGT F @A AR

a7 warr @@ amw fer g,

TP WRT AR @ q
1775 (Aj) LSD—10.
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dod frafcgam waq s a
faT aret | T T T g oW
w1 AFF at e g@w fem,
ITF 9T AT IC AU g 4, Ffww
I # qwT T fear, wn R
N Iw T 9% A fer g7 www-
¥ T WIAT | 4G FTEH AL
o avi & §, et o wedt e
¥ EHR WET E | IA AT & a0 T
wrr e s, A AgY 9 A fwa
afagé

g ag qF i e i o
TG ¥ oF gfom T 3o gt Aafed
faard | %@ F qRAICH IEH! AT
s s qer Y 1w awd g
gfort T Tq wemm g g
wwew fag gran g e www & o
¥ wfreax gforr amd &, g <l
aw ¥ qdea § SO F oW T oY
Tt wwe § W el W
oo sl e g @ ¥
W g AT NI TR
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[teedt e @rg 7% ffiee)
Yo oF gy § fF g S wew
T ey aam @ R,
am™ %7 g fawmr g3 s @
fs #rE At Fei Fwe efom omg o
IH T AoEY AT G S 1 97 | HCF
7& ¥ ME T IqELT AAA F—
gfqe & o5 af s A sa R
geer A w7 fawm 2 &1 W
20 F9T &1 woMET @ are WY gfoeAt
T gy A o
FT qEATH AeqrT £ T AT AW
@ fad@ war wfa x g\ s
g IT FEETQ qTAT 4 HATE AL
M@ Flt WA § A
SIEI  FT A g7 FT  AgETd
afaft 1 @9 77 Twd A
gfemi Ft g FTEE |

g o wafer wifaw
sfi w1 W1 foroww
wW & 9 W I 7 Fwra
g T | " Eadaar wifq &
2089 ¥ F@ A gl WA A
ag i g, gt &1 wfaw  feafa
a4 gudr &, ghowi o fe F #vé
g 7& ¢ 7 gfemt @ AwfE

dad gu W Pardm @t wafr
T A |

Shri Frank Anthony (Nominated—
Anglo-Indians): Mr. Chairman Sir I
should make it clear that the special
officer appointed by the President in
respect of the Scheduled Castes and
the Scheduled Tribes has, under
article 338, been charged also with
the duty of reporting to the President
and, through the President, to this
House on the operation of the special
consitutional safeguards accorded to
the Ang.o-Indian community. That
is made very clear under clause (8)
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of article 338. In my amendment I
have sought to focus attention on
the stultification of the constitutional
guarantee in article 333 granted to
the Anglo-Indian community.

In his report the Commissioner has
referred to article 333. Article 333
empowers the Governors of States to
nominate to their respective Vidhan
Sabhas either an Ango-Indian or such
number of Anglo-Indians as they
consider appropriate. I was respon-
sible for securing the incorporation
of article 333 and indeed the whole
chapter with regard to Anglo-Indians
in the Constitution and 1 am aware
arutely of the ordeal that had to be
~one through in order to secure them.
Today it is with regret that I have
to focus attention on this fact that
there has been deliberate stultification,
deliberate perversion of this solemn
guarantee granted to the Anglo-
Indian community.

If you will look at ar'ic c 333, you
will see that the emphasis is on the
word “representation”. It was the
intention of the framers of the Cons-
titu'ion and indeed it is clear from
the plain language of article 333 that
article 333 was intended to ensure
that the Anglo-Indian community
should get representation. But what
has happened? I do not know whe-
ther my hon. friends there will ob-
ject but wherever there has been a
Communist government or a Com-
munist-dominated government they
have deliberately perverted this
guarantee,

Shri S, M. Banerjee (Kanpur): Sir,
1 rise on a point of order. While
having all my respect and regard for
Shri Frank Anthony, T must say that
the discussion that we are having is
on the Reports of the Commissioner
for Scheduled Castes and Scheduled
Tribes and not on the revort of the
Commissioner for minority commu-
nities. I do not know how this is
relevant. This has no relevance -to:.
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it. Of course, you are supreme in
this House and you can allow what-
ever you like.

Shri Frank Anthony: May I just
say that I have some respect for my
hon. friend, Shri Banerjee, and he
must pot forieit it completely? He
was not listening to me. He is so
obsessed with the sound of his own
voice. As I said, this report is under
article 338 and if you will look to
Chapter 10 of the Report you will
fing that it refers specifically to the
operation of the guarantees, in res-
pect of the Anglo-Indian community.
Article 333 deals with the safeguards
provided and under Article 338....

Mr. Chairman: You are quite rele-
vant.

Shri Frank Anthony: I am sorry
Mr. Banerjee talks in a glib and un-
informed way. In fact, I was respon-
sible for getl.ng these into the Cons-
titution. Thuere is a special Chapter.
It is not that we have claimed to be
a backwari class. On the other
hand we say, we want no treatment
as 3 backward class. The Scheduled
Castes and Tribes Commissioner was
asked, by way of convenience, to
report on the operation of the Anglo-
Indian guarantees,

Sir, as T was saying, I regret to
focus attention on this fact, wher-
ever there has been a Communist
Government, wherever there has
been a Communist-dominated Gov-
ernment, they have treated this
guarantee which was intended for the
benefit of the Anglo-Indian commu-
nity as if it wag intended for the bene-
fit of the Communist Party. I am
referring specifically to what has
happened very recently in West Ben-
gal where there i3 a Communist-
dominated Government.

The practice in West Bengal has
been that 4 Members of the Anglo-
Indian community are nominated to
represent my community in the West
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Bengal Legislature. The practice has
also been—some people may indulge
in cheap gibes—but I have had the
privilege of being elected the leader:
for many years of the All-India
Anglo-Indian Association. It is a
uniquely representative organisation.
In West Bengal there is no other
Anglo-Indian Association. We are
the only body that has the capacity,
the resources, to serve my commu-
nity in a massive way. We spend,
not thousands but lakhs of rupees
on education, on development, on
economic relief, etc. We are the
only organisation that can serve my
community.

Yet what happened in West Bengal?
I took the precaution of writing to
the Chief Minister, I pointed out,
“Here is an organisation, the only
organisation, in West Bengal which is
uniquely rcpresentative of my com-
munity.” I did this because I had
my doubts knowing that the Com-
munists were dominating the Gov-
ernment. I asked him, “Please allow
this guarantee to operate as it was
intended to operate for the benefit
of my community. Please don't in-
terpret it ag if it was meant for the
benefit of any particular political
party.” 1 underline the fact that, at
the Centre, this convention has grown
and, wahtever we may say about the
Congress Government, at least there
is some decency about it. At the
Centre, it has recognised my organi-
sation with 70 branches, a branch in
every important town and city In
this couniry. It is a uniquely repre-
sentative organisation of my commu-
nity. The Congress has never asked,
“What Party do you belong to?.
They have always said, “Yes, you
put up your nominee; ¥vo m-y come '
and sit in the Opposition and you
can vote against us” Mr, Ranga
knows, I have had the privilege of
sitting in the front rank of the Op- -
position for the last 20 years. No
demur from the Government.

Sir, T took the trouble of sending
Mr. Barrow, my colleague in Parlia-
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ment, who is the Hony. General Sec-
Tetary of the All-India Anglo-Indian
Asgoeiation, to explain the position to
the Chief Minister of West Bengal—
he s a new gentleman—and to the
Communist Members of the Govern-
ment that here is a uniquely repre-
sentative organisation, please allow
this guarantee to operate as it was
intended to operate for the benefit
of my community. - Dr. B. C. Roy,
when he was Chief Minister, func-
tioned in an honourable way. I re-
member, in 1962, when ] saw Dr.
Roy-—we have our own procedures
for cclecting or for electing our peo-
plc—when 1 went to him 1 gave him
the names, and he said, “I do mot
like one name.”. 1 said, “I am sorry;
the gentleman has been selected, he
has been elected, by my community.”
He =aid, “T am honour bound; yours
is the only organisation, the only re-
presentative  organisation. Since
your community wants it. I am hon-
our bound to have them nominated.”

What happened this time? My col-
league, Mr. Barrow, went there, came
back and reported to me—he was not
only taken aback but he was
utierly shocked—that he was asked
by the Ministers of the West Bengal

" Government, “The persons whose
names you submit as representing the
Anglo-Indian community have to
sipn a bond of allegiance to the rul-
ing Party.” Never in the history of
the operation of this guarantee has
such an iniquitous suggestion been
made that people who represent my
cgmmunity, selected by my commu-
nity or elected by my community,
have to sign a bond of allegiance to
support the Communists. It is not
oply monstrous but it is utterly im-

sroral and utterly indefensible. (In-
ferruption). My friends laugh....
‘Burl §. M, Banerjee: Why do you

want nomination?

. @mri Frank Amthomy: I can under-
sisnd this howling from the Com-
munists. The rule of law means noth-
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ing to them. The Constitution means
nothing to them. When it suits
them, there is nothing at all. 'The
same thing happens everywhere clse.
When it suits them, they will not only
pervert but also prostitute the Cons-
litution. When it suite them, they
will oppress, they will destroy, the
minorities, and that is precisely what
was going on . . (Interruptions)
And wha' excuse could they have?
As 1 said, it is not only in Calcutta
that 1 have my branch, I have my
branches in Kharagpur, Asansol, Adra,
and Santragachi. They all wired to
the Government saying that the
Anglo-Indian community unanimously
supported these four people. But
cynically and  deliberately they
jgnored the only organisation that
serves my community there. Why?
Because they wanted a bond. Why?
Because they knew that with precari-
ous majority, they hed t{o have some-
body who would dance to the Com-
munist tune, They perverted wmy
suarantee in order to keep the Com-
munist-dominated Government in
power there. -

1 want to say this. I am happy
to refer to a significant and, indeed,
an honourable contrast to this. What
happened in Madras? Unlike West
Bengal, in Madras there is a gmall
organisation other than mine and they
also put up a representative. But at
least Mr. Annadurai, the Leader of
the DMK, was honourable enough to
realise this position that my organisa-
tion is the only organisation that is
representative and nominated my
candidate, They gave us one seat;
they nominated our candidate, al-
though that candidate had actively
campaigned against Mr. Annadurai
and the DMK people. As I said, this
is a significant and honourable con-
trast. (Interruptions).

wft = forem (F7): w19 S Eo
o Fed WA oW, FH W Y
wormg &
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Shri Frank Anthony: Let me pay
Mr, Limaye a bit of a tribute. In
Bibar also this is what happened. I
do not think I know the Chief Minis-
ter. We may have met. I phomed
Mr. Mahamaya Prasad Sinha; I wrote
to him and explained the position.
When I explained it, he said, “yes, of
course”, He said, “You may not
support this Janakranti Dal, but
yours is the only organisation and I
am honour-bound ‘to accept your
representative’’, 1 think, he is the
chela of Mr. Limaye or, should I say,
Mr, Limaye is his chela?

As I said, only when we deal with
the Communist Party, when it comes
to the crunch, they are preparcd to
pervert any guarantee to a minority;
they are prepared to disregard the
guarantee, and they have done this.
They have done this in West Bengal.
There, they deliberately perverted
my guaraniee and because of the pre-
carious majorily  they felt {hat if
they got their own people, any peo-
pte not answerable to my community,
they would be able to keep themselv-
es in power.

1 want te say this finally to my
fitends. They can laugh, Mine is
a smnall community and because of
that easily oppressed. But if that
was not so small and, above all, if
it was piven to the techniques of
arson, violence and looting, the
techniquecs which the Communists

not only employ but also respect
prabably they would have treated us
a little differently in West Bengal.

it fererrerger (a=fY) @ IATEAE
wgraw, a7 Frem g w1 afo
mtga'rrﬂﬁ’tmtlwqt
auf 0 gu afx & =fr AR W
e 7 o At FA A Tt g gft |
wft TaTrE TE A & AW AT A
forii WTE AT T WTRrEA ST
Wi FEA WO TAW FHT AAW T
efomram ¥ fad ff o & s
fgaT | & IAT WAENW 7 | I AR
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T Wy 1 & wver iy ot & wfy oY
w gt wive waar g i gfcaal-
WM WA IwT aqr faest
Wt T & @ W qaTh e W
o fad gw gfrow saw  sfr &
BT A | TERT A AT AT
#1 fram | 9 1931 ¥ weRewT aTEw
F wr=rea =t fF gfre g w=
&1 T, & et AT 7 a7 var W gL
JATAT A, WREFT WIS A wdY A ¥
T T F1 {IAT 57 T+ ary famr |
o 6T &1 afaww & fr gw @ agi
qT ¥ | 7 ATT TH T TATHT & WY
wAwe & e e gardy waz o, famey
T wT FATL §9 FAvh 97 Forw n7
g1z wfw 7 FoE ¥ 9t g9
frrar & 7&% fA & a1 Y Tursd TaT
g | IR IEr aga ARl &
frar ¥ | 3o wfwat gt aww
Fram &, afer & it w7ar f fe
ATt S w3t wTETT QU
FT |

gart afqur #1 3333 Famdi 7,
st UFe Hle Fdl 4, vawew fwr,
ot gare wrd 7 e B, o fE
A & a8 W afsa @ | avere A A
W1 e & 2w e f g few
TR IAGNE | TFA AT E,
gy wgi & 1| 7R A &7 @y ag
g7 &, fFam £ adewa ag aopTe
8, e affiee fawt o § 7 W
aTEi #1, 37 aEAT A0 A, faw
oY FAT FES & |

FaTEqe wEYET, i AT & IO FETC
& wEn e g v R it § fe gam
afirez e srx g fre & arfes
§ 1 ey o o § fF grd -
wame ®Y g &G AW A g &3 )
o gAY FIE o To TTH FT ¥
W7t 9T @® @ §, afew g ek
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qeaT Agl § | ag TATT & FA A% W
wow § | Fowy & gw v oy §, a9
TR AT FF & | A T g
To THo Hlo ¥ 337X §, ¥f6a fygerm
H 10 w0 WTEHY AA F TEAL AT
AT w0 § |

¥ RA'q WX WY FAE ST
a7 |

st o av 1w : ST @7 I
wgromd ! far Fag g ds gy ?
T AR SAET & AT A @ 47T
I gH I9dw faam ar ) & ouT
& o gw v qe-afy wrear ¥ o
ge & | &g W oW A TSI AL W
ST | WTH qHTH SiTRT 9K SAAT A=
ATAT & | AT AVT 4T ATT I AQ
F§ qwTen &Y g9 &pi F f47 @ar
Y | TEY WS Al Tl THAT
formr g "t foan 5 ga uap amd
gk a4t #1 qrn faao 1 wfew
@y fa ¥ 7 g3 Al & ot
&x e &, Froemadt /8 # g
st & §6 59 g9 B HZE waqae #
et et a1 sadr 12 arr 33w fafres
g, oAy WY g &gy W g ) wfew &
FHWA F AR OF I TEC TIAT

wEE ..

oft Wy = (Tt ) o o 3=
g ag 9% A X o H oq@ @
STEIT

oft fava srreraT  HTT WO TN Y
ey 1| o fage W) go o & odf
formtt w1 9 g § ST W w9 A
Fwd § 1 MY F AT HT {g A AT
wat wc Q § 9 Fo g e
TET BET T T W §
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i feam ¥ s ¥ wmar g
¥ wrgan § fF gwrd o gw oW &
ST | g T T ) ? g Wy
fifrr vt & ¥ 1| 78 gar A
A s g,
T & ¥ Ay § g WK I A
& oy § g AT | TR Wy wga & 4
I ATgE g, a1 @% aEe g
3 T %1 A AT AT HTGHT AT FTH
T & IART 2FET &Y ZfAw AE &
ST, TTea A & agf & Sy
g6 3wy Y 57 mE A & 1 s
T TELET ¥ AT T &, 53T ¥ AT
w31 gw 757 & 0% gu = arft |
gt 2 &1, St gfem & ag T Tee
T FCHF T AFAE |

TF qTAATg 6 © i HIE /9 gY
@R

oft forg ser oy ¢ 0 OF AT aadaE
T dY TRAT AW Z ) AZ A A
FA%A7 F1 feadaz ¢ 73 pAvEsE
femaz g wifga s g fafed
g #aT 7@t <z =fz7 o3z faam
fa Jdr & T & ag gl W I8
w3, Afrr gora Fadae faam
fagardi & ol &, % qa3 017 & oy
%1 3 98T O T § AT W W
faws wi & 1 97 AqE F aw A ag
o & 1 & madse 7 fgm A g v
g agan faam, wgan faen 7 #17”
gh gfedt & @ | wg ag ofgy
qr, @ a2 ¥ A qfeai &1 Swar
wifga a1 | gW W9 agd & a9 7 fag
JRGaa A AT I AT HT A
i | fado gv @ aa # wg
@ & | woq fzam &1 7 d@gfva @
T FHET 9K e ¥ faa /%)
WIS 39 & AL 06 98, & q1ad 78T
R I ag@aas g s &
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Feaeaidl & A ¥ | ofeqdy fma §
qg AFASATET ATAT AIRATA FAT AT
wi fafae Efam gart a=ai w1 g
grr 1 fa 7@ gfcaa sat 0 fax
mw.m a7 ga T ¥ AT FC
" & | ¥ GG W HET 91 HIL ATH
fwe wgar § T g & area @, g fasa
fawy 7t & e% we & W Agy AT,
T g AR F B T WAT AT A1 gH
gl & WO A ATAT, gW ¥ FT aAgl
430 o grAw 1 qEaw FG o
AT AR & faW i 1O 9919 F @y
ga AWt A a9 /16 41 12T NS
@A AT A & 1 g9 W F uA faaF
g feafaasd 1 mawfaggraaa §
WA RN fAad 1 34 9T ga A
g | g Wi T wiad 1 AT 7%
A g | AT F7F 90T @ | A TE@r
T 2

wiafad 7 gH AT T A TTHE A1
qE TECET & | I AL AT AT ATT §
TAFI TCH GATI ACEHTE T EA6T AT

arfgg . . ..

ot go ®o amfygar (qrfr) : =
ATHHE & F& TG ZMT |

oft fora ATemw : 71 ATHT qATHE
TG & Ag g7 YA 3 | AMA F
WY NI FT ALAHE §, IAC T K §,
g § §, Ifrar 7 3 | I W F
T & gaw af X @ A1) TOr fag
R B TIHE IAT N0 A § o KA
ifgar wrga & w1 ar s a3 ©: QoY
AT FAT & AT AR FUA, 140 TG
& @ | # I wgr ar e o daw
I Wit 97 § TAF! A AV, w47 TG
Y g, ¥ A 9% gH H T G
w9 &t gard aadaz w1 free agy
& afew Aoy AT | E Gy ?
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HITST AT § A qAIgE |67 A
T3 & | %91 T T F X § 7 gAR Wy
FQARY w1 Afad | FF ¥ A6 T
W& | TF QF F17 § T8 T <
FT T W E | gF WNE § qF W

®RE

& wigw qui ¥ wgam g g 5
ANAE H a1 w fgemr @
FHA TT e &1 SAIRI X § AR gH
AT % 437 & qaOAT 740 J0fgd |
g9 45T | gEAT A FIN H F1A TG
TAM | F FAAME ATA K g
STEar g -

F3 19 £, 3 T 7,
AT H T FT FT WH A

w7 ¥ afias afeg wfaqww gro @t
fegzaz fam s & wax a § §8
FEAT A G 1 M ATH T2 CrArst
FE5TE | A1 (T I J1ar § 3ad gk
qgF 75 AT aEqw 9 &, e H
75 9Tqe qeA7 93 g | @fta a7 F
§TTY W WO § A1 SAR0 T A
AT 57 TF 077 (57 90T & A ITH
foiem ax fam srr @ 1 g9 @ &
g /g% 16 @ 1T & | 57 andi &1
FZAT & WA FA qA@AT § | Al
ufa#Td &0 & J7 &5 g7 § ITE W
&9 ara &1 & wgan g § fe T gaw
Mz A 1 ga awg &1 A1 agr v =fga

77 g § fr a7 sfawmca §
qg TretaTEY §, aoedt § | gaTe a9 &
g IqT AR A F oArq IFA TH
frar & 1 & wm e § i ag afgan
s At | X Agmagr ¥ wgan § fw
g feqréaz &1 ag 21% 30 & 9417 WX
Tadi A Az AR s WA w24
1 ag feniqz T0aT 1 72T HLa@T
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[ forx Arzraw)

oAl w | gmwm AT #
A WA A Ay # A #

AT /Y7 w1l F e & Ay
Wawrg FvaT oAt @ ) fodmas A &
JEw 7 X oqg A A T ORI E
fem ot T foraeww & 3@ & oow
|TRA TR TET ¥ THEI WIT 27 FIT
A H goar fzga @, 2war fga 2, I
T FFATT F

wre ¥ e zfror fe-fer o
WA FTH FT W@ § | WEEd F A
7 Fa §, faet F 9 T 79 § Fwen
AN FTFH Y FA &, I § 19 & o
&, oot o1 ww @ T @ | Fore e
€ gw 3= & | &fFT 2w =1 @y Foer
o R & ol g 7% 79 fawar &)
# grdar F%a1 § 5o a9
ga-q gae fog oo 57 & 0 7F &g
famm @ g

A & qEFIA T AIAT F | S
QAFNA A7 ¢ AG WEET w1 TEA
vy &, afgwma aAwT 8, 399 7 quEn
X F & 1 & wre ugr for 7 g
@ ¥ afardz § Wt FT g9 AT
agi fremm 1 a9t gefraa & § aar
wrat § | ¥ Fge e g gfomt
#Y wrear BYEY FWEAr @ g | ag W9y
arfit gEerm g, W TRETgEE
Ry 5w q¥ fawre FT wfew
oy §AmErd & % afaw § gare
wew! &) AT fgy | W A frwt
® dwwm wfey .. ..

% W 806 @ AT ARl
w7

st e aroow : Ooft AR A
T W VAT FCH T gy AT

TR 7 @Y gwTe A @ wAAT aAvi,
oy @ wr ovdw & wvgfey ¥
wgar g g 6 & 2w v g, & qudd
=7 v TE AT, Aud 3w o e
FATA F 1 M AT wEwT WA g
it & Sg #, 3% Feqmor Ay
T WA E | 4Z ATTHT WY FAT @,
e fwmt ar 7 fwmnt 97 o
adt | AT" A F 2R, awrAr fEae
AT @ 2, Far T A7 7 2, feee iy
A @ e & gfomt & a7 e
A g

A 9w fomw & 7 i & gm,
TA9 7R F @AETL § EW

# z e A A T g
i =wemar g 5 o faae) fariawe
g ST & ¥ a7 wrd forridviar o o
AT TEAAS 7 AT AT W FEgUr
@ s, o wrE Ao ofy s A,
A1 FHTLT F=OT0 &Y ST )

w1 TR da% AEq T 4 A
719 91 @ § 7 TWI UF W AT

T a2

Mr. Deputy-Speaker: I have taken
into consideration the party time.
The first speaker did not take more
than five or seven minutes, You are
not going to lose your time, not a
minute, Every one will get his allot-
ted time,

oft sitaT =rver sfrere (apamé ey
I wEreq, afy waAT ¥4 EMN
foRigarfm e o 7=l @ @ ¢,
mE A A A W A A W IS
FZT A T®IT T 9w | g Foaret 7
R FE A At gw 7 el
¥ §, 741 g1 v faemw & et o€ -
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T ¥ WAT W, Y ¥ ¥ IER WA 4200 @ ¥ gu o ar-any
sraifaa A9 fear a1 A o ¥ W 1964 ¥ faar mav wr &fes 1965 &
A WX F O ag AEC AR GAT L o &7 FW o ofe ww gf ) e
ag farwmr wmag s faviat o O A i ag g fr 3w g & w
¥ AR FAT T FRATE AGN PR | Tfer STwtg AT & 7@ 77 aqref &

W e a7 ¥ qg+ a1 & fea o
W A A FT FHGR AT § o mmra
Fero fawmr & T faam T 7 47
W g WAt Y #7172 favmr 7 o
T AY SATET HEST O | O W A
q¢ fawraa &% amEy # e ow g
® ¥ @ fawfror Fvar &, ey
FHTT IAFT FWIAT T8 F747 § |
food F s dr g i g f5 g 3 o
srdt foy 7 Ty mEE A =AAT
Fratfar A fror o™ oaer &
Fanan g f§ samr weer a1 ag e
w7 47 faranr Tg 4 F arr g=r At
Tg waY ¥ A TR AT A € )
o TW ATHTE A6 WL F1 A=9AT
¥ qrem 4

fegee Frez F A AW § IAH
T ¥ T AHET SHIeT T g | IAR
Afad & a4 fzar s &, $ R
qt W A¢Y fear o &, e F
oy &Y fean oar @ 1 AR gAY,
FTETE 9 7 AT fmr g &1 gWm
st ¥ for Tow ATETE FY Y dar
fear ST & FET AHIC AT ATE F
ag & TE far wmar &

& WA GAT WY g9 AT O
TERECY AT | WY FORTT 7 g
e § THET N FT gl
sf % wear & goal & serod
UF AP SR AT 9T £ 4 | 1 AT,
1964 &% J47 & §5 WY & 7g) fem
AT | U afaET W ageT ww wi,
1965 W fsar o1 9T 3@ 9¢ ¥ww
4200 ¥7F @ §T | TH ST Hav o

o wow g F) AT g e el
ATX § ITHT QAT AR wA ¥

TIATT § FAT T7 G T AL HY
qrAT WA AE frar osrar & 1 gAs
faq vz & qiA faar mar &, 3990
s 777 97 F3T ¥ | AIGET w1 WY
ez Zreew Ay favw @7 deder
F1FZ & AW R 97 AT AET AFX 8 |
359 Ffq a1 IAFT AT 97 AT & T
qidT 2 27 3 1 gfrwAt wifz &1 gt 9%
FIA FTEF A2 & | T IT F qUAT AT
¢ w7 A 2 faan anaT § a9 a1 e
aat arfor wr ey &

TIYE § 3T IEew & fag
qatg wfg ot 7 fr af & 1 ami 9w
FT 7 a7 5T A KT HATqT AZT &I
gn7 & | wiw wET & fag aoeT |
IET ®1f argT qAan g fer & oo
a7 qfw q¥1 41 37 %1 A1  Afwa
st qArE & AvaA A far & &
Wi faim gfaa@ ar a1 e Agr
fzar mar & 1 5@ A qfA AT AR A
w7 A& i & fA e Wy gaer
F 1 owe qfq Fuw d6 & grooar
fasft ot a7z & w1 a1 frama
Fifow ¥¢ Tifw F & ardy 3w A
& 7 &% 91 quf w39 qfq 8
ITATSH T4T &% |

e warar wa 5w feeger
wrezw WY fowass g & @0 &
frRrmrgafigman W A 81 F
d ARt wrierd & & AR



16967 5C. & ST. AUGUST 3, 1967  Reports (M.) 16068
. [ e wm e _
@ & | T AT W owweqy F qry 3 A W GO Afa-fearai w1 gy ww

wtfga f& o =afew 92g, @ a1a &
WOTTET § WY A AT G § W O
AT ST LF § ITH T F GIHIC
frsrar @

A & gv79 ¥ 57 fod &
agr A
“168 ofT@T< ¥ & 150 W7
aifegafa & 4 1 118 afw@Ert
(70. 24 Sfqa7) HTIET 7 1 T
gzt gra fagr mr wfas &
gfgs ®T 1,500 & 9T HIT
gae qf T g &9 ¥ F7 IFa
FXH FT9T HT 100 &77 971 1 9f7
qf 1T 9ioa FT 320 T 97 )
i ¥ wr§ wgwrr afnf7 4@ 41 1t
qfom anEifedi T 2s
gfgoa af 7 a9 =317 1 F97 3T 9%
O TTOF EIAT AT | FIT TT AT AT
w% wrwa &, o omw w1 FFFR
50 Sfana sfaad a v af 91 "
ga feafa &1 3@ g0 9@ o= fagg==
wregn W fogges g9 § fad
wer & 1§ wr§ 7% oy @ a g
Y, T T IAFT FAT0 TG G1IT |

i} T Aaw OTEN : TEA T AGATT
ATHT ¥, T GEI-HEAT FT /T 7 wfaqt
*r fareaed §

ot W5t WO WA TOEqT H
i onfadi ®1 qam ¥ 9 qfeww =T
Jur w1 Y § | STYYL WX ATHATET HT
garer gfv-fa 7@t § 1 ag Tuder
wirm § | vefeg ag wraws § fx
wgt wte ATy o < §, gl AvTw-wrar
HIT weae %7 TG T o & w9
W wray awTS ¥R &, 9 wivrd
w7 & oo onfaai w1 & wiR, faas

U#F 74 37 ¥ g7 o4, T FC a8 64
HYA HAFF-ETC F1 FAT T57T 9% |

wgf 7% afaf«w &1 449 §, %
HIX K WL wFroarar § fo frodr
wfaf w1 g gfaend & v &)
afFT 7w & A A wlr F
ag =% g 1§71 fdle F aqrar @ ¢
fe F#fm AT & qome @ F AE-
figi & sqafaa ofedt st wm-
gfaa mfew sofaay &1 wfafafaa g0
NFTTIER :

1-1-57 . . 22.10%fFma
1-1-58 20. 83 Sfave
1-1-59 . 17. 24 9fgqma
1-1-60 . 17.19 wfgma
1-1-61 . 17.19 sfama
1-1-62 . 17. 33 Sfawa
1-1—-63 . 17. 55 Sfama
1-1—-64 . 17. 48 9fgma
1-1-65 . . 17.17 Sfawm

T Wiwst § 91 v § s e wie
#r Aef@t # &1 foodr afaal
sfafafae grara TR G AT @R |

T fE & ama A §

“frggr w T wfgwrfay
®1 g AT T A owrAw WG A—
fs sgfee wfedi s wifes
wnfadt & faq gefere w=-fefial &
fawmgw fad SA—ITHT  qTEA
wrd g warey ¥ Tt fear )

Wy 7w ot § fw g wamw wr
ataai &1 91 N3N ¥ §, 9g €4
IET AT AG FCAT Y |
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WG T AW q, T WK QT
arefa) &1 ave § @ oo & qamr
g

[ 4

“qgelt srady, 1965 ¥ feafy &
T qar e 6 gl sfedl 3
Sy 1, 2 WX 3 ¥ FAM: 1.59
2.51 %X 8,61 Sfawe sfafafaa
s fear 1 @g 124 sfawe &
wfEs AT AT A AT FAE
T gFT wafea mfaw anfaat &
fawg & @1 1-1-1966 *t S
1. 2\ 3 ¥ g% wfafafeca www:
0.53 0.28 ®IT 1.11 sfama
g &t & 5 sfqma & fafras afeaw
WITdT wrEE § ag@ Fa g 0"

W o’ & wer mm & f5 ardas
&l T wgfaa it @R gt
wifeq snfaat & i &1 a8 @
oAt § /IR g seEaT @ fagfe
FE A | FL AR WA 2
wagfaa wfoai s wqafes s
sfaat & seieanc fafaa ol 7 &t
T g 9§ Afew A § 6
& o & a1 b #T far 9ma &1 T
feafa & & = o @ s Tfeg
W A% § wEEs W 9% wgied
anfeal w1 wafea sfew arfaat &
FefEaTd # & 97 9¢ frgw s
wfeq |

s faa anfaat Wi sqgfaa s
afral & fod w1 Y FweT W ad
i g | @ Foi § it wgroman
& fv S= Wil #Y AT & qw ar
TR AT WIT AT ¥ 9T A
& o 3 R faiw e @
SEA ¥ & 99 @ & fa¥ gew
aferat T8T $T X A4 INF THEW
TR ¥Y qAEqT L | F WY E AT
e g e Toem ¥ wewe agEe
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¥ fymir wiw ¥ e fawm
Y QAT & wRT AT A ATOW
g¢ AfeT IR giw q1e & qw W T
feafa & 6 97 wwmT # ard adr §
W I 9T o AgT ey € § | wwwr
17 7% & 5 ¥ w1 & ol wmaww
gqEe A faar o § 0 wfed o
uaws ¢ fs 37 /i & fay awm
T G wfs 9% @A %
4 ¥ 3 gu & §% |

wgr o Wil & tgA-egT aur
g A fafrmraa g whad &
Farar v g

“giat v st &1 FaTRE
agd 9 97, w4Td 15 T (FW A
) qar 40 T4 (wfas & whaw)
qrE@r ATCATaET ¥ g W @
FTH & qTer WAGT T HAT-SAT
FAM: ®o  20—1-25 WT Fo
18=1—25 FA9HM 4T | "

% fres s SR g R R @
T F A FT 9B AW A AEE
77 fagr smm &1 ST SEA-ET
#Y FAT I3 FFAT § | WL IAW
WaT-@T FAT FIET W IART
wifas feafa & garc s § a1 S8
saw fe ¥ sufa F@ FTowEE
AT I |

16.47 hrs
[Mr. SpeAaKER in the Chair]

e wfafor safa afaal wic
wigfea wifew onfedd & «w ®
g ST FIE Wi AT F WA
¥ a2 Y 9X IIeey $7 ¥ fay
ageicar afufaat Wt ot wifgg 1
T gyt wews ¥ & oWt
¥y oY sgaegr Wi wY o wiyg
W WA R T A1 T A & Sy
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[ e wfrar s Hrar]
& waf A ¥ Ay § N IR I E
Torwr Faf ¥ foar o

T WAl § wgfea Jfaat §
wiolefoer & a1t & @ fod & g0
R

‘g 6,863 TR H wyyfaa
arfer & ST FT ST FAA 35 4
F 0. 05 wfawa § 1 78 wfaffoe
ayier A8 & WX FTF § 06T U
o 7Y & 5 foed et F = 7
wgfaT anfaat & fody ot wfe-
fafuer gfafraa fear o &% (7

#F #wg @ #X wg afedt § ag
frwa o wgar g fF 3 wgfaa
anfaa¥ st s sifew anfaat &
/it wy gfiaa |2 § wemEr S
#1EY g AT AT FT wAEL T |
& fotE & man Fomar & 5 = &
1963—64 & Fae 2T WIT 1964—65 &
49 0F AT Aqgfed afd gaq

anfaay &1 &9 & #9 F yfafafw T
g wfgu anfs T onfrat & Swire-
T w1 oFwra Awtal § Ifea
sffefirer 23 & g 1 7% |

¥ welt werew ¥ ag e s
g f % 47 99 guTeT I aEr-
wftgis T #T & wyfea e
wre wwgfea wfew anfoet & Sear
¥ frwr ¥ 78 ¥ | 7§ 7% W o
w1 T § g bW o @ @
afew 7y TF T TR AFT Y

Mr. Speaker: Shri N. N, Patel.

Shri Surendranath Dwivedy (Ken-
drapara): Sir, even the first speaker
from my group has not yet been cal-
led, while the second speakers from
other groups have been called to
speak., The discussion has been going
on for the past two days. It does not
look nice to come forward and tell
you and repeatedly ask for the chance
to be given even for the first speaker
from our group.

Mr. Speaker: Normally, one from
each group is called first, and then, if
there is surplus time, the next round
is had and a second speaker {from
each group is called.

Shri Ranga (Srikakulam): Sir, I
would not have intervened, but I
would just like to say that our first
speaker took only five minutes, and
the second speaker had to wait for
long.

Mr. Speaker: Normally, as I said,
we follow that convention. We will
definitely call a Member from Yyour

party also soon.

! T RTE AT : AEAH AGIA,
ZW & § AT ot A wrf qver W@
AT & | o W IuTers wERw i a7
dat & A gRw g v w1 &

aft ato fro gq@® (T :
s Wg TR, TS oW wEw # afearr
A gfomt & fag oF a¥ dhwvw ot
fer & fo fperr arent & am g frgges
Frez Wy fegae groew & foeed
T agE gt WY &1 FArT AW Ahwrw
¥ o o 2w 3 wieY o d wEr e
a7 gu Wl IR ww § e gl
wre wfeafea) ot feafa gurey &
FTC aga N fear | 3w €7 g v
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e T R 4 F 7
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17.01 hrs.

DISCUSSION RE: REPORTED SALE
OF MILITARY MATERIALS BY
WEST GERMANY TO PAKISTAN

Mr, Speaker: We will now take up
the one hour discussion under rule
193. If hon. Members are brief, we
will be able to go round all the par-
ties and a few others also.

Shri Nath Pai (Rajapur): Sir, be-
fore you proceed I would like to
suggest that though technically the
debate is limited to one hour, in view
of its paramount importance, the time
may be exiended. I have already
spoken to the Minister of Parliamen-
tary Affairs in the matter. Mr. Spea-
ker, this House does not get enough
time to discuss matters of importance.
The other House allotted 24 hours for
this. We have been pleading all this
session to get a chance to discuss
this, Because, this government does
not understand the importance of
this issue, we want to make an at-
tempt to educate them and, Sir, you
should co-operate with us in that
effort by extending the time.

Mr. Speaker: Let us, for the pre-
sent, have one hour discussion. As
all of you know, such discussion is
always over-flowing. I will give a
chance to all parfies; one from this
gide and one from that side and so
on,

Shri Rangy (Srikakulam): If you
give time that way, Congress mem-
bers alone will get a major portion
of the time,
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Materials to
Pakistan from
West Germany (Dis.)

Mr. Speaker: No, no. I will try to

ensure that all parties are given
chance. Now, Shri Prakash Vir Shas-

tri.
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Shri Amrit Nahata (Barmer): S8ir,
may 1 submit..... ’

Mr. Speaker; Your raising in your
seat 15 not going to help you, I will
give you a chance later on.

Shri Amrit Nahata: Sir, this is
something more important This dis-
cussion which is being raised under
193 of the Rules . . .

Mr. Speaker: This point ought to
have been discussed with me inside
my chamber.

Shri Amrit Nahata: Give me a few
minutes; I will explain it, '

Mr, Speaker: You are taking away
the precious time of the House. [ will
deduet this from your guota of time.

Shri Amrit Nahata: That is not the
point. .

Mr, Speaker: That is the point.

Shri Amrit Nahata: I am on the

question of initiating the debate.

Mr, Speaker: I told you that [ will
give you a chance.

Shri Amrit Nabata; My point. is
that Shri Prakash Vir Shastri cannot
initiate this debate. It is because rule
193 lays down that any matter of
urgent public importance c¢an be rais-
ed for a short duration discussion.

Mr. Speaker: 1 wasted my time in
discussing it with you in my Cham-
ber.

Shri Nath Pai: If you have already
discussed it with him, why are you
allowing it? )

Shri Amrit Nahata: All right, Sir;
I bow to your judgment,
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fad s FH! qEr # AT aTER WY
fagr | &fem feet o 3w 7 qrfesE
# feem &1 aee @ deT oW
ghqard & avq a1q qifeene # feewa
oft firsr STeY @Y wmae nfeer gfeaT
T S¥ST ITANT F7 qFAT 4T | qeqH
wgEm, gart frew  wam A
Y FTH TEGT AT X WA qTfEE
Y ¥ qgd faedt & AW f@ @
wE T 1F wrarw warg 91, fr wife
F1 qaTaw wih ¥ fear s, 9
i< 31 qFTaa gfagre & fegr s
% NI T AT AG FEAT AEAT §
fis =it Tt 1 71z g e ww arfs-
W ¥ 499 ¥ a1 9 Jo THo Wio F
arer R W AT TH A ¥ awrsy
RNEuegRfmsre Faad
Q&:qu‘a[oﬁe*wafhﬁ
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TET T A A0 ey e ¥ orry ¥
T g e ST wrew A fasig ®
AT WY gt ¥ 8y W §7 aT
T & FOOCF ¥ B AW g 97 AT
a gfar & TGt ¥ Ay v Y g
M & awi & wqwT AeT WA g
f wrsr #v gfrar & foraeft orfieer # wrar
et aY § A Y wrd gy ey
T AwEr W & wife ot wfer
oY ot # it grfaa w avft & 1 1w
TF FI 1T FHTC AT QT q AHT
T w2 WY A 2w qrfserey w1 g
2 TR & AT AOATT SAR] AT ®Y F
g ¥ f& gwm faors efeme am
R w7 48 7 far mifaeme A
IFATAAT TR VTG FTAATE qIAT
TAAT | A T FYE Ao dET
a1 ATA F1IAT AT T (qF AT
& At & o & fa=me w77 9307

¥ gron & g fa fadw walt mrw
F1 T I F1 FE ATAAT T7H A
< 74 By 3, afew Ta% gy W
7TET7 3§ AT frorg F4Y

ot T AT (TR e
wErg, aife A amfor wfer ¥ o
Iz @t FWATTHwER
ZATe W Y A s & fafea g
WL w@mwew ¥ 195 7 W
arfiee T ¥ g AW 93 g fka, A
IW I 39 F 9 A IF AR FATde
wifz aga &t smafrew gfeae & (ag
st fe 3w ax g@ ¥ 39 N v
fow &1 & g7 aw I dav fin
N fagr g ¥ @} ag @
fesw ¥ om g i 1 Afew
I8 & wiiforr g% Wi a4t A
@ # 7o w1 @ e S
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fe 2w 2wl & q@ @ 1 7 A
t fr a1 feel A freslt wurd
¥ ax gara feafa feer faw @) ok
g o yeTC ag mfeem &Y s
¥ feg W oY A & f5 3w 2w+ feg-
@ & urg wETE g | AT gH aw-

qffam @ figem & faTw
I RTW E | TF a0 &
UK ATRFEIT T O Sy ¥ #1
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& o frar smar & fe gw o wolt
arafon v S swa w3 6 g ard
&uT W A A Towr F o wT W
wifes fasre ®1 wang & §

3
3
i
!

fam, gard swfr ¥ amar Ty & fag
o gat wodw &Y @l f e
F fou oF avw 9 ww T @
2 A gl avE wwdwr, dw oA,
ZH i G s TR W
& TAfaE eha ¥, OF  agd
o v @ oA ¥ @ @
g o

wgr a% aifeem & far @
e gfaard &1 @ & ATEAT
¥ 3w P for R § 0w R
AR Gwr e & @O T
Wi & 98 @ e G § &,
JqT FTw W WHo-104 fa¥ E o

3
A
|
5

Mr. Speaker: I do not know how far
that is correct. The figures have been
given already by Shri Prakash Vir

Shastri.

Shri Amrit Nahata: [ am drawing
a conclusion different from what Shri
Prakash Vir Shastri has drawn.

Tt fa=rc ¥ oft sETUAT ARy

wrcr ag & fr 1 3 Fed amear
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[t W Avgrer]

& g § wEgAE! a9 FT FW F @
& 1 o Frdef el gk ST AN &
e ge 79T et § a8 ared e
f fegemw & faers sRw sl
& wife ag ¥w ofmar & edaar w1,
soTad ® W Sfa w1 TEw & 0w
fow s 2w & ferg sfeameat && 7
& o qyuw @ S99 & wfw gw wew
& s sifge

# 7z qrgar s aifzo fa oS
AT W WFTT  TiEEATH FToFHTE
fomg gPmm w7 g1 . F AW 3
# st wfwearg sgage 7 @ §
TH ®ATT E1 W THIEA F4Z F aA4T]
¥ T HAT U HIT I KT |E H
WA ge "I amfeF 77 geew 7
A arfeat F1 77T FA0AT G 1 3 A
ZH FFARZ TEY F7 AT | AT 96
fesgam =1 daar wfeam & a7 @
€Y €T &, 71 g7 wafva ¢ fy 2@
TEHET FY | W TEEAT T F55 9
g faar ar, ar 37 7 §9 faq qg
Wqa AgA A Az 3§77 fzav ar fr gw
fergeama & qrg Dt @ T wTEXE
AT WT W7 ATg4 A A4 § awweq
gr g 1 zart fAT ag 0% JarEAl
Fradr g 1 97 wq7 AEA g
¥ ag A @ 1 AT A E A
awa A anfey fs 2= % go FET R
s ag gfar &1 o # T Qe
& W fag ag wrawaw @ fF 2 @@
Tt & wfq qmAw 77 F7 q9AT I
# &mfeat 1 wwga a7 wrfzg

gae |

st g www (zfa feeddt)
WSW ARISE, W gL AW ® A
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wrafer Wi agd aga & @z &
HraAfes q621 7 {FEAT g7 T q¥A
¥ afz ga T qwet &1 qEaA F
® mmd gf | gwb & wrer angdy wwe
AT WATAR ®T GO FIT AT @ |
MTTd & JTAT T AREAT AW AT
FREATAT § FAF FT T G
LA A

qifeaT gAT7T g & WX T A
AT Mg & W T AT FT AR |
7 57 TAT 39T F1 HAT WG AT FT
HOAY T FT Aq7 FTAT grw | Frefr
ZW T AT F AT ATAC X
FAIA  (HAqTE}), HAvEE (Hrae),
arafox a= (sfigaa @) #@iw
wex aw (fafaedt amw) o et aw
FY gTAT F T AL A WA ETE
T 9 AgAT 9¥ BT TEdr & faEw
aits #1, fazw Afa w1 qgmar 7 &
e T gTEI QAT 3 | gEfeg g
o fagw Aifs &1 mwWa "™
qET AqTEr g |

gwim ¥ gardr go Ay aAq
@ 3 W zardy fadw Afs £ e
Ta oA g 1 aformm ag § fr gy
garT 3w qrfeeaT & & AT a9
§ T 1947 ¥ Taa & wivw arfe-
e & R W AT 6, FfET o W
et & ar= grerd 7 & o g won dfe
aq & 9% § 1 wifeg At ag a1 e
zarer faaz®r &, gAT ATRCE
#W@m,ﬂﬂq’ttm?ﬂﬂ
# wf w1 3w &, A AT
t—, ow Tfeeam & arq W ST
e WTH A T AL W@ TE
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afram &t #fw wfer feife
agdy a1 o § o g w5 oform
¢ fr afsearm o wig frarar &)

wit am  frr o gg & o
g3t ¥ oF qgTey ¥ FAr ar fy gark
aw w1 feadi wfw g8t @ zamw @3
& 1 ag 2z 7 ¥ w4 wEr g ) I
ZATT &31 § gAMG 9EZ BAMT FA-AYA
& A | qrfesrT weRT §F gara
AT ZATT F4-H(A S zAG 57 &
& & wafo wam, faga, dma sk
A I AHI 97 FTGT AT
dmrAi 9T, arfecam gqre gATEr
zamg 421 ¥ 1 FAAT € A, WA
g AT EATHI 9L A 2 A@ W F
faq 7z dardr s w@r &

gt SFEEErT wrEEr T oarfEss
#1 dfta dardt ¥ wvw § ot 3@
T FAR ATHA @ ¥ 1 F wiws: IF
&, afeT awan § fafa 3a & o samn
WAMAE § | WO TiEeq & 9
g /A & : U FgA A A7 zEA
§egd Wl | 99w dg7 wodt ofeww
Fywg g0 Bfgara & afsea &
af & W §7 wifveam & frag g
ATt qeIa: AT § WY gu glaar<i
gaa R i . 1w qrfes @
/AT ¥ gH QAT WK 7 wiafea
w7 781 & A1 gark faw wat w1 oo
FATEAT R

@ @ A, Rar goar war q
oF e fFar &, 99 ¥ wew w7 §
gat @ § WK wa ©F Fwa I
wal 9X 99 1 ghaa 3 1 d9¢
@ @ & fw wl < g g gfe-
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ak 2 1 & feafa % g ag
2aqar g f& gw few a&TT wodt
o FTaER &1 e gfend ¥ @
wia & 7 ghoarr famd & agmar &
®&F ¥ AeAt 71 gar oy § &
"igai & F | WIS WY F qE WG
X7 71 A w9 w7 wg N ang
Zrar g ¥ oaviw & gfame
T & FTH AT AFA & | AT A,
A1 wiFz @, & avare, faa ¥
F0T AFF § | AR § AL @I T
A Wiz @ gfaany &1 3% wiEA
F faq oo ¥ aw gré 3, T
"7 qfe =fed | arfe=m 5 g aga
7 gfgarr g faa safar & o
T F19 § 91 FT 72T & AgEAT F ©9
¥ | qifferr 7 uerdy =g §, TFF
% 07 3% Ffga f 37 F ww
¥ o g & 1 A fer ofsema &
918 KA NFHA & | IH 7 HIAT HIT9F
AT AW HT AT § | TAF AT FY
37 #1 g7 @1 v faew @ w9dy
wefaar st o' Wit @ faq ¥ gm0
T8 AITT A9z ¥ W1 4T 39 A1 WAT
w1 uz e feafa @ o & Ew
wd T2 @ wTAT AMRY | gH U
FErwA g fEgm W dardr s W@ E
FT 72 ET | WL gH WG FY a1 9
fawara 71 | @ T A FA7AT AT EW
arare & gt 97 favaa ad
Fif6 T WTE W@l H TG AW
TFZ 2 AT 47 § wqq gd
& v wisr aifeea & [Tt 4 @
qiffear @ FedyC g gwen fear |
g9 39 % a%a 4 | afew g7  wodr
&l #t % famr 1 Afa god
™A 91 | 39 F aforrerey qrfee
T TV &Y 40 FATT FHIA THIT
BT A@Y | WHAR FOO AT gAET
far | w99 &1 AHET A9 AT
g 1 W & Dfaforw dwer o
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[=fr a=rTrer waTE)
dEar i W qF I fE war
¥ gk g9 & fAww  w@m
fwt 65 & 39 7 gwen fear | gAR
warat ¥ garfaen fear @i §9 Tara
arfeeam &1 gw A fomm | afes gwa
JE AWFT F 0T ¥ Ho FfoR
7 fear | ag w4 o owa F1EH
A 98 | wT w7 g i A 2R
At gg ¥ 7 24T 9gAY | FaF weea-
&7 g8 & Wt §3 fuar ar g oifssmm
F amw fow aar | 3@ F @@ g Al
AET FT A0 G @ F, gwATATIIZ
# dregr 91 @ & A afeeam F60
dufaat &7 g1 & 1 g fazw a4
AT ATNFT & TN FATIT @A £ AT
qiffeam S0 &t 4y Fw 7 oAm
¢ AT mw a4 afqs wfaq T &7
agT ag % ¢ 1 zafan g AwrEw
a8 Wr ¢ 5 s 31 AW wdA &
gt nfeam e qzas som 39
meae @1 yFfae awa F fav dame
FCU GO ZW ® A< @7 FTO
gNT OO & & W1 3§ gEfewa
T grr 39 glaaet & o fs wa
Fog F 1A =S | WA
4 TF I F qU9 AgAL gI9ATT AGT AT
sr5@ gfaar /df ZiT T 9% g9 AoAr
T T FT FRA | gw A aww =y
ga & | g aiw gwiT die ar wmfzaz
TS 99 @Y, I o fan mATaw
ot qafy weal ¥ A & wRAr qH
gz & # wre gara M WRAT E
qget I ag & 5 g mv qw o+
ghoardl & mmad & wwew-fade w7
@1 39 & fAq gw ge w1 TR
¢ #few faar @ wifge sa
W @R | 6 aqGI IO F I
gro 1 watefe srafasar 3 et
2w & ney feew N 1 #1i7 feew
XA A1 | 38 & WY 19 gH gl
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Fga ani &, o glaare im0 W@
faqdY ¥rma & FF qF a1 W IF Faw
grar 1 38 ¥ fag 3= g Q) Ty
T8 At ¥z 97 g1 TG FT A F | A,
g7 wodr fazwm £ifr 3t g fifa &
agare mFar g o faRw Aify s
goar Aifs & v s q7r AT
gOTT | IAX ATEAA ATAT WU | gH
Q& ATG[ qATA G147 AN ATTEHTH H FATL
TAAAT &< &% | W7 w1g gH gfaar
a1 g gar f& S0 afeeaE &0
AWM BARATAFTT AT E | 77
g1 fr gfrar w1 aifaaaT s ae@
g gt ST AEr 8, T § gAY Y
gfar &1 w7 2 1 A07 gw gl
7 3fa wmar § A=A A1 | gh e
wrar §afr "mERi @ 9 ag 73
wifagr 21, 9, a8 79 &1, 92 &g
q1ET g, M A7 44T g1, _AE
aafwr §r 3T g &7 g, WL T ¥
Fgar gomr f& &1 oiffema &1 oA1g
2w, @t ofizam 1 gfaa &m ag
ZHTY @79 WAAT FLUT AT AT W
T2 Y FOT | AT W A
wmr # AT a1 @A 8 85 AW
mitema M efrme r @ B v
qga g a1 &taa o arfeea
w[ gfaarz 243 wrg A4 I3 W ow
W9 WAAT A & AT TEF ) AT A0
atal 9 9uF F7 & { T A F aArg
i 3fa waw 321 G6q AT AATAT H
AORT FT 4TED |

Shrimatj Sharda Mukerjees (Ratna-
giri): There seems to be a consider-
able amount of agitation today in the
House over what?—over the supply of
F-84 Sabres, the same F-84 Sabres
which the Gnats did pretty well
last Indo-Pakistan war, and against
which the Grants did pretty well
West Germany is supposed to have
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supplled M-47 and M-48 tanks. As the
Foreign Minister told us, to the best
of his knowledge and according to
information received, none of these/
hag happened. It is true that Pakis-
tan gets equipment from America but
it is not new., We have known it for
a long time that Pakistan has a mili-
tary pact with America and she is part
©of the CENTO and SEATO. Sudden-
ly because there is a newspaper report,
we get agitated over it. Regarding
this atmosphere of tenseness which is
sought to be created over possible hos-
tilities in the next few months, I
would like 'to say that nothing is
really gained by creating this sort of
tension it is rather like a no-peace-
no-war basis—like getting all dressed
up for going out with no where to go.
If there is any trouble on our fron-
tiers, I think the Army and Air Force
are equipped to the extent that it is
economjically possible for this country
to equip them against Pakistan.
Secondly, I do not think that Russia
or America would risk a large scale
conflict in this part of the world. I
do not mean to say that we should be
complacent or that we should not go
ahead with equipping our armed for-
ces as they should be equipped. But
what is the cost og equipment to the
military forces? What is the cost of
one tank? The cost of one tank, leave
alone the sophisticated ones, would be
Rs. 5 lakhs and even if we were to
spend the entire revenue of the whole
year we cannot equip the army of the
gize that we are maintaining today.
Therefore, we have to have some self-
confidence. Even if a contingency
should arise where India and Pakistan
are in conflict with each other, the
conflict would have a limited span
and we are confident of facing that
limited conflict as we did in the last
1985 hostilities; we did not do badly
in that. I know that we do not have
the sophisticated equipment that Pak-

ijstan had. What is the price for get-
ting that equipment? Are you will-
ingﬁusomtoarmlitarypactwﬁh
America or with Russiag? We know
that year after year our military mis-
sions have been m to America and
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Russia? What answer have they come
back with? How far has your MIG
manufacture gone? What about the
ban of the sale of spare parts and its
repurcussions in your aircraft industry,
in your military equipment industry?
What has been the effect? Do you
not know what happened after the
1965 hostilities? Do you not know
what has happened after our stand
on the UAR-Israeli hostilities? This
is the price we have to pay and the
price is too big. Even Jawaharlal
Nehru has said on the floor of this
House that if we were to go into a
military pact, we would not keep the
independence of the country, When
there is a large scale conflict, then of
course we cannot hang on to non-
alignment. T do not believe that India
can afford to be in a military pact
either with Russia or with America.
The pressures are just as great from
either of these two power blocs. This
is the truth of it. It is no use getting
agitated over a newspaper report that
Pakistan has beepn supplied with some
jets because she had always had them.

There is another matter.  There
have been considerable negotiations,
discussions, with various embassies
and with various embassy officials and
at the top political level over the
supply of equipment to Pakistan. And
at every stage, the question comes up
that even if Pakistan has tanks, air-
craft and other things, what is the
stockpile of spares? You cannot run
aircraft and tanks without adequate
spare parts. And therefore, these nre
things which are very complicated
and complex; it is a complex prob-
lem. I do not think that we can afford
to create panic in the country over o
newspaper item like this.

1 think, on the other hand, that it
is verv necessary that the Government
should go ahead more actively with
the manufacture of aircraft, because
we have the basic potential in the
country for finishing the things which
we had takep in hand. I would not
like to go further into the details ~f
this, but we cannot afford to rest con-
tent with just these Gnats.

16998
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Shri Nath Pai (Rajapur): Mr.
Speaker, Sir I would like to plead
with you, to start with, to be a little
more indulgent with me today be-
cause it is very rarely that this House
gets an opportunity of focussing
attention on something which is a
little far more vital than a newspaper
report.  Shrimati Sharda Mukerjee
said that it wag just a newspaper re-
port. I always listen with great atten-
tion and respect to whatever she says
on matters of our defence, but I am
a little disappointed today, when she
tried to dismiss this matter as a report
published in a newspaper and there-
fore can be dismissed summarily.

The whole question of the supply
of arms to vur potential aggressors
needs to be imported a new perspec-
tive. It needs to be put in its proper
place. I am afraid the reaction, the
approach of the Government of India
to this problem has been an admission,
has been a proclamation, of gullibility
and naiveto. Iis action has been an
exercise in futility and self-deception.
Somehow, the whole problem has bz2en
reduced to the absurd level of sending
a very gtrong note to be followed by
a stronger note. And then, Mr.
Chagla persuades himself and wants
to persuade the country that all thet
can be done has been done. .

Mr, Chagla reminds me of a very
dainty and delightful combination of
‘the village schoolmaster and a delay-
ed reincarnation of King Canute. He
has the self-righteousness of the wil-
lage schoolmaster and the self-impor-
tance of King Canute. I would like
to tell you how dangerous this attitude
can be in facing this problem. This
is the way you have been reacting.
Some arms are being poured, and we
think that all our duty is discharged
if we gend protest notes to the United
States and if we get some assurances
from Bonne, or, when the occasion
presents itself, an assurance from
Teheran. How can he decelve him-
sely with regard to these assurances?
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I will now quote from his own
words. After his triumphant tour of
Teheran, Shri Chagla, speaking to the
press, said—according to the national
press—that the Iranian Government
had assured him that it would not give
any military aid to Pakistan or supply
arms or armaments which might be
used against India. Then he added
that “We need not be apprehensive that
Iran would militarily support Pakis-
tan in the unfortunate eventuality of
a conflict.” This was a total incapa-
city to read the mind of the people
whom he was calling upon, because
in a few days, the Iranian Govern-
ment coniradicted it, and then, speak-
ing in Parliament, Shri Chagla cor-
rected himself by saying that “the
Iranian Government told us that they
would be obliged to help Pakistan in
the event of aggression against
her....It would indeed be unfortunate
if military support were given 1o
Pakistan against India.”

When I see this combination of seil-
deception and self-righteousness, I am
reminded of what Viswamitra said.
When sage Viswamitra was eating the
leg of a dog, a chandala said, “What
is happening to the religion when the
Brahmin is eating the meat, and that
too of a dog?” And then Vishwamitra
said:

fredars amf  mgRqEarfer
a Afvrwrey o fer w19 wrrerwViEE:

When a cow is thirsty, she goes to a
pond and disregarding the pathetic
protests of the frogs in the pond, goes
on drinking all the water her stomach
can hold. The sheer impotency of
this perpetual posture, the perpetual
posture of pathetic protests, has not
yet dawned on the Government of
India. Mr. Chagla and the Govern-
ment of India gomehow think that this
is a problem like the problem of a
naughty child, which is playing crac-
kers and with the schoolmaster's atti-
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tude, all that we have to do is to pro=-
claim that it is naughty and should
not be done, from the lofty heights of
South Block, and everything will be
all right if only we could do that.

I would like to read him something
from the New York Times which has
emerged as a major critic of some of the
unsavoury activities of its own depart-
ment and which has these revelations
for its own countrymen and if the
External Affairs Minister would care
to listen, for our benefit. The arms
supply is not something only diabnli-
cal. It has its roots and ramifications
in something far deeper. It is direct-
ly connected with the long-term
strategy of a country. If 1 may be
permitted to say so, these are the
imperatives and compulsions of ‘what
may be termed thc competition to be
a super-power—the super-powerism
of our age. ‘The United States has
been the pioneer supplier of arms but
we shall not get anywhere by indulg-
ing in this exercise of pathetic and
impotent condemnation of what the
US does. Why does it do it? Is it
likely to stop by condemnation? If
that were so, I would join my voice
to that of Mr. Chagla. Therefore, I
plead your indulgence because this is
an aspect which has never been
brought to the notice of the House.

This is what the New York Times
says:

“From mid-1949 through June
of last year, the U.S. sold 16.1 bil-
lion dollars in weaponry and gave
away an additiona]l 30.2 billion
dollars in arms and assorted mili-
tary equipment. The 46.3 billion
dollars total, which does not in-
clude private transactions arrang-
ed outside of Kuss's office—

1 shall have something more {o say
about what it means presently—

#js about a billion dollars more
than the total of grants and lnans
under the regular economic <esis-
tance programme sgince mid-1848,
including the Marshall Plan.’

During these 18 years, the USA hes
poured from its arsenal imto the
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armouries of other countries—nearly
55—arms and ammunition and mili-
tary equipment of the order of Rs.
28,000 crores. This is something im-
portant. How is it done? They are
not hiding it. We are not 1o wait
for the disclosure in the Senate Sub-
committee, There is @ regular depart--
ment in the Pentagon which is cailed.
international logistic negotiations de-
partment and Mr. Kuss is only the
Under Secretary there. These are
the admissions then made. This furms
part of the policy of the country. Who
is to suffer? Who is to resist? Who
is to benefit? The US will be follow-

ing this policy. Why? This is an
in-built imperative, It is like this.
In the competition to remain “the

power” in the world, in any case one
step ahead of the Soviet Union, USA
will be going in for the most muodern
equipment and weapons that modern
science and technology can forge for

its arsenal, Every five years, the
generation of weapons which are
modern t{oday become outmoded.

What are the Americans going to dv?
Naturally, the weapons which are
modern today, after they become out-
moded, after five years, are dumped on
the markets of Western Europe and
from there they percolate into the
greedy hands of the under-developed
countries. This is inevitable and this

is what is happening.

The New York Times further says:

“After Britain lost out to Kuss
in a 37 million dollar tank sale
to Italy in the spring of 1845,
Prime Minister Wilson complained
that the high-pressure salesman-
shio' of the Americang had ‘un-
balanced the situation in the
Atlantic Alliance.”

Even Britain could not stop this.

The Export-Import Bank has been-
gnother Important source of credit
for Mr. Kuss's activities of selling
arms to those countries which want it.

“According to Congressional
testimony by senlor Administra-
tion officials, the Bank, at the
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[Shri Nath Pai]

request of the Defence Depurt-
ment, has lent or committed it-
self to land 2.6 billion dollars to
foreign countries for arms...."

26 per cent of the Bank's activities
-are covered by loans for purchase of
arms by West European countries.
" This is the problem which is analysed
in this brilliant analysis given in this
paper.

The US has evolved no long-range
policy to deal with the growing prob-
lem of surplus arms. Mr. Chagla,
your experts and your colleague the
Defence Minister, must see and take 2
long-range view. You cannot get
away from your duty by saying that
you have written a strong note and
a stronger note is on the way.

Mr, Speaker: He should address the
- Chair.

Shri Nath Pai; Mr. Speaker, I will
cite to you from the Hansard that it
is absolutely coming through you,
otherwisg the words from the House
-of Commons: ‘“Now, gentlemen, you
have done enough harm to England
and I ask you to quit” would never
have been uttered because that would
have meant, taking the literal mean-
ing, asking the Speaker to quit which
nobody ever asked. But I shall readi-
ly follow your guidance.

Now 1 come to the State Depart-
ment. It is said here in this paper:

“Fhe State Department simply
grapples with each case as it
arises. American control over the
ultimate use of weapons through
agreements, however, tends to
weaken as the surpluses accumu-
h "”

“‘Thig is the problem. We now see
how what the United States is doing
the Seviet Union is also doing. I will
read from the report of the Institute
of Strategic Studies, a latest document,
reference. to which was made by Shri
Prakash Vir. Shastri when he referred
-to one rwpect of it. There it is said:

AUGUST 3, 1967 Materials to Pakistan

I
from West Germany 7o%

(Dis.)

“The supply by China to Pakis-
tan of MIG-19 aircraft and T-59
tanks, plus earlier shipments to
Cambodia of infantry weapons,
indicates that China’s armaments
industry is recovering from the
set-backs experienced in the early
1960s, when Soviet aid was with-
drawn, and is progressively re-
placing its large quantities of
obsolescent Soviet equipment.”

And, it is this that she is prepared
to give to the Arabs, it is this that she
is giving for the re-equipment of the
Pakistani Division stationed in Eastern
Fakistan, it ig this that she is prepared
to give to poor African nations which
are in need. Where do we stand in
the context of all these things?

I will come to the solution. One
solution will be that the Soviet Union
and the Americans reach a viable
agreement about a general disarma-
ment and about a tota] ban on the
supply of arms to other nations. That
is one thing. But is it likely to hap-
Ppen? If it does not happen, where
shall India stand? Will the legions of
protest notes be a substitute for India’s
preparedness? Every hon, Member
has pointed it out (Interruptions).
Sir, I would rather like to improve
upon it and give the latest picture.
Pakistan received this equipment from
the United States of America. Pak-
istan received complete equipment for
six infantry divisions and an armoured
division, eight squadrons of F-86 sabre
jets, two squadrons of F-104 Star-
fighters, four or flve squadrons of bom-
bers and some transport planes. In
the armour were M-47 and M-48 Pat-
tons, M-24 Chaffée and M-41 Walker
tanks, and about 1000 125 mm, 155 mm
and 176 mm guns. She also received
a complete long range radar sereen for
her frontiers, and air bases with
underground hangars. Added to that,
she has now received from China 4
squadrong of MIG-19 and an' undis-
closed number of Chinese tanks, buv
very important.
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During the last 15 months Pakistan
has received arms and equipment and
modern weapons of the value of one
billion dollars, and this is the exact
break-up, She received 300 million
dollars from Saudj Arabia as a loan.
She raised on the London market 100
million dollars and she, through Levy
Brothers in Toronto in Canada, raised
another 96 million dollars. This
makes a total of half a billion. Under
the American pact of matching aid
America gave another half billion,
Therefore, in all she received one
billion dollars worth of aid.

Where do we stand in the context
of this kind of build-up? Thiz is not
simply a newspaper report. I am told
by Sardar Swaran Singh—I have a
plethora of statements made by him
in this House and also the other House
—that if anybody ventures to do ag-
gression she will receive a hot recep-
tion. We duly appaulq him. 1 know
the Indian army is well prepared. But
for what? To fight a second world
war. The world is getting ready for
the third world war and our prepara-
tion is for the second world war. The
total naval preparation is pre-second

world war wintage; our air force
strength is Korean war wintage
and our army is a museum

piece, which has every equipment
from 1905 onwards, of course with
some equipments which are luckily of
1987 from Russia. This is our prepa-
ration and with this where shall we
get?

I want Shri Chagla to take a long-
term view of the whole problem 1
am very glad to see that the Defence
Minister is sitting here. I wish that
even the Finance Minister is here, be-
cause a powerful foreign policy is not
possible without internal strength,
coming from our economic strength;
nor is a powerful armed force possible
without economic strength. The three
are inextricably mixed up. But we
never see in this divided House such
co-operation They are united only to
defeat a privilege motion. So far as
the long-term planning is concerned,
there is never any such thing.
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What should we do? I have never
mentioned, for paucity of time, the
dual threat on our frontiers. During
the next ten years India will have the
super-human task of guarding of three
frontiers—the eastern frontier, the
northern frontier and the western
frontier—ang this is a super-human
task. What do we do?

I told you about our equipments, I
do not want here to under-estimate
the morale, the bravery, of our sol-
diers and the brilliant captaincy of our
military high command. But there is
one aspect. There are 10,000 brilliant
Indian technicians and technologists
who can transform our military pre=
paredness and take it away from this
kind of colonial status of dependance
on shopping in the world market for
out-dated arms. Even when in 1971
the MIG project is completed, we will
have a gap of 12 years, compared with
the rest of the advance world. If the
MIG project comes through as per
schedule, and there are many ‘ifs’ for
that, India will be 12 years behind the
rest of the world. So, I suggest this
concrete thing. Either we retrieve
India’s lost prestige and influence and
try to act as mediators between the
Soviet Union and America so that they
could come to a sensible understand-
ing to stop this kind of racketting for
arms or, what is more important, we
turn home and give a little heed to
what Shrimati Sharda Mukerjee has
stated. I entirely agree with that;
Professor Madhok put it more concre-
tely. 10,000 brilliant Indian brains are
working. Where? Not in the labora-
tories of India, but in nuclear develop-
ment. in aeronauties, in supersonic de-
velopment in other countries. The
best Indian technicians, scientists and
engineers are working in foreign
countries and their talents, their skills,
their experience, they are not avail-
able to this country. Call them back
with vision. If you call them back,
we will make a begining. I know that
they will not call them back. But,
Sir, you and I  will have
to put pressure on them so that they
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[Shri Nath Pai]
‘will call them back. Let us. there-
fore, make this appeal to all thoso

Indian technicians, scientists ang tech-
nologists abroad to come back to In-
dia and help this country create the
‘basis for India's preparedness, where
we will be not depending on the chrity
or mercy of this nation or that nation,
but basically we will be depending on
the resourcefulness of Indian arme
and Indian strength, Indian unity and
Indian courage. If this lesson is
driven home, I think thi; debate will
have served its purpose.

Shri K. R. Ganesh (Andaman and
Nicobar Islands): Mr. Speaker, Sir,
we are discussing a very serious ma'-
ter affecting the national integrity of
this country, and I think we, on this
side of the House, are not behind our
friends on the other side in realising
the gravity of the situation. But 1
agree with my hon. friend, Shrimat:
Sharda Mukerjee that it is not neces-
sary to creale a climate of panie, to
create hysteria, to create a climate of
war, to depict as if we are in an ab-
solutely bling alley, to depict as if this
government and this country is not
prepared to meet any aggression, any
threatenedq aggression, if the Pakis-
“tanis have any idea about it.

I was very attentively listening to
the thesis of my hon. friend. Shri
Nath Pai, and out of al! that he has
'said what is the alternate policy? I
am afraid, in all his verbosity and in
all his capacity for oratory and to
cloud the issues the only alternative
policy he gave was to get back 10,000
of our people who are outside the
country and who will be able to re-
volutionise our defence. I do not think
that that is a policy which will take
ug out of the present difficulties
18 hrs,

It is a fact—I do not go into the
-details of it—thatPakistan is arming
feverishly. It is also a fact that there
.are countries in the world which wan:
to build Pakistan as a country of ten-
-sion as far as this area is concerned.
‘The difficulty with some of our friends
-over there, who day in anq day out
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attack the foreign policy of this
country, is that they do not realise and
come to grips with this problem.

Why is Pakistan being built up as
a power? Pakistan being a small
country is not in a position to fight
us. Pakistan is being built up to
create tension in this part of the
world.

Shri Ram Sewak Yadav (Baraban-
ki): Israel's example is there.

Shri K. R. Ganesh: We cannot iso-
late the arming of Pakistan from the
situation in Vietnam, Israel, Greece
and Rhodesia.

He has himself said that according
to the New York Times or the New
York Herald Tribune—whatever it is;
1 did not get him—a billion dollar
worth of rejected armaments, which as
far as the United States is concerned
have become outidated armaments, are
being exported tu the various deve-
loping countries which need arms.
Qur friends on that side of the House
do not recognise that the military in-
dustrial complex of the United States
wants to export their rejected arma-
ments and thus create an area of
confliet in' various parts of the word.
It is their strategy in Vietnam It 15
their strategy of fighting by proxy. We
have known that the United States
has recognised the value of g limited
war. They are fighting a limited war
in Vietnam and in West Asia. They
would like to build up tension in our
area so that we, who are following a
policy which is not in consonance with
that of some of these powers, we who
are trying to build up our own
country ani are trying to resist in-
terference by powers whether on this
side or on that. side, are weakened ei-
ther by internal subversion or by
heavy investment or by wusing a
country like Pakistan against our in-
depandence, foreign policy and the
integrity of this country.

This is a matter which, I humbly
submit, is a part of a global strategy
of these powers. They are using that
in various spheres. I may submit
that T have had the opportunity just
15 days back to go to Stockholm fur
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‘the world conference on Vietnam, This
industria] complex of the United
States is the main reason for the
Vietnam war and for various other
wars that these countries are fighting
by proxy.

Mr, Speaker: Come to India now.
Your time is almost over. You com-
plained that Shri Nath Pai did not
give any conecrete suggestion. Come
along, now you give some cencrete
suggestion

Shri K. R, Ganesh: I am not the
only person who is talking irrele-
vant in this House. As you know, I
am a new Member and I have heard
sop much irrelevant talking hore (nat
probably the little irrelevance frum
my side may kindly be pardoned

Mr. Speaker: Go ahead; please con-
‘clude,

Shri K. R. Ganesh: I am trying to
project a view-point which orobably
may not be acceptable lo many Mem-
bers. But it is a view-point which
cannot be neglected because we will
be failing in our duty if we do not
recognise that the arming of Pakistan,
the building up of Pakistan, is against
the Independence of this country, both
by China and America and other wes-
tern powers who speak different lan-
guages, who start in opposite directions
but come to the same conclusion and
to the same efTect. We will have to
recognize this and have an alternative
Indian policy. What can that policy
be? ‘That policy can only be that we
build our own armed strength, our
own armaments here, When we do
that, our friends on the opposite side
wil! get up and say, “We are spending
more money.” We cannot have both
the things; we cannot spend more
money on armaments, because we have
to spend money on economic develop-
ment and on solving the basic prob-
lems that our people are facing today
within the economic conditions of to-
day. Therefore, this Government,
this country, is trying to [follow a
-policy depending on the economic
strength of our country.
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Our friends opposite criticise tae
heavy industry that is heing built
here. You can realise, if this country
and this Government had not built
the heavy industry, the armament in-
dustry, what would have been the
position when we faced Pakistan or
when we faced China. Therefore, the
only alternative policy is to build our
own armament industry, to get arms
from those countries which are pre-
pared to sell arms to us without mor-
tgaging our foreign policy, without
mortgaging our Independence, and to
builg the economic strength of the
country. The economic strength and
the prosperity of the people will alone
be able to meet the aggressor.

17010

What is this climate of hysteria that
is being created here? It is known
that. as the hon. lady Member, Shri-
mati Sharda Mukerjee pointed out,
these are the same weapons which
Pakistan had when Pakistan attacked
us in 1965. I do not think our friends
on that side be'ieve that in all these
two or three years this Government
has not made any preparation for the
defence of the country.

s Wo 7o WIAM (FT) : maw
TEEq , ¥@ w91 4§94 ®@T w<=@d;
A g AT TH W W E
FIEql 1 AT g | IT FT A KT F
19 4 9% mar | FWET AW T
g ot AEnd ol T qEw T A
AR @ AT gfard @ 9t &
fag sz wa
18,09 hr-,

[Mr. DEPUTY-SPEAKER in the Chair)

# a1 i o1 fF O ATF 7w qR
AR A § A TET QE A "iT FT TR
£ A% wVEO TFT RIS F AT
LT G e S TASE A C A (L
sre ot aga A awd ¥ oar @ AW
Fraw gfrar &1 gEE e far
i WY € w7 AT67 Ad) ATHd
sy frmaran fs ag
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e g o A & o fer
g ¥ qE wwenag ¢ e gw it
W AF T @AMA wER | g
1 o e Wi ofea gEw
T H T FH @R E

Shri P, G. Sen (Purnea): How long
are we to sit?

Mr. Deputy Speaker: This is an
important debate. 1 cannot just say
because some more Members are to
speak from both the sides.

Nt Yo Ro @AW : gw wifT &
AT AR & 1 JfEw gomrt 3w wifA
FZHL VT HTFT? 1 F =qag
W ¥ gW AF ¥ Awd wwE AT
I AT N v B g A
wiw o 4T A faymm W @ 2
WY WA @ 2 owwimr At
wF Az A, v A0F #1 wrgAr g3W,
I TH AT wAT 9¥ | AX Ty
o 9t feqe g€ & st avEre =
ferg S =ft wrrer 3 S g ARl W
¢ Y T § | I wwr k6w
RTHTE 747 758 § 7 w0 B 7H
U At wwh & fe g afeena w
gfgarea @, fet MYz wY gw OF
& 753 § s ag mifseam A gfame
F2 & afY Fger argar g fewg S
FT Iw Ofcdr | 3a%1 foraa efqare
% ¢ wffem w1 ¥ §, wfeem
%1 faadt ama agT & IaAT aTRa
qo difgw | FfeT W o
area &1 agreg | & wiAar g fv oaw
oA qFT w1 oagr o @R 1 i
TH OF A9 F AT E | AR
waawmefsaaqgsd @ f5
Far v § wife § @@ @
5 § | w W wwdw o Ao
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F T YRt femmatds o T
R & A g § e e g e
1 oz a7 vy D s oz W o
FafFa T FTHFT R E @R OF feg
Txfaay feammiaz a a #F
BI2 61 qeF, T qoF A W e
awraifagt & fag s gz @ €, W
Y ¥ FTTIIA FY wfow FT R B,
I8! gfawiT ¥ FT AT AT /AT W
T T3 g ¥ wig T w7 @
& | 77 I a2 WY A Feardat 2 e
A& qraq qraranAr Tifgy 1 g
AT R EEH T Y AAT  ISET
arfar #YT @F A § AT AMG
FgAr wfgw | wgwdE T A FgAT
wrfen sYT gat W 41 W FEAr
Tifgr | wwdE # w0 Gfgy fF
fagaam & 9 wif &1 a@ FTQE
& ofew o a7 w4 &) fame-
W Fi A AT dF ;AT AT R Ay
gz FEaTAT AT AT AE Feare
Twr ? T faw fagAAm, seEfear
A7 347 g Ao 3 7 for ogaeT ady
T AeT & AFOi 4 qrar a1 fE
rfremdrag o o 2R
37 faardi &1 i arfeem S
¥ fawme F77, ATeraTs & WHIT &7
Tz A | AfeT wHdFT W qT
N & g A% A A" am § oA
T ar g gu oY, gawr Ay fadw
Fratag a1 g gu W fv afeer
¥ waw ¥ aft gedt & @
frar & afeqs fec ot ag ot %
IAET AT W& | AT WY
w1 sl Y wgw wfgr feoww
M fmaryam @Y WA
srair & fF orfeems & & gl
wr§ gewdt 78t § Afew ofFem omd
afy guet #Y WA W@ T g b
wrimT oz A s w g e
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I &1 &Y g WL A @ 9

w¥ w7 fa § W e e
WA g o g g
arq g ok @k § | wwdwr w® ogq
quar Wnfzy fe 3 sy ofed, fedee-
fira wnfea, Fvgfaem ofadr o s
w1 figeam Sy dwedd 1 g
Wr wifey 7 gwmaTw A ZH wwdET
® araa @ im0 wnw w
WROF ® wAd w3 zq wd w0
WAWE T w fgd o

el @y ¥ qezar faam ¥
T H FEAT AFOE AT ATIR
fawara & srrgar g41 20w
AT w1 7zaa gar 2 fw fa o
9 & 1T g OAT qIF AT F7 W@
X ¢ o fr 2w fea & =8 21 =war
& gFardf w1 g7 977 § @A arfgy
foa® 3o & @97+ 7 79, 947 7
T4, 99777z 927 T 81 | § AGAA(
fEgrmorfram: iocazagdfe
f& zarer avwrT qeAwT fawm w0
Fraery a1, ITHT FTE, I IH
Fifae aay arfe &1 &=t § 9 29
a7 97 917 ag) faadt @ | o aw
g% w5l w17 & & @a¥ faaft Y 2,
waardd § faadr w20 2, 77 afaw
g faear w31 1962 g1 I
FAAT G, §W ATA( 7, W AWAT
TR 1 1965 § FIVHIT & a7 qarfgz
qF T a9 g7 TTTC TG ) gL ATTEH
fast a1T & g g7 are@rat § A A
TATAT AYT KT AT KT WITH WY AT
A a3 A K ww F fe wm A
FrareY oo 7 wr§ vy w1y gy fear
T wITR FEIHA W w4
IEvr T ar | FfET oA Igsa)
g8 w7 98 § tafae f& s
ga¥ Al aFwA) @Y awg o7 A
qgwdl A7 awT AT g e g E
ore AATE T FT % § S aNT
1775 (Ai) LS—I12.
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T ITHT qHTANT A v aw § | &
g fE A v frwnr § e
WY @ Q1T ITE| qTeT qA, IIN)
Gar amd mifs d§ g wwd
arfeeara 1 o 7 w1 o @
T A AT IR wat g g
T | gW AT AT AL G |
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ST wiwr orfeery ¥ dfaw
T FTASTEAT ¥ 1 I9 & fow wg
qrfsaa 1 o fafegs erac afes
T W@ & wferars g @
W T AT R TR IaFTEw |
T2 ¥z ¢ f& woer dq gart gew
% % Zw ®1 38% a1 A, fey & ®1
# 21 feT &t ® ¥ 31 | g W qar
T F7F § A1 T w7 qew FU | gH
aulrET ® FgA1 qfgr & oo &y
miFaFTTTIFEE | AT A TH AT
1 #T T@T & | IAF1 W FT WG
qifeeaTa &1 &1 Ta1 3 § 374X W
gemra arfserT qat & foq aw *
faq 7@ ®7ar &, ag 987 WTTT ®
fasg az7 & fag gfear e &
T AT § | TH TA4 FT W@ 6T
ferr & agrx a1 w7 fea) age qat
qiffeara ®1 fag w@r § 1 foedt
AN gH WA I g fwefr § vAAr
Ga1 g Ifqg @ T afewT w0
2 9T ¥ ) gfaan w1 aro dar arfgeara
w1 ¥ fzar o, Iud gH oew At
gt | &fwa oy aryt & fag foermt
T gRiET g7 €q faq ag & gand
A9 F7AT FI G E T4 T qR WHAW
g

awwT FOTHF A F e v
wgar wigar § 1 o9 ¥ @ ffed
fe arwwz wor7 e aar gur 7 & wrrAy
a13q & qoT § fF AWET FOT 0
gy feqr g sar oifewarr § q
favares T v fem et wft ) gad

- .
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avr fre ¥ 9F ¥, IT I7 g 9qA
fear a1, 3 a1 91 fw arfecars
% w1q wifig &2, a7 ag g9 91 1
UF T ARAFT A THT F7QAT4T q(
W1 gAY TR €©F ¥ | ZW AV A(ATE
FHAYY ®T WAl &1 7T AT IAF NG
wradr § ga@r fAaig 77 @3 2, &fsa
w7 arfeeary dar gl FT @IE 1 TA
T1a ® W w7 ¥ qfey | ag 3w
FUAYY &1 T F1, T4 A0 S #q7
FTIET R | ag ®7 FI farwardr 2
AU FTT 07 T776GT F7919 § 19
IaF Faedardy o 7 &1 AT €
MNMIPUST WA AT AT Ar@ T F
g mfaa g ofer 3 g wia
qT FFTOTA 2 A wifex & &
qqTr Iatfaes faa 1 a1d wmAr
g At 7 faas sma F ol ot ofoom
A ETgH AGAFA TEAE

&K wrgm g f& 37 At o7 g
frarzs? 1 Sz FEw 91T I3A
AWt g7 wif+T & 2 I7 o uE &
ot mw Anr § 39w (qU §u F7
ang |

Mr. Deputy-Speaker: I would like
to call a few more Members, some
from the Congress side and some from
the Opposition side, but on one con-
dition, namely that they will have to
finish in five minutes each.

W) wrMw gaw (W9
IUew  WEEd, T oaEd W9 Hie
qrfieee s @ a & aifeem &
% ¥ o R FUrdr Y om W
TaN AFT W WA fEar mam g
fiedfy ot 3w ® g @A W@
fevroe |z & s @ § 9@
AW ER IR R @R
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W F vt WX Aw A wfafafa awn,
T §91 ¥ 7= 99 0 fawn w1 o
faar s wawrfas §, O &7 ww
fear o Emnfaw &

afer frdt =i &  Aami &
|V FT g T g8/ W@ 9% g
&1 a7 o ar g § v v o e
F WY OF 9ET § T a9 F7 a9
e A1 wifow @ o @ § v g
frds 2w &, o fergeam woe ARl
W @ @A Iufeqd @ SEw Sfa
arTeF T4 &, WA fegawm T
qTATEY FY TAT FE AT ATAGE AU
WL G T@AT 8, wuar A @A
2N g Femaarad
FE F I F wAEA 1 areq1, I E
2T 3% o A 437 s
I & o= T feowEr d9r w,
Ifaa ;e & A g Fgm
A FY AT FH "I HIT H FAAR
FAFauaT 21 g afr & v g
FIT AT 7 gHen far 91 A% 99
ZH WY AW FT AHCATHI F A FAH
T EC T W W T A A faww
4t f& gw st wfgs feafr #t gaT
Y 2w #1 A8 7, W ¥ fede
g2 FL | X7 AHEATHi FT A qA
& B¢ ¥ &L {1 911 99 WY
g fafaedt o 7@ a7 w1gy ¥
Z9 WYAT I B A T A1ZY 9|
gw wiga ¥ f& i & weae i
Faw W@ gw Tgy 4 fv fggena
gy qEifaa) & arq mivagr oo &
W@ WIT WA GHEATHT BT g WL |
9 gW ¥F AT IC 9 W ¥ a@ gL
g TF AT guT, T A gardr 15 &
T WINT | gHA IqY  TEEd o€ €
wgge ot § s ot gt 2w 4t srfaw
feafy #1 gaveaT @ g g W AW W
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Wy Y W TAT FT § W qoAr
e £ i w O & faw 2% dare
WA o &ard E &) 9w
aifgears ¥ gfaar & amorswafea)
gro far o gfeard & gmrt 3w 0%
gaar fwqr Y st a@Egd gaTd FETAl
 fagrd Ia%) qa1a1 T8 o1 FFAE )
¥ FroarT wrE ot F FAT AzATE
fF Tor ¥ 7T FAT FAT ATHIT FY
#t ¥ foreivaray 78 & 1 7@ Far sran
2 fe 2w A 60 TIAz FIq ¥ § wrAA
® AT FAG & Y F AL @
21 & wgar 9rgan § fe o T A
FIFTEY WYX EATHAAT 77 gHAT R AT
A F TFT OHAT T IZ FHAT FIAT
AT g fgrgrara ws saf@ f1 a7@ &
T F1 FT IIF0 AFAAT FLAT AT
qTT 2 K AWT FA11 T F qE
AT AT §H For F F21 w7 =iy |

qiffeqrd F ga w7 guat fam
qT | 4 & g7Edl A% 747 q1, 73 AF
TAT AT WA AF FWIT N AT 9|
AT w1 & Iq Gar TF FE IF AT
FATT T &, war qv | FF foer arfaag
FI 2gr | #Y dzq &% & AT
3§ dzw o g faa w1 ¥ F¥
awdw 3 wgr 91 fF fag g Faw
dza & gin ghaar &1 1% wied saw
qore g wwar &1 Afex gwit w
g 7, g qm & W@Ew
feqifgdl, gart ¥Iw & Aqex A,
Zart 2w & WAl ¥ aga weS aw
§ g gEraar fear otz gurt awge
Rwara dfawt ¥ & AT T W
I+ dre FT 7@ faan 91 Aw A
&1 & oraat § e ¥aw ghaardi ¥
2 Fr TAT TG QAT | WWIAW F
g @ Agfw werd Afer W
wIf<ar § wrq &7 T971, YA 99§79
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A1 1 fagaary & wRT §, Tw & o9
wrafe wer g g W, e v @
£ 2w Y o w@ & Aw & Ao
B9 Y SATAT, 307 FT HAY, 207 Y AT
oY7 A § T grrA T |
T3 TFIT FY serfy wror gH wod 2w
¥ dar i &) Wiy 9w fE gl
FHTHT 9T gHA FT AAT §, AfF OF
av% TifFeara gart faeg @37 § AT
R0 TTH T W § W7 yafw gfam
I ATITSTATE! q1FT €7 HI RIS
FT & gare  witgs fagmg & ama
TTAAT ATEAT &, gATL NaATaa &1 &AL
¥ AT qigdar & AW gard wehT
weat &1 fow faw ®o angdt &, a1
qATEAr g7 a1q # ¢ 5 gw oo
AW F HIAAT FT qTATACT FRT A FL)
qAAT  AEEw g A4, faiw qa
AT gTaT 741 % 419 43 37 F garQ
Fua. @ F AT H TAE AT IA K
HTAr qE AT TARA T | gHW I
meaTaT 21 T1gd § % of wEt 0
wr¢ qrffaray A@ ge, wE aFAIT
7Y gaTA 41 F0qEr | gw A7 fAe w7
W A gTAT F ANIT TAA A AL
L4
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% wTo% wieaw & o fral & 4
witer wT g § 6 T 2w o
fgrmdt w0 aramTr &1 7 F | gL
3y & Ay A wAT §, AT ITE

QX G WIE ¢ W 3§ ¥ LErwA
vt & fag g dardy wT @ )
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¥fr & ag WY wE AT W0 E
f o &1 g7 wEA & fadw W Wi
g aifwe Afa &1 a9 II@
E ady s, foedia srordY & are
w W gard ara-geteaz € Aifa
®! 7@t qrar @, forr &1 favare fava-
wifer & aff &, forw %1 34t srawear 7
a1 g, wafe gw S-wwowT g
oTd, wHOET FY AT F I3 9@, woA
2w Y w1 ¥ fag a1z g W 7 F
o fareft “@ad” & gww w540
oA § f gF am A
g Afaqi o7 gw=n w@ &, 99 0
qqF T

it fadw ga1 3 nifgeara w1 zars
WG | F Fqw F LA y A W@, Al
W Todt #1 7 W IR nfdena
w1 & 9iq | & fawg wwdw w1
e A1z fzgr, &t a1 aadr #?
SATC EHTY |TAT WAl 7 ¥/ 724 &1
wrataq faar f& gardr ®tw Fa7 2
ST W7 g7 97 g I, AT g I
T WETH TGT § T AT WA AW F
AT 4T, @ IEA e aEdr w507
WATC §F AT FT TATF I *r FHiforo
et g, A 7y gfeewor AGEw
¢ wa gfesor & gaa m wEee
Ll

wa H & uov fast &4 3z ad=
AT Jrgar § fw gl ag@ e,
EATEY HEEY ¥ 7T qY AL WA
¥ T OF Ty g R, xa v gw
L TIX AN GAT F T F G A
oF T e oA W aw
frer ®¢ %W 1 goAT F1 7IAT TAH
# WY AR F2
Shri H, N. Mukerjee (Calcutta North
East): I would like you; Mr, Deputy-

Speaker, if you do not mind, to convey
to the Speaker my feeling that it is
somewhat unfair that some of us are
being pinned down to flve-minute
speeches when quite a number of other
members are permitted to make volu-
ble declamations.

Mr. Deputy-Speaker: It is not the
Speaker’s suggestion, As I see the
time, we have got to set some limit.
No protest is called for. If you co-
operate, T will accommodate some
more members—that is all.

Shri H. N. Mukerjee: I shall try my
utmost in the line of co-operation, but
I have discovered, as Shri Chagla has
discovered, not only in Parliament but
in international relations, that polite-
ness does not pay. In any case, the
discussion that is taking place today
has a very limited objective and there
iz no rcason for me . . . (Interruption)
1 do not know if Parliament becomes
a shambles to this extent. There is
no need to indulge, as some of my
friends did, in the delectable exercise
of trying to pull Shri Chagla's some-
what outspread legs, but it is neces-
sary for us today to find out as to
whether the revelations which were
made on the 26th July should be al-
lowed to be explained away. I do not
like the idea of Shri Chagla saying
rather innocently that he has got
certain assurances from the West Gov-
ernment and that he had no other
alternative than to believe it. In that
regard T say that what the West
German Government has been doing,
in apite of whatever denials it might
be, putting forward, is a continuation
of a policy which it has been pursuing
at least in regard to the supply of
arms to Pakistan since 1964-65 in a
more blatant fashion.

Last summer, in 1968, there was a
report in the European press of a
secret military agreement amounting
to 200 million Marks which, apart from
the supply of Cobra anti-tank missiles,
already used in battle during the Indo-
Pak. conflict, stipulated for delivery of
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equipment of a plant producing the
missiles, for the supply of tanks and
aircraft of the types of F-36 and F-84,
of artillery guns, radar equipment,
technical knowhow for rocket launch-
ing pads etc., between West Germany
and Pakistan,

As far as Mr. Chagla is concerned,
he has told us that if private parties

supply arms to Pakistan, he has no

control over it. The Government in
Bonn has taken no step yet to swop
armament despalch (o Pakistan by the
German citizens, and through this
channel a large nymber of weapons
have arrived, according to reports
which come to us, into Pakistan.
Whether it is to .lran or Pakistan is
more or less identical, as the Defence
Minister admitted the other day. It
is a kind of diftirence which we need
not bother aboul. And this Govern-
ment of West Germany has been be-
having so egregiously in regard to that,
that that is accepled as the lessun
which we ought to draw.

I think a Congress Member of
Parliament of this House or the other
House, I am not very sure, has sup-
plied to the Government, {0 the Prime
Minister herself, as far as my informa-
tion gues, a photostat which showed
how the International Press Service ot
West Berlin on 7th December, 1966,
released a very tendentious report
regarding a new State comprising East
Pakistan, West Bengal, Assam, NEFA,
Nagaland, Tripura and Manipur,
Sikkim and Bhutan, and added that
authoritative Western commentators
thought that this might help to solve
the critical problems arising in the
Indo-Pakistan sub-continent. This js
the way in which the West German
Government is functioning,

The chauvinists, the revenge-seekers
of West Germany had met at a meet-
ing at Kiev last year in September and
made a declaration about us. “We do
not understand”, they said, “why we
grant a country thousands of Marks
when it states that two German States
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I say, therefore, that this kind of
conduct on the part of the West
German Government ghould make us
relinquish whatever obligations we
imagine exist on us in pursuit of what
used to be called the Hollstein doctrine.

That doctrine itself is crumbling.
Bonn has annulled its insolent preten-
sion lo the doctrine so far as relations
with socialist countries are concerned,
but Bonn still says that the doctrine
stands in so far as Asia, Africa and
Latin America are concerned. We are
second class or third class States with
no sovereign rights, and we have to
okay whatever line comes to us from
certain quarters of the world.

This Government, as has been point-
ed out by some iriend op the Congress
side, has been on the side of the
oppressurs of the people. It supports
American aggression in Viet Nam. It
collaborates closely with the apartheid
regime in South Africa and the racist
bandits of Rhodesia. It gives aid to
Fortuguese terrorist campaigns against
the Africap people. And the latest
instance of its conduct is that, together
wiln Israel, it plotted and fought
savagely against the Arab peoples, and
is going on with that fight still. And
that is the kind of country with which
we have such relations, and the coun-
try has behaved in the manner that it
has in regard to arms supplies to
Pakistan.

We want friendship with Pakistan,
we stand by the Tashkent Agreement,
no doubt about it, but we wish to keep
our powder dry, and we do not want
to see that those patrons of Pakistan,
for their own imperialist reasons,
build up Pakistani strength as uainlt
India, retain and develop the animosity
between the countries which can be
manufactured and incited, because of
the presence inside of us of certain
elements which are not particulsrly
desirable, It is something _which we
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ought to understand. On the other
hand, there is the German Democratic
Republic with which our friendship is
genuine, with which our relations are
to develop. In the German Federal
Republic, the government led by Bonn,
there was published last year a book
called “India, with or without
miracles”. It was as a matter of fact
published at Stuttgart, published with
the sanction from the then Bonn
Ambassador to India, Dr, Melchers. I
am quoting an expression which js
used in that book:

“ ‘It wou.d be wiser to build gas
chambers for 400 million Indians
instead of gas furnaces'—] once
overheard a particularly tactful
“foreman in Rourkela.”

That js the kind of thing they say
about our country. On the contrary
with the GDR we have friendship; our
economic relations are growing. Their
Prime Minister came to this country
in 1959. To all outward appearances
our relations are very close and
friendly but because of the miserable
existence of this Holstein doctrine,
this scare-crow of a doctrine which
has no business to pollute internaticnal
atmosphere, we are afraid and we do
not want to heighten our relations
with GDR. We do not even open a
Consulate-General in East Berlin; we
' do not even give our trade represen-
tative in GDR the same status as the
trade representative of the GDR has
got in this country. Therefore, I sug-
gest to the External Affairs Minister—
he and the Defence Minister are here—
we should draw the lessons from that
kind of thing. We should not in an
innocent fashion believe in the kind
of repudiation which has come from
Bomn, We sghould get our information
through our Embassy which in this
regard has shown the most inept
record. We should draw our lessons
and act in the international sphere
accordingly. We mneed not kotow
to Bonn. We should have relations
with the two Germanys, the existence
of which we recognise, on a level
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which is consistent with the dignity of
our country as well as international
relations.

oft e o (Erfmrge): fedy
aT wge, fey a=< gl ¥
A TEATTT  F AR AT AT @
gz T amfwas ¥ &Y
ar qrfyearT & faavmat 1965 ¥ FUd
freer & ¥ am fooX ftaw 7
faa Y o wae ¥ AW
T (AAAT gEEw § 3T a9 ¥
A ATT A {wEmgw odew &
ST g a¥E ¥ wedl A wee
F Wogd FA R Ffww AT
qg T ANAETE A ¥ | TEE
HRT FE ARMAGT N AT g
w1 g% &g arq a1 foew fa i 96
92 7t @t gt gEOEw W ded
nfir & Wa S § IEN F9
fafaer atr Oifafcesr G gart
far @1 & #c qF FAam@ & T
e g fe aadfic g ferr gaw
O TE § IIET &

fa 3z aEt ) aee §owgd
st wo (eee fafrex @R witq
fafrezs #1 qavog feamr amgarg)
areEz qATfgd & AR 9q B gdr
ar qifgeaa $1C§ T1q FT gAN TS
st gt gifas & g A
HAR FT QL T@ A AT HIST FIA
Foitie ¥ qafaw gt o @l
T qEAF & Aw AE 15-20 W
FwrEN 0 SE A A9 §
T dwew  wiE g &) Afe
T T ¥ e A fear a awar
s # grew & § auwar § w@aT
gew gmT wifgy fr wrgr as arfesam
FT AEAF € IART BN TG AR FaT
g §7 wase @I HE A



17025 Military

FAX Aw FerEx g §, qoa
12/ & srax g, afar s
% graw ox § W wff jedw F
FEX 9T § F@ I9F AAY aE gard
wez § fog &4 A g0 a@ ¥ www
Ty FT TATATE N B A IAA!
oo § 1| W 7g T TATET ¢ Frasr
frex feoi &t @adi Foar w=war @

400 FUT TF &1 T9€ &1 57
QG IaF a9 &1 fenq 9% &
& W) amt 9 A wmar
fie wgi ¥ a7 w1 fear w5 & a@
frqr | fer & & Al # TS

:
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oY #Y axiEm Ad wC awdt | gw
am & W g AR ¥ g
tfs fed foif o warf g€ &t
Ar aifsm=d o @O §S Tw
gt fzar ary Iasr fggem ®
TEET FaEl 7 AT @ AR ¥
AT F AR FqET A qEviAEr
feat ar i 3w a3x A& faqmr &,
gafoer ¥ gfaard +1 AR arfeee
¥ FarAi w1 qarfaar e qr g
& 37 agge wael 7 AR AR
7@ & favag & fe ag amr it qarfaan
w4, fema ¥ amg qaifaar 601
fsfage Fowl  FTaaw TG Fhar
71 tfmw T 9% g wam g fewe
Te% AT FT AAAT WY gAT 977
®E g AT FT AAw gar av fw
I W FET @ g 4, AT ®
w2l § awed W gE @)
d%% avg ¢ &1 Adn gar fgea
A garfadt &% fewget wm gt Q.
R 7 9% T gATC AT g
T 8, fegam o dagw W
g gu WY WX 3® 3w & S
fewzz A WX SddE waa,
gfar 1 |y I¥7 AT H gy
TMEIE AT IF 9T gAT S §
AR THE W= T W FTE WE
T g fv frmm & ag s
AT 1965 FERT AR 9T AX 4,
a7t 9C 9E 4, WA ° q¥ 9,
W IFA Tfeem § onh gYd
q a7 W& W (A% qeraar w30 W
3 fewed &1 QO 7@ & forwre
gt gav Wt T AT e
wE ¥ gagr 747 § 1 AfeT fecdr e
AT, g A A % fg v
oTY &1 &I FAT W 1 AW § qrlv
F @ FTaT § A I o @
WA W AwT O W ST g o
# wff g v fergerm W e
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afer o st @t @A wifge o
<& €1 & gwr g oA it W
0 AW ¥ w4 a9 ¥ oy A forma
aTE A WOnive ¥ gEl wred
Ty fewT wgw § w AR R
r mfT feafr & s A W
UF AT ¥ [T E11, AN ¥ 0%
W ¥ wEAT AN, AN ¥ OF HE &
A 5T FT 1 AvT W Ao FTHEE
#Y v WA R | Av w oe-frert
WY ar A w1 o 5w W wr
AWE Nz wa @ 2, fow
Teg X wrfeT ET B T3 @ 8,
forer arg & Fwfore, rmeY T UAT dE
&1 oiffe wafer #1 3T 69
wAdmIgwg s G aw
IE T @ g, A wE oA @
wrag fegemt & w=x s W §
& s v § R gt aw e
w1 gfear w1 arew € fede fafrex
W wrda fafveer w0 a1 § =@
w T arh wiw £, arQ ama w5,
AT FoE s #1, ¥ am & fog s
fe Wt gt @ Aw A7 R 9%
s m A Hed o feit awg ¥
o e Fn § qw Wi WA E
afer g ag AT AT TTE fF Ew
wifrr el gu ot wr ewrdt gl
T ®E ZHAT kan, AT I X W
gt @ e qm owifs Wi
s ¥fay, gr M &% fau
dare § st vwwr qff F@ ¥
TETEAT K | AT g W 20 ¥ T
T WA |

@ wh g (3&) : Symsmw
wyven, ot Forw wame o< wf S o
§ 3w fermfady & qgelt avy g g wpft
¢ e fpgermr o ftw Aift w1 Ak
wqT it & Wik werdare o T &
wrerw i forer Y o over g o i
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7z fredt 26 arde 1 &= WA F
FHTCFT W ¥ § & wfeg arfeem
#1901 Wi few s 2@ 4 9w famfas &
M W g wEwH @ f@
IO WIEE A oMy e &1
TN Agled, H ¥ AN #
aifa FT 9gan § 6 aw oA A
R 7 AT BITAT JIgE 1 A1 A
Tam g s M A AR ¥ T &
wfce qiffegm 1 wafor & A
T A E, I AT § IW 9T EH
favamar 7 #<1 Tifgq #ifE aro 28
1 ot g fAen @ faad go gae
Rz femdz ¥ fredt  whel—
qaE AFAG0 § AT 7 7 VT T470
f& Fur T ¥ Ay NfewE w1
M afa W ERFE AW
F1 A FT AT JI9A A TF AN —

“I do not want to answer the

question in the abstract”, said Mr.
Robert Macloskey. Mr. Robert
Macloskey yesterday declined to
say whether USA would allow
West Germany to sell American
tanks to Pakistan.”
WA # IITSAN AEIEA, FATH GHO Y |
gwH au W a2g A & e snfoe
¥ g qifeea #1 AW W W &
gf@ 4% o @ g—red fay ff W
SHTO WY § | WTHAT ¥ aTe 28 ¥ W
Tm frwar §

Informed sources said that the
closely guarded dea]l has been ap-
proved at key points in the US
policy-making machinery after a
prolonged controversy but has now
been temporarily stalled pending
the outcome of angry congression-

al hearings on world=-wide Ame-
rican arms sale policy.

TaE AT TY @ F—

The transcript of the remarkable
Senate Committee hearings con-
tains the revelation by Mr. Samuel
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Cummings, an international arms
merchant, that Iran has signed
recent agreements with three arms
brokers—Vero of West Germany,
Hamid Khan of Pakistan and Levy
Brothers of Canada—ip the hope
of obtaining tanks from German
stocks of US surplus.

Ig dle 29 &1 7uW & foamd am%
mfae gt & fe @ o S & afa@
qifeears #1 gfaare @ § | afeT gar?
few w1 o & wwEwEA § T
TAN AT WE I WAL IEE A™

wgA qEa & fF gk Aw A fadw A

w1 ¢ graTe T4 72 man &, wrf Afx &
at 2 g ¥ amagm W
TS B T ;| WA § a1 gH
— 1946 ¥ St FrX T AT, ATUTH
g T 41, W "W afz g mE
FrE Wt H4T AT At F=2ar ' T
gaTa WTE §, ETT g & A A E, 7
oF groy FETT 2, T4 Jra 51 3tz i
& gTHA IH A @1 A1, d9 IER
feaf gadr @eft 7= W T e
FrAA-7TO FT ATAT AT | T qEA A
BT AT g arewg 9% EfF gw
A Y wgEa & faw wga smwrd
&, yom &, afew foee o st anfiserr
Y WEHAAT FITAT I AT @R )

dar Ff ared & fFar @1 B
Forarefy arersgaTE dfaat oF IR @E
fear &, wmaw fegmma &1 #1§ g
e Wt g &t 7 wga gfr B
fir foraft seaTeTaTdr sfoar s s
g, s wew w7, ofe gfmar @
AT S AT & w19 fowm wed dn
T @R | AW T ST Fare
gt amwa wwn & e gw e W
W T T, T A G O AT g
ar fipgemT Wi arfEer &1 aferd
dR X ow wEEw @, S fgem
i< qrfivery ¥ figg et # g,
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Tt W OF-gra wm, o afeer
%1 feafa it gw mﬁv‘tl afew
wﬁ!aﬁtnvitwmmﬁm
m;ﬁrwmqﬁﬁsm%
W@ 9 i 7 #3, g o g2
Afes v &, gt ot o ¥
o T & AW §, 99 9% it W
W SEw! gfe § T gu fggam wt
oF Wikt ' oRam ¥ fAq ggw
T wlgd

Some hon. Memers rose—

Mr. Deputy-Speaker: Shri Rendhir
Singh—he may conclude his remarks
in two minutes,
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Shri Sonavane (Pandharpur): Sir,
I rise to a point of order. Under
rule . . .

Mr, Deputy-Speaker: I know the
rule. The hon. Member may please
resume his seat.

Shri Sonavane: Sir, how long are
we to sit. 1 would request you to go
by the rules. We are tired. There has
been  sufficient debate.  Therefore,
under Rule 193, T suggest that the hon.
Minister may be called upon to reply
to the debate,

Mr. Deputy-Speaker: I know the
ru'e. Ultimately, I must be satisfled
that there has been adequate debate
and all points of view have been re-
presented. It is not a question of
getting tired. Perhaps the hon. Mem-
ber js tired. Hon. Members must have
enough patience when we are discuss-
ing subjects of this nature.

At Tare fog (Tas) o aw
fedt == =mEq,

7 qer o firz et @ feem,
AT Zret aw oY 7 RO, e A

& #ré s T oAl A
gox wafes & Tom wafw
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2, wfer qrfee
e fel wiT AT A wiar—
T T wEn g, T® WAErENE
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fr o oy famt & @ W
wfas wogr gu & W qar &
R § 7@ fFogw e g
W QuE A 5§ g waga 1
# afiFa gd aar aara 7 798 @A
AR W A g @ feR
T@ A W T AA IE TAET A
g w2 gwal & afa
o mfew Adt g & AT I
EX FAMIT @77 FTACH & A 43
ST R

st W R T (T30E)
At fedt wiwe, & St TFIAEIR
weEt & AT g fF 3w 9x
NI HIEATA TF W JFUL
oTF 34 & A7 ®IE 1 U6 WEA
qAX FI dAH AL 3T ® qINA
frar @1 ag szqEt 3 fs OF @i
g w9 f& ga qw & XA war
AT HAF F1 I 2T FA1T
WE N TR R waa
9 Iq aF FIT F WA §g
@ aFaX gaw &0 fasdt o v
NFIWAT IR § Hw F Al
aFOT @t 3T F fa% IFA qeErT
W §EAYE FFE F Fifww w1 o9
& g7 €7 0% & Qa7 39 & qre
o FE T w9 2w gAAa § fag
&qre} fs ag 9 &1 q@Taar FeEw?
afgw 39 ardFargr @it %
el A, o AT AEAA A FIA
W Fe TWANF ¥ QAT X wAA
W wifow 71 & e gm /i aifgears
M eg a9 T@EL A0 A AT
fovgw 38 A QW@ @ § mwdw
I W (W TR ®F W IT 6
ghaort ¥ @ AR gw frega
wurfgs § | & qawar g f& grea =t
@ JATH WA F WX grIw
¥ ofd ¥ fgm awi &t o
gy & W AR ged
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@RO & wqd frar & 1965
H37 §1598 T@ & quOa FCO0
s gaw s fgadadi g & wwan
g iy TaRaT gaTia 95 o Ay
TWIGT WEA  IT T AWM AWAY
g ff 78 fasga & ®aAcy ¢ Al
Toad 4 afe omo g§ a1 sgh
woAr feadt @ a1 qw w1 woAr g
9% &< faar AT fgrgeara &1 owa
o7 WA FT I147 WY FATGT |

¥ ag it wwaar g fs gfra ar
Az ga aa & fs qg  wawn
§ a7 TggA ¥ AT9 WUAT BA Aty
A Ay siwT <fza A ¥ arf
FEIIFTIG TG @AM | {IAT IXWA
g At a1y A8 & Wif@T g8 ®TAAT
g wifge f& g 1965 § arfeeara
% qra A gaAT F ag gw 7 w4
sqrar goifae ¥ Afss gerd
Fg15T Dot 7w fgenar 7 7grgd
7 3% 78 qhf@e gfear 7 v
faa, sa 57 far | ww w7 qifeeara
fagel stx &2 &1 deT § a1 SR
g@i wT % gem W
fadd g1 139 97 AU wrf qm TH
2w fedhg &fag dar fs wmea
gt arga 7 wowmar fw gart ara
gaa woar g § e €T & geras
# o gfegre wdwy § 3w am
A% | gAT FIHIET IAAT G g maw
IIAT AT @S HT R | AE AT
& AT wAGE arwhiT g
T gl Wt awrf @, favema § g,
FET WY EY, WIS AT Iq W qAT
d T, g WO ¥ 8 FAgEt
A @ g fe @ e
37 &1 gR 9T ¢ I9 1 ghaare fadim
At ot 3% gfearc m 1, & weren §
f& €& ® aifeer wt ey gfaar.
far § Wi ford g A ag wad
QN @ W g g iy
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[T ez Y aTe]
fe gn a73 fe Nt Y 9 wifer
gxm amy # ad) ag) wfadr ¢ fw
ag wur W & gfar Y fer
Wt werd ¥ wifgs 7@ FEm =g
afer wmv offsars =¥m, =
g ot g T Ay s @ few
gt gl # s ¥ o fagar
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oogg

& g @ g W AU AET
$& WY o @ ¥ RIS &
gUAl UF q1d g WIT HIEC w0
fag # gadi & a1a ¢ 1 gfza ofr 71T
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Fgm fa @i g o id § g8 T T
fer woRl AW & 3y 7 adi g
gnfr a1 &4 fier 739 /301 &
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afer yw w7 fag, FaemiT faq w2
I wgrf 1 HF AA AT FT AN
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The Minister of External Affai
(Shri M, C. Chagla): Mr, Deputy
Speaker, Sir, the subject that we are
discussing this evening is the sale of
military materials like aircraft, tanks,
arms and ammunitions by West Ger-
many to Pakistan. The debate has
developed into, if 1 may say so, a
foreign affairs debate and a Defence
Ministry debate. In a sense that ex-
presses the sense of apprehension that
the House and the country feels at the
growing strength of Pakistan arms
and armaments.

Before 1 come to deal with that
aspect of the subject, may I put the
record straight in view of the remarks
made by my hon, friend, Shri Muker-
jee. He said that the only assurance
we had from the West German Govern-
ment was that no sale would take
place as between government and
government. That is not correct. The
German Government has given us a
solemn assurance that no sale would
be made to Pakistan or Iran directly
or indirectly, which means that the
German Government itself will not
enter into any contract of sale of arms
nor will it permit any private agency
in Germany to enter into such a con-
tract and if such a contract is entered
into by a private agency it will not
glve an export licence.

In the first place we had the assur-
ance of no less a person than the
Chancellor of West Germany, Mr.
Kelsinger. Chancellor Keisinger has
told our Ambassador that as far as the
German Government was concerned
he was fully aware of Indian sensi-
bilities on this question and he would
see to it that no arms from the Federa]

3, 1867 Materials to Pakistan
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Republic of Germany are allowed to
reach Pakistan,

Only a few days back this was what
the Germany Cabinet has resolved at
its meeting: —

The situation arising from the dis-
closure in the American Senate Sub-
Committee and the representation of
the Government of India were fully
considered by the Germany Cabinet
on the 27th and 28th July and the
Cabinet had confirmed the policy of
not selling arms to sensitive areas
which include India, Pakistan and Iran, .

So, we have got now the assurance
of the Head of the Government of
West Germany and a resolution of the
German Cabinet. I gsubmit that jn in-
ternational relations one must accept
a solemn assurance given by the Gov-
ernment. As I said, I think here and
in the other House, if that assurance
is not kept, it is for us to see what
next diplomatic step we should take.
But so long as there is no evidence
about a breach of the assurance or
Germany does not intend to keep its
pledge and jts word, there is no reason
why we should doubt the bona fides
of a friendly country.

My hon. friend, Shri Mukerjee, also
said something about the German
Democratic Republic. 1 agree with
him that our relations with that coun-
try are very friendly. They are grow-
ing more friendly. We have a lot of
trade and commerce with them, We
have taken a step recently which fur-
ther strengthens the ties between our
country and the German Democratic
Republic, We have only recently
opened a trade centre in that country
which T am sure, as 1 sald, will help
to increase trade and commerce bet-
ween our two countries and even fur-
ther improve our relations.

Shrl D, C. Sharma (Gurdaspur):
Why do you not open a Consular
Office at least there?
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Shri M, C, Chagla: We will consider
that. We have taken the step only
recently and we wil] see whether we
can do something more to strengthen
the relations between our two coun-
tries,

Shri D. C. Sharma: There must be
a balance.

Shri M. C. Chagla: Coming to the
debate as it started, my hon. friend,
Shri Prakash Vir Shastri, is not right
when he said that we have considered
the recent supply of arms to Pakistan
as—] am quoting his words—an ordi-
nary and routine supply. We are
fully conscious of the fact that Pakis-
tan is shopping all over the world
getting arms and armaments. It is not
right to say, as my hon. friend, Shri
Shastri said, that we are not kept well
informed by our embassies and our
missions abroad. We have been kept
informed: so has been the Defence
Ministry. There are military attaches,
naval attaches and air attaches in our
missions and we get reports from time
to time, But these are confidential
reports and we are handicapped by
this that we cannot disclose these
reports to this House or to the publiec.

19 hrs,

Shri D. N. Tiwary (Gopalganj): He
wants publicity in papers.
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Now, Sir, I entirely agree with my
friend, Shri Prakash Vir Shastri, that
it is wrong of the United States, and
we have said so in no unmistakable
terms, to equate India with Pakistan.
The United States should realise the
elementary fact that Pakistan and
China are in collusion and that Pakis-
tan is a great friend and an ally of
China, On the contrary, we are the
only country in Asia which can resist
Chinese expansionism. [ am surpris-
ed—I say this with great respect to
that friendly country—that the United
States does not realise this ele-
mentary fact and she goes on
equating India with Pakistan. When
America resumed arms aid to Pakis-
tan, at that time, we protested
and said, “You are starting an arms
race between India and Pakistan; you
are again equating Pakistan with
India. That is not the correct histori-
cal perspective which you ghould take
of the relationship between India and
Pakistan.”

1889 (SAKA) 17042

Shri D, C. Sharma: US.A, has had
more than 100 meetings with Chinese
representatives at Warsaw, I think
you know it

Shri M. €, Chagla: I do not think
anything has emerged from that, Our
reports are that nothing substantial has
emerged from that.

I want to remove one misappre-
hension from the mind of this House,
and this is what my friend, Shri
Prakash Vir Shastri, sald and that is
with regard to U.S.SR. Now, again
we have had a solemn assurance from
the U.S.S.R., from the highest digni-
tary in that country to the persong at
the lowest levels, that Russia is not
supplylng and will not supply to
Pakistan any lethal weapons,

Shri D, C. Sharma: Ask them to
give teeth to the Tashkent Pact,



17043 Military

Mr, Deputy-Speaker: Order, order.
Let him conclude now.

Shri M. C. Chagla: My friend, Shri
Prakash Vir Shastri, said that a lot of
Russian arms have reached Pakistan.
That is not correct. We are complete-
ly satisfled on the evidence before us
that Russia has not supplied to Pakis-
tan any lethal weapons. She har
supplied other equipment—we cannot
object to that—but so far as lethai
weapons are concerned, no lethal
weapons have been supplied,

Then, my friend, Shri Prakash Vir
Shastri, gave a catalogue of arms and
armaments that Pakistan has acquired
recently. It is a wvery intimidating
list—I agree—but my friend and col-
league the Defence Minister, has as-
sured the House, and has assured the
country, that we are in 3 position to
meet any Pakistani aggression, It is
not wossible for him or for me
to tell this House what our defence
potential is today. My friend, Shri
Nath Pai, made fun of our defence
and that we have got some museum
pieces from the time of 1808, The
House should realise and 1 think, the
hon, Members opposite will realise
that it i= not possible for the Defence
Minister or for me to come and tell
vou what weapons we have, what
armsand armaments we have, Do you
want to present this information to
Pakistan?

Shri Bal Raj Madhok: We do not
want that.

Shrl M. C. Chagla: But you must
accept the assurance of the Defence
Minister.

Shri Bal Raj Madhok: It is the past
experience of the last three wars that
is creating doubts in the minds of the
people.

Shri M. C, Chagla: What is the past
experience of 1983%

Shri Bal Raj Madhok: Kashmir in-
vasion in 1947, Kutch invasion and
then the last war in 1965,
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Shri M, C, Chagla: Let me take the
experience of the last war of 1965.
What is the experience of this
country? Did not the Government
defend this country against Pakistani
aggression and throw Pakistanis out?
Did the Government not rally the
whole country behind it and make it
resist Pakistan?
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Shri M. C. Chagla: Do not forget
that Pakistan had better arms and
more sophisticated equipment, But
how did we defeat Pakistan? Because
the people showed will and deter-
mination, the people showed  unity,
and we had our brave jawans fighting
the Pakistanis. T have no doubt that,
if there is any future aggression by
Pakistan, we will reply to it’ in the
same way as we did in 1965 and with
the same result.
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Mr. Deputy-Speaker: No questions
please. Already the scope of the
debate has been extended. If the
members want replies to all contin-
gencies, there will not be any limit. I
will not permit any questions,

Shri Samar Guba (Contai): In the
context of the possibility of synchpo-
nised Sino-Pakistan threat, the whole
discussion will become unreal......

Mr. Deputy-Speaker: Mr. Guha
may please resume his geat. We have,
glready exceeded the time limit,
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Shri M, C, Chagla: I am one of
those who believe that peace can only
be maintained by eternal vigilance.
Because we want to be friendly with
Pakistan, because we believe in the
Tashkent Declaration, it does not
mean that we should not be strong.
I am again one of those who believe—
and I have gaid so often here and out-
gide—that we should talk to Pakis-
tan only from strength and not from
weakness, It does not mean, because
we say that we are loyal to the
Tashkent Declaration, we are prepared
to talk to them, that we should over-
‘ook our Defence or should not be
sufficiently strong, Pakistan will
regspond to us better if we are strong
and not if we are weak. Therefore, I
do believe that any talks that we
carry on with Pakistan must be from
strength and not from weakness,

My hon. friend Mr, Nath Pai, said
that the only solution was a pact bet-
ween Rugsia and USA about general
disarmament and limitation of supply
of arms. He was quite right when he
said that both the USA and the USSR
have got large quantities of obsolete p
arms and equipment. Every year the;
arms development is going on; new;
researches are made and billions and
billions dollarg worth of armaments
become obsolete, gnd they want to
sell them. That is g great danger to
the world, Therefore, unless we can
persuade these two mighty powers to
agree to a general disarmament or
to a limitation of supply of arms, the
danger of war will always be there.
I entirely agree. This i3 what India
has done about it. I will tell you
what India has done in the United
Nations, [n the Committee which Is
gtting at Geneva, we have been pres-
sing for general disramament, and
President Johnson, after the Israell
war, enunciated five points, One of
them was limitation of armg supply
and we endorse that, We do realise
that, so long as these two mighty
powers go op selling arms, the danger
of confict, either in one place or in
another, will remain. But we have
done our pest and we are trying to
persuade the two mighty powers to

SRAVANA 12, 1889 (SAKA)

Materials to
Pakistan from
West Germany (Re.)

agree to something which is sane,
which is reasonable, which is state-
man-like. 1 do not think | have
much more to say except this that
Shrimati Shardg Mukerjee. ...
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Shri Samar Guha: May I submit
that. ..,

Mr, Deputy-Speaker: Order, order.
1 am not going to permit any ques-
tions now.

Shri Samar Guha: He should visit
Bonn and Washington and try to con-
vince them of our stand, just as he
visited Cairo and Yugoslavia recently
in order to convince them,

Shri M. C, Chagla: I am very glad
that Shrimati Sharda Mukerjee has
sounded the right note. We should
not have a feeling of scare or panic.
We should not create that atmosphere
in our country. Here is our Defence
Minister who has assured us that we
arce prepared, and hon, Members must
accept this assurance. I beg of the
hon. Members of the Opposition. ...

Shri Samar Guha: Shri Krishna
Menon had also assured us earlier.

Shri M. C, Chagla: ....to accept
the assurance given by my hon, friend
and distinguished colleague. He knows
what he is talking about. As I have
said, he is not in g position to give the
facts or the details about it. But
not only those of us sitting behind
but thoge of my hon. friends sitting in
front should accept the assurance
given by so responsible a person as
the Defence Minister of India when
he says that we are prepared to meet
Pakistan and we shall be prepared to
meet Pakistan if Pakistan chooses to
attack ug again.

———

19.11 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Friday,
August 4, 1967/Sravana 13, 1889
(Saka).
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